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25, 1883 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Fund for Assisting the Unemployed 

+ 

{ 

Shri Ram Krishan Gllpta: 
Shri Goray: 
Shri D. C. Sharma: 

*512 Shri Kodiyan: 
• Shri Pangarkar: 

Shri Bibhuti Mishra: 
Shri Aurobindo Ghosa): 

l Shri Chuni La): 

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 1003 on the 21st March, 1961 and 
state: 

(a) whether the proposal to create 
a fund to assist the avoidance of un-
employment and for rehabilitation of 
those affected by closures of estab-
lishments etc., has been finally ap-
proved by Government; and 

(b) if so, the details thereof? 

The Deputy Minister of Labour 
(Shri Abld Ali): (a) and (b). A Com-
mittee consisting of the Labour Min-
isters or Maharashtra, Madhya Pra-
848 (ai)LSD-l .-' 

2236 
desh and Rajasthan has been consti-
tuted to draw up details of the pro-
posed scheme. Final decision in the 
matter will be taken only after the 
report of that committee is available. 

Shri Ram KrishaD. Gupta: May I 
know whether the employers will also 
be asked to contribute towards this 
fund? 

Shri Abid Ali: That was one of the 
proposals, but the committee about 
which I have just mentioned does not 
seem to be in favour of it. 

Shri Kodiyan: May I know whether 
the fund proposed to be created is for 
the Centre or is it the idea of the 
Government to ask the State Govern-
men ts also to create such funds in 
the States? 

The Minister 01 Labour and Em-
ployment and Planning (Shri Nanda): 
Sir, it is primarily to be administered 
here from the Centre, but the benefit 
certainly will accrue to all peoplPo 
various people employed in the States. 

Shri Indrajit Gupta: May I know 
whether there is any particular rea-
son for selecting the Ministers of those 
particular States to serve on this 
Committee? Is it because there is 
more unemployment in those States 
Or is it for some other reason? 

Shri Nanda: No. In the Standing 
Labour Committee and in the Minis-
ters' Conference, when this question 
came up for consideration they were 
just selected for the purpose of pre-
paring a preliminary report. 

Shri Braj Raj Singh: May I know 
whether any definite sums have been 
allocated in the Third Five Year Plan 
to solve this problem of unemploy-
ment and under-employment? 
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Shri Nanda: That is a different and 

a much larger question, and if the 
hon. Member has received the docu-
ment he would have found that very 
specific and definite provisions have 
been made for this purpose, apart 
from the fact that the whole of the 
investment in the Plan will lead to 
increased employment. 

Shri Tangamani: May know 
whether this Committee will consider 
the question of those workers thrown 
out as a result of closures in the tex-
tile industry or whether it will consi-
der the question of other industries 
also? 

Shri Nanda: It is not confined to 
any particular industry. 

Shri Kodiyan: There was a propo-
sal to create another fund f0r assist-
ing particular persons, especially old 
people who are unable to work and 
also women and children. May I 
know whether this Committee will go 
into that question also? 

Shri Nanda: No, Sir. 

Dr. Ram Subhag Singh: May 
know the number of persons who 
were affected by the closures of these 
establishments and the estimated 
amount of fund which is proposed to 
be created? 

Shri Nanda: The fund initially being 
considered is Rs. 2 crores. But that 
is not for all the people who are 
going to be thrown out as a result of 
closures; there are special cases of 
hardship which are going to be taken 
up through this fund. 

Public Partieipation in the Capital of 
state Industries ~ 

+ r Shri Ram Krishan Gupta: 
I Shrimati Da Palchoudhuri: .513'1 Shri Kodiyan: 

Sardar Iqbal S~h: 
Shrl D. C. Sharma: 

Will the Minister of PlanniJI&' be 
pleased to refer to the reply given to 

the Starred Question No. 148 on the 
20th February, 1961 and state: 

(a) whether the scheme regarding 
public participation in the capital of 
State Industries has since been final-
ised; and 

(b) if so, the details thereof? 

Th.e Deputy Miuister of Planni~ 
(Shn S. N. Mlshra): (a) No, SIr. 
Government have since decided that 
the proposal need not be pursued at 
present. 

(b) Does not arise. 

Shri Ram Krishan Gupta: What are 
the main recommendations of the 
Mazumdar Committee? May I know 
whether these have been considered 
by Government? 

Shri S. N. Mishra: The main con-
clusion of that committee was that 
this could be tried on a limited ex-
perimental basis. 

Shri Kodiyan: May I know for what 
reasons the Government has decided 
to shelve the proposal? 

The Minister of Labour and Em-
ployment and Planning (Shri NaDda): 
Sir, it has been thought that at this 
stage of development we would rather 
like to avoid any complications. 

Shri Tan/:,amani: Are we to take it 
that the Government have finally 
decided not to accept any of the re-
commendations of the Mazumdar 
Committee? 

Shri Nanda: No, Sir: that does not 
arise out of this. 

Shri Tangamani: The original ques-
tion was in respect of certain recom-
mendations of Shri Mazumdar where 
he had stated that in certain public 
industries invitation may be given to 
the public for participation. The pre-
vious question arose as a result of the 
report made by Shri Mazumdar. 
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Mr. Speaker: He has said definitely 
that at present they are not throwing 
open the industries for public partici-
pation. What is the use of going 
into other details? Let us go to the 
next question. 

Committee for Sub-Dividing Lar~e 
Plots in Delhi 

+ 
*514 {Shri Shree Narayan Das: 

. Sbri Radha Raman: 

Will the Minister of Works, Hous-
ing and Supply be pleased to state: 

(a) whether the seven member 
Committee appointed to study a pro-
posal for sub-dividing large plots of 
land in developed residential areas in 
Delhi has submitted its report; 

(b) if so, the important features of 
the report; 

(c) whether the report has been 
considered by Government; and 

(d) if so, the result thereof? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) No, Sir. 

(b) to (d). Do not ari<e. 

Shri Shree Narayan Das: What are 
the terms of reference of this Com-
mittee? 

Shri ADil K. Chanda: ThLs Com-
mittee is to make a survey of the 
existing built-up areas of Delhi and 
look into the question of the sub-
division of those plots not excee-
ding 1200 square yards. 

Shri Shree Narayan Das: What is 
the standard area that has been fixed 
for the land that has to be developed 
now? 

Shri Anil K. Cahnda: So far as gov-
ernment lands or lands of any public 
authority is concerned, it is not to 
exceed 800 square yards per unit. 

Shri C. D. Pande: This question of 
allotment and refixing the ceiling on 
land to be allotted for a single house 
has been hanging fire for years to-
gether and the public is getting res-
ti ve. Will Government consider the 
suitabili ty of coming to a decision as 
early as possible? 

Shri Anil K. Chanda: No, Sir. I do 
not think it has been hanging fire for 
a very long time. It was when the 
Delhi Rent Control Bill was pilotted 
that the Home Minister gave an aB-
surance to the House that the ques-
tion of utilisation of lancLs in Delhi 
would be examined. A Committee 
under the Chief Commissioner of 
Delhi was appointed and they re-
commended that there might be more 
intensive use of the existing lands in 
Delhi. The Government examined 
that report and asked our Ministry to 
set up a committee to make a detailed 
survey of the existing developed plots. 

Sbri C. D. Pande: Because of thit> 
additional issue before this Committee, 
the question of the Master Plan itself 
is being held up. The question of the 
Master Plan has been held up for four 
or five years now and, therefore, 
Delhi is not expanding as it should 
have done. 

Sbri Anil K. Chanda: No. Sir; thi!< 
question of sub-division of existing 
plots does not in any way hinder the 
progress of the Delhi Master Plan. 

Shri S. C. Samanta: May I know 
the minimum amount of land that 
wilJ be regarded as a larger plot? 

• Shri Anil K. Chanda: So far as 
government lands are concerned, I 
have said that for a residential unit 
it should not be above 800 ,square 
yards. 

Shri Kasliwal: The han. Deputy 
Minister said that this committee is 
going into the question of only tho ... 
plots which are built up. May I know 
whether it is not a fact that there 
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are a very large number of plots 
which have not yet been built up; if 
so, whether anything is being done 
to sub-divide those plots? 

Shri AnU K. Chanda: I said the 
Committee had recommended that no 
residential unit should be more than 
800 square yards-that is with regard 
to lands which have not yet been 
built upon. So far as older bungalows 
are concern&d, the idea is that there 
should' be a detailed examination of 
those areas to see whether they could 
be sub-divided. 

Shri Radha Raman: May I know 
whether Government ha,s in its pos-
session the number of such plots 
which need to be split up; if so, what 
is the exact number of such plots? 

Shri Anil K. Chanda: No, Sir; we 
do not know the exact position-
about 34,000 acres have got to be sur-
veyed. 

Shri Shree Narayan Das: May 
know whether any time-limit has 
been fixed for >su bmission of the re-
port of the sub-ccmmittee? 

Shri Anil K. Chanda: Yes, Sir. Ori-
ginally the intention was that the 
committee should submmit the report 
by June, 1961. But it has been found 
that the existing staff is not adequate, 
and we require some additional en-
gineers for a detailed survey. We 
have approached the Home Ministry 
for sanction of these posts. 

Shri Radha Raman: The hon. Deputy 
Minister has just now stated that 
with regard to old plots the policy 
of the Government is yet under consi-
deration. In view of the fact that 
many of the old plots on which bun-
galows still exist have two or three 
acres of land adjoining them, may I 
know whether anything is intended to 
be done in the near future about 
their birfurcation? 

Shri Anil K. Chanda: It is with re-
gard to those existing bungalows that 

the question of sub-division is to be 
discussed after a detailed survey has 
been made by this committee. 

Smi Radha Raman: By what time 
will it be done? 

Mr. Speaker: Order, order. Let us 
go to the next qusetion. 

Houses for Colliery Workers 

+ r Shri Chuni Lal: 
Shri Ram Krishan Gupta: 

*516 J Shri Auroblndo Ghosal: . '1 Sardar Iqbal Singh: l Shri M. L. Dwivedi: 
Shri Indrajit Gupta: 

Will the Minister of Labour and Em 
ployment be pleased to state: 

(a) whether the scheme to build 
one lakh cheap houses for colliery 
workers as approved by the Tripartite 
Industrial Committee has been pre-
pared; and 

(b) if >50, the details thereof? 

The Deputy Minister of Planning 
and Labour and Employment (Shri L. 
N. Miyra): (a) Yes. 

(b) The Scheme envisages construc_ 
tion of two-roomed houses at a cost 
of Rs. 1,300 per house and Rs. 2,600 
per barrack. Construction of 25,000 
houses and 417 barracks during 1961-
62 has been sanctioned on 30-5-1961. 
These housed and barracks, when 
constructed, will accommodate 30,000 
workers. 

Shri Ram Krishan Gupta: May 
know the names of the places where 
these houses will be constructed, es-
pecially during 1961-62? 

Shri L. N. Mlshra: In all the colliery 
areas of all the States. 

Shri Indrajit Gupta: May I know 
whether the scheme includes or ex-
cludes the new housing scheme of 
the Coal Mines Welfare Fund under 
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which 30,000 houses were to be built 
at a cost of Rs. 10 crores? 

Shri L. N. Mishra: This is beside 
that target. 

Pandit D. N. Tiwary: May I know 
whether there will be construction of 
houses in Jharia coalfields also? 

Shri L. N. Mishra: Of Course, in 
Jharia also. 

Pandit D. N. Tiwary: What is the 
number of houses to be constructed 
there? 

Shri L. N. Mishra: I cannot say tnat 
now. I want notice. 

"517. 

Newspaper Industry 

+ r Shri P. G. Deb: 

J Shri Ram Krishan -Gupta; 
. Shri Ajit Singh Sarhadi: 
'1 Shri S. A. Mehdi: 
I Maharajkumar Vijaya 
L Ananda: 

Will the Minister of Information 
and Broadcasting be pleased to state: 

(a) whether Government have con-
sidered the demand of the ninth an-
nual conference of the Indian Federa-
tion of Working Journalisis to con-
sti tute a high power commission to 
go into the structure of the news-
paper industry and make suitable re-
commenda !ions for further action by 
Government; 

(b) if so, the result thereof; 

(c) whether they have also de-
manded a probe into the monopolis-
tic tendencies in the working of the 
newspaper industry in India; and 

(d) if so, the action taken thereon? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) to 
(d). Government have received copy 
of the resolutions passed by the In-

dian Federation of Working Journa-
lists. Government are carefully look-
ing into the trends regarding con-
centration of ownership and other 
monopolistic tendencies in the news-
paper industry and are studying the 
problem. They have not come to any 
conclusion as to whether the trends 
are such that an immediate probe is 
called for. 

Shri P. G. Deb: May I know which 
group of newspapers has got the lar-
gest chain of newspapers in this coun-
try? 

Dr. Keskar: I have got the list be-
fore me. If it is the question of num-
ber of papers, then, according to the 
Registrar, whose report I am laying 
on the Table today, the Communist 
Party of India has got the largest 
number of papers. But if it is a 
question of circulation, then the Ex-
pre" group of newspapers is the 
biggest group. 

Hostel for Women Govt. Employees 

518 {Shri Ram J[rishan Gupta: 
• Sardar Iqbal Singh: 

Will the Minister of Works, Housing 
and Supply be pleased to refer to the 
reply given to Starred Question No. 
146 on the 20th February, 1961 and 
state: 

(a) whether Government have 
further received the plans and esti-
mates for the proposed hostel for 
single women Government employees 
in New Delhi; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to 
be taken for construction of hostel? 

The Deputy Minister of Works, 
Housing and Supply (Sm! Anil K. 
Chanda): 

(a) Not yet, Sir. 

(b) Does n~t aris!!. 
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(c) A plot of land has been selec. 
ted for the construction of the 
proposed hostel and negotiations are 
in progress for its purchase. The 
plan~ and estimate are under pre-
paration. 

Shri Ram Krishan Gupta: May 
know if there is any possibility of its 
construction during this year? 

Shri Anil K. Chanda: We are trying 
to expedite the matter, as far as 
possible, as it has already been before 
us for the last several years. I am 
hoping that we would be able to 
start construction during the course 
of the year. 

Shrimati Renu Chakravartty: In 
view of the fact that this answer has 
been given to us on more than one 
occasion, may I know what exactly is 
holding up the further progress in 
taking up the construction of this 
hostel? 

Shri Anil K. Chanda: The estim3.tes 
and plans had been made but we 
found that the quantum of rent will 
be too high. We want to bring down 
the rent, as far as possible. There-
fore, we asked Our architects to pre· 
pare their plans with modified speci-
fications. So far as land is concern-
ed, we are still negotiating for the 
purchase of the Sirmur plot. 

Shrimati Renu Chakravartty: In 
view of our experience of the rate of 
progress of CPWD even in regard to 
the construction of hOUSes for the 
Members of Parliament, may I know 
if there has been any effort to expe-
dite the construction of buildings on 
plans already sanctioned? 

8hri Ani! K. Chanda: As I said, we 
are trying our best to expedite it. So 
far as the men's hostel is concerned, 
there hao been objection raised by 
the Defence Ministry with regard to 
construct;on on that particular plot 
in the Lodi Estate. So far as the 
ladies' hostel is concerned, we are 

negotiating with the State Govern-
ment for the purchase of the Sirmur 
plot, which we consider to be most 
convenient. It is on Curzon Road. 

Shri Snbbiah Ambalam: What will 
be the number of rooms in that 
hostel? 

Shri Ani! K. Chanda: I do not know 
the number quite precisely. It will 
have about 250 to 300 rooms. So far 
as the ladies' hostel is concerned, we 
would like about 80 per cent of the 
rooms to be single and the rest to be 
two-seaters. 

State Trading Corporation 

+ f Shri Ram Krishan Gupta: 
'519 Shri Bibhuti Mishra: 

" Shri Vidya Charan Shukla: 
L Shri Morarka: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
255 on the 23rd February, 1961 and 
state: 

(a) whether Government have con· 
sidered the questions of issuing a re-
solution outlining the functions to 
be entrusted to the State Trading 
Corporation and the recommenda-
tions of the Estimates Committee in 
respect of the Board of Directors of 
the Corporation; 

(b) if so, the result thereof; and 

(c) what decision h:os been taken 
in regard to the setting up of more 
Sub-Committees having representa-
tives of trade, together with tha 
names of commodities and present 
volume of trade in it? 

The Minister of Commerce (8hri 
Kanungo): (a) and (b). These ques-
tions are still under consideration. 

(c) No more Sub·committees have 
been constituted, but for obtainillg 
advice on general trade matters, cer· 
tain advisory committees e.g. Alkalies 
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Committee, Committee for Cork 
Manufactures and export of salt have 
been set up. 

Shri Ram Krishan Gupta: May I 
know whether there is any proposal 
to increase the number of sub·com-
mittees and, if so, the new items for 
which they will be introduced? 

Shri Kanungo: This is about the 
spilling out of the limitations of the 
STC. That is under consideration. 

Shrimati Renu Chakravartty: May 
know whether there is any sub-

committee dealing with the buying 
of sugar for export? Is it a fact that 
the sugar to be exported is sold to 
the STC by the Sugar Mills' Associa-
tion, and then sold back by STC to 
the Association and the loss is borne 
by the STC? 

Shri Kanungo: No, Sir. The details 
about the sugar transaction have not 
yet been worked out. 

Shri Shree Narayan Das: May 
know whether the hon. Minister could 
give Us an idea of the time by which 
Government would come to a final 
decision with regard to this subject? 

Shri Kanungo: We do not want to 
come to a decision ourselves. Our pre-
sent thinking is that we will produce a 
draft for the approval of the House. 

Shri Tyagi: Are Government con-
sidering the bringing up of a measure 
before this House to control the rate 
of profit earned by the STC, parti-
cularly on consumable commodities? 

Shri Kanungo: The last discussion 
on the annual report of the STC, and 
also the latest report which has been 
submitted to the House will show 
that the profits are very s~all indeed. 

Shri Kasliwal: Is it not a fact that 
the entire export of sugar is being 
done by the Indian Sugar Mills 

Association and the STC does not 
come into the picture at all? 

Shri Kanungo: As I said earlier, 
the deal has not been finalised yet. 
The idea is that this deal should be 
canalised through the STC; not that 
the STC will be the direct exporter. 

Shri Braj Raj Singh: The hon. 
'Minister has just stated that the 
export of sugar will be canalised 
through the STC. May I know 
whether the loss to be incurred in the 
export of sugar will be borne by 
the STC or by the Indian Sugar 
Mills Association? 

Shri Kanungo: As I said, that 
proposal is under consideration. 

o,ft ~;n1f f"'~ : ~ 'tc m'Ii 
];nfi:g ~ ~ ~ m'fiR a- 'fiT<fr ~ ~ 
'3"if.I; <.fffit ~ ~ ~ ? 

o,ft ~tft : <rTi m'Ii ~ 
~I 

China·Pakistan Border Agreement 

+ 
(Shri Ram Krishan Gupta: 

'~20 J Pandit D. N. Tiwary: 
. 'l Shri BaIraj Madhok: 

L Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 157 on the 20th Febru-
ary, 1961 and state: 

(a) whether Government have con-
sidered the suggestion to raise in the 
Security Council the Pakistan move 
to hold border negotiations with 
China; and 

(b) if so, the result thereof? 

The Parliamentary Secretary to the 
Minister of Edernal A1fairs (Shri 
Sadath Ali Khan): (a) and (b). Gov· 
ernment have no present intention of 
raising this matter in the Security 
Council. 
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8hri Ram Krishan Gupta: In reply 
to a previous question it was stated 
that we have sought clarification from 
the Pakistan Government and our 
High Commissioner has met their 
officials. May I know whether any 
clpdfication has been received from 
them so far? 

8hri 8adath Ali Khan: Yes, they 
stated that the policy of the Pakistan 
Government was well-known to us 
and, therefore, they regretted that 
they could not clarify the situation. 

lim ito ,,"0 ~ : 'fllllf;;rrf 
lJ'fKfT ~ !if; ~ .m: ~ if; <i\"'q 
it "I"T .mr 'f<1 ~r ~ ~ fipr ~ if; 
~.:r it 'f<1 <:"~ ~ ~ '3lJi't ~ 
~~~~~7 

..n~mf!ll<'ft'!li: ~;;ft~ 

~~'f>Tf'~~ 
~ ~ ~T <n: 'IQ ~ 'fiV!T-~ 
~ I lflR: ~ ~ ~I" 1f.f 1f.fS: 
;pm;f '!li<: CIT ~ 'f@ I 

flr ~ }1>"':" "f ~,-+ ,~ I, c)fl 
u}s ='-1 I, r. ..,-' ~ t..}~f .il4,Sf 
c)u.J1.; "f U;l~';'" -~ .,x..t~ 

[- u~ ~ ,; )3,'-1 ~ .. 'S .J,S ~ 
8hri Hem Barua: In view of the 

fact that the border under dispute 
with China has been conclusively 
established by the official teams in 
favour of the Indian claim. may I 
know whether China except ad-
vancing the preposterous tbeory of 
actuality, has been able to adduce any 
other argument in favour of her 
claim? If not, may I know whether 
we have protested directly to China 
over this issue? 

The Prime Minister and Minister of 
External Allairs (8hri Jawaharlal 
Nehrn): The hon. Member puts ques-
tions which are not quite easy to 
grasp. 

8hri Hem Barua: May I repeat it? 

8hri Jawaharlal Nehru: Then there 
is a certain risk of it becoming 
even more complicated. 

Shri Hem Barna: I will simplify it. 

Shri Jawaharlal Nehru: Things are 
quite clear. The han. Member's 
opinIOn is not held by the Chinese 
Government nor by the Pakistan 
Government. He may be completely 
justified in his opinion but it is not 
held by those two Governments. 
According to us, Pakistan and China 
have no common border. The only 
commonness comes in because of cer-
tain area of Jammu and Kashmir 
State which is occupied by the 
Pakistan authorities. This question, 
therefore, arises on that thing. name-
ly, the border of that area with 
China. To the west of the Kara-
koram Pass there is certain area. On 
the other side is China, not Tibet. It 
is not Tibet but the Chinese territory 
of Sinkiang that comes there. There 
has been some argument or some 
difference of opinion between the 
Chinese Government as shown in 
its maps and our maps as to where 
exactly that is. There is some slight 
difference. When we put this to the 
Pakistan Government they said that 
they had no obligation to us to give 
any clarification. Tl:at was their 
territory, according to them, and 
therefore they proposed to deal with 
it, delimit or whatever it is, with 
the Chinese Government. So far as 
we know, apart from the statements 
on the part of the Pakistan 
Government nothing further has been 
done in this matter. That is to say-
we are not sure and I am saying this 
subject to confirmation-there has 
been no great response from the 
Chinese side in regard to this matter. 

Mr. Speaker: Shri Hem Barua. The 
hon. Member ought not to lose him-
self in the flourish of language. 

Shri Hem Barua: No, Sir. I shall 
be very simple in my language. In 
view of the fact that the hon. Prime 
Minister said on another occasion that 
we have clarified our position so far 
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as the border is concerned when the Foreign Collaboration 
official teams met and discussed over 
this matter, may I know whether this 
clarification of the border embrace. 
this particular portion of territory 
also which is under illegal occupatlu:! 
of Pakistan at present? 

Shri Jawaharlal Nehru: Inferen-
tially; it does not do so directly. It 
was not taken up directly so far as I 
can remember with the Chinese 
authorities; but if the principle that 
we laid down is accepted, that would 
apply there too. 

Dr. Ram Subhag Sing>h: In view of 
the fact that Pakistal'l has not given 
any clarification to our query and 
also as they say that it is their area, 
what will be our position in regard 
to the cease-fire line if Pakistan 
enters into any agreement in regard 
to the border demarcation with 
China? 

Shri Jawaharlal Nehru: I do not 
think the cease-fire line has anything 
to do with this matter. It would be 
improper for Pakistan to enter into 
any agreement on border demarca-
tion. But this border is very far from 
the cease-fire line and it has nothing 
to do with that. But, firstly, Pakistan 
has not done this and I do not know 
if they will do it or if both parties 
will agree; secondly, if they do it on 
that particular part of the border, it 
is not quite clear whether, apart from 
our registering our protest wi th them 
and may be in the United Nations, 
there is much else that we can do 
about that. 

Shri Hem Barua: In view of the 
fact that the han. Prime Minister said 
on another occasion that we have 
lodged a protest with Pakistan after 
the Pakistan President and the 
Foreign Affairs Minister made a state-
ment to what effect, may I know 
whether we have lodged a protest 
with China about this or not? 

Shri lawaharlal Nehru: Yes, Sir; 
we have. 

+ r Shri IDdrajit Gupta: 
Shri Aurobindo Ghosal: 

*521. ~ Shri B. Das Gupta: l Shrimati Renu Chakravartty: 
Shri p. C. Borooah: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether any new directives 
have been issued for disposal of appli-
cations from private companies for 
securing foreigil collaboration; 

(b) whether such directives en(all 
departure from the Industrial Polic)' 
Resolution of 1956; and 

(c) if so, in what respects such ex-
ceptions or exemptions would be 
allowed? 

The Minister of Industry (Shri 
Manubhai Shab): (a) No, Sir. No new 
directives have been issued for dispo-
sal of applications for foreign colla_ 
boration. Government have, however, 
recently reviewed the procedures iil 
order to simplify them. A copy of th~ 
Press Note dated the 8th Mav 1961 
was issued by the Government 'in this 
connection which is placed On th2 
Table of the House. [See Appclld;x 
II, annexure No 27). 

(b) and (c). Do not arise. 

Shri Indrajit Gupta: From this 
Press Note it appears that about mallY 
of the vital and strategic indust,.ies 
which were included in Schedule A 
of the Industrial Policy Resolution ;)f 
1956 and which even had some con-
nection with OUr Defence industries 
the possibility of opening them for 
private capital investment from abroad 
is envisaged. Also, this Press Not" 
says that the ratio between foreign 
and Indian capital is not laid down. 
May I know whether these are not 
important d~partures from the Indus-
trial Policy Resolution of 1956? 

Shri Manubhai Shah: The assump-
tion of the hon. Member is entirely 
illcorrect. Schedule A remains intact. 
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These are descriptions of industries 
covered by category B and C. As far 
as the majority participation is con-
cerned, it is categorically stat~d t;~at 
IndIan majority is welcome. As in the 
old· policy it is still continuing. Every 
case has to be judged On merits and 
the paragraph lays down very clearly 
that in exceptional cases majorities 
are permitted. A few units belonging 
to Schedule 'N if allowed to the pr;-
vate sector, are approved by Cabinet 
from time to time. 

Shri Indrajit Gupta: May I know 
whether it is not a fact that in the 
Industrial Policy Resolution of 1956 it 
was clearly stated that in these speci-
fied industries the pre_condition of 
foreign capital investment would be 
that majority holdings would be In 
Indian hands and this is a departure 
from that? 

Shri Manubhai Shah: No such sti-
pulation is mad., in the Industrial 
Policy Resolution if the hon. Member 
reads it. 

Mr. Speaker: Shri Das Gupta. 

Shri B. Das Gupta: My ques+,on 
has been covered by this. 

Shrimati Renu Chakravartty: This 
~tatement says that while Indian 
majority holding will be generally 
welcomed the extent of foreign share 
holding that would be permitted ia 
any case would have to be judged on 
merits. May I know in how many 
cases foreign capital has been permit-
ted to come into India on more than 
50 per cent basis? 

Shri Manubhai Shah: Such details 
are not here with me. If the hon. 
lady Member gives notice of a sepa-
rate question, the same can be replied 
to. 

Shrimati Renu Chakravartty: It is 
also stated that although accumulated 
profits and appreciated value of assets 
are permitted to be repatriated 
abroad, there has been a pooling back 
of these in India. What is the amount 

of remittable profits which have been 
permitted to be repatriated that have 
been ploughed back during the Second 
Plan period? 

Shri Manubhai Shah: As I said iI' 
my speech while intervening in the 
debate on my Ministry's Grants, on 
an average Rs. 23 crores to Rs. 24 
crores have been the annual remit-
tances on account of interest, divi· 
dends and profits of foreign holdings 
in this country and more than 80 per 
cent of such earnings or reserves hav!' 
been ploughed back, either in the 
form of reserves or in the form of 
dividends or profits which are accrLi-
ing to them, in reinvestment in India. 

Shri Braj Raj Singh: The Pre~s 

Note says: 

"In special circumstances, how_ 
ever, exceptions may be made 
where, after full consideration, 
this is found to be in the public 
interest." 

May I know whether in any case this 
exception has been made so far? 

Shri Manubhai Shah: In several 
cases. 

Shri Braj Raj Singh: How many 
cases wil! there be? 

Shri Manubhai Shah: As I told 
the hon. lady Member, if a separate 
question is asked as to what is the 
H.act number, I can certainly say that. 

Shri Braj Raj Singh: My question 
is with regard to the industries in 
Schedule A. This Press Note says 
that in special circumstances excep-
tions shall be made in regard to in· 
vestment of funds in industries which 
are in Schedule A. May I know if 
B.ny exception has so far been made 
in regard to industries in Schedule A? 

Sbri Manubhai Shah: As far as I 
know only some exceptions have been 
made so far as industries covered ill 
Schedule A are concerned such as the 
expansion of refinery and perhaps o"e 
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of the steel works and manufacture uf 
spE'cial steels and non-ferrous metal •. 

Sbrimati Renu atakravartty: It has 
been stated that none of the industries 
in Schedule A have now been put on 
the list of industries which will now 
be permitted to bring in foreign prJ-
vate collaboration. But here I find 
that special steel has been mentioned. 
Basic and heavy industries and steel 
were mentioned in Schedule A. So 
too were machine tools chemicals and 
basic intermediaries. ' 

Sbri Manubbai Shah: None of th<om 
are in Schedule A. Alloy and special 
steels have been included in Schedule 
A, but some relaxations have recently 
been made by Government in th~ 
case of pig iron up to 100,000 tons and 
in the case of special and alloy steels 
for modest capacities because they arc 
so varied that all are not being re-
served for the public sector. 

May I know whe-
steel castings and 

collaboration is 
they will be re_ 
sector as beforE? 

Sbri Tangamani: 
ther in irOn and 
forgings, foreign 
allowed or whether 
tained in the public 

Sbri Manubbai Sbab: They are not 
reserved in Schedule A. There have 
been hundreds of factories in this 
country making castings and forgings 
of steel and other things. 

8bri Indrajit Gupta: May I know 
whether the purpose of this press note 
which was issued on the 8th of May 
last was to create some favourable 
Impression on the Aid India club 
nations and if so, how far fresh foreign 
investment has been encouraged to 
corne as a result of this press nole? 

Shri Manubbai Sbah: This pre3S 
note is an usual review of the difl'e-
rent procedures that gathered momen-
tum during the preceding years. This 
is not the first time that we haVE 
Issued it. Every two or three yea,s, 
we take such a review. It has defi-
nitely helped in clarifying foreign 
capital investors' minds. Much better 
now is corning up now. 

Shri Indrajit Gupta: How much 
has come since the 8th of May? 

Sbri Manubhai Sbah: One is not 
the effect of the cause or the cause of 
the effect. As a result of the proper 
policy of the Government which has 
been appreciated throughout the 
world, We are attracting more and 
more foreign mvestment and foreign 
collaboration. 

Sbri Tridib Kumar Cbaudhuri: May 
know if the hon. Minister can give 

us ligures about foreign capital corn-
ing from institutions like the World 
Bank to the private sector here and 
the foreign collaboration found by 
private industrial enterprises or busi-
nessmen"! 

Sbri Manubbai Sbah: All these 
questions have been answered by me 
and the Finance Minister several 
times On the flOOr of the House. A150 
the Reserve Bank publishes every 
year a comprehensive bulletin of 
foreign inve;tmcnt in the several sec-
tors of industry. I would therefore 
request hon. Members to perhaps Ie ok 
into those publications. 

Construction of Hospital! under Em-
ployees' State Insurance Corporation 

+ r Shri Kunhan: 
*522. ~ Shri T. B. Vittal Rao: 

l Shri M. L. Dwivcdi: 

Will the Minister ol Labour and 
Employment be pleased to state: 

(a) whether the examination of the 
report of Sri A. L. Mudaliar On the 
working of the Employees' State In-
surance Corporation with special refe-
renCe to the construction of hospital> 
has been completed; 

(b) if so, the nature of decision 
arrived at; and 

(c) when the Mahatma Gandhi 
Memorid Hospital at Bombv is likely 
to be opened for admission? 

The Deput~· iHini'ic," of Planning, 
Labou' ~:l •. l "co',,;·:'O:'.>1! (Shri L. N. 
Mj'3~~:-~~): (~l_~ ~_'~5 (b). The Corporation 
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has agreed generally with Dr. Muda-
liar's recommendations regarding 
hospital construction except in regard 
to a Joint Agency for construction of 
hospitals and construction of T.B. 
Blocks attached to large T.B. hospitals 
instead of T.B. Block attached to 
general hospitals. 

(c) By the end of January, 1962. 

Shri Kunhan: The construction of 
the Bombay hospital has been started, 
I think, four years back. May I know 
what is the reason for the delay? 

Shri L. N. Mishra: The hospital is 
coming up and it will be ready for 
use, I think, by January 1962, that 
is, within three Or four months time. 

lilT 1'1'0 ,,"0 ~ : ~ lI\'i ~ 
~~f.l;w~if;~~~ 
f'!;;:f.rm'fi"ro;r¥R~fif;m~ ? 

~<'Io~o~:~ ~ 
~~~'f:T'0!C~ m<'[~ 
if; wrn ~ "ITffi ~ I DJ 'f>nr,rt ~ 
DJ~<f~l'l"IT~ ~ I 

.;ft 1'1" ~(o f[~"i() ~1' m 
~ ~ "" ~ ~, ~ <n: f'.!;;;>rr 
~'flITWt'lT 

~ <'I" ~o~: ~~~iii:mr 
if@~ 

Shri Tangamani: In reply to star-
red question No. 925 on 16th March 
1961, it was stated that for three 
hospitals, Bangalore hospital with 
172 beds, Kanpur hospital with 112 
beds and Madras hospital with 175 
beds and two hospitals in Bombay 
with 300 and 500 beds, construction 
has started and work was in progress. 
I would like to know whether in any 
of these four centres, any of these 
hospitals have been completed and 
if they have not been completed, by 
what time they will be completed. 

Shri L. N. Mishra: I might say that 
the Kanpur hospital will be ready by 

December this year, the Bangalore 
hospital by December this year, the 
Madras hospital by December this 
year and in Bombay, by January 
1962. 

q)~~~ llll\'i~ 
~~fif;~~<F!l1ifDJ~ 
if;~'i'1T~<f.t~~ I 

~ <'10 ;no ~: 'fi"U<r 'fi""fu.r ~ 
~if~m~~\lr 

~~~,~~~"lftw:<rit 
"Ift~~~~ 11lot~;ri~ 
<f.t~<f.t~? 

Shri Kunhan: May I know what 
amount has been so far set apart 
under these schemes and how much 
has been spent so far? 

Shri L. N. Mishra: Firm figures I 
cannot give. A few months ago, we 
laid a financial statement of the Em-
ployees State Insurance Corporation 
on the Table of the House. The hon. 
Member may find out. 

Damua Colliery Enquiry 

+ 
*523. {8hri Kunhan: 

8hri T. B. Vittal Rao: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether the Court of Inquiry 
appointed under the Coal Mines Regu-
latioJL~, 1957 to go into the conduct 
of the Manager, Damua Colliery who 
was held responsible for the accident 
in January, 1960, has since submitted 
its report; 

(b) if so, what are the findings; 
and 

(c) the nature of action proposed 10 
be taken by Government on the find-
ings? 

The Deputy Minister of Planning, 
and Labour and Employment (Shrf 
L. N. Mishra): (a) Yes. 
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(b) and (c). The Court held the 
M;.nager responsible for the accident 
and recommended suspension of his 
First Class Manager's Certificate of 
Competency for a period of three 
years. The certificate has been sus-
pended accordingly. 

Trial of Col. Bhattacharjee in 
Pakistan 

-ft,,1 + J Shri Ram Krishan Gupta: 
Shri S. M. Banerjee: 

.526 Shri Ajit Singh Sarhadi: 
" Sardar Iqbal Sin,h: 
I Shri Assar: 
L Shri Aurobindo Ghosal: 

Will the Prime Minister be pleaseti 
to state: .' ;.: rll 

(a) whether CoL Bhattacharjee is 
still in Pakistan custody; 

(b) if so, whether he faced a trial 
before the Army Tribunal; 

(c) what charges have been Jevel_ 
led against him; and 

(d) whether any reply has been re-
ceived from Pakistan to our prot pst·? 

The Parliamentary Secretary to the 
Minister of External Mairs (&hri 
Sadath Ali Khan): (a) It is presum-
ed that the reference is to Lt. Col. 
Bhattacharya. He is still in Pakis-
tan custody. 

(b) No, Sir, not yet though the 
Acting High Commissioner for India 
in Karachi received a letter from the 
Foreign Minister of Pakistan dated 
5th July, 1961 intimating that Lt. 
Colonel Bhatt~charya is to be tried 
for the offence "for which he is 
accused." 

(c) The Pakistan Government is 
accusing him of espionage, though we 
are not aware of the specific nature 
of the charges for which he may be 
tried. 

(d) Yes, Sir, as stated in reply to 
part (b) above. 

Shri Ram Krishan Gupta: It was 
just now stated that the Pakistan Gov-

ernment has told us that t .. , is being 
tried on espionage charges. May I 
know whether any charge sheet has 
been received by the Govern'"ent? 

The Prime M"mister and Mini'iter of 
External Mairs (Shri JawaharJaI 
Nehru): Not received bv the Gov-
ernment. Anyhow, if there is a 
charge sheet, I do not know. If there 
is one, it will be given to Lt. Co!. 
Bhattacharji, who is in thelr cu.touy. 

Mr. Speaker: He only wan:, to 
know if a copy of the charge sheet is 
with the Government. 

Shri Jawaharlal Nehru: We know 
nothing about it. Not only nO charge 
sheet; we have no information as to 
what is happening or what is going to 
take place. 

Shrimati Renu Chakravartty: Ha, 
the Govenrment's attention been 
drawn. to the report in the press of 
an interview with Lt. Col. Bhatta-
charjee where it is stated: He is ask-
ed, have you got a COPy of the charge 
sheet. Lt. Co!. Bhattacharji said, no. 
He was asked, have you arranged for 
your defence. He replied, I have no 
money to arrange for defence counsel. 
Are we to take it that at the interview 
which he had with the High Commis-
sion, the High Commission did not 
arrange in this matter to find out what 
exactly the position was? 

Shri Jawaharlal Nehru: The inter-
view was not at all satisfactory, be· 
cause there were a number of Pakis-
tan's senior officials present on the 
occasion and therefore, naturally, Lt. 
Col. Bhattacharji probably could not 
speak as he might have spoken other-
wise. We have been laying stress on 
that. So far as the question of de-
fence is concerned it is rather a com-
plicated matter ~hether it is desir-
able or not for Government in such 
a case to defend or not. 

Some Hon. Members: Why? He is 
our officer. 

Shri Jawaharlal Nehru: May b" 
our officer. We have no idea of the 
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charges. The Pakistan Government 
says that he has made some kind of 
a confession. It is rather difficult. He 
was not on our duty at that time SO 
far as I know. Unless the Pakist .. n 
Government gives us officIal notice 
and facilities for all (hat, our under-
taking defence would, in a sense, mai<.e 
us admit the right of Pakistan Gov-
ernment to carryon these proceedings. 
We do not wish to do that.. 

Shri Hem 8arua: On a point uf 
order, Sir, on a previous occasion, 
when this matter came up before (his 
House, it was stated from the Govern-
ment side that Lt. Col. Bhattacharji 
was captured by the Pakistan police 
or military or whatever that might be, 
weI! with in our tcrritcry. That:s 
our claim that he was captured with-
in our territory and taken over to 
Pakistan and then there have bt·en 
charges against him rightly or 
wrongly. When that statement wn' 
made, why is it that the Prime Minis-
ter has said that we are not qt;i!(. 
sure about it whether we should o/Ier 
defence or not? In the face of n,at 
statement, defenCe must be offered (0 

Lt. Col. Bhattacharya because v.e 
have been told that he was caplufLd 
within our territory. 

Shri JawaharJal Nehru: That stalt'_ 
ment stands apart from the question 
of defence. Defence, no doubt WIll 
be offered by Lt. Col. Bhatt~charji. 
The point was whether defence cou:d 
be undertaken more or less officiaby 
by the Government of India or not, 
in a case like this where we do IH)t 
quite know and we have never beln 
able to get into touch with him pn-
vately to know what he has said or 
what he has not said or what he may 
have said or what his case is. As to 
what the han. Member stated about 
our case in this, certainly, after' SUell 
enquiry as we could make without 
meeting him, without seeing him, but 
locally, we came to certain conclu-
sions which he stated correctly. }o'or 
us to undertake official defence with-
out knowing a little more, it is rather 
a doubtful matter. We must knew 

what Lt. Col. Bhattacharji himself 
desires in this matter. 

Shri Hem Barua rose-

Mr. Speaker: The hon. Member has 
raised a point of order already. What 
more does he want now? 

Shri Hem Barua: May I ask a ques-
tion now? 

Mr. Speaker: Order, order. If it 
was said on a prior occasion that he 
was captured from within our ter-
ritory and the hon. Minister has said 
so, of course, it is for him to find au t 
why there is a c'hanl!le of attitude 
now, so far as that is concerned. 

Shri Jawaharlal Nehru: There is no 
change of attitude. 

Mr. Speaker: Is it a fact that the 
han. Minister said on a prior occasion 
that he was captured within our 
territory? 

Shri Jawaharlal Nehru: That is our 
caSe still; that is, such partial infor-
mation as we have been able to gather 
leads to that conclusion. But in the 
nature of things, the full informatio'1 
is not available; the person who can 
give that full information is Col. 
Bhattacharji himself, and We 'have not 
been able to meet him. 

Shrimati Renu Chakravartty: Are 
we to take it that when Col. Bhatta-
charji met our High Commissioner, he 
did not ask for any defence counsel, 
whilst in the open court, he has said 
'I have asked the GOC to provide me 
a counsel, I have no money to arll3nge 
for a defence counse!'? He says so in 
the open court, but he could not say 
this to our High Commissioner. 

Shri lawaharlal Nehru: He said that 
in an open court? 

Shrimati Renu Chakuvartty: This 
is the full account in the press. 

Shri Jawaharlal Nehru: The Pakis-
tan Government made a stipulation 
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when the High Commissioner went 
there that we can only talk to him 
about his health. 

Shri Braj Raj Singh: In view of 
these facts, may I know what Govern-
ment are doing now? That is the 
question. These facts nave come in 
the press, and the Government of India 
must have noticed that these things 
have been published in the press. 
What are they doing? 

Shri Hem Barua: My point of order 
still stands and it has !ieen reinforced 
by the stat~ment just now made by the 
Prime Minister that I am right when 
I said that he was captured within 
our territory. When he has been 
captured within our territory-and 
that is still our case, as the Prime 
Minister has admitted-is it not quite 
meet and proper on the part of our 
Government to offer him defence 
facilities? 

Mr. Speaker: I can only say that it 
is not a point of order for me to de-
cide. It is for Government to decide 
under what circumstances what action 
should be taken. Since Government 
are of the opinion that Col. Bhatta-
charji was captured within our ter-
ritory, and that is still their conten-
tion, it is for them to decide, SO long 
as they are in charge of the adminis-
tration. 

Shri Hem Barua: But ... 

Mr. Speaker: The House may haVe a 
different opinion. But it is not for me 
to decide. It is not a point of order 
which I can decide. In fact, it is not 
a point of order. If one statement was 
made on a prior occasion, and a diffe-
rent statement is made on this occa-
sion, I can only draw the attention of 
the han. Minister to it, when it is 
brought to my notice. 'Even then, 
there is no point of order. I can only 
draw the attention of the hon. Minis-
ter so that I can give him an opportu-
nity to correct it or to explain it. But 
the hon. Member's point goes further, 
and he asks why executive action has 
not been taken to supply sufficient 

funds for Col. Bhattacharji to defend 
himself. I cannot give a direction. 
That cannot be made the subject-
matter of a point of order. The House 
as a whole can give direction to Gov-
ernment, and Government are bound 
to accept it. There are other remedies 
open to hon. Members, if they want to 
give such a direction. There is no 
point of order in this. 

Dr. Ram Subhag Singh: The hon. 
Prime Minister has said that the inter-
view which our Deputy High Commis-
sioner had with Col. Bhattacharji was 
in the presence of senior Pakistan 
officials. May I know whether the 
Government of India have approached 
the Pakistan Government to allow our 
Deputy High Commissioner or High 
Commissioner to see Col. Bhattacharji 
alone? Also, in view of the fact that 
during the last session, Government 
said that he was arrested in our ter-
ritory, may I know whether Govern-
ment consider that that was a viola-
tion of our territory? 

Shri Jawaharlal Nehru: We have 
repeatedly pressed for an interview 
being given to our High Commissioner 
or Deputy High Commissioner with-
out the presence of anyone else. That 
is the whole purpose of the interview. 
Otherwise, one cannot get anything 
out of him. According to us, the posi-
tion is, what we have stated to the 
Pakistan Government is that Col. 
Bhattacharji, so far as our knowledge 
goes, was shot at; there was an attack 
On two persons, namely Col. Bhatta-
cnarji and another person; Col. Bhat-
tacharji was hit by 'the bullet, and he 
fell down. 

Shri Indrajit Gupta: Was he on 
duty? 

Shrl Jawaharlal Nehru: I do not 
know; I do not think he was directly 
On any kind of duty there, except in 
a vague sense that he was supposed 
to watch the border. Anyhow, he 
fe li down, and according to the in-
formation we have, he was dragged; 
of course, it was very near the border; 
he was dragged across the border" 
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while the other officer or person who 
was with him escaped from this 
.ambush. The Pakistan case is that 
this happened when Col. Bhattacharji 
had actually crossed into their terri-
tory; . it is true that he was shot, be-
.cause he received the bullet; and they 
.arrested him; he fell down on their 
territory, and they arrested him. 

These are the two cases. We have 
pressed our case, and we have told the 
Pakistan Government what our case 
is, according to our information. 

As to what steps can be taken in the 
future, that will depend on other 
developments in the case. We cannot 
decide at the present moment what 
steps we shall take whether in regard 
to defence or in regard to other mat-
ters, because we want to get further 
information. 

Shri Natb Pai: May I know what 
kind of information Government are 
waiting for before they finally decide 
to afford him the defence to which he 
is entitled? Further we would like to 
know whether the alleged confession 
made by Col. Bhattacharji has been 
.obtained under duress and torture? 

Shri Jawaharlal Nehru: How can I 
.answer what Col. Bhattacharji had to 
suffer or not to suffer in Pakistan 
custady? Col. Bhattac'harji, when he 
met our Deputy High Commissioner, 
said that he was being treated well. 
Whether he said that under duress, I 
C2lmot say; that was what he said to 
.our man. 

Shri Hem Barna: Again, On a point 
.of order, Sir. May I know whether it 
is not a fact that our Foreign Office 
has protested to Pakistan that Col. 
Bhattacharii was tortured into making 
a statement or making a confession? 
If so the reply that the Prime Minis-
ter has given just now and that do 
not tally. There is discrepancy. Why 
is that SO? 

Shri .Jawaharlal Nehru: I do not 
:know where the discrepancy is. What 

we have said is that any alleged con-
fession that he might have made to the 
Pakistan Government was presumably 
under duress; these ar.e presumptions; 
we have not said that he made a 
statement or he had done it under 
torture; all that we have said is that 
he must have been under duress, and, 
therefore, we cannot accept it. 

Raja Mahendra Pratap: Apart from 
official considerations, can we not ask 
OUr Indian Red Cross to defend Col. 
Bhattacharji, from the humanitarian 
point of view? 

Shri Jawaharlal Nehru: They do not 
defend people; they help to deal with 
any wounds etc. that they may have 
suffered. 

Shri A. C. Guha: If it is not possible, 
owing to some technical reason, for 
Governmen t to provide official defence, 
is it not possible at least to allow Col. 
Bhattacharj i to have his own defence, 
the cost being paid by Government? 
Government can also see that he is 
entitled to have legal consultation in 
private, not in the presence of any 
Pakistani officials. That is the right 
of every accused in a criminal court. 

Shri .Jawaharlal Nehru: This coun-
try, namely East Pakistan, lives under 
martial law. If he is tried, he is tried 
under martial law, not in the norma) 
panoply of the law courts. Martial 
law gives very limited privileges to 
outsiders etc. 

lIe is likely to be tried, and the 
date now fixed is 31st August; if he 
will be tried then or later, I do not 
know. We are anxious to know what 
Col. Bhattacharji himself feels on 
this matter before we make the final 
derision. Obviously, it is quite absurd 
if there is some conflict between what 
he says and our defence. 

Raja Mahendra Pratap: We can giv'! 
any amount for the defence. of Col. 
Bhattacharji. Our House WIll gladly 
grant Rs. 10,000. You can take a va!e 
on it. 
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Shri Jaipal Singh: I want a clarifica-

tion in regard to what Shrimati Renu 
Chakl'avartty had asked. I take it that 
Government are seized of the request 
for defence sought from the GOC. 
Can we take it that they have not 
dropped that request? A request has 
been made-and it has been published 
-that he would like to have defencI> 
facilities and he has asked the G.O.C. 
Whatever the complications might be, 
I take it that the request has not been 
~helved or rejected. 

Shri Jawaharlal Nehru: Is it the 
G.O.C .. PakIstan or the Indian G.O.C.? 

.8hri Nath Pai: Pakistan. 

8hri Jawaharlai Nehru: Col. Bhatta', 
charjee is a retired officer. He is not 
functioning in the Army now. I do 
not know whether the G.O.C. of either 
Army is concerned. It is the Pakistan 
Government that is concerned, and we 
haVe been dealing with them. 

Shri Tyagi: There is a convention ilO 
Government that any expenditure in-
curred by an officer on litigation 
pertaining to an act while on duty is 
met by Government. Was Col. Bhat-
tacharjee performing any' official duty 
{)n the border? If so, I hope that con-
vention still stands. 

Shri Jawaharlal Nehru: There is no 
question of any lack of money for the 
purpose. The question is what is th~ 
right course to adopt. 

Shri A. C. Guha: In case he has 10 
have private defence, is it not possible 
for Government to pay the cost of 
th~ defence? 

Mr. Speaker: The hon. Prime Minis-
ter has said that there is no question 
'of lack of money. They want to know 
.exactly what Col., Bhattacharjee 
wants, and they have nO access to 
him. 

Organic Chemicals 

+ 
"'529 {Shri Subodh llaDsda: 

. Shri Nek Ram Negi: 
'Will the Minister of COIIUII8I'ee aDd 

Tndustry be pleased to state: 
848(ai)LSD-.2. 

(a) whether there is any proposal 
to manufacture organic chemicals by 
the Hindustan Insecticides Ltd.; 

(h) whether it is a fact that a com-
mittee has been appointed for this 
purpose; and 

(cl whether this committee has sub-
mitted any report on the feasibility of 
manufacturing the organic cht'micals? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the Sabha. 

STATEMENT 

Some time back, a Technical Com-
mittee, which is in the nature of a 
Standing Study Group's was set up to 
explore the possibility of manufacture 
of 0rganic chemicals in the DDT facto-
ries at, Delhi and Alwaye, managed by 
the Hindustan Insecticides Limited. 
The Committee consists of the repr('-
sentatives of the Development Wing, 
the National Chemical Laboratory and 
Hindustan Insecticides Limited. 

2. Keeping in view the useful side-
lines which the DDT factory could 
adopt without disturbing its capaci ty 
for DDT manufacture, the Committee 
has recommended manufacture of 
several organic chemicals like Chloral 
Hydrate, Chloroform etc. The recom-
mendations are being examined by 
the Management of Hindustan Insecti-
cides Limited. 

Shr; Subodh Hansda: From the 
statement, I understand that the reo 
commendations of the Technical Com-
mittee have been examined. May I 
know whether a final decision has 
been arrived at for the manufacture 
of these chemicals in the insecticide1 
factories? 

Shri Manubhai Shah: So far lOo 
decision has been arrived at, but we 
are hopeful that the manufacture of 
all these chemicals will be undertaken 
in th€ public sector. 

Shri Subodh HanSlla: Have Govern-
ment decided not to disturb the manu-
facturing capacity at the DDT factories 
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at Delhi and Alwaye and to put up a 
separate plant for the manufacture of 
these; chemicals? 

Shri Manubhal Shah: The capacity 
of both the existing factories, at 
Delhi and Alwaye, will be expanded. 

Shri . Tangamani: The Technical 
Committee, which is in the nature of 
a standing study group, has made re-
commendations. We are told that the 
recommendations' are being examined 
by the management of the Hindustan 
Insecticides Limited: May we know 
by what time these recommendations 
will be implemented in the two cen-
tres, Alwaye and Delhi? 

Shri Manubhai Shah: Present indi-
cations are that it will require about 
Rs. 2 crores of which half will be in 
foreign exchange. When we process 
the requirements of foreign exchange 
etc., perhaps we can take decision 
within two to three months. 

Cashew Industry 

+ 
"530. {Shr! Jinachandran: 

Shr) A. K. Gopalan: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the K.P.K. Menon 
Committee, appointed by Government 
to enquire into the cashew industry 
has submitted its report; and 

(b) if so, what are the main recom-
mendations and whether Government 
have come to any decision on them? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). Not yet, 
Sir. 

8hr) Jinachandran: May I know 
whether all the cashew factories in 
the country get supplies of raw mate-
rials for working throughout the year 
and whether there is a steady market 
for the finished goods? 

Shri Manubhai Shah: There is a 
steady market for the finished goods 

both in the country and abroad. But 
I cannot say the same about raw 
materials, because much of these i~ 
being imported. 

Shri Achar: There was a proposal 
to form a commodity committee for 
cashew nuts and spices together. May 
I know in what way that has progrf'3-
sed? 

Shri Manubhai Shah: That is stil£ 
under consideration. They may not 
have the same committee or there rna)' 
not be any committee at all. 

Shri Maniyangadan: May I know 
whether any time-limit has been fixed 
fOr submission of the report? 

Shri Manubhai Shah: We are ex-
pecting the report nOw any time with-
in this month. The House will re-
member that the Committee has n'lt 
taken more than 9 months for such 
an important industry. 

Shri Jinachandran: May I know 
whether any special provision h~.<; 

been made in the Third Five Year 
Plan to increase the production of 
cashew and thus reduce our import~? 

Shri Manubhai Shah: Yes, we have 
done that. But the demand has so 
increased, both for home consumption 
as well as for export, that I am afraid 
we will have to continue to import 
for a long time. 

Coustruction of Plan Projects 
+ 

r Shri Achar: "533. '\. Shrl Ajit Singh Sarhadi: 

Will the Minister of Planning he 
pleased to state: 

(a) whether there is any propo~aI 
for constituting inter-departmental 
committees for the purpose of econo·· 
mising costs of construction of plan 
projects; and 

(b) if so, the details of the 
posal? 

pro.· 
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The Deputy Minister of PIanDing 
(Sbrl S. N. Mlsbra): (a) and (b). It 
has been suggested to States that th!c'Y 
might set up inter-departmental com-
mittees to wate'll progress in achiev-
ing economies in construction costs. A 
number of States have already set up 
such committees. The setting up of a 
Committee on these lines is under 
consideration at the 'Centre. Through 
the establishmen,t of such committees, 
it should be possible to consider fully 
the construction element of each 
development programme and the point.. 
at which and means whereby eco-
nomies can be effected, 

Sbri Acbar: May I know whether 
any of these committees have been 
actually formed? If not, in what 
!tage are they? 

Shrl S. N. Misbra: I have mentioned 
that some of the States have already 
formed such committees. At the 
moment, their number is seven, 

Sbri Barish Chandra Mathur: May I 
know whether this project was con-
sidered in isolation Or in conjunction 
with the project for administrative 
reforms mooted by the Home Ministry 
when it considered the complete pic-
ture, Have any steps been taken 
thereon? 

Sbri S. N. Mishra: It has been 
figuring in all relevant contexts. I 
ean only emphasise that we are giving 
it the most serious attention. 

Shri Barlsb Chandra Mathur: The 
Home Ministry has recently announc-
ed all the administrative reforms 
which it proposes for the better imple-
mentation of the Plan. But this 
particular project has not been includ-
ed; as the hon. Minister himself says, 
thig is under consideration. May I 
know how the matter stands? 

Shri S. N. Misbra: So far as its in-
elusiOn in a particular paper is con-
cerned, it may not have found its 
place there, but if t'he han. Member 

takes thE: trouble of reaaing the Plan, 
particularly pages 285-287, he will 
find elaborate suggestions made in this 
l·espect. 

Solution of Congo Problem 

"515, 

+ r Sbri Kalika Singh: 
I Sbri Ram Krishan Gupta: 
j Sbri CbuDi Lal: 1 Sbri S. M. BanerJee: 

Shrt Bibbuti Mlsbra: 
Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to state: 

(a) the original proposals of the 
Government of India about solving 
the Congo problem; 

(b) which' of the proposals have 
been gradually accepted and have been 
or are being implemented; 

(c) what, according to the Govern-
ment of India, yet remains to be 
done about Congo; and 

(dl the steps taken by Government 
to bring about final solution of Con-
golese problem? 

The Deputy Minister of External 
AJfair<! (Shrimati Laksbmi Mendn): 
(a) to (dJ. A statement is placed on 
the Table of the House, 

STATEMENT 

In the view of the Government of 
India the solution to the Congo pro-
blem lay in: 

(i) reconvening of the Congo Parlia-
ment; 

(ii) release of all political prisoners; 

\iii) withdrawal from Congo of all 
11<-1;;' an military and para-military 
personnel, including political advisers 
and mercenaries; 

(iv) channelling of :Ill arms supplies 
to the Congo through the UN; 
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(v) disarming by UN of all private 
armies in the Congo and failing that, 
a strong appeal to all parties to the 
conflict in the Congo to neutralise 
their re>pective troops. 

As a result of the adoption of a 
Resolution by the Security Council on 
the 21~t February, 1961 the Belgian' 
Gov(·rnment agreed to withdraw the 
Belgian military personnel and politi-
cal advisers under thefr control, but 
wrpre>se(! their inability to withdraw 
Belgian personnel owing allegiance to 
different Congolese Governments. 

The despatch of Indian troops of one 
full Brigade strength to serve in the 
Congo under the UN was one of thoe 
steps taken by the Government of 
India to help bI ;:~lg in about a final 
solution to the Congo problem, in as 
much as the presence of Indian and 
other UN troops in the Congo stabi· 
Ii zed an otherwise deteriorating situa·· 
tion and paved the way for the re-
convening of Parliament. 

Our proposal for a meeting of the 
Congolese Parliament was ultimately 
accepted by the Security Council in 
its Reso!ution of 21st February, 1961, 
and as a result, the Congolese Parlia-
ment met in July and formed a new 
Government with near··unanimity, an 
event which augurs well for the 
future. 

!'!hri KaUka Singh: From the state-
ment~ I find that one Brigade ["om 
India has been sent to the Congo. May 
I know when that Brigade is expected 
to return? And what is the attitude 
of the new Government of the Congo 
to Indian troops there? 

The Prime Minister and Minister 
of External Albirs (Shrl Jawaharlal 
Nehru): We cannot say when they 
will return. But in view of the im-
provement of the situation in the 
Congo, we hope that our forces, if 
not all of them, part of them, -may 
be able to return ir the near future. 

"As a result of the adoption of 
a Resolution .... the Belgian Gov-
ernment agreed to withdraw the 
Belgian military personnel and 
political advisers under their 
control". 

1i~~~fit;-~;;rr1{ij-~ 
~ ;;r wf.t fltfuc:ft ~ <it 
qmr ~ fu-zrr ~ lIT rr@ , 

-n "'i!I,~(\'''\it ;f<;.,: wf.t ~ 
~ ~ <it m qmr ~ fu-zrr 
~ ~fif;;r ~ fm<r.r ~ r0t4'1i'f1 'lil'!iT 
~~, 

.n "0 \it'To flQr: 1i~;f.T 
iffif ~ ~ , 'fliT'1l'j- ft;rm ~ : 

"The Belgian Government 
agreed to withdraw the Belgian 
military personnel and political 
advisers under their control". 

1i~~~fit;-'I<lT~;;rr1{ij

~~;;rwf.tf~~ 

~ ~ <it 'IT'l1'f ~ fu-zrr ~ , 

~ iil'i!I'i!:<\it,\it ;f~ : ~ 'IR 
~ ~ f;;;rlIT lIT , Ii ~ rr@ ~ 
~ fit;- q;~ if"i rr@ ;m , ~ ~ 
m't qmr lTiHr , 

Shrimati Renu Chakravartty: In 
the statement, it is mentioned that 
one of the problems which we wanted 
to be solved was the question of the 
disarming by UN of all private armies 
in the Congo. At the moment, 
what is the position with regard to 
that? 

Shri Jawaharlal 'Nehru: So far as I 
know, they have not been disarmed. 
That is one of the things that has got 
to be done there. 
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WRITTEN ANSWERS TO 
QUESTIONS 

Arrest of Pakistani Nationals 

¢-15 {Shri n. C. Sharma: 
;,. Sbrl Assar: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that a sur-
vey officer of the Pakistan Government 
and his five assistants were arrested 
at Haribolapara, in the Sadar thana 
area in Jalpaiguri under the Security 
Act; 

(b) whether any investigations have 
been made in this regard; 

(c) if so, the result of the same; and 

I d) the action taken in the matter? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
J. N. llazarika): (a) Yes, Sir. They 
were arrested because they were found 
surveying land on the Indian side. 
They had no documents permitting 
them to enter India, let alone survey 
the ground there. 

(b) to (d). West Bengal Govern-
ment have informed US that they have 
prosecuted them under Section 11 of 
the West Bengal Security Act. Fur-
ther investigations in the matter are 
being made. 

Export of Brasswan 

·5U. Shri P. C. Borooah: Will the 
Minister of Commerce and Indutry 
be pleased to state: 

(a) whether the export of brassware 
has fallen considerably since March 
this year; 

(b) if so, what are the figures of 
export of brassWBre during each 
month from March onwards; and 

(c) what are the reasons for this 
decline in exports? 

The Deputy Minlster of Commeree 
aDd Industry (Sbrf Satlsh Chandra): 

(a) Fifigures are available at present 
only upto April, 1961. These show 
a decline from monthly average of 
exporls during the preceding months. 

(b) March 1961.-Rs. 12'22 lakhs. 
April 1961.-Rs. 8.43 lakhs. 

(c) The decline seems to have oc-
curred mostly in respect of artware. 
No specific reason can be attributed 
at this stage. 

Promotion of Industries 

*525. Sbrlmati Maimoona Sultan: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government had in-
vited the Chief of Montecatini, one 
of the biggest industrial groups in 
Italy, to discuss the promotion of in-
dustries in India; 

(b) if so, promotion of which parti-
cular industries was proposed to be 
discussed and what aspect of develop-
ment of these industries was to be 
discussed; and 

(c) whether the invitation was res-
ponded to? 

The Minister of Industry (Shri 
Manubhal Shah): (a) to (c). An Indian 
Economic Mission, led by the Minister 
of Commerce, Shri Nityanand 
Kanungo, visited Italy in April this 
year. During the visit, the Mission met 
the Chief of Montecatini for discus_ 
sions. On this occasion, the leader of 
the Mission suggested a visit to India 
to see the industrial growth in India 
generally and explore possibilities of 
collaboration. 

Production of Linen in Punjab 

·52'7. Shri AJit Singh Sarbadi: Wil! 
the MlnisteT of Commerce aad Ill-
dastry be pleased to state: 

(a) whether it is a fact that the 
inadequate supply of· staple fibre yarn 
to the Linen manufacturers in 
Punjab has seriously a1fected the pro-
duction of linen which is exported to 
foreign countries; 
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(b) whether the offer of the Seere-
tary, Textile Manufacturers Associa-
tion, Amritsar to take 4000 bales for 
~uitable distribution has been con-
sidered; lind 

(c) what steps are being taken to 
ensure supply at reasonable prices? 

The Minister of Commerce (Shrl 
KanungO): (a) to (c). A statement i8 
placed on the Table of the House. 

STATEMENT 

It is reported that some powerlooms 
at Amritsar and Ludhiana have not 
been able to obtain their require-
ments of staple fibre yarn and as such 
their production programme has suff-
ered. The Textile Manufacturers As-
sociation of Amritsar had written to 
the Secretary to the Indian Cotton 
Mills Federation asking them to ar-
range about 3000 to 4000 bales of 
staple fibre yarn every month to the 
Association for distribution among its 
members. The Indian Cotton Mills 
Federation and the Southern India 
Millowners Federation have agreed in 
principle to arrange direct supplies 
from their member-mills to the bona-
fide consumers of staple fibre yarn to 
the extent possible and this should 
ensure steady flow of supplies. 

Manufacture of Cameras and Optical 
Instruments 

"528 J Shri Pangarkar: . L Shri Bibhuti Mishra: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that the 
State-owned National Instruments 
Ltd., Calcutta has entered into a tech-
[lical collaboration agreement with a 
Japanese firm for the manufacture of 
single lens reflex cameras and other 
optical instruments; and 

(b) if so, the details thereto? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) Yes, Sir. 

(b) A statement is laid on the Table 
of the House. 

STATEMENT 

Statement showing details of the 
Teehnical Collaboration Agreement 
for Manufacture of Cameras and 
Other Optical Instruments entered 
into between the National Instruments 
Ltd., Calcutta and Mis. Nippon 
Kogaku of Japan. 

Broad details of the Technical Col-
laboration Agreement entered into by 
the National Instruments Ltd., Cal_ 
cutta with Mis. Nippon Kogaku of 
Japan for manufactuare of Cameras 
and other Optical Instruments are 
as follows:-

(i) The agreement provides for a 
technical tie-up with the 
Japanese Company for the 
utilisatiOn of their patents for 
manufacture of cameras and 
other optical instruments; 

(ii) For the time being, it is pro-
posed to commence manu-
facture of "Nikkorex" camera, 
the latest model of MI s. 
Nippon Kogaku, in medium 
priced cameras; 

(iii) The agreement provides for 
training of Indian technicians 
at the factory of the foreign 
company in Japan; 

(iv) The scheduled productiOn of 
35 rom cameras will be one 
thousand sets per month; 

(v) A technical fee of 
will be payable 
Japanese company in 
instalments; 

£ 12,000 
to the 

four 

(vi) A royalty of 2% on the ex-
factory price of the cameras 
will be paid to the Japanese 
company exclusive of Indian 
taxes; and 

(vii) The period of the agreement 
is 10 years. 
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0ftlcenI In Rlot-AJreeted Areas 

*531. Shri Aurobindo Ghosal: Will 
the Prime Mlnlster be pleased to 
state: 

(a) whether he has asked the 
Madhya Pradesh Government to 
transfer the Government officers of 
the riot-affected areas; and 

(b) if so, what steps have been 
1aken by the Madhya Pradesh Gov_ 
ernment to implement the proposal? 

The Parliamentary Secretary to the 
Minister of External AJralrs (Shri 
Sadath All Khan): (a) The Prime 
Minister has been laying stress on a 
general rule to be followed to the 
effect that where a serious situation 
arises in regard to law and order, nor-
mally the principal officers in charge 
might be transferred. The Prime 
Minister drew the attention of the 
Madhya Pradesh Government to this 
general approach. No particular offi-
cers were mentioned. 

(b) It is understood that some time 
after the riots in Jabalpur and else-
where, some officers were transferred 
at the discretion of the Madhya Pra-
uesh Government. 
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·531 . 

Closure of Jute Mills 
r Dr. Ram Subbag SiDgh: 
I Shri P. G. Deb: 
~ Maharajkumar Vijaya 
I Ananda: 
L Shri Ajit Singh Barhadi: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether jute workers have 
protested regarding closure of jute 
mills in Calcutta; 

(b) if so, how many jute mills have 
been closed; 

(c) how many workers have been 
affected by the closure of those mills; 
and 

(d) how soon they are expected to 
be opened again? 

The Deputy Minister of Labour (Shrl 
Abid All): (a) Yes, in respect of block 
closure. 

(b) and (c). Authentic information 
is not available. These matters fall 
within the jurfsdictiOn of the State 
Government. 

(d) The block closure lasted for one 
week in .Tune and another in July. 
1961. 

Doetonr in Residential Localities of 
Delhi 

r Shri Assar: 
I Shri P. G. Deb:: 

*538. ~ Shri N. R. Muniswaml: 
I Maharajkumar Vilayil' 
L Ananda: 

WilA the Minister of Works, Hous-
~g and Snpply be pleased to state: 

(a) whether it is a fact that doctors 
in Delhi who are practising in resi_ 
dential localities have been served 
with eviction notices by the land and 
development authorities of the Dellrl: 
Administration; 

(b) if so, the reasons thereof; 

(C) whether Government have re-
ceived any memorandum frOm the 
Delhi Medical Association; and 

(d) if so, the reaction of Govern-
ment? 

The Deputy MInister of Works. 
BoDSin&' and Sapply (Shri AnD 1[. 
Chanda): (a) No, Sir. Notices were 
served for the removal of breaches of 
the terms and com:litions of the leases. 
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~b) Under the lease tenns, residen-
tial premises cannot be used for any 
business, profession or vocation. 

(c) Yes, Sir. 
(d) The Government have decided 

to permit the lessess Or their tenants 
who are doctors to carry on activities 
connected with their medical pro-
fession etc. provided that it does not 
cause any ali>truc.Hon or otherwise 
cause inconvenience to the residents in 
the area and the private residential 
character of the locality is not ['!is-
turbed. 

tlfflc!1T<'f ~ '1\1 '1\1~ 

*~H.. o.:ft If'l\1~if~ ~,: iflfT 

~ <f1fl 'ifl11'l ~ ~ if6'f.t <tt 
~ 'Ii~ Ii!;: 

('Ii) iflfT ~ ~ ~ Ii!; ~ 
~ifiT~~it~$~ 
iii 1fI;;rr ~ ~ ~ '3"Ii\1T 'lit 
~~~~mit'!i'l'liT 
~~~~~; 

(!if) iflfT ~ ~ ifiT 
~~~ilifi!;ID~it 

~ ifiT fif;m:~; ~ 
(if) ~~, <IT w iii f\;rlf 'fi'Rm 

~~<m~1 

~rflfn ,,~( (J5(T '1\1~"): ('Ii) 
~ (if).~it1!;'li~~ 

~ 'fiT fif;m: ~ I 

Repatriation of Hajis 

"Me. r Shri Raghunath Singh: 
L Shri A. M. TarIq: 

Will the Prime MinJster be pleased 
to state: 

(a) whether it is a fact that the 
Govemment of Uttar Pradesh has 
made a request for the repat.riation of 
Hajis in Saudi Arabia who have beeD 
stranded there; 

(b) if so, the details thereof; 
(c) whether a Delhi firm of Travel 

Agents declined to bring these Hajis 
back to India; 

(d) if so, the reasons therefor; ,.nd 

(e) the action taken in the matter? 

T.J.e ParLamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) and (b). No 
Sir. The State Haj Committee of 
Uttar Pradesh, however, reported to 
this Ministry about the difficulties 
experienced by the pilgrims taken by 
the paramount Travel Agency of 
Delhi. Reports were called for from 
the Embassies of India at Jedda and 
Baghdad, who confirmed that the pil-
grims had actually suffered c~rtain' 
inconvenience at the hands of the 
Travel Agency. 

(c) and (d). The firm of Travel 
Agents were finally prevailed upon by 
the Embassies of India at Jedda and' 
Baghdad to bring the Hajis back to 
India. 

(e) The difficulties that the pil-
grims had with the firm are now the' 
subject matter of an investigation by 
the appropriate agencies of Govern-
ment, which is still proceeding. 

Import of Rock Phosphate fTom 
lordan 

{ 
Shri Ramji Verma: 

*541. Shri p. C. Borooah: 
Shri Raghunath SiDch: 

Will the Minister of Commerce aDd' 
Industry be pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to import rock phos-
phate from Jordan; 

(b) whether it is also a fact that the 
rate paid for the phosphate from' 
Jordan is liUle more than the avail-
able elsewhere; and 

(c) if so, what are the reasons for 
paying this higher rate? 

The Minister of Commerce (Shri 
Kanungo): (a) No, Sir. There is no' 
proposal to import rock phosphate· 
from Jordan on Government account. 
The State Trading Corporation, how-
ever has entered into an agreement 
with' the Jordan Rock Phosphate and' 
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Mines Company for import of rock 
:phosphate. 

(b) and (c). Yes, but the rates for 
rock phosphate of different origins are 
not strictly comparable because of 
.differences in specifications. 

.Aluminium Plant at Mettur 

"'541 f Shri Tangamani: . l Shri Kunhan: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the Aluminium Plant 
at Mettur, Madras State whose found-
ation stone was laid by Shri Lal 
Bahadur Shastri on the 10th June, 
1961 will go into production before the 
,end of the current year; 

·(b) if not, what is the time s~hedule; 
<lnd 

(c) whether the Madras Aluminium 
Company Ltd. have submitted theIr 
programme fOr construction and other 

;allied work? 

The Minister of Industry (Smi 
Manubhai Shah): (a) and (b). No, 
Sir. According to the terms of the 
licence issued under the Industries 
(D. & R.) Act, 1951, the proposed 
aluminium smelter at Mettur (Madras) 
will be established by the end of 
1962. 

(C) Submission of detailed pro_ 
gramme of construction and allied 
work to the Government of India is 
not necessary. However, as reported, 
work is proceeding according to 
schedule. 

H1ndustan Machine Tools Ltd. 

fSbri Pramathanath 
.543 Banerjee: 

. I Shrimati Da Palchoudhuri: 
l Shri Ajit Singh Sarbadi: 

Will the Minister of CommerCe and 
Industry be pleased to state: 

(a) whether it is a fact that the 
Hindu-tan Machine Tools Ltd. have 
claimed that their products are 
priced lower than those imported 
from outside; 

(b) if so, what is the difference on 
percentage basis between the price of 
an imported machine and that manu-
factured in the IHindustan Machin~ 
Tools Ltd.; 

(c) whether it is also a fact that 
the Hlndustan Machine Tools Ltd. 
have proposed to export their pro-
ducts; and 

(d) if so, what machinery and tools 
and where do they propose to ex-
port? 

The Minister of Industry (Sbri 
Manubhai Shah): (a) and (b). Yes, 
Sir. The percentage difference vari"s 
for different machines. 

(c) and (d). Yes, Sir. The Com-
pany is conducting negotiations with 
their European Technical Collabora-
tors fOr supply of H.M.T. machine 
tools in the European market. 

Heavy Electricals Ltd., Bhopal 

rShrimati Da Pakhoudhurl: 
Shri Yadav Narayan I Jadhav: 
Shri Rajendra Singh: 
Shrimati Maimoona Sultan: 
Sbri Naval Prabhakar: 
Shri S. M. Banerjee: 
Shri S. C. Samanta: 
Shri Subodh Hansda: 

.544. ~ Shri Ajit Singh Sarbadi: 
Shri Vajpayee: 
Shri Indrajlt Gupta: 
Shri Assar: 
Shri Auroblndo Ghosal: 
Shrl P. G. Deb: I Shri Muhammed Elias: 
Dr. Ram Subhag Singh: 

L Maharajkumar Vijaya 
Allanda: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that there 
has been a atrike by all trainees of the 
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Heavy Electrical Ltd., Bhopal result-
ing in complete lltoppage of work 
there; 

(b) if 80, the reasons therefor; 
(c) the number of trainees Involv-

ed in the strike; 
(d) tbe total loss suffered by the 

factory as a result of the strike; 
(e) the duration of the strike; and 
(f) the steps taken to end the 

strike? 

The Minlster of Industy (Shri 
Manubhai Shah): (a) to (f). A state-
ment is laid on the Table of the 
House. [See Appendix II, annexure 
No. 28]. 

Facilities to Tra4le Unions 

r SOO D. C. Sharma: 
~ 545 J soo Indrajit Gupta: 

'"} SOO Kodiyan: 
L Shri S. M. Banerjee: 

Will the Minister of Labour and 
Employment -be pleased to ,tate: 

(a) whether it is a fact that Gov-
ernment has decided in accordance 
with the Pav Commission's reccm-
mendations to extend certain facilities 
to recognized trade unions; and 

(b) if so, what are they? 

The Deputy Minister of Planning 
and LabOur and Employment (Sbri 
L. N. Mishra): (a) and (b) _ II. state-
ment showing the facilities extended 
to recognised trade unions is pJaced 
on the Table of the Sabha. [Sec 
Appendix II, annexure No. 2[)]. 

Opthalmic Glass Plant 

r Shri Subodh 1Iansda: 1 Shri Nek Ram Negi: 
'548. Shri S. C. Samanta: 

Sbri D. C. Sharma: 
Sbri Ajlt Singh Sarhadi: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the progress made so far in the 
direction of setting up of the Opthal-
mic Glass Plant in collaboration with 
Russia; and 

(b) when the plant will start pro-
duction? 

The MinIster of Industry (Shri 
Manubhai Shah): (a) The Detailed 
Project Report has been received on 
the 24th July, 1961 and is under con_ 
sideration. 

(b) The plant is expected to go into 
production sometime in 1963. 

Sbeet Glass Plant at Byderabad 

'547 {Shri Pangaritar: 
. Shri Ram Krlshan Gupta: 

Will the Minister of Commerce and 
Industry be plea!ed to refer to the 
reply given to Starred Question No. 
150 On the 20th February, 1961 and 
state: 

(a) whether Government have since 
received the revised proposal from 
the Andhra Pradesh Government for 
setting up of a sheet glass plant at 
Hyderabad; and 

(b) it so, whether GovernmEcnt h3ve 
approved the same? 

The Minister of Industry (Sbri 
Manubhai Shah): (a) and (b). The 
Andhra Government are discussing 
the project with some foreign and 
Indian experts and would be submit-
ting their proposals to us when ready. 

Bonus Co~on 

r Shri Ram Krishan Gupta: 
Shri Kunhan: 

1 
Sbri T. B. Vittal Rao: 
Shri S. 1\1. Banerjee: 
Sllri pangarkar: 
Shri D. C. Sharma: 
Shri 1\1. L. Dwlvedl: 

*548. Sa~ar Iqbal S~ngh: 
Shn A. M_ Tanq: 

I Shri Arjun Singh 
Bhadauria: 

Dr. Ram Subhag Singh: 
Maharajkumar Vljaya 

Ananda: 
l Shri Tangamani: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether the Bonus Commission 
has started its work; and 
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(b) when the report is expected to 
be received? 

The Deput,. Minister of I.abour 
(Sbri Abid All): (a) The composi-
tion anll terms of reference of the 
Commission are being finalized. 

(b) Does not arise at present. 

Implementation of Interim Award of 
Jute Wage Board 

*541 .f Sbri Indrajit Gupta: 
. l Shri S. M. Ban~rjee: 

Will the Minister 01 Labour and 
EmploJDlent be pleased to refer to 
the reply given to Starre1i Question 
No. 1771 on the 27th April. 1961 and 
state: 

(a) what progress has since been 
made in securing implementation by 
all jute mills of the interim award of 
the Wage Board for the Jute Indus-
try; aDd 

(b) further steps, if any, to be taken 
with this object? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Two more mills 
have since implemented the recom-
mendations. 

(b) The matter is being pursued by 
the State Governments. 

NueJear Power Station 

r Shri P. C. Borooah: 
*550. ~ Shri B. DIIS Gupta: 

L Shri Auroblndo Gbosal: 

Will the Prime Minister be please1l 
to state: 

(a) whether Government propose 
to set up a nuclear power plant with 
the aid of United States Government 
under the Third Five Year Plan; 

(b) if so, whether the U.S. Govern-
ment has agreed to give the aid, and 
to what extent; and 

(c) what action has sO far been 
taken in that regar1l and where the 
plant is propose1i to be set up? 

Th~ Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) There is 
presently no proposal to set up a 
nuclear power plant with the aid of 
the United States Government dur-
ing the Third Five Year Plan period. 
Various possibilities are kept under 
constant review. 

(b) and (c). Do not arise. 

Sewing Machines 

·551. Shri Ajit Singh Sarhadi: Will 
the Minister of Commerce ud Indus_ 
try be please1l to state: 

(a) whether it is a fact that re1luc-
tion has been made in the imported 
components of sewing machines manu-
factured in Punjab; 

(b) whether this would lot aff('ct 
the production; and 

(c) whether such compollents bave 
begun to be manufacture1i in India'! 

The MInister of Industry (Shri 
Manubhai Shah): (a) No. Sir. 

(b) Does not arise. 

(c) Yes. Sir. 

Extension of Delhi Shops and 
Establishments Act to entire Delhi 

*552. 
f Sbrimati Malmoona Sultan: 

Sbri P. G. Deb: 
Dr. Ram Subhag Smp: 1 Maharajkumar Vljaya 

Ananda: 
Shri Tangamani: 

Will the Minister of Labour and 
Employment be please1l to ,;tate: 

(a) whether the Delhi J..abour Ad-
visory Board has recently urged the 
extension of the Delhi Shops and 
Establishments Act, 1954 to the entire 
Delhi area covere1i by the Delhi 
Municipal Corporation and the 
N.D.M.C.; 

(b) if so, what areas are not now 
covered by the ~ct; 

(c) what are the reasons for the 
same; and 

(d) the action taken in the matter? 
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Tbe Deputy Minister of 
(Shri Abid All): (a) Yes. 

I,abour 

(b) West and South Zones of Delhi 
Municipal Corporation, Narela and 
Najafgarh Towns. 

(c) As these areas were in the 
course of development, it was con-
sidered necessary to gain some exper-
ience of the enforcement of the new 
Act before covering them. 

(d) The Delhi Administration is 
doing the needful in the matter. 

Raid by Pakistan Pollce 

r Sardar Iqbal Singh: 
'553. ~ Shrimati Ila Palchonllliuri: 

l Shri Ajit Singh Sarhadi: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that about 
50 Pakistani Police Constables, led 
by a havildar recently crossed into 
Indian territory within Raiganj Police 
Station, Distt. Jalpaiguri (West 
Bengal) and raided a village and open-
ed fire; 

(b) if so, full details of the incident; 
and 

(c) the steps taken in connection 
therewith? 

The Parliamentary Secretary to the 
Minister of External A1fairs (Shri J. 
N. Hazarika): (a) and (b). Yes, Sir. 
The details are as follows:-

On 28th May, 1961, one Havildar 
and a constable of the East Pakistan 
Rifle Force, along with about fifty 
Pakistani nationals trespassed into 
Indian territory at Gosai Akhra, P. S. 
Rajganj, District Jalpaiguri and stole 
a pair of bUllocks. When the Indian 
villagers tried to resist, the Pakistani 
constable fired three shots. The Pak-
istanis were then able to make good 
their escape. No one was injured. 

(c) A strong protest demanding 
restoratiOn of the cattle and drastic 
action against the offending East 

Pakistan Riflemen and Pak. nationals, 
has been lodged with the East Pakis-
tan GOvernment by West Bengal 
Government. 

Border patrolling has been intensi-
fied in the area and other precau-
tionary measures taken. 

Import of NOD-ferrous Metals 

°554. Shri Aurobindo Ghosal: Will 
the Minister of Commerce and 1.-
dutry be pleased to state: 

(a) whether Government have been 
approached to reintroduce the annual 
licensing system for import and non_ 
ferrous metals for the sheet·rolling 
industries; and 

(b) if so, the steps taken by Gov-
ernment? 

Tbe Minister of Industry iSMi 
Manubhai Shah): (a) and Ib). Annual 
licensing system for the import of 
non-ferrous metals for the sheet-rol-
ling industry was never in vogue. 
However, some representations for 
the introduction of annual licensing 
were received, but it was not found 
practicable to accede to this request, 
due to difficult foreign exchange posi-
tion. 

m<'i\' ~ m ~ >;f1lfmfrr m"fr 
*~~~. l!.1'f ~ lf~: W 

.-r~ <Nr ;ocillf ~ ~ iICIf.t ~ 
'f'lT m f.t; : 

('Ii) W qq. ~~q-~~ it ~ 
it~mm.:~~rn 
~~~~fif;m:~ ; 

( () lIft~, CIT ~ 1!iir ~ tif.t 
~~~;~ 

(If) ~ it !fiW ~ ? 
~m wflft (~ ~'lt1f ~) 

(~) ;;ft, If I 
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(tf) ~, ~ 'q'R ~_ 
~ it <fT;; ~ m 'fiT lffinq ~ I 

Report of Committee for allotment 8f 
Aceommodatlon in the Capital 

*558. { Shri Tupmanl: 
Shri P. C. Borooah: 

Will the Minister of Works HODII_ 
ing' and Supply be pleased to ~tate: 

(a) whether the Committee whkh 
was set up to rationalise and simplify 
the rules governing allotment of resi-
dential accommodation to Govern-
ment servants in the Capital has since 
submitted its report; 

(b) if so, what are the :nam re-
commendations of the Committee; 
and 

(C) what actiOn hall been taken on 
the recommendations ~ far? 

The Deputy Mblister of Works, 
Houslngo and Supply (Shrl AnU K. 
Chanda): (a) Yes, Sir. 

(b) and (e). The recommendations 
are under consideration. A COpy of 
the report along with the decisions of 
the Government on it will be laid on 
the Table of the House in due course. 

Produetion of Cloth 

r Shri S. M. Banerjee: 
I Shri P. G. Deb: 

*55'7. J Dr. Ram Subhag' Slng'h: 
I Maharajkumar Vljaya 
I Ananda: 
l Shri )[allka SlnCh: 

Will the Minister of Commeree aruf 
lDdustry be pleased, to refer to the 
reply given to Starred Question No. 
5M on the 4th March, 1961 and state: 

(a) whether prices have fallen as 
a result of increase in production at 
cloth; 

(b) if so, to what extent; and 

(c) if not, the reason for the same! 

The Minister of Commerce (Shrf 
Keung'o): (a) to (c). A note glVlng 
the required information is laid on the 
Table of the House. 

NOTE 

As a result of the voluntary scheme 
of price regulation agreed to by the 
Indian Cotton Mills Fed.eration in 
September, 1960, the prices of mill 
cloth were lowered from the high 
levels which ruled in the first half of 
1960. Due to impTovement in cotton 
supplies, a further reduction was an-
nounced by the Indian Cott'on Mills 
Federation which took effect from 
January, 1961. The price reductions 
made were as follows: 

Calegory 

Coarse 
Medium 

Permissib Ie percen-
tage increases over 
August, 1959 prices 

September 
1960 
scheme 

25 
B 22 

Currenl scheme (eff-
eelive from January 
1961) 

Other lhan Popular 
popular varieties 
varieties. 

20 17 
17 14 

Medium A 18 13 10 
Fine lli 81 61 
Superfine 9 6 4 

It is reported that by and large cloth 
is available to the consumers at these 
lower prices. The increase in produc-
tion in 1960 is also a factor which 

has helped in holding the price line. 
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ConditiOn in Goa 

Written Answers 2297 

East Pakistan Riots 

S Dr. Ram Subhag Singh: 
.559. Shri P. G. Deb: 

I Shri Arjun Singh 
l Bhadauria: 

Will the Prime Minister be pleased 
to state: 

(a) whether Goverrunent have re-
ceived any report from the U.A.R. 
Embassy, New Delhi about conditions 
in Goa; and 

(b) if so, the details of the same? 

The Parliamentary Secretary to the 
Minister of External Affairs (Sbrl 
Sadath Ali Khan): (a) and (b). A 
report was furnished by the First 
Secretary of the U.A.R. Embassy in 
New Delhi who recently visited Goa, 
officially at the request of Govern-
ment. The report covers matters re-
lating to the Indian Pensions office 
in Margao, Indian political prisoners 
in Goon jails and other Indian in-
terests which are being looked after 
by the UA.R. Government through 
their Embassy here. 

D>feetive Rail Anchors 

r Shr~ Ram Krishan Gupta: 
*560. ~ Shr! S. M. Banerjee: 

l Shrl Kunhan: 

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to 
the reply given to Starred Que,tion 
No. 1306 on 4th April, 1961 and state: 

(a) whether Government have com-
plet8id investigation into the supply 
of defective railway anchors by Mis. 
Singh Engineering Works, Kanpur; 
and 

(b) if so, the result of the inquiry? 

The Minister of State in the Minis-
try of Works, Housing and Supply 
(Dr. B. Gopala Reddi): (a) and (bl. 

"The investigations haVe not yet been 
·completed. The total number of de-
fective rail anchors is, however, be-
ing replaced by the firm. 

r Shrimati lla Palehoudhurl: 
I Shri Yiulav Narain Jadhn: 
I Shri Prakash Vir Shastri: 
I Shri Barish Chandra Maih1ll': 

\ 
Shri Ajit Singh Sarhadi: 
Shri Vajpayee: 
Shri Balraj Madhok: I Shri Assar: 
Shri Aehar: I Shri Aurobindo Ghosal: 

I Shri B. Das Gupta: 
i Shrimati Renub Ray: 

• "1 I Shri Bibhuti M1lIhra: 
5u ~ Shri lUiushWlUlt Rai: 

I Shri ][allka Singh: 

I Shri M. L. Dwivedi: 
Shri Hem Raj: 
Shri S. M. Banerje~: I Shri Raghunath Singh: 

I Shri Hem Barna: 
Shri Amar Singh Damar: 
Shri C. K. Bhattacharya: 

I Shri Par-:nath:math Banerjee: 

I Shri N. M. Deb: 
Shri B. C. Seth: 

I Pandit Brij Narayan L "Brijesh": 

Will the Prime Minister be pleased 
to state: J\ 

(a) whether Goverrunent of India's 
attentiOn has been drawn to reported 
recent atrocities committed on the 
minority community by the majority 
community in East Pakistan; 

(b) whether the Government of 
India have caused any enquiries to be 
made into them; and 

(c) if so, the result thereof? 

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon): 
(a) to (c). A statement is laid on the 
Table of the House. [See Appendix 
II, annexure No. 30]. 

Regnlarlsation of Displaced Persons' 
Properties 

·562. {SS~!' I~b~h=~: 
wm the Minister of BehabilltatIOIl 

Il1ld Minority Mairs be pleased to 
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refer to the reply given to Starred 
Question No. 1699 on the 24th Ap!"il, 
11161 and state: 

(a) how many displaced persons' 
properties have since been regularised; 

(b) the number of properties oc-
cupied by displaced persons still left 
for regularisation; and 

(c) by what time all cases will be 
regularised7 

TIle Deputy Minister of Rehabili_ 
tatiCIB (Shri p. S. Naskar): (a) 21. 

(b) 69 p: ,.,:ling :n High Court under 
writ petitions. 

(e) These cases win be decided a3 
and when they are decided by the 
High Court. 

Block Closure of Jute 1\1iJ1s 

*513. Shri Indrajit Gupta: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether Government is :tware 
that all the Central Trade Union Or-
ganisations expressed their opposition 
to the Indian Jute Mills Association's 
proposal for block closure of mills in 
.June and July 1961; 

(b) Government's reactions to the 
opiniOn of the Central Trade Unions; 

(e) the number of jute mills workers 
who received compensation rOr the 
closure period: and 

(d) the number of worKers who 
did not receive any compensaliml? 

The Deputy Minister of Labour 
tShri Abid Ali): (a) and (b). The 
matter falls in the State sphere. The 
West Bengal Government placed the 
proposal for blOCK closure before the 
representatives of the central (rade 
union organisations in tripartite con-
ferences and the trade unions (lid 
not like to be parties to the rue.;tion 
of block closure. After examining 
"the raw jute position, Government 
approved block closure as the only 
way of avoiding greater hard,hip to 
labour. 
848 (Ai) L.S.D.-3. 

(e) and (d). Information i< 
available. 

not 

Import RestrietioD9 by Ceylon 

*564. Shri P. C. Borooah: W\jl the 
Minister of Commeree anol. Industry 
be pleased to state: 

(a) whether Government have re-
presented to the Ceylon Government 
to l'elax import restrictions on low 
priced silk sarees; 

(b) if so, what particular restric-
tions are sought to be relaxed; and 

(c) what is the Ceylon 
ment's reply thereto? 

Govern-

The Deputy MinIster of COlllIllerce 
and Industry (Shrl Satish Chandra): 
(a) No, Sir. 

(b) and (c). Do not arise. 

Enlineerinc aDd Technological 
Personnel 

*565. {Shr~ Aurobindo Ghosal: 
Shn P. C. Borooah: 

Will the Minister of Planning be 
pleased to state: 

(a) whether an estimate of 'he re-
quirement of engineering~nd techno_ 
logical personnel for the implemen-
tation of the Third Five Year Plan 
has een made by the Planning Com-
mission; 

(b) if so, what is the extent of 
shortage of such personnel according 
to the review; and 

(c) what steps are being taken t5 
secure the services of the required 
number of technicians and engineers? 

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) Yes, Sir. 

(b) According to the pres.,nt E-sti-
mates, there will be no general short-
age of graduates in engineering and 
technology during the Third Plan. 
In the case of diploma hold"rs. it is 
expteCted that there may be a shortage 
of about 18,000 on the basis of facili-
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ties created by the end of the Second 
Plan. 

(c) The shortage of diploma holders, 
having a training of 3 years iuration, 
will be made up through the provis-
ion of additional facilities in (,he ini_ 
tial years of the Third Plan. 

Production and Export of Bicycles 

r Shri Ajit SiDeh Sarhadi: 
*566 J 8hri P. C. Borooall: 

• "'I Shri Daljit SiDeh: 
L 8hri N. M. Deb: 

Will the Minister of Commerce lUld 
Industry be pleased to refer to the re-
plies given to Unstarred Questions No. 
1266 and 1501 on the 8th and 13th 
March, 1961 respectively and state: 

(a) the targets of production and 
export of bicycles during the 'fhird 
Five Year Plan period; 

(b) what kinds of incentives and 
facilities are being afforded to the 
bicycle manufacturing units to enable 
them to achieve their production and 
export targets during the Third Five 
Year Plan; and 

(c) the figures showing the produc-
tiOn and export of bicycles during the 
Second FiVe Year Plan, year-wi.,e? 

The Minister of Industry (Sbri 
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the 
House. [See Appendix II, annexure 
No. 31]. 

Coir Industry 

1108. Shri Ram Krishan c.upta: 
Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
108t1 on the 24th March, 1961 DTld 
statl!: 

(a) whether Government have con-
sidered the proposal for modernising 
and mechanising the manufacturing 
!ector of the coir industry; and 

(b) if so, with what result! 

Thl! Min:ster of InJll.;trv (Shri 
Manubhai Shalt): (a) and·l)j). The 
matter is till under the consideration 
of the Coir Board pending the receipt 
of a reporb on a market survey in 1 he 
U.K. undertaken by the Coir Board in 
collaboration with the British Mats 
and Mattings Manufacturers Associa-
tion. 

Documentaries of Local Inierest 

1189. {Silri Ram Krisban Gupla; 
Shri Sarju Pandey: 

Will the Minister of In :"r:n -,t' on and 
Broadcasting be pleased to r ct_·,. to the 
reply given to Starred Question Nc. 
1091 on the 24th March 1961 and to 
state the progress since' made in th€ 
production of documentaries of loc,,] 
interest for State Govnnment.<? 

The Minister of Information "nd 
Broadcasting (Dr. Keskar): Views ot 
State Governments have since been 
received. Some of them have agreed 
to participate in the scheme. It i£ 
proposed to make a beginning with 
the productiOn of about half a dozen 
films a year. The financial and slaff 
requirements are being worked Ollt. 

Soda Ash Factory at Sambhar 

1110. Shri Ram Krisban GUIlla: WOl! 
the Minister of Commerce and Illdus-
try be pleased to refer to the repiy 
given to Starred Question No. ,095 
On the 24th March, 1961 and "tat,,: 

(a) whether Government have since 
received proposal from Rajasthan 
Government for starting S"d3 Ash 
Factory at Sambhar; and 

(b) if so, the action taken thereon'! 

The Minister of Industrv (Shri 
Manubhai Shah): (a) and (b)' No, 
Sir. The Rajasthan Government are 
getting a 'Project Report' prp.pared 
regarding the possibilities of seLting 
up a Soda Ash factory at or around 
Sambhar. 
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Press Council 

1111 {Slui Ram Krishan Gupta: 
. Shri Kodiyan: 

Will the Minister of Information and 
Broadcasting be pleased to r~fer to 
the reply given to Starred QUE'.,tion 
No. 1098 on the 24th March. 1951 "nd 
state the final decision taken rearding 
the appointment of a Press Council 
as suggested by the "Indian ,Tournalists 
Association"? 

The Minister of Information and 
Bro~"casting (Dr. Keskar): A. stated 
in replv to Starred Question No. 1098 
on tile 24'11 M~''Ch. 1961. Governmcllt 
will consider further the 'lue$tion of 
setting up a Press Council when it is 
satisfied that there is a favo'lIable 
atmosphere for the proposal. 

Hyderabad House. New Delhi 

1112. Shri Ram Krishan Gupta: Will 
the Minister of Works. Housing and 
Snpply be pleased to refer tJ the re-
ply given to Unstarred Question No. 
2218 on the 24th March. 1961 a.."d state 
the outcome of the negotiations which 
were going on with the GDvernmcT,t 
of Andhra Pradesh in regard to th., 
purchase of Hyderabad House situat_ 
ed in New Delhi? 

The Deputy Minister of Works 
Honsing and Supply (Shri Anil K: 
Chanda): The matter is still under 
negotiation with the Andhra Pradesh 
Government. 

Import of Race Horses 

1113. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
gIven to Unstarred Question No. 2232 
On the 24th March. 1961 and state: 

(a) whether Government have con-
sidered the request of turf clubs for 
grant of import licences [or the Im-
port of race horses, ';tallions and 
breed mares; and 

(b 1 if so, the result lhereof'! 

The Minister of Commer,~ (Shri 
Kanungo): (a) and (b). The matter is 
still under consideration. 

Houses built on Nazul I.and iu 
Paharganj. New Delhi 

1114. Shri Ram Krishan Gupta: Will 
the Minister of RehabilitaUo1l and 
Minority Affairs be pleased to refer 
to the reply given to Un starred Ques-
tion No. 2269 on the 24th March. 19tH 
and state: 

(a) whether Government have ,aken 
a final decisiOn on the hOllses built 
by the displaced persons on the 
Nazul Land left by evacuees in Pnar-
ganj. New Delhi; and 

(b 1 if so, the nature of d"ci,ion"? 

The Deputy Minister of Reha1)iJi-
tation (Shri P. S. Naskar): (~:, y~," 

(b) It has been decidcd to st:rr~n

del' the Nazul land left bv C'lacue"s 
in Paharganj to the Delhi D',>ve,oo-
ment Authority. who will in the 110'1'-
mal manner take up with the occup-
ants the question of renewal l'f their 
leases. The evacuee superstruclures 
On these lands will be "sold in accod-
ance with the Displaced Per,ons 
(Compensation and RehabiJitati'ml 
Rules. 

Collapse of Scaffolding 

1115. Shri Ram Krishan Gupt.~: W,il 
the Minister of Works. H'~"sin<:, alld 
Supply be pleased to ,tate: 

(a) whether Government have 10-
\'estigated into the causes of collapSe 
of scaffolding at A.I.R. bllilding. New 
Delhi; and 

(b) if so, the result thereof" 

The Deputy ~Iinister of Works. 
Housing and Supply (Shri Anil K. 
Chanda): (a) and (b). The molt,,,· h"s 
been investigated. The scaffoldmg 
gave way due to accidental disloclging 
of timber-wedges used under the 
vertical supports. 
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Break in services oI C.P.W.D. 
Employees 

1116. J Shri Ram Krishan Gupta: 
l Shri Tangamani: 

W ill the Minister of Works Hous_ 
ing alld Supply be pleased to ~efer to 
the replv given to Unstarred Ques-
lion No. -2506 on the 29th March, HIe 1 
and state: 

(a) whether Government have con-
sidered the cases of the employees of 
the Central Public Works Deparlme,.,t 
regarding condoning of break in theic 
services for participation i,., Central 
Government Employees strike of 
July. 1960; and 

(b) if so, the result thereof? 

The Deputy l\-linister of Works, 
Housing and Supply (Shri _~nil K. 
Chanda): (a) and (b). Yes. Neces-
sary orders regarding the condonation 
of break in service ha'le been issued. 

Export of Iron Ore 

1117. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) what is the total export of iron 
ore from Mohindergarh District of 
Punjab from 1959 to 1961 so far; 

(b) what is the estimateri quantity 
of deposits and their quality; and 

(c) the price at which it is expcrled 
and thf> namP'S of the (':)tPltries where 
It is exported? 

The Deputy Minister of Commerce 
and Industry (Shri Satish ehandr!l): 
(a) District-wise export statistics of 
iron ore are not maintained. 

(b) No precise informatio:l about 
the deposits and quality i, available. 
The production during the year< 19~8, 

1959. and 1960 was, however, 1~,903, 

20.367 and 12,259 tonnes respectively. 
(c) Does not arise in vi"", of (a) 

above. 

Manufacture of Tr:lI:tor5 

1118. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-

try be pleased to refer :0 the reply 
given to Unstarred Question No. 3'j32 
On the 24th April, 1961 and state: 

(a) whether Government have since 
considered the proposal for licensing 
another firm for the manufacture of 
agricultural tractors; and 

(b) if so, the result thereof? 

The Minister of Industry (Sbri 
Manubhai Shah): (a) Yes, Sir. 

(b) The scheme for the establish_ 
ment of a new industrial undertaking 
at Ghaziabad (U.P.) for the manu 
facture of 3000 Nos. per annum of 
'Renault' agricultural tractors has 
been approved in principle; however, 
the licenCe under the Industries (De-
velopment and Regulation) Act, 19~1 

will be issued only after the terms 
relating to the import of capital g:.lods 
and components/raw materials and 
other conditions are settled tJ the 
satisfaction of the Govemment. 

Allotment for Maharashtra 

1119. Shri Pangarkar: Will the Min-
ister of Planning be pleased to state: 

(a) the outlay fixed for Maharashlra 
for the year 1961-62; and 

(b) the amount of aIJotments made 
under different heads~ 

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (b). In 
a recent communication the Govern-
ment of Maharashtra have indicated 
that some changes had been effected 
in the State's annual plan outlay 
(1961-62) reported earlier to thp-
Planning Commission. The details 
are awaited. 

Local Develo1)ment Works Scheme in 
Maharasbtra State 

1120. Shri Pangarkar: Wil) the 
Minister of Planning be pleased to 
state: 

(a) the amount of financial assist-
ance given by Central Government to 
former Bombay State for the first 
four years of the Second Five Year 



2307 Written Answers SRAV ANA 25, 1883 (SAKA) Written Answers 2308 

Plan and to Maharashtra for 1960-61 
under the Local Development Works 
Scheme; and 

(b) the amount utilised? 

The Deputy Minister of Planning 
(Sbri S. N. Misbra): (a) During the 
first four years of the Second Five 
Year Plan, a total sum of Rs. 229 '37 
lakhs was allocated to former Bombay 
State; for 1960-61, a sum of Rs. 16'82 
lakhs was allocated to Maharashtra 
for local Development Works pro-
gramme. 

(b) During the first four years, the 
amount utilised by Bombay State was 
Rs. 140'60 lakhs. 

During 1960-61, the Goverrunent of 
Maharashtra utilised Rs. 17:79 lakhs. 

Land of Delbi Race Course Club 

11?1 f Sbri Pangarkar: 
~ . l Sbri Ram Krisban Gupta: 

Will the Minister of Works, HoWl-
ing and Supply be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 22 on the 15th February, 
1961 and state: 

(a) whether any proposal regarding 
the use of land of Delhi Race Course 
Club for some other public use has 
since been finalised; and 

(b) if so, the nature thereof? 

The Deputy MinUer of Works, 
Housing and Supply (Sbri Anil K. 
Chanda): (a) Not yet. 

(b) Does not arise. 

Market at .Janpath 

r Sbri Pangarkar: 
1122. ~ Shri Ram Krishan Gnpta: 

l Shrl D. C. Sharma: 

Will the Minister of Works, Hons-
ing and Supply be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 23 on the 15th February, 1961 
and state: 

(a) whether the detaiis regarding 
the construction at market at Janpath 
have since been finalised; and 

(b) if so, the details thereof? 

Tbe Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Cbanda): (a) Not yet. 

(b) Does not arise. 

Mauufacture of Paper Pulp 

1123. Shri N. M Deb: Will the 
Minister of Commerce and Indnstry 
be pleased to state whether it is 
possible to manufacture paper pulp 
from Pine Trees, Deodar Trees and 
such other trees growing in the hills? 

The Minister of Industry (Shri 
Manubhai Shah): Yes, Sir. Paper 
can be made from Chir Pine, Fir and 
Spruce or a mixture of woods of 
deodar, blue pine, fir and spruce. 

Durgspur Chemical Plan 

1124 {Shri N. )1. Deb: 
. Shri Muhammed Elias: 

Will the Minister of Commerce aDd 
Industry be pleased to state: 

(a) what is the novel feature of 
the Durgapur Chemical Plant; and 

(b) when it will be installed? 

Tbe Minister of Industry (Shri 
Manubhai Sbah): (a) The Durgapur 
Chemical Plant will be a State Gov-
ernment project in which the Gov-
ernment of West Bengal would hold 
51 per cent. share capital. The State 
Government propose to associate two 
Indian firms and public equity capital. 
They also intend negotiating with a 
French firm to cover the entire 
foreign exchange required for capital 
equipment and technical know-how. 
The plant will utilise the by-Products 
of the Durgapur Coke Oven and By-
Products plant to produce synthetic 
phenol, Phthalic Anhydride, Pentach-
lore phenol, Caustic Soda and 
chlorine. 

(b) The factory is likely to be in-
stalled by the end of 1963. 
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R~pair Work in Buncalows of M.Ps. 

1125. Shri Kunhan: Will the Minis-
ter oJ Works. Housing and Supply be 
pleased to state: 

(a) whether it is a fact that enough 
labour is not available on daily wages 
for completing the works in M.Ps. 
bungalows on Ferozeshah Road; 

(b) if so, the rate on which labour 
is r::rruited; and 

(c) whether this rate compares 
favourably with the rate pald to 
labour by the contractors? 

The Deputy Minister of Works, 
Housing and Snpply (Shri Ani! K. 
Chanda): (a) No. 

(b) The ratcs on wihich labourers 
arc engaged by the Department are 
based on Central Public Works De-
partment schedule of rates and these 
rates arc fixed under the Minimum 
Wages Act, 1948. 

(c) The rates are more or less alike. 

Repair Works in M. Ps. Bungalows 

1126. Shri Kunhan: Will the Minis-
ter of Works, Housing and Supply 

(a) whether the work of under-
pinning and mosaic flooring is gain, 
on in M.Ps.bungalows on Ferozeshah 
Road and Canning Lane; 

(b) if so, the date on which the 
work was started in each bungalow 
and the date on which the work has 
been completed; and 

(c) the details and specifica tions of 
the under-pinning process? 

The Deputy Minister of 
HOUSing and Supply (Shri 
Chanda): (a) and (b). 

Works, 
AnU K. 

In the 
M.Ps bungalows on Ferozeshah 
Road and Canning Lane, the work 'of 
replacement of ordinary floors with 
mosaic floors and of under-pinning, 
where necessalry, has been comple-
¢ed. In May/Junt:;, 1961, the work 
was taken up in four bungalows on 
Ferozeshah Road and has been com-
pleted recently. The number of bun-
galows and the dates of commencement 
and completion of the work are stated 
below:-

be please~._t_o_ .... tate_: ____ . ______________ _ 

No. 

19 
33 

3 
13-D 

Date of Co:nmencemcnt 

Mosaic flooring 

16-6-1961 .. 
16-6-1961 I 
16-6-1961 
16-6-1961 

Under pinning 

16-5- 1961 
18-5-1961 
29-5- 1961 

3-6- 1961 

-(c) Small holes at floor level are 
made in the wall and R. S. Joists are 
thrmt in the openings, supported on 
wooden blocks to take the load of 
the wall above them. The portion of 
wall between the R. S. Joists is taken 
out. Dam proof course 1:2:4 (l 
cement 2 courses and 4 Delhi quarti-
zite st~ne) is laid over the wall at 
the floor level. After it is set, a coat 
of bitumen is given and finished with 
a layer of tarfell. The dismantled 
masonry is rebuilt with old and new 
bricks in cement morter. After it i" 
set, the R. S. J'oists are taken out 

and the opening filled in. The exist-

Date of Completion 

Mosaic flooring Under ponning 

28-7- 1961 
28-7-1961 
29-7-61 
31-7- 1961 

22-7-1961 
22-7-1961 
22-7-1961 
26-7- 196 1 

ing plaster, which is 'affected by 
dampness to a height of 4' to 6' is 
dismantled and replaced in cement 
mortar 1: 6. and a final finish is given 
by distempering/colouring/white 
washing, as the case may be. 

Rehabilitation of Tibetan Refugees 

1127. Shri Chintamoni Panigrahi: 
Will the Prime Minister be pleased to 
state: 

(a) whether the Dalai Lama has 
donated any amount of money to 
Government for the velfare and re-
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habilitation of the Tibetan Refugees 
in India; and 

(b) if so, the total amount donated 
up-Io-date? 

The Prime lIinister aDd Minister of 
External Affairs (Shl'j JawaharJaI 
Nehru): (a) and (b). No funds have 
been <l<>nated to the Government by 
the Dalai Lama fOr the welfare and 
rehabilitation of Tibetan refugees. 
The Dalai Lama has, however, spent 
some Jakhs of rupees on various wel-
fare activities for Tibetan refugees. 
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( ~ ) ~~. <mR1<ii 'f; 'lRif ifo'fi'f 
;f.t mq"f m~ifT om ~ ? 

fif~, ~ "'" ~ln.:Gf ~qqlli'r 
("IT ¢M !o 'RJ): ('I') ~ (lif). 
~~ w:r tn: ,lifT ~ ~ , [~
~-ii~tfcfll ~~~lf<'I' 
il"-~or;;~I't,t ] 

(rr)~(~) u:;q w,fuf.mrr"l1i~ WfiOT 

~"""t:I;~~~{~T'f)~; 
~~~ 'lfqif llf<'fiT llf<'fiT~ 
;f.t \llq~4~~ ,,,1'1' lIilru 'R;f ~ fu<>: ififT 
CfifTQ.wf I !IF'l~~ (~~~) ~ «-
~ f~ f[lfI ~ f~ <r:r"'i'"lf q'i{~ 
m.rr ~1 ~~ if f~'iffi ~ 
~ ~nl' 

( ~) ~ q-.: fl1<1T ~ 1f« 

(~~e-~'pif;;r.r (q;R 'f<il~) ~ 
it ~ 3;o:r~ ~ +f~ if 'fiPrt-
Wl'T ~ fu<>: NR) I 

(,) ~ t~o~r:;f"ilsrnRmD 

( ~) if>iR: ,(, ll'r.wrr m~ m I 

('() ~ ,16 ~ ~~ ~ ~~o. 
t:I;~ ~ ~ (~if~ rrt'f ~ 
mr) I 

(x) ~ am,- ~ '1T'1 '{ ('['q'.i 

'~q;' ;;;rh; I 

('t,) ~srN ~~ if , 

(~) 1fu;r~~if~~ 

H 't, ~ -'t" 'J fit>m +11 'll'R" if; 'rU ~ 
;f.t ~. ;rft ~ , 
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H H· >.:ii If'o 1{O 1W"f.f<l' : '1m 

f'fqivr, merr .. >;w "'{('If iI'i'r ><il: iI'ffl"'t 
'lfr~ ~~f.r.: 

(If') ~ qf~'f '1fT ~"f it 
~ ~ ~ 0'lT !Wlr ~ If<: ~(f 
~ llm it ~ it w:nf 'l>l '1m 
~~tTf~; 

('-'I) m~~, <it ~'Im 
'liR"f ~; om 

(If) m "'){ ~ '1ft lft t, 
(f) ~ il!Trr '1m t ? 

f'fqi"f, ~~r~ lf1n ~~ ;all'-
~~ (:.n~mr~o.~): (OF) ~ (If), 
~~ ~ t 'ft: fu;<;ft, ~, 
'fTfu;f;, ~ om ~ ~ 
~ it m t ~ ~-mro 
om fqf.rn ~ sr<r:ff ( 'fiTJiT ) 0'lT 

!Wlr ~ ~ lI"mI'ff '1fT ~ it ~ 
'tiT~~~ I ~~lft1r~1, 
«iT «iT lIiR ~ ~ I 

National BuDdings Organisation 

1132. Shri Chani Lal: Will the 
Minister of Works, Housing aDd Sup-
ply be pleased to stete: 

(a) whether the National Buildings 
Organisation has evolved any cheaper, 
stronger and more useful designs for 
buildings; and 

(b) if so, whether these have been 
made available to the public? 

The Depoty Minister of Works, 
Housing aud Supply (Shr! Anil K. 
Chanda): (a) and (b). A statement 
giving the required information ill 
laid on the Table. [See Appendix II, 
annexure No. 32]. 

National Buildings Organisation 

113:>' Shr! Chuni Lal: Will the' 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether the National Buildings 
Organisation has developed any build-
ing materials that are cheaper. 
stronger and more useful; and 

( b) if so, whether these have heen-
made available to the public? 

The Deputy Minister of Works .. 
Housing aDd Supply (Shr! AnU IL 
Chanda): (a) and (b). A statement 
giving the required information is 
laid on the Table. [See Appendix II, 
annexure No. 33]. 

Employees' Slate insurance Act 

1134. Shri Kunhan: Will the Minis-
ter of Labour and Employment be 
pleased to refer to the reply given 
to Unstarred Question No.' 3294 on 
the 14th April, 1961 and state: 

(a) the names of the employers 
against whom legal action under the 
Employees State Insurance Act, 1948 
has been taken; and 

(b) at what stage is the proceed-
ing pending? 

The Deputy Minister of Planning 
and Labour and Employment (Shri 
L. N. Mishra): Ca) and (b). 

S. N arne of the employer Position as on 
No. 7-8-1961 

I. BilOo Confectionery 1 
2. Nuran Mudranalya J 
3. The Venus Cloth Pro-

cessing Works 
4. Shri Har Ambica Engg. I 

Works. ~Recovery made. 
5. Adler Sewing Machine I 
6. Jay Shri TradersCP) I 

Ltd. , 
7. Janak Engg. Works I 
8. Gan .. h Oil Mills J 
9. Sardar Spinning & 

Wvg. Co. 
Recovery of Rs. 

137'29 uP made 
from the Offi-
cial Liquidator. 
BaJance amount 
has been wrrttcn 
off. 
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S. Name of the employer 
-No. 

POiition as on 
7-8-11)61. 

--------------------
10. Metro Textile Engg .. Since paid the 

dues except Rs. 
99/- recovery 

for which is 
pending. 

II. Mistrv mangaldas Iron"'l Claim under 
& Brass. I Section 73-D of 

12. S. Mohmed Sharif ~ E.S.!: Act. 
HaJi;i Factory. , pendingWlth the 

13. Imperial Trunk Factory I Collector. 
N,'. 2. J 

14. Nutan Bobbin Works. 1 
15' Maycer Printery I 
16. Ambica Textile Wood I 

Works. I 
17. Ambica Moulding & I 

Engg. Co. I 
IS. Khadi Udyog Sadhan r 

Kendra I 
19. Allabux Abdulji I 

Bolwalla I 
20. The Ahmedabad Pick- \ 

ers Ltd. I 

21. The Patel & Parmer I 
P'cke" Works. J 

Claim under 
Section 73-D 
of E.S.I. Act 
pending with 
the Collector. 

27.. Gu'.rat Cotton Co. Ltd. Claim still 
pending with 
Official Liqui-
dator. 

23. Kr'hna Pottery WOlks. The employer 
was find. Paid 
the dues on 
14-1-6r. 

Educated Unemployed in Punjab 

1135. Shri D. C. Sharma: Will the 
jllinister of Labour and Employment 
be plea,ed to state the number of per-
sons employed from amongst the 
regi$tered unemployed Graduates, 
intermediates and matriculates in 
Punja'o during January to June, 1961? 

The Deputy Minister of Labour 
(Shri _o\bid Ali): 

Graduates 
ltumediate, 
Matriculates 

940 
631 

5,487 

~~ ~ mJfrf~q'f ~ mq I'f1fi"FI' 

H~" tiT ~o -.To ~~i~ : '1m 

T'''1~ lf1fr ~ ifiW ~ ~ 
~ 'liT ~ if>~'iT fi!;: 

('f» 'l'!lT ~ ~ t f", ~ 
~ it ;ffl ~T 'fI1 lfIR'f 

"~~~<n:f<RR~~t; ~ 

(1;1") "!Ift~, m w.,- ~1 <n: 7 

T'~~~lI"r ('lIIJO ~o ~) 
(",)$(1;I")~~1 ~~ 
'fI1lf1R'f '!!Td'~ ~ <n: f~ 'lIT ~ ~ 
f';;m;f;r ~ 0 ~ ~ ffi ~ t 
~~ ~qo.ffit~~~ro 

ffi~tl~~~m~ 
t I 

Export of Iron Ore 

1131. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total quantity of Iron Ore 
exported in 1960; 

(b) the total amount of foreign 
exchange earned thereby; 

(c) the total estimated production 
in 1960; 

(d) the percentage of exports on 
account of Indian firms during 1960; 
and 

(e) the percentage of exports by 
non-Indians and Indians sent through 
British exchange banks during the 
above period? 

The Deputy Minister of Commerce 
and Industry (Shri Salish Chandra): 
(a) and (b). 3'32 million tons, valu-
ed at Rs. 16'27 crores. 

(c) 10'6 million tons. 

(d) and (e). All exports of Iron 
ore are canalised through the State 
Trading Corporation and during 1960 
were routed through the Indian banks. 

Unemployed in Rajasthan 

1138. Shri Onkar Lal: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) the number of persons regis-
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tereo in the employment Exchanges 
in L~c year 1960-61 in Rajasthan; 

(b) the number of unemployed 
graduates, intermediates, and matri-
culates for the above period; and 

(c) the number of registered un-
empluyed who were provided with 
jobs? 

Tbr Deputy Minister of Labour 
~ Sbri Abid Ali): (a) 1,16,674, 

(b) Graduates 
lntermediates 
Matriculates 

(c) 19,693. 

3,053 
4,290 

35,061 

Work and Orientation Centres in 
Rajasthan 

1139. Shri Onkar Lal: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) the number of Work and Orien-
taticn Centres in Rajasthan; and 

(b) whether there is any proposal 
to i.-,uease the number of Centres 
during 1961-62' 

The Deputy Minister of Planni~ 

and Labour and Employment (Shri 
L. N. Mishra): (a) NiL 

(b) No. 

Workers' Education Centres in 
in Rajasthan 

111ft. Shri Onkar Lal: Will the 
"-finister of Labour and Employment 
be p:eased to state: 

(a) whether there is any proposal 
to increase the number of workers' 
Education Centres in Rajasthan dur-
ing the year 1961-62; and 

(b) if so, the number thereof? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) No Workers' 
Education Centre has been opened in 
Rajs,than. 

(t) Does not arise. 

Outlay for RajasthaB. 

1141. Shri Onkar Lal: Will the 
Minister of Planning be pleased to 
state: 

(a) whether the outlay for 1961-62 
for Rajasthan State has been decid-
ed; and 

(b) if so, the amount and the allot-
ment made under different heads? 

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (b). 
The Outlay for 1961-62 as reported 
by the Rajasthan Government under 
different heads is indicated in the 
Statement which is laid on the Table 
of the House. [See Appendix II, 
annexure No. 34]. 

East PakiStan Refugees Leaving Ghatta 
Ghatti Colony in Rajasthan 

1142. Shri Onkar Lal: Will the 
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state: 

(a) whether it is a fact that some 
of the refugees from East Pakistan 
in Ghatta Ghatti colony of Kishan-
ganj, Kota District of Rajasthan, have 
left this colony; 

(b) if so, the number of such 
people; 

(c) what are the reasons for leav-
ing this colony: 

(d) how many families are now re-
siding in this colony; 

(e) how much development has 
taken p!ac~ in this colony so far; and 

(f) what are the steps taken by 
Government for those families who 
have left that colony? 

The Deputy Minister of Rehabilita· 
tion (Shri P. S. Naskar): (a) to (0. 
Information is being collected and will 
be laid on the Table of the Sabha as 
soon as it is received from the State 
Government. 
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Industrial Estates in Rajasthan 

1143. Shrl Onkar Lal: Will the 
Min'ster of Commerce and Industry 
be pleased to state: 

(a) how many industrial estates 
have been set up in Rajasthan so far 
district-wise; 

(b) whether there is any proposal 
to set up any new estates during the 
year 1961-62; and 

(c) if so, the names and the nurn ber 
of such estates? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). A 
statement is laid on the Table of the 
House. [See Appendix II, annexure 
No. 35]. 

Realisation of Loan from Refulees 

1144. Shri Onkar Lal: Will the 
Minister of Rehabilitation and Mino-
rity Mairs be pleased to state: 

(a) how much of the loan advanced 
for rehabilitation purposes, through 
the Raj asthan Government, to the 
displaced persons from West Pakistan, 
has been realised SO far; and 

(b) the balance still due? 

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Rs. 225'91 
lakhs upto 31st March, 1961. 

(b) Rs. 227'80 lakhs. 

Expenditure on Education of Refurees 
in Rajastban 

1145. Shri Onkar Lal: Will the 
Minister of Rehabilitation and Mino-
rity Mairs be pleased to state the 
amount spent annually from 1956 to 
1960 on all types of education for dis-
placed persons in Rajasthan year-
wise? ''ffYl 

The Deputy MinJster of Rehabilita-
tion (Shri p. S. Nask.ar): The informa-
tion has been called for from the Gov_ 
ernment of Rajasthan. When received, 

it wilJ be laid on the Table of the 
Sabha. 

Ambar Charkhas in Rajasthan 

1146. Shri Onkar Lal: Will the 
Minister of Commerce and" Industry 
be plea,ed to state: 

(a) the number of Ambar Charkhas 
distributed in Rajasthan during 1961-
62 SO far; 

(b) the number of Charkhas which 
are in operation; and 

(e) the total quantity of yarn prc-
dured therefrom? 

The Minister of Industry (Shri 
Manubhai Sbah): (a) to (c). The 
information is being collected and it 
will be laid on the Table of the Sabha 
in due course. 

Plan Publicity 

1147. Shri Onkar Lal: Will the 
Minister of Information and Broad-
casting be pleased to state the total 
amount of money spent on plan pub-
licity by Rajasthan Government dur-
ing 1960-61 and 1961-62 so far 
district-wise? 

The Minister of Information and 
Broadcasting (Dr. Keskar): The 
matter relates entirely to the Stat€ 
Government which is itself responsi-
ble for its plan publicity. It is under-
stood that the total figure for the 
year 1960-61 is Rs. 8'86 lakhs. The 
figure for 1961-62 is not available. 

Import Licences 

1148. Shri Onkar Lal: Will the 
Minister of Commerce and Industry 
be pleased to state how many firms 
of Rajasthan have been black listed 
for indulging in mal-practices in 
obtaining export and import licences 
in 1961 So far? 

The MInister of Commerce (Shri 
Kanungo): No firm of Rajasthan has 
been black listed during the year 1961 
(Upto 11-8-1961). 



2323 Written Answers SRAVANA 25, 1883 (SAKAl Written Answers 2324 

Unsold Handloom Goods in Rajasthan 

1149. Shri Onkar Lal: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the present stock of unsold 
!,andloom goods in the co-operative 
sector in Rajasthan; and 

(b) the steps taken to dispose of 
such unsold stock of handloom goods? 

The Minister of Commerce (Shri 
Kanungo): (a) and (b). Information 
is being collected and will be laid on 
t"e Table of the House. 

Small Scale Handloom Industries in 
Rajasthan 

11541. Shri Onkar Lal: Will the 
Minister of Commerce and ""Industry 
be pleased to state: 

(a) the number of Small Scale 
handloom industries statted in Rajas-
than during the Second Five Year 
Plan period with names of places; 

(b) the total amount sanctioned by 
\\'3~' of loans and grants for develop-
ment of these industrTes and the 
break-up for each; and 

(c) the expenditure incurred by the 
Rajasthan Government during the 
Second Five Year Plan period for thi. 
purpose? 

The Minister of Commerce (Shri 
Iianungo): (a) to (c). Information is 
'Jeing collected and will be laid on 
the Table of the House. 

Uranium in Udaipur 

r Shri Yadav Narayan 
1151 J Jadhav: 

. ') Shri N. M. Deb: 
L Shri M. L. Dwivedi: 

Will the Prime Minister be pleased 
h state: 

(a) whe~her it is a fact that 
l:ranium deposits have been found in 
Udaipur district of Rajasthan; 

(b) if so, whether Government have 
made any preliminary survey Of these 
~ ~_)lc;its; and 

(c) with what results? 

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) Yes. 

(b) and (c). Two uranium deposits 
in Rajasthan--one at Umra and thl! 
other at Udaisagar in Udaipur dis-
trict have been found. Detailed in-
vestigations have already been taken 
in hand, and drilling and mmmg 
work on these two deposits is in pro-
gress. Details regarding their in-
vestigations have been published at 
pages 49-50 and 53 of the Annual Re-
ports of the Department of Atomic 
Energy for the years 1959-60 and 
1960-61 respectively. 

Predllction of Fertilizers 

1152 . .f S~ D. C. Sharma: 
'- Shfl P. C. Borooah: 

Will the Minister of Commerce and 
Iadustry be pleased to refer to the 
reply given to Un.tarred Question 
No. 4281 On the 2nd May. 1961 and 
state: 

(a) whether the question of setting' 
up of more units for fertilizer produC'-
tion has since been finallled; 

(b) if so, the estimated cost involv-
ed; and 

(el the foreign exchange involved 
and how it is proposed to be met? 

The Deputy Minister of Commerce 
and Iadllstry (Shri Satish Chandra): 
(a) In addition to the fertilizer fac-
tories already existing Or under con-
<;truction, a number of new schemes 
for the manufacture of fertilizers have 
been approved for being set up 
during the Third Plan period. A few 
more schemes are under examination 
and are likely to be approved. When 
this is done the total capacity, exist-
ing, under installation and approved 
for installation, will be a little over 1 
million tons per annum in terms of 
Nitrogen. 
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(b) and (c). The new schemes that 

will be taken up under the 3rd Plan 
are estimated to cost about Rs. 240 
crores about half of which will be in 
foreign exchange. The foreign ex-
change' involved will be met partly by 
foreign investment and partly by 
foreign loans. 

Training in Busines3 Management 

1153. Pandit D. N. Tiwari: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there is a proposal to 
establish some additional Small In-
dustries Service Institutes for giving 
training in business management; and 

(b) if so, the places where they 
will be established? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). While 
there is no proposal to establish any 
addi tiona I Small Industries Service 
Institute for giving training in busi-
ness management, a Central Industrial 
Extension Training Institute is being 
set up at Hyderabad, the main func-
tion of which would be to impart 
training in industrial extension tech-
niques mostly to the officers of the 
Small Scale Industries Organisation 
and officers of the Department of In-
dustries of the State Governments and 
to Senior experienced personnel in 
the small and medium industries. 

Second Indian Industries Fair 

r Shri Goray: 
1154. ~ Shri P. C. Borooah: 

l Shri K. B. Malvia: 

Will the Minister of Commerce and 
Indnstry be pleased to refer to the 
reply given to Starred Question 
No. 27 on the 15th February 1961 and 
state: 

(a) whether Government have since 
received any intimation from U.K., 
U.S.A. and US.S.R. about the nature 
and extent of participation in the 
Second Industries Fair scheduled to 
be held on the Exhibition site at 

Mathura Road New Delhi from the 
14th Novembe~ 1961 to 1st January, 
1962; 

(b) if so, the details thereof; 

(c) whether any kind of facility and 
assistance has been provided by Gov-
ernment to the Exhibition; and 

(d) if so, the nature thereof' 

The Deputy Minister of Commerce 
~nd Industry (Shri Satish Chandra): 
(a) and (b). According to the infor-
mation received from the Federation 
of Indian Chambers of Commerce and 
Industry both the u:B.A. and U.S.S.R. 
will be occupying the same area and 
Pavilions as in the World Agriculture 
Fair. The area of the plots taken by 
U.S.A., and U.S.S.R. are about 2 lakh 
sq. ft. and 1 lakh sq. ft. respectively. 
U.K. has booked an area of about 
50,000 sq. ft. The nature of their 
participation is not yet definitely 
known. 

(c) and (d). The exhibition site at 
Mathura Road is being made avail-
able on rent to the Federation for 
holding the Indian Industries Fair 
1961. Expenditure on the develop~ 
ment of the site and the creation of 
assets thereon wiI! be shared bet,,-een 
Government and the F'Eideration in 
the ratio of 2 : l. 

Fertilizer Plant at Itars\ 

r Shri Goray: 
1155. J Shri Vldya Charan Shukla: 

") Shri Birendra Babadur 
l Singhji: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 3773 on the 24th April, 1961 and 
state: 

(a) whether the decision with rE-
gard to setting up of a fertilizer plant 
at Itarsi has since been taken; and 

(b) if so, the details thereof? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
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(a) and (b). The party to whom a 
licence has been granted for setting up 
a Fertilizer factory in Madhya Pradesh 
has not yet submitted proposals re-
garding its location. 

Tussar Silk Weavers in South India 

1156. Shri Goray: Will the Minister 
of Commerce and Industry be pleased 
to stste: 

(a) whether it is a fact that the 
Tus,ar Silk Weavers in South India 
have lost the American market for 
their products; and 

(b) whether Government have in-
vestigated the reasons for the same? 

The Minister of Commerce (Sbri 
Kanun&,o): (a) No, Sir. 

(b) Does not arise. 

Soap Manufacturers 

1157 {Sbri Shree Narayan Das: 
Sbri Radha Raman: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that non-
power soap manufacturers have to 
face frequent scarcity and non-
availability of essential raw materials 
at reasonable prices; 

(b) if so, the steps taken so far to 
remove these difficulties; 

(c) whether it is a fact that indi-
genous raw materials are dearer than 
imported materials; 

(d) if so, whether the question of 
providing necessary raw materials at 
prices comparable to imported mate-
rials through the State Trading Cor-
poration for distribution to small units 
of soap manufacturers has been con-
sidered; and 

(e) if so. with what result? 

The Minioner of Industry (Shri 
Mannbhai Shah): (a) to (e). No 
specific complaint regarding scarcity 
of raw materials has been received. 
Imports of tallow, coconut oil and 

palm oil for non-power unit, are 
allowed to the extent of 4D per cent. 
of their yearly requirements "epend-
ing upon their past consumption. It 
i, true that imported coconut oil, palm 
oil and tallow are somewhat cheaper 
than indigenous raw materials. How-
ever, full requirements in respect of 
these items would not be licensed for 
import in view of the tight foreign 
exchage position. 

(d) and (e). The matter i5 under 
consideration on the basis of a rep-
resentation received from the All. 
India Non-Power Soap Makers' Asso-
ciation, Baidyanath, Bihar. 

Soap Manufacturers 

1158 f Shri Shree Narayan Das: 
. L Shri Radha Raman: 

Will the Minister of Commerce and' 
Industry be pleased to state: 

(a) whether it is a fact that non-
!lower units of soap 'manufactures 
have to face hard competion against 
power units; 

(b) whether any representation has 
been received for :mposing a pro-
tel'tive duty on power soap units; 

(c) if so, the reaction of Govern-
ment in this regard? 

The Minister of Industry (Shri 
Manubhai Shab): (a) The products of 
the Non-power soap units do not c~ 
pete with the products manufactured 
by organised power units. 

(b) and (c). A representation 
from the All-India Non-power Soap' 
Makers Association, Baidyanath, Deo-
garh, Bihar has been received. The 
matter is under consideration. 

Crop of Colfee 

1159. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that there 
has been a record crop of coffee this 
year; 
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(bl whether any new foreIgn 
markets for coffee export have been 
explored; 

(cl if so, the result thereof; and 

(d 1 the amount of foreign exchange 
-earned during 1960-61 due to export 
-of coffee? 

The Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir. 

(b) and (c) . Efforts are being 
.made to find markets fOr Indian coffee 
in the United States of America and 
Turkey. Limited quantities or 
·coffee have actually been exported to 
the United States of America in 
recent years. Steps are also being 

"taken to .popularise Indian coffee in 
-Japan. it is, however, too early to 
indicate at this stage the results of 
these efforts. 

(d) Rs. 7,22,41,551. 

'I.dustrial Projects with Russian Help 

r Shri D. C. Sharma: 
lUiO. ~ Shri Harish Chandra 

l Mathur: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that Russia 
has proposed to revise certain indus-
trial projects for which Soviet finan-
cial and technical collaboration has 
already been committed under recent 
agreements signed by the two coun-

1:ries; 

(b) if so, the names of the projects; 

(c) the reasons for the same; and 

(d) the reaction of Government 
-thereto? 

The Minister of Industry (Shri 
:Manubhai Shah): (a) No, Sir. 

(\l) to (d). Do not arise. 

capital at Char~e of Printe Sector 

1161. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the up-to-date capital at charge 
of the private sector; 

(b) whether details have been 
worked out of the surpluses which are 
likely to accrue from private sector 
enterprises during the COurse of Third 
Five Year Plan period; and 

(c) if so, whether a statement will 
be laid on the Table? 

The Minister of Industry (Shri 
Manubhai Shah): (a) Complete infor-
mation is not available in regard to 
all the segments of the Private Sector. 
However, from the information given 
in the Reserve Bank of India Bulle-
tins the capital at charge of Joint 
Stock Companies in the private sector 
is estimated to be Rs. 1090 crores in 
1959. More up-to-date information is 
not available. 

(b) Yes, Sir. The surplus likely 
to be available from private sector 
enterprises for investment in Indus-
trial and mineral development during 
the Third Plan period is estimated to 
be Rs. 600 crores. 

(c) This information is available in 
the Report on the Third Five Year 
Plan. 

Return of Villagers Kidnapped by 
Pakistanis 

1162. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 94 on the 13th March, 1961 and 
state the progress made so far in get-
ting back the 4 villagers kidnapped 
by Pakistanis near Balakot village 
border in Jammu? 

The Prime Minister and Minister of 
External AtI'alrs (Shri Jawaharlal 
Nellra): Government are awaiting in-
formation from the llDcal authorities. 
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Subsidy for Housing Programme 

1163. Shrl D. C. Sharma: Will thf' 
Minister of Works, Housing and Suppl} 
be pleased to state the total amount 
of loans and subsidy proposed to be 
given to the State Governments dur 
ing the Th'rd Five Year Plan period 
for their housing programmes and 
how much of this will be under Mid-
dle-Income Group Housing Scheme? 

The Deputy Minister of Works, 
Housing and Supply (Shri AnU K. 
Chanda): A statement show:ng the 
required information is laid on the 
Table of the House. [See Appendix 
II, annexure No. 36]. 

Produetlvlty Team on Sugar 

1164. Shri Ram Krlshan Gupta: Will 
the Min:ster of Commerce and Indus-
try be pleased to refer to the repiy 
given to Unstarred Question No. 266 
on the 20th February, 1961 and state: 

(a) whether the Indian Productivity 
Team on sugar has submitted its re-
port; and 

(b) if so, what are the main recom-
mendations? 

The Minister of ludustry (Shrl 
\\Ianubhal Shah): (a) No, Sir. 

(b) Does not arise. 

'Swing Credit Limit' 

1165. Shri Ram Krlshan Gupta: Will 
the Min'ster of Commerce and Indus-
try be pleased to refer to the reply 
given to Unstarred Question No. 267 
on the 20th February, 1961 and state: 

(a) whether the Banking arrange-
ments have been finalised; and 

(b) it so, the steps taken to increase 
the swing credit limit in case of 
Burma? 

The Deputy Minister of Commeree 
and Industry (Shrl Satlsh Chandra): 
(a) No, Sir. 

(b) Does not arise. 
848 (Ai) L.S.D.-4. 

Factory Building Layout 

S Shrl Ram Krishan Gupta: 
Shri Choni La!: 

") Shri P. C. Borooah: 
L Sardar Iqbal Singh: 

1166. 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
1775 on the 27th April, 1961 and state: 

(a) whether Government have exa-
mined the recommendations in the 
report of the team sent to study the 
technique of factory building layout 
and construction under the Technical 
Co-operation Mission; 

(b) if so, the results thereof; and 

(c) the action taken thereon? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). The Team 
was sent abroad by the National Pro-
ductivity Council which is an autono-
mous organisation. The Council has 
brought the recommendations of this 
Team to the not:ce of various interests 
in the country such as Associatlons, 
Federations, Chambers of Commerce, 
Local Productivity Councils, Chief 
Inspectors of Factories of different 
States, Director of Industries of d'ffent 
States. Team Members and the con-
cerned Departments of Government of 
India for implement'ng the recom-
mendations to the extent feasible. The 
question of implementation of the 
recommendations by the concerned 
authorities is being pursued by the 
Nat'onal Productivity Council. 

Heavy Electrlcals Ltd., Bhopal 

1167 {Shrj Ram Krlshan Gupta: 
. Shri Chuni Lal: 

Will the Minister of Commerce and 
.Industry be pleased to state: 

(a) whether it is a fact that the 
members of the security staff of the 
Heavy Electricals at Bhopal went on 
stroke on the 27th April, 1961; 

(b) if so, the cause of the strike: 
and 
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(c) the action taken thereon? 

The MiDister of Industry (Shri 
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House. 
[See Appendix II, annexure No. 37]. 

Stock of Cotton Cloth in Amritsar 

1168. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether it is a fact that huge 
stock of cotton cloth has accumulated 
in Arnritsar cloth market; and 

(b) if so, the steps taken or proposed 
to be taken to dispose it of? 

The Minister of Commerce (Shrl 
Kanungo): (a) No specific report 
about the accumulation of cotton cloth 
in Arnritsar market has been received 
by Government. 

(b) Does not arise. 

Export of Artificial Silk Rayon to 
East Africa 

1169 f Shri Ram Krlshan Gupta: . L Shri Pangarkar: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
149 on the 20th February, 1961 and 
state: 

(a) whether Government have re-
ceived the report of the Delegation to 
West Asian and East African Countries 
sponsored by the Silk and Rayon 
Text:les Export Promotion Council; 

(b) if so, whether Government have 
considered the report; 

(c) if so, the result thereof; and 

(d) the steps taken or proposed to 
be taken to increase its export? 

The Minister of Commerce (Shrl 
Kanungo): (a) Yes, Sir. 

(b) The recommendations are undel 
consideration. 

(c) and (d). Do not arise. 

Housing Board for Punjab 

1170. Shri Ram Krishan Gupta: Will 
the Minister of Works, Housing and 
Supply be pleased to refer to the 
reply given to Unstarred Question 
No. 283 on the 20th February, 1961 
and state: 

(a) whether GOvernment have dis-
cussed the proposal for setting up a 
Housing Board w:th the Punjab Gov-
ernment; and 

(b) if so, the result thereof? 

The Deputy Minister of Works, 
Housing aDd Supply (Shri Anil K. 
Chanda): (a) Yes. 

(b) The matter is still under the 
consideration of the State Government 

Night Shelter in Ahmedabad 

1171. Shri Ram Krishan Gupta: Will 
the Minister of Works, HOUSing and 
Supply be pleased to state the nature 
of progress made sO far in construc-
tion of a two-storeyed building pro-
vid:ng night shelter for people at 
Ahmedabad? 

The Deputy Minister of Works, 
Housing and Supply (Shri Ani! K. 
Chanda): The Government of Gujarat 
who have to implement the project 
state that the question regarding the 
construction of the night-shelter at 
Ahmedabad is under their considera-
tion and will be taken up after com-
pleting the requisite formalities. 

a~ m ~ 'ilf<f\1f -ro 11\1 fcA;m 

HI3~. J: ;;: ;f~~ : 
l~~~ 

iflff ~ 1l"Jfi ~c; ~, H,f,t 
it; ~ ~ ~ ~13\ it; ~ t 
mif~~~Frr~fit;~ 
SIW ~ 1it wf.t ~ ~ it; flr<mr 
tmif~~~f.ro:;;ft~ 
f.rrRr ~ ~ ~ ~ IfiTli" if oq;r Cf'Ii 
'flU II'Ifu ~ ~ ? 
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~ ~""~ (IIftNro;:to f'N) : 
~ it> ifiFf ifr ftoitt it> .m: it ~ 
~1fi't~tflITt lfultifr~ 
ifr 'lIT ~ t I 

Rescue Station at Kothagudium 

1173, Shri T. B. Vittal Rao: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) when the Rescue Station at 
Kothagudium will be established; 

(b) when the construction of the 
building will be taken up; and 

(c) the amount allotted for the 
same? 

The Deputy Minister of Planning 
and Labour and Employment (Shri 
L, N. Mishra): (a) A Rescue Station 
WilS opened at Kothagudium on the 
21st July, 1961 in a rented building, 

(b) After the necessary land has 
been acquired for which negotiations 
arc being conducted, 

(c) A provision of Rs, 2,40,000 has 
been made in the budget for 1961-62 
for construction of buildings for the 
Rescue Stations at Parasia and 
Kothagudium, 

Hospital at Madras Under Employees' 
State Insurance Corporation 

1174 {Shri T. B, Vittal Rao: 
. Shri Tangamanl: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) the reasons for the delay in the 
cO'lIlpletion of the building for 100 bed 
hospital at Madras by the Employees' 
State Insurance Corporation; 

(b) whether the equipment for the 
hospital has s:nce been ordered; and 

(c) when the hospital is likely to 
be opened for admission? 

The Deputy Minister of Planning 
and Labour and Employment (Shrl 
L. N. Mishra): (a) Short and irregular 
supply of steel and cement. 

(b) Yes. 

(c) By the end of 1961. At present 
the hospital is functioning in a rented 
building. 

water Supply in Coal Fields 

{ Shri Knnban: 
1175. Shrl T. B. Vlttal Rao: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether any high level Com-
mittee to go into the question of water 
supply in the coal fields has been 
appointed; 

(b) if so, whether the Committee 
has submitted its report; and 

(C) if not, when the report is likely 
to be received? 

The Deputy Minister of Plllllllinc 
and Labour and Employment (Shrl 
L. N. Mlshra): (a) No. 

(b) and (c). Do not arise. 

Hospital In Singareni Collieries 

{ Shri KunhaD: 
1176. Shri T. B. Vlttal Rao: 

Will the Minister of Labour IIIld 
Employment be pleased to state: 

(a) what are the reasons for the 
delay in the construction of a Regional 
Hospital at Godavari Khani, Singareni 
CoW eries, Andhra Pradesh; 

(b) when the construction is likely 
to be commenced; and 

(c) when it is likely to be comple-
(cd' 

The Deputy MinIster of Planning 
and Labour and Employment (Shrl 
L. N. Mishra): (a) Land has not yet 
become available. 

(b) As soon as land becomes avail-
able. 

(c) In about 18 months from the 
date of commencement of the work. 
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Heavy E1ectricals Ltd., Bhopal 

1180, Shri S. M. Banerjee: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there are no service 
rules for the employees of Heavy Elec-
tricals Ltd., Bhopal; 

(b) if 'so, whether such rules are 
being framed; and 
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(c) whether workers' represen-
tatives have been or are being con-
sulted? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). In the 
case of staff governed by the Fac-
tories Act, i.e. Industrial Workers, 
Standing Orders have been compiled 
and are under issue. These Stand-
ing Order" are subject to certification 
by the Competent Authority and 
liable to such modifications as may be 
required by this Authority. A paral-
lel set of rules applicable to all other 
non-industrial employees of Heavy 
Electricals Ltd., have also been com-
piled and will be issued simultane-
ously with the Standing Orders. 

2. Under the provisions of the 
Industrial Employment Standing 
Orders Act (1946), the employer has 
to submit draft Standing Orders to 
the Competent Certifying Authority 
and it is left to this Competent Certi-
fying Authority to forward a copy of 
the Standing Orders to the registered 
Trade Unions of workmen in the 
prescribed manner. Thus, employer~ 
are not requlred to consult the 
workers' repre3entatives. 

3. The draft Standing Orders of 
Heavy Electricals (India) Ltd., are 
under consideration of the Regional 
Labour Commissioner (Central), 
Jabalpur, who is the Competent 
Certifying Authority. 

Heavy Electricals Ltd., Bhopal 

1181 Shri S. M. Banerjee: Will the 
Minister of Commerce and Industry 
be pleased to state: , 

(a) whether the Associated Electri-
cal Industries at Heavy Electricals 
Ltd., Bhopal have refused to put 
their seals after testing the switch 
gears; 

(b) if so, the reason for the same; 

(cl whether material is now being 
imported from U.K. 

(d) whether U.N.O. has been 
approached in this matter to effect 
early supply of material; and 

(e) whether production in Heavy 
Electricals Ltd., is likely to be 
delayed as a result of delayed supply"'! 

The Minister of Industry (Shri 
Manubhai Shah): (a l to (c). In 
accordance with the agreement 
entered· -into with MIls. Associat-
ed Electrical Industries Ltd., the 
Heavy Electricals (India) Ltd., 
are not required to affix A.E.!. seals 
to the products manufactured in the 
Bhopal factory. They will have, 
however, to show on all lables of 
their products made to A.E.!. speci-
fications "Manufactured in India 
under A.E.!. Licence". 

The Bhopal factory are now imple-
menting a targetted production pro-
gramme of the value of Rs. 3·5 crores 
including the manufacture of switch-
gears, controlgears, transformers etc., 
to be achieved by March, 1962. For 
achieving this target, they have 
arranged to import such of those raw 
materials and components "'3 cannot 
indigenously be arranged for or in 
acute short supply in the country, the 
delay in procurement of which would 
seriously give a set back to the pro-
duction in the factory. U.N.O. have 
not been approached for assistance in 
the procurement of raw materials. 

Production in the factory at Bhopal 
is proceeding according to schedule. 

Subvention to Nepal 

1182 Shri Ajit Singh Sarhadi: Will 
the Prime Minister be pleased to 
state: 

(a) whether it is a fact that Nepal 
has approached the Central Govern-
ment for increase subvention due to 
the increase in the excise duties; and 

(b) if so, the nature of the request 
made and the Government of India's 
reaction thereto?, 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). Under the 
pre lent arrangements Central excise 
duties levied on goods exported from 
India to Nepal are refunded to the 
Government of Nepal. No request has 
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been received from the Government 
of Nepal for any increase in thi! 
sUbvention. 

Press Trust of India 

1183. Sbri Ajit Singh Sarhadi: Will 
the Minister of Information and Broad-
casting be pleased to state: 

(a) whether Indian Federation of 
Working Journalists has approached 
the Centre for converting the Press 
Trust of India into Public Corpora-
tion; and 

(-b) if so, the reaction of the Gov-
ernment of India thereon? 

The MiniSter of Information and 
Broadcasting (Dr. Keskar): (a) Gov-
ernment have received a copy of the 
resolution passed by the Annual Con-
inter alia, emphasised the urgency of 
Working Journalists held in the last 
week of May at Trivandrum which, 
inter alia, emphasised the urgency of 
converting the Press Trust of India 
into a Public Corporation. 

(b) This is a matter which is pri-
marily the concern of the share-
holders of the Press Trust of India. 
Legally, Government cannot convert 
the Press Trust of India into a public 
Corporation. 

Export of Non-Traditional Items 

1184. Shri Pangarkar: Will the 
Minister of Commerce and Indnstry 
be pleased to state: 

(a) whether It is a fact that two 
key members of President Nasser's 
cabinet visited India with a view to 
promote the exports of non-tradi-
tional items; and 

(b) if so. the outcome of their visit 
to India? 

The Depnty Minister of Commerce 
and Indnstry (Shri Satish Chandra): 
(a) No, Sir. 

(b) Does not arise. 

Krishna Menon Committee OIl State 
Undertakings 

r Shri T. B. Vittal Rao: 
1185.~ Shri Ram Krishan Gupta: 

L Shri Rajendra Singh: 

Will the Minister of Commerce and 
Indnstry be pleased to state: 

(a) whether any decision has been 
taken regarding the recommendation 
of the Krishna Menon Committee on 
State Undertakings for an 'inbred' 
board of management compo,ed of 
directors drawn entirely from within 
an undertaking; and 

(b) if so, what is the decision of 
Government? 

The Minister of Industry (Sbri 
Manubhai Shah): (a) and (b). The 
entire report and all the recommen-
dations of the Krishna Menon Com-
mittee are under the consideration of 
Government. 

Companies (Amendment) Act, 1960 

1186. Shri Damani: Will the Minis-
ter of Commerce and Industry be 
pleased to state the number of Com-
panies which have approached the 
Registrars of Companies for extension 
of time for holding Annual General 
Meetings, since they could not hold 
the Annual General Meeting within 
six months as required under Section 
210 as amended by the Companies 
(Amendment) Act, 1960 and the num-
ber of cases in which the extension 
requested has been refused? 

The Minister for Commerce (Shri 
Kannngo): Upto 30-6-1961, 2854 com-
panies approached the Registrars of 
Companies for extension of time for 
holding Annual General Meetings 
since they could not hold these meet-
ings within six months of the close 
of their financial years as required 
under Section 210 of the Companies 
Act, 1960, as amended by the Com-
panies (Amendment) Act, 1960, and 
such requests were refused in 201 
cases. 
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Registered Unemployed in Bihar 

1187, Shri Bibhuti Mishra: Will the 
Minister of Labour alld Employment 
be pleased to state: 

(a) the number of persons register-
ed in the Employment Exchanges upto 
the 1st July, 1961 in Bihar; 

(b) the number of un2mployed 
graduates, intermediates and matri-
culates according to the census of 
1961; and 

(C) the number of science and 
metlical graduates who are unemploy-
ed according to the census of 1961? 

The Deputy Minister of Labour 
(Shrf Abid Ali): (a) The number on 
the Live Register was 99,296. 

(b) and (c). The information is not 
available. 

Charges Against Embassy Officials in 
Bonn 

1188. Shrimati Renu Chakranrtty: 
Will the Prime Minister be pleased 
to refer to the reply given to Un-
starred Question No. 459 on the 23rd 
February, 1961 and state: 

(a) whether the departmental pro-
ceedings against a former charge 
d'affaires at Indian Embassy at Bonn 
have been completed; 

(b) what are the charges against 
him; 

(c) the findings of the departmental 
enquiry; and 

(d) the action taken by Govern-
ment? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Yes. 

(b) The charges were connected 
with the purchase of a carpet for his 
offici",l residence at his previous 
place of posting. He was charged in 
the main with misappropriation of 
a small amount of the sum sanctioned 
for the carpet, and gross negligence 
in dealing with government property. 

(c) The departmental enquiry found 
the main charges established against 
him. 

(d) After careful consideratIon of 
all the evidence produced, the Gov-
ernment concluded that the officer's 
mala fides had not been proved 
beyond doubt; though they found him 
guilty of carelessness in dealing with 
government property. They, there-
fore, exonerated him from the charge 
of wilful misappropriation of govern-
ment funds or misconduct. And 
taking into account the punishment 
the officer had already udergone for 
his lapses in dealing with government 
property by the long period of sus-
pense to which he was subjected, and 
the severe monetary loss he had 
suffered during the course of the 
enquiry of more than two years, they 
have allowed him to resume duty in 
the grade in which he was when he 
went on leave pending the enquiry. 
The officer's promotion has also been 
held up. It will only be decided on 
his service performanuce during the 
n~xt year or two. 

Herobhanga Scheme n 
1189. Shrimati Renu Chakravartty: 

Will the Minister of Rehabilitation 
and Minori'ty Affairs be pleased to 
refer to the reply given to Unstarred 
Question No. 2160 on the 21st Dec€m-
ber, 1960 and state: 

(a) whether Herobhanga Scheme II 
has been sanctioned and taken up for 
implementation; and 

(b) if so, the progress in the 
matter? 

The Deputy Minister of Rehabili-
tation (Shrl p. S. Na<;kar): (a) and 
(b). The scheme is still under consi-
deration. 

Aluminium Factory near Koyana 
Project 

1190. Shri Assar: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether any progress has been 
made towards the setting up of ~ 
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~~ium Factory near Koyana PTo-1 

(b) whether any site has bee~~ 
selected; and 

(c) if so, the details thereof? 

The Minister of Industry (Shri 
Manubhai Shah): (a) The Indian 
Company which has been granted a 
licence under the Industries 
(Development and Regulation) Act, 
1951, for the setting up of an alumi-
nium smelter in the Koyna Region is 
still negotiating in connection with 
technical and financial collaboration 
for the scheme. 

(b) and (c). According to the 
terms of the licence issued under the 
Industries (Development and Regula-
tion) Act, 1951, the undertaking will 
be located at Pophli, near Chiplun in 
Ratnagiri District (Maharashtra). 

Firms Registered with D.G.S. & D. 

1191 {Shri B. Das Gupta: 
. Shri Aurobindo Ghosal: 

Will the Minister of Works, Housing 
and Supply be pleased to state: 

(a) the number of firms registered 
with the Directorate General of 
Supplies and Disposals which makEs 
purchases for Central and State Gov-
ernments in 1959-60; 

(b) the number of applications 
received for registration and the 
number approved; and 

(c) the number of foreign and 
Indian firms? 

The Minister of State in the Minis-
try of Works, Housing and Snpply 
(Dr. B. Gopala Reddi): (a) 1849 firms 
were registered during 1959-60. 

(b) 2175 applications were received. 
1849 firms were registered. 

(c) (i) Number of applications 
received during 1959-60. 

1221 foreign firms. 
959 Indian firms. 

(ii) Number of firms registered 

during 1959-60. 

1182 foreign firms 

667 Indian firms. 

Exports to Canada 

1192 { Shri IS. Das Gupta: 
. Shri Aurobindo Ghosal: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the Indian goods enjoy 
preferential rates of duty in Canada; 
and 

(b) if so, what steps have been 
taken to boost up exports to Canada? 

The Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir. Indian 
goods have been enjoying this pre-
ference for a very long period. 

(b) Prospects of increasing our 
exports to Canada are cOJ;lStantly 
being explored. In particular, the 
following measures have been taken 
during the last year:-

(i) A delegation of the Engineer-
ing Export Promotion Council 
visited Canada. 

(ii) A Trade Mission was opened 
in Vancouver, British Colum-
bia, in order to take care of 
our commercial interests in 
that area. 

Persous Registered at Employment 
Exchange, Agartala 

1193. Shri Dasaratha Deb: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) the number of unemployed 
registered at Employment Exchange, 
Agartala, during the last 3 years; 

(b) the number of candidates 
recruited by Tripura Territorial 
Council and Tripura Administration 
during this period through Employ-
ment Exchange; 
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(c) whether this number is satis-
factory; and 

(d) if not, the reasons of employ-
mont being given without going 
through the Employment Exchange? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) 15,959 during 
1958, 1959 and 1960. 

(b) Tripura Administration-1243 
Tripura Territorial Council-319 

(c) Yes. 

(d) Does not arise. 

Collaboration Agreements with 
Hungarian Parties 

1194. Shri Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether 4 collaboration agree-
ments with Hungarian parties have 
been concluded recently; 

(b) if so, the names of the parties 
and the schemes covered by them; 
and 

(c) what are the main terms of 
these contracts? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). Yes, 
Sir. Six proposals for collaboration 
with Hungarian firms have been 
approved. Details of these agree-
ments are being collected and will be 
laid on the Table of the House. 

Titanium Factory in Trivandrum 

1195. Shri A. K. Gopalan: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there is any new pro-
posal for the expansion of the 
Titanium Factory at Trivandrum; 

(b) if so, what are the details of 
the scheme; 

(c) whether any fore'Jl1 collabora-
tion is envisaged; and 

(d) what are the terms of the pro-
posed foreign collaboration' 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). Mis. 
Travancore Titanium Products Limit-
ed, Trivandrum were granted a 
I:L"nce in April last for effecting a 
substantial expansion from the earlier 
licensed capacity of 6500 tons per 
annum of Titanium Dioxide (both 
Anatase and Rutile Grades) to 24500 
tons per annum. The expansion is 
for the Rutile Grade. The overall 
capital cost of the plant and machi-
nery required by the fil m is of order 
of Rd. 3 crores of whiCh equipment 
worth Rs. l' 7 crores may have to be 
imported. Another sum of Rs. 1 
crore will be required as working 
capital. The expansion scheme of the 
firm has been approved subject to 
ceI1nin conditions such as export of 
50 per cent of the production, use of 
indigenous raw materials, ceiling of 
royalty payments etc. The scheme is 
expected to provide additional em-
ployment to about 200 persons. The 
scheme also envisages foreign colla-
boration and the firm is, at present, 
negotiating the terms. 

Recommendation of Rubber Board 

1196. Shri Jinachaudran: Will the 
Minister of Commeree and Industry 
be pleased to refer to the reply given 
to Unstarred Question No. 3759 on 
the 24th April, 1961 and state: 

(a) whether any recommendation 
hag since been received from the 
Rubber Board for consideration of the 
question of implementation of the 
recommendations of the Second Pay 
Commission for certain posts under 
the Board; and 

(b) if so, what are the decisions of 
Government and when they will be 
implemented? 

The Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir. 

(b) It has been decided to give 
effect to the revised scales of pay 
from 1-7-1959. 
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New Rubber Plantation 

1197. Shrl Jlnachandran: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that Govern-
ment have sanctioned loan scheme for 
new rubber plantations on the recom-
mendations of the Rubber Board; 
and 

(b) if so, whether the scheme has 
been brought into operation'? 

The Minister of Commerce (Shri 
Kanungo): (a) and (b). A scheme of 
loan assistance to existing small 
growers for new planting of rubber 
has been sanctioned. The rules 
regulating the grant of such loans 
have been recently finalised, and the 
scheme ~s expected to be brought into 
operation shortly. 

Expenses on Prime Minister's Manali 
TrIp 

1198. Shri Arjun Singh Bhadaoria: 
Will the Prime Minister be pleased 
to state: 

(a) whether the expenses of the 
holiday trip of Shri Nehru to Manali 
will be borne by himself or the Gov-
ernment; and 

(b) if any expenses have been bocne 
by the Government, the total amount 
thereof? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharial 
Nehru): (a) Yes, the expenditure 
was borne by the Prime Minister him-
self. 

(b) No part of the Prime Minister's 
personal expenditure during his stay 
at Manali was borne by Government. 

FeUowshlp on Workers' Education 

1199 f Shri Indrajit Gupta: 
'"\. Shri Narayanankntty Menon: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether International Labour 
Organ>,ation, has awarded fellowship 
on workers' education during the 
Second Five Year Plan period; 

(b) if so, how many; 

(c) the basis on which the selection 
was made; and 

(d) the names of the candidates 
selected and the names of the organi-
sation to which they belong? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes. 

(b) Two. 

(c) Not communicated to us. 

(d) 1. Shri K. K. B. Chougule, 
I.N.T.U.C. 

2. Shri N. Vaidyanathan, 
Teacher-Administrator, Cent-
ral Board for Workers' 
Education. 

Service of Beef in Ashoka Hotel 

[ 
Shri Vajpayee: 
Shri Bibhuti Mishra: 
Shri Assar: 
Shri Naval Prabhakar: 

1200. i Shri P. G. Deb: 
Shri Arjun Singh 

I Bhadauria: 
I Dr. Ram Subhag Singh: 
l Shrl Prakash Vir Shastri: 

Will the Minister of Works, Housing 
and Snpply be pleased to state: 

(a) whether the Directors of Ashoka 
Hotel have reconsidered their policy 
of serving beef to their guests; and 

(b) if so, the decision taken? 

The Deputy Minister of Work." 
Housing and Snpply (Shri Anil K. 
Chanda): (a) and (b). The Manage-
ment of Ashoka Hotels Ltd. has 
decided to discontinue the service of 
beef, in any form whatsoever, in the 
Ashoka Hotel with effect from the 1st 
July, 1961. 
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/~b ExplOSions in Jammu 

r Shri Agadi: 
I Shri Sugandhi: 

1201'1 Shri Ajit Singh Sarhadi: 
Smi Assar: 
Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that during 
the last visit of the Kashmir Premier 
Bakshi Gulam Mohammed to old 
Samba-Kathua Road at Plura in 
Jammu, bombs planted on the road by 
foreign saboteurs exploded; 

(b) if so, how many perHons were 
killed and injured; 

(c) whether it is a fact that greater 
number of explosions have occurred 
during the first five months of 1961 
than during the corresponding period 
of 1960; and 

(d) if so, what action has been taken 
to check the saboteurs? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). On May 19, 
1961 two bombs planted by saboteul's 
from Pakistan on the old Kathua Road 
exploded, resulting in the death of a 
woman and injuries to her eight years 
old son. 

(c) Yes Sir. During the first five 
months of 1961, 39 cases of bomb ex-
plosions were reported from Jammu 
and Kashmir at; against 32 during the 
corresponding period of 1960. 

( d) On being intercepted, three 
saboteurs from Pakistan lost their 
lives in armed encounters with the 
police. 

/ 
,....titerature Regarding China's 

Aggression on our Borders 

1202. Shri Dinesh Singh: Will the 
Minister of Information and Broad-
casting be pleat;ed to state: 

(a) whether any 'iterature has been 
published in Indian languages to 
iniorm the public about the facts con_ 

cerning China's aggression on our 
borders; and 

(b) If so, the number of such pub-
lications and the languages in which 
they have been published? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Yes, 
Sir. Three pamphlets have be:n pub_ 
lished in the Indian languages to 
inform the public about the facts con-
cerning China's aggression on our 
borders viz., 'India China Rela lions', 
'India China Border Problem' and 
'Summary of the Official Report on 
India China Boundary Question'). 

(b) A statement is 
Table of the House. 
II, annexure No. 38]-

laid On the 
[See Appendix 

Export of Pashmina Wool 

1203. Shri P. C. Borooah: Will 
the Minister of COmmerce and indus-
try be pleased to state: 

(a) the amount of Pashm:na wO'ol 
exported during each of the past five 
years and the foreign exchange 
earning thereby; 

(b) whether Government have 
been considering the question of 
banning the export of Pashmina wool 
and 

(c) if so, the reasons therefor? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Export statistics of Pashmina 
wool prior to November, 1957, are 
not ava'lable. Exports from Novem-
ber, 1957, to June, 1961, were as 
follows: 

Period Qt)'. Value 
(in Kgs.) (in Rs.) 

Nov.-Dec. 1957 
87;193 1958 13,68,195 

1959 221,591 40,45,729 
1960 31,809 6,23,406 
1961 (Jan. to June 

1961) 6,055 56,809 
(b) No, Sir. 
(c) Does not arise 
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Spindlage for Worsted Wool 

1204. Shri P. C. Borooah; Will the 
Minister of Commerce and Industry 
be pleased,~ state: 

(a) what is the present spindlage 
for worsted wool in the different 
states in the country; 

(b) whether government have 
decided not to sanction any more 
spindles for worsted wool in any part 
of the country except in Kashmir 
under the Third Five Year Plan; and 

(c) what are the reasons for this 
decision? 

The Minister of Commerce (Shri 
Nityanand Kanungo): (a) to (c). A 
statement is laid on the Table of the 
Hous". [See Appendix II, annexure 
No. 39]. 

Export of Engineering Industry Goods 

1205. Shri P. C. Borooah: Will the 
Minister of Commerce and Industr, 
be pleased to refer to the reply given 
to Unstarred question No. 2261 on the 
24th March, 1961 and state: 

(a) whether Government have since 
taken a decision on the specific 
demands of the Chairman of the 
Engineering Export Promotion Coun-
cil to offer incentives to promote ex-
port of engineering industry goods; 
and 

(b) if so, what action has since been 

tended to exporters who are not 
manufacturers themselves provided 
certain conditions are fulfilled. Other 
questions such as the one relating to 
reduction in prices of iron and steel 
are under consideration. 

Jute Industry 

1206. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) whether Government have taken 
rtoHce of the reported resolution of 
the Bengal Jute Mill Worker's Union, 
passed in June 1961 urging Govern·· 
ment to nationalise the Jute Industry; 

(b) if so, what were the reasons 
advanced by them for their demand; 
and 

(c) what is Government's decision 
On the demands? . 

The lUinister of Commerce 
Kanungo): (a) Yes, Sir. 

(Shr! 

\01 In passing the resolution, the 
Union seems to have been mainly in-
fluenced by the adverse effects likely 
to be caused by the decision of the 
Indian Jute Mills Association to cur-
tail working hours and to observe 
block closure of mills in the months 
of June and July on the employment 
situation. 

(c) No actio(l is proposed to be taken 
on this demand. 

Manufacture of Sewing Machines 
taken in pursuance thereof? ~. .. 

~:;r,~ 1207. Shri Daljit Singh: Will the 
The Deputy Minister of Commerce' .,;, Minister of Commerce and Industry 

and Industry (Shri Satish Chandra): . be pleased to state: 
(a) and (b). Government have 
already set up a Freight Investigation 
Board and the Council has been asked 
to refer specific cases for reduction in 
shipping freights to it with proper 
justification for the demand. The im-
port entitlement provided under the 
current Export Promotion Scheme for 
Engineering [loods in sufficiently libe-
ral and no further increase is contem_ 
plated at present. The benefits under 
the Scheme have, however, been ex-

(a) the number of sewing machines 
manufactured in India during the First 
hal! of 1961 (State-wise); and 

(b) the number of sewing machines 
eXported during the same period? 

The Minister of Industry (Shr! 
I\lanubhal Shah): (a) and (b). A state-
ment is laid on the Table of the House. 
[See Appendix II, annexure No. 40]. 
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Import of Dry Fruits from Middle East 
Countries 

1208. Shri Daljit Singh: Will the 
Minister of Commerce and Industry 
be pleased to state the value of dates 
dry fruits imported by sailing vessels 
from Middle East Countries during 
the first half of the year 1961? 

The Minister of Commerce 
Kanungo): Rs. 84 lakhs. 

Export of Coffee and Tea 

(Shrl 

1209. Shri Daljlt Singh: Will the 
Minister of Commerce and Industry 
be pleased to state how much pro-
gress has been there in the export 
of Tea and Coffee during the last 
six mcnths? 

The Deputy Minister of COmmerce 
and Industry (Shri Satish Chandra): 
Exports of Indian tea during the first 
six months of 1961 are estimated at 
145'7 million Ibs against 132'8 mil-
liOil Ibs during the corresponding 
period of 1960. 

Exports of coffee during the six 
months ending March, 1961 were 12868 
metric tonnes against 6707 metric 
tonnes during the corresponding six 
month, ending March 1960. Later 
figures are not yet available. 

Industrial Training Institutes in 
Punjab 

1210. Shri Daljlt Singh: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) the number of Industrial Train-
i~ g Institutes under the Craftsmen 
Training Scheme run by the Centre 
which are working in Punjab; 

(b) the present strength of trainees 
in thOse institutes; and 

(c) the target fixed for the Third 
Five Year Plan Period? 

The Deputy Minister of Planning 
and Labour aDd Employment (Shri 

L. N. Mishra): (a) Seventeen (includ-
ing Vocational Training Centres for 
Displaced Persons) as on 30-6-1961. 

(b) 3,567. 

(c) 4..424. 

E~onomic Division in E.A. Ministry 

1211. Shrj Ajit Singh Sarhadi: Will 
the Prime Minister be pleased to state: 

(a) whether the Ministry of Exter-
nal Affairs is having an Economic 
Division; and 

(b) if so, the nature and functions 
of this Division? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Yes Sir; an Economic and 
Coordination Division started function-
ing in the Ministry of External Affairs 
from the 15th July, 1961. 

(b) The Division is essentially an 
advisory unit; and has tlen cre8tcd 
with a view to achieving better co-
ordination at different levels between 
political and economic policies, affect-
ir,g India's relations with other coun-
tries. 

Allottees of Shankar Market, New 
Delhi 

1212. Shri Assar: Will the Minister 
of Works, Housing and Supply be 
pleased to state: 

(a) whether it is a fact that notices 
have been served on the allottees of 
the Shankar Market (New Central 
Market) in New Delhi to execute 
lease deed·s by the 25th June, 1961; 

(b) whether it is also a fact that 
present allottees had executed rent 
deeds with the Ministry of Rehabilita-
tion three years back; 

(c) whether Government have 
received protests from the allottees 
and their association; and 

(d) if so, the reaction of Govern· 
rnent? 

The Deputy Minister of Works, 
Housing and Supply (Shri AnII K. 
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Chanda): (a) and (b). A large num-
ber of shopkeepers have either not 
executed any deed so far, or the docu-
ments signed by them are legally de-
fe<:tive. The shopkeepers were, there-
for, asked to execute licence deeds. 

(c) Yes. 
(d) The matter has sInce been 

discussed with the representatives of 
the allottees of the markets under the 
control of the Directorate of Estates 
and it has been decided that the allot-
tees will be asked to sign lease-deeds 
and not licence deeds. 

Handloom Industry 

1213. Shri Kalika Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) with reference to the recom-
mendation of the Working Group on 
Handloom Industry regarding produc·· 
tion of the 2,800 million yards at the 
e:1d of the Third Five Year Plan 
period to provide per capita consump· 
tion of 19 yards, how Government pro-
pose to achieve the target of produc-
tion; 

(b) what proportion of internal reo 
quirements of cloth is sought to be 
met by Handloom Industry; and 

(c) whether there is any proposal 
to provide a protecfed market to 
Handloom Industry by total reserva-
tion of dhoties and sarees? 

The Minister of Commerce (Shri 
KanlDlgo): (a) to (c). A production 
target of 3500 m. yds. has been tenta-
tively provided for the decentralised 
sector during the Third Plan period. 
Out of this, the handloom industry is 
expected to produce about 2800 m.·yds. 
Steps are being taken to increase out-
put of yarn by licensing more spind·-
les. Assistance is also being given to 
Handloom Weavers Cooperative 
Societies to strengthen their share 
capital and also to enable them to 
obtain working capital through insti-
tutional financing agencies. State 
Governments are being requested to 
provide financial assistance to weaver_ 
outside the co-operative fold through 
State Finance Corporations. 

The total production of cotton doth 
in the country is expected to reach 
9,300 million yards by 1965-66 accord-
ing to the Third Plan. A target of 
900 million yards has been proposed 
for export. On this basis, the pro-
duction of 2,800 million yards in the 
hand loom industry might account for 
or,e third of the total internal require-
ments. 

There is no proposal to extend the 
area of reservation in the production 
of fabric~ at present enjoyed by the 
Ha'ldloom Industry. 

Mishaps iu Coal Mines 

1214. Shri Kalika Siugh: Will the 
Minister of Labour and Employment 
be pieased to state: 

(a) whether in view of recurring 
mishaps in coal mines resulting in 
death of miners in large number the 
Ministry is contemplating to introduce 
provisions similar to those provided 
in British Mines and Quarries Act, 1954 
and the British Clean Air Act, 1956; 

(b) the results of investigations into 
coal mine disasters including those in 
whiCh roofs collapsed; and 

(c) what precautions are now being 
taken to ensure regular and timely 
insp!,ctions? 

The Depo<y Minister of Planning 
aud Labour and Employment (Shri 
I •. N. Mlsbra): (a) While framing thp. 
Mine~ Act, 1952, and subsequent 
amendments, the provisions of foreign 
legislation, including those of the 
British, were taken into account and 
adopted as far as practicable. 

(b) During the past six years, five 
major disasters occurred. All of them 
were investigated. Three were due 
to inundation of water and two, to 
explosion. Action was taken against 
the management, wherever the man-
agement was at fault. Amendments 
were also made in the safety legisla-
tion in the light of the investigation 
reports. 
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(c) The Mines Inspectorate is being 
strengthened further. 

Large Scale Industrial UnitS" in U.P. 

1215. Shri Kalika Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the location and particulars of 
large-~cale industrial units in U.P. 
which have been granted licence in 
the private sector from 1957-58 to 
1960-61 ; 

(b) the location and particulars of 
large-8cale industrial units in U.P. 
established in the public sector during 
1957-58 to 1960-61; and 

(c) the expansion programme of old 
industrial units in the private and 
public sectors during the Third Five 
Year Plan in U.P.? 

The Minister of Indnstry (Shri 
Manubhai Shah): (a) to (c). A state-
ment giving the requisite information 
is laid on the Table of the House. 
[See Appendix II. annexure No. 41]. 
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(a) whether Sarojini Market Shop-
keeper, Association, New Delhi have 
asked for transfer of ownership rights 
of shops and flats to occupants in 
Sarojini Market; and 

l b) if so, the action taken thereon? 

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Yes. 

(b) Since the Sarojini Market does 
not form part of the 'Compensation 
Pool' and is a non-transferable market, 
the request of the Association Ass 
not been accepted. The control of the 
market was transferred to the Mini~
try of Works, Housing and Supply on 
1st April, 1958. 
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Import of Horses 

S Shri Sugandhi: 
1223 Shri Wodeyar: . I Shri Agadi: 

l Shri Kalika Singh: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that import 
of horses is allowed for improving 
the breed; 

(b) if so, from what countries; 

(c) whether licenses are granted to 
individuals; 

(d) the conditions thereof; 

(e) the total number of horses for-
which li.censes have been granted 
during 1960-61; and 

(f) the amount of foreign exchange 
allowed? 



Written Answers AUGUST 16. 1961 Written Answers 

The Minister of Commerce 
Kanungo): (a) Yes, Sk. -_ . 

(Shri 

(b) to (d). Licences valid for im-
port from all countries except the 
Union of South Africa/South West 
Africa, are granted to private breeder3, 
Organisations, State Governments etc. 
on ad hoc basis' in consultation with 
a Committee constituted for the pur-
pose, subject to the following condi-
tions:-

-(i)- Geldings or Rigs will not be 
ailowed to be imported. 

Oi) In the case of imports from 
countries affected by African 
horse sickness, a valid certificate 
of inoculation against the disease 
should be produced. 

(iii) Other certificates required 
under the Livestock Improvement 
Act should also be produced .. 

(iv) Import from Pakistan will 
be in terms of the Trade Agree-
ment between the two countries 
and will be subject to certain 
prescribed conditions e.g. with re-
gard to payments arrangemep.ts 
agreed to between the two Govern-
ments. 
(e) 18 Brood Mares. 
(f) Rs. 1,19,000. 

AIISessment of Progress made by 
PubliC' Sector Enterprises 

1224 {Shri Raghunath Singh: 
• Shri Aurobindo GhO!laI: 

Will the Minister of Planning be 
pleased to state whether Government 
are considering any proposal to set up 
a special unit to assess the progress 
of the public sector enterprises on a 
continuing basis and report to the 
National Development Council? 

The Deputy Minister of Planning 
(Shri S. N. Mishra): The Planning 
Commission has set up a sectiop .pn 

Public Enterprises with the object 
mainly of assisting in the consideration 
of the annual plans ot these--enter-
prises &nd in the preparation of an 
annual report on the economic and 
financial aspects of their working. The 
annual report will be placed before 
the National Development Council. 

Tea Board Employees 

r Sardar Iqbal Singh: 
1225 J Shri A. M. Tariq: 

" Shri Tridlb Kumar 
l Chaudhuri: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the recommendations of 
the Second Pay Commission (Revision 
of Scales of Pay) as accepted by the 
Government of India have been im-
plemented in the case of the employees 
of the Tea Board; 

(b) whether the Tea Board has 
made any representation in this mat-
ter; and 

(c) if so, the action taken in this 
regard? 

The Minister of Commerce 1Shri 
Kanungo): (a) to (c). Go\'.ernment 
have l'xtended the recommendations 
of the Second Pay Commission to the 
employees of the Tea Board with 
effect from the 1st July 1959 and the 
scales of pay of most of the posts 
under the Board have been revised. 
The question of revising the pay scales 
in respect of the few ramaining posts 
is under examination. 

Rebate to Handloom Weavers' Co-
aperative Societies in Punjab 

1226 J Sardar Iqbal Singh: 
. L Shri A. M. Tariq: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that huge 
amount as arrears of rebate of hanli-
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looms weavers' cooperative societies in 
Punjab is outstanding for paymEnt; 

(b) if so, the amount outstanding for 
payment as on 1st June, 1961; 

(e) the reasons for delay in pay-
ment; and 

(d) the steps taken by Government 
to pay regularly? 

The Minister of Commerce 
Kanungo): (a) No, Sir. 

(bl to (d). Do not arise. 

(Shri 

Training in Business Management in 
Small Industries Service Institutions 

in Punjab 

r Sardar Iqbal Singh: 
1227. ~ Shri A. M. Tariq: 

l Shri Da.ljit Singh: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the number of persons who were 
given training in Business Manage-
ment in Small Industries Service Insti-
tutions in Punjab during 1959-60 and 
1960-61; and 

(b) the expenditure incurred OIl 

to the guest speakers for giving lec-
tures to the trainees in Punjab during 
1959-60 and 1960-61 respectively. 

Indo-Pak Negotiations regarding 
Movable Properties 

1228. J Sar~ar Iqbal S-~gh: l Shrl A. M. Tanq: 

Will the Prime Minister be pleased 
to refer to the reply given to Unstar-
red Question No. 3747 dated the 24th 
April, 1961 and state further progress, 
if any, made in finalisation of negotia-
tions with Pakistan regarding the 
movable and immovable properties in 
East Pakistan? 

The Prime Minij.cr :>'''d Minister 01 
External Affairs (Shri Jawaharlal 
Nehru): There is no further progress 
except that we are continuing with 
our efforts at the diplomatic level. 
Our Acting High Commissioner raised 
the subject in his discussions with !.he 
Pakistan Finance Secretary in May 
1961. The latter indicated that he 
would study the case and givt> his 
reply shortly. His reply is still await-
ed. 

them? Tea Board Employees 

The Minister of Industry (Shri 
Manubhai Shah): (a) 

1959-60 1960-61 

(i) Short term course 
in Business Manage-
ment. 

16 53 

(ii) Long term course 7 29 
in Business Management. 

(b) There is regular staff which, be-
sides imparting training in Business 
Management, is engaged in other work 
and tenders advice to individual units 
on different aspects of Business Man-
agement. As such no expenditure can 
be calculated eXclusively for Business 
Management Training. However, a 
sum of Rs. 480 and Rs. 975 was paid 

1229 .r Sardar Iqbal Singh: . l Shri A. M. Tariq: 

Will th~ Minister of Commerce and 
Industry be pleased to state: 

(a) whether the employees of the 
Tea Board have made any representa-
tion that retirement benefits now avail-
able for Government servants should 
be made applicable to them als0 in-
stead of the existing contributory 
provident fund benefits; 

(b) whether the Tea Board has 
made any recommendation in this mat-
ter; and 

(r) jf so, whether any decision has 
been taken? 
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The Minister of Commerce (Shri 
J[anungo): (a) to (e). The question of 
extending the retirement benefits 
applicable to Central Government ser-
vants to the employees of the Tea 
Board in lieu of the existing Contri-
butory Provident Fund benefits is 
under examination. 

Chemical Dye Industry 

1230. Sardar Iqbal Singh: Will the 
Minister of Commerce and IBdustry 
be pleased to state: 

(a) the number and names of foreign 
companies in the chemical dyes indus-
try in India; and 

(b) the amount of profit remitted 
by t~m outside India during 1960-61? 

The Minister of Industry 
Manubhai Shah): (a) and (b). 
information and statistics are 
maintained and are therefore 
available. 

Powerlooms in Punjab 

(Shri 
Such 

not 
not 

1231. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry 
be pleased to state the number of 
authorised and unauthorised power 
looms in Punjab State up-to-date with 
It break up of power looms run on 
cotton and non-cotton yarn, district-
wise? 

The Minister of Commerce (Shrl 
Ian1lDCo): Information is being col-
lected and will be laid on the Table 
of the House. 

Small Scale industries in Ferozepore 

1232. Sardar Iqbal Singh: Will the 
Minister of Commerce and IndllStry 
be pleased to state: 

(a) whether any assistance has 
been given to industries in Ferozepore 
by the Small Scale Industries Service 
Institute; and 

(b) if so, the details of the assis-
tance given to individual firms in 
Punjab for the years 1959 and 11180? 

The Minister of Indutry (Shri 
Manullhai Shall): (a) The Small 
Industries Service Institute, Ludhiana 
has rendered assistance to 90 firms in 
Ferozepore District. 

(b) The time and labour involved 
in collecting the detail5 will not be 
commensurate with the results there-
of. 

Non-ferroWl Metals 

1233. Shri Khadilkar: 
Minister of Co_erce and 
be pleased to state: 

Will the 
Industry 

(a) whether the Controller of Non-
Ferrous Metals issues direct import 
licences to big industries and esta-
blished importers; 

(b) whether smaller units are re-
quired to obtain supplies from esta-
blished importers; 

(c) whether in June 1961 small in-
dustrialists in Calcutta had to pay 
Rs. 245 per quarter of copper while 
the big industrialists paid only Rs. 170 
for the same; 

(d) whether similar price differen-
tials are to be found in respect of 
other metals in all parts of the coun-
try; and 

(e) if so, what steps, if any, are 
being taken to improve the situation? 

The Minister of 
Manubhai Shah): 
Sir. 

ladustry (Shri 
(a) and (b). No, 

(c) We are not aware that Small 
Scale Industrial Units in Calcutta had. 
to pay Rs. 245 per quarter of copper 
in June 1961. On the contrary, the 
price of copper supplied to the variou. 
Small Scale Industrial Units by the 
State Trading Corporation during 
June 1981 varied from Rs. 151 to RI. 
161 per Cwt. depending on the quality 
of copper. 

(d) According to Import Trade Con-
trol Policy, the sale price of imported 
Zinc is restricted to 3!% profit over 
the landed cost and as such there 
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cannot be any dilference in price of 
these metals in different parts of the 
country. There is no control on other 
non-ferrous metals. 

(e) Question does not arise. 

Public Sector Industhries iD Itanrra 
and Hoshiarpur 

1234. Shri Daljit SiDrh: Will the 
Ministr of Commerce and industry be 
pleased to state: 

(a) whether there is any proposal 
to start public sector industries in 
Kangra and Ho.hiarpur Districts of 
Punjab during the Third Five Year 
Plan period; and 

(b) whether any survey has been 
made for location of such industr;e,? 

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir. 

(b) Does not arise. 

Irregular Allotmeut of Land iD Punjab 

1235 .r Shri p. G. Deb: . L Shri Arjun Singh Bhadauria: 

Will the Minister of Rehabilitatian 
and Minority Affairs be pleased to 
refer to the reply given to Starred 
Question No. 1045 on the 2nd Sep-
tember, 1960 and state: 

(a) whether Government have d~

cided not to take further action on the 
report about irregular allotment of 
land in Punjab; and 

(b) if so, the reasons thereof? 

The Deputy Minister of Reba biJita-
tion (Shri p. S. Naskar): (a) and (b). 
No. Inquiry into 23 cases out of those 
highlighted in the report was under-
taken. Out of which inquiry in 13 
cases has been finalised and that in 
the rest is expected to be completed 
soon. 

Sauora Colliery 

S Shri P. G. Deb: 
123' Dr. Kam Subhar; SiD,h: 

. l Maharajkumar Vijaya 
l Ananda: 

Will the Minister of Labour aud 
Employment be pleased to state: 

(a) whether there was an accident 
in Banora Colliery in Asansol in June, 
1961; 

(b) if so, details thereof; and 

(c) whether any compensation has 
been paid to the workers? 

The Deputy MiDister of Labour 
(Shri Abid Ali): (a) and (b). Yes, 
on 14-6-1961 at 7.30 A.M. one loader 
was killed due to fall of coal from the 
roof when he was gathering loose coal 
from a fenced-off goaf. 

(c) Under the Workmen's Compen-
sation Act, there is a statutory autho-
rity with judicial powers to decide 
and enforce payment of Compensation. 
Government cannot interfere in such 
statutory matters. 

Photo process and Engraving Equip. 
ment Factory, Bangalore 

1237. Shri Achar: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether a licence was issued to 
a British firm, the Monotype Corpora-
tion Limited, to establish a factory 
and manufacture photo process and 
photo engraving equipment at Bangs-
lore; and 

(b) if so, whether it is owned and 
managed entirely by a foreign con-
cern or whether it is in collaboration 
with an Indian firm with Indian capi-
tal? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) No licence is 
necessary under the provisions of the 
Industries (Development and Regula-
tion) Act, 1951 for the manufacture 
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of Photo process and Photo Engraving 
equipment. 

(b) It is understood that it is en-
tirely a foreign concern. 
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Inter-University Nuclear Science 
Research Centres 

1239. Shri Kodiyan: Will the Prime 
Minister be pleased to state: 

(a) whether Government have any 
proposal to establish inter-University 
Centres for research in nuclear science 
during the Third Five Year Plan 
period; 

(b) it so, the number of centres to 
be established; 

(c) the total expenditure to be In-
curred by the Centre in this respect; 
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(d) whether Government have takf:n 
any decision reg?~jing the location of 
these centres; and 

(e) if so, the nature of decision 
taken? 

The Prime Mi.ilis~er ani.! Minister oj 

External Affairs (Shrl Jawaharlal 
Nehru): (a) to (e), Govemment is 
cunsidering a proposal to set up two 
Inter-University Nuclear Centres, one 
in North India and the other in South 
India durin;; the Third Five Year Plan 
period. The proposal is in a preli-
minary stage. No dcc'sion regarding 
the exact locations of these Centres 
has been taken, nor have the costs 
been worked out yet. 

Pass Books of Workmen's Contributory 
Provident Fund 

1240. Shri Tangamani: Will the 
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply 
given to Unstarred Question No. 2508 
on the 29th March, 1961 and state: 

(a) whether the Workmen's Con-
tributory Provident Fund accounts of 
the other 25 subscribers have been 
completed; and 

(b) whether the pass books have 
been sent to the Municipal Corpora-
tion of Delhi for handing them over 
to the subscribers? 

The Deputy Minister of Works, 
HOUSing and Supply (Shri Anil K. 
Chanda): (a) and (b). 12 pass books 
out of 25, have so far been received 
by the Department from the Munici-
pal Corporation of Delhi. These have 
been completed and returned to the 
Corporation for handing them over to 
the subscribers. The remaining 13 
pass books are still awai ted from the 
Corporation. 

Pass BOOks of Workmen's Contributory 
Provident Fund 

1241. Shri Tangamani: Will the 
Minister of Worke. Housing and Sup-

ply, be please.d. to refer to the reply 
given ·to Unstarred Question No. 2507 
on the 29th' March, 1961 and state: 

(aj whether the remaining 9 pass 
books of Workmen's Contributory 
Provident Fund have been completed; 
and 

(b) whether the pass books have 
been sent to the New Delhi Munici-
pal Committ..,e for handing them over 
to the subscribers? 

The Deputy Minister' of Works, 
Houoing and Supply (Shri Anil K. 
Chanda): (a) and (b). 7 pass books 
have so far been received by the 
C.P.W.D. from the New Delhi Muni-
cipal Committee. These have been 
completed and returned to the Com-
mittee for handing them over to the 
subscribers. One pass book is report-
ed to have been lost by the sub-
scriber. The remaining one pass 
book is still awaited from the Com-
mittee. 

Houses for Industrial Workers 

1242. Shri Kunhan: Will the Minis-
ter of Works, Housing anel Snpply be 
pleased to state: 

(a) the amount sanctioned for con-
structing houses for the industrial 
workers in different States during 
Second Five Year Plan period; 

(b) whether the State Governments 
have fully utilised the funds; and 

(c) if not, the reasons therefor? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) and (b). A statement 
indicating the amounts sanctioned/ 
drawn by the State Governments etc. 
during the Second Five Year Plan 
period for the construction of houses 
under the Sub,idised Industrial Hous-
ing S('h~mc. is 1~id on the Table of 
the House. [Placed in Library, See 
No. LT-3090/61l 
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(c) The factors principally respon-
E;ble for shortfalls in utilisation of the 
full sanctioned amounts were: 

(i) Non-availability of suitable 
land at reasonable costs and 
the cumbersome procedure of 
land acquisition which in-
evitably resulted in delays; 
and 

(ii) Shortage of essential build-
ing material for housing on 
account of priorities for pro-
jects like dams bridges, 
roads etc. • 
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!\Iulti-storeyed Building for United 
Nations 

1245. Shri D. C. Sharma: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that India 
has agreed to build for the U.N. a 
multi-storeyed building in New Delhi 
to serve as the regional offices of the 
numerous U.N. Organisations. 

(b) whether it is also a fact that 
India has agreed to meet the rupee 
cost of the building estimated at 
Rs. 50 lakhs as a gesture of goodwill 
towards the world organisation; 

(c) whether the site for the build-
ing has been selected; and 

(d) the time by which it will be 
ready? 
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The Deputy MiDlster of Workll, 
Bousing aDd Supply (Shri AniJ K. 
Chanda): (a) Yes. 

(b) The Government of India will 
bear the cost which, however, is not 
yet known as the plans and estimates 
are still to be drawn up. 

(c) Not yet. 

(d) It is not possible to indicate 
the time. 

Seniority Lists for C.P.W.D. Employees 

1246. Shri Tangamani: Will the 
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply 
given to Unstarred Question No. 2014 
on the 21st March, I961 and state whe-
ther the Zonal seniority lists of Class 
III Ministerial posts for purposes of 
promotion and retrenchment and All 
India Seniority Lists for confirmation 
have so far been prepared? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): No. It will take some 
more time to finalise the work. 

Chowkldars in C.P.W.D. 

1247. Shri Tangamani: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) the number of Chowkidars on 
regular establishment in the Horti-
cultural Directorate of the C.P.W.D.; 

(b) whether they are supplied with 
uniforms; 

(c) if not, whether Government is 
considering the question of supplying 
uniforms to them; and 

(d) if not, the reasons therefor? 

The Deputy Minister of Works, 
Housiug and SUPply (8hri Ani! K. 
Chanda): (a) 59. 

(b) 3 Chowkidars initially ap~int
ed on the regular establishment had 
already been supplied with uniforms. 
As regards remaining 56 Chowkidars, 

who had been brought on to the regu-
lar establishment from the work-
charged establishment recently, uni-
forms have not been supplied to them. 

(c) Yes. 

(d) Does not arise. 

Edible Oils 

1248. Shri M. B. Thakore: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the steps taken by Government 
to open new factories to produce 
edible oils in private as well as pub-
lic sectors; and 

(b) what is the total production of 
such oil and whether it is adequate 
for our requirements during the com-
ing years? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) India is self-
sufficient in edible oils. The edible 
oil industry in the country has some 
surplus capacity. For this reason-
and also with a view to safeguarding 
the interests of the Village Ghani In-
dustry~overnment's present policy 
is not to allow the setting up of new 
oil mills. 

(b) The total production of such oils 
during 1958-59 and 1959-60 was 
1;701.000 tons and 1,555,000 tons res-
pectively. The production depends on 
the agricultural crop of oil seeds in 
the country every year. 

Unauthorized Structures in 'Sarojini 
Na~ar Market, New Delhi 

1249. Shri Ram Garib: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that many 
shopkeepers in the Sarojini Market, 
New Delhi. in the Government ser-
vants' residential colony of Sarojini 
Nagar, have constructed pucca struc-
tures over and around their business 
Drp~;s~s which ha ... ot 1nly .poiled 
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the architectural beauty of the Market 
but have created near slum conditions 
in the vicinity; 

(b) if sO, what action Government 
'have taken to demolish such unautho-
rized structures; and 

(c) whether the offenders have been 
penalized? 

The Deputy Minister of Works, 
Bousing and Supply (Shri Anil K. 
Chanda): (a) to (c). It is a fact that 
certain shopkeepers in Sarojini Market 
have constructed unauthorised struc-
tures in the premises allotted to them. 
The allot: "·es concerned have been 
asked to obtain the approval of the 
Central Public Works Department, for 
such constructions failing which their 
allotments are liable to be cancelled 
if the structures are not removed. 

Khadi Gramudyog Bhawan, New Delhi 

1250. Shri Amar Singh Damar: Will 
the Minister of Commerce and indus-
try be pleased to state: 

(a) what is the exact number of 
employees at present in Khadi Gram 
Udyog Bhawan, Regal Building, New 
Delhi; 

(b) what is the total number of 
women employees; 

(c) the methods of recruiting staff; 

(d) the number of matriculates 
among the staff; and 

(e) the number of appointments 
made directly by the Officer in charge 
.of the said institution during the last 
three years? 

The Minister of Industry (Shri 
·Manubbai Shab): (a) 213. 

(b) 12. 
(e) Employees are recruited from 

time to time. The recruitment is 
made on the baSis of the applications 
received direct or as a result of adver-
tisemenfs and the names recom-
mended by the employment exchang-

.es. The selection is made by a Selec-

tion Committee oonsi~t;ng of the 
Manager and 3 senior officers :-f the 
Bhavan. Excepting a 'few vacancies 
which are filled in after giving six 
months local practical Training· t6the 
selected candidates, it is essential 
that the applicants must have passed 
Salesmanship Training Course of 6 
months of the Bhavan. 

(d) 92. 
(e) Nil. 

Small Scale IndUstries in Maharashtra 

1251. Shri Knnhan: Will the Minis-
ter of Commerce and Industry be 
pleased to state: . 

(a) whether Small Scale Industries 
in Maharashtra have ,asked for ad-
vance under the Reserve Bank Credit 
Guarantee Scheme during 1960-61 and 
from April 1961 to June 1961; 

(b) if so, the names of the indus-
tries who have sent in applications: 
and 

(c) names of those to whom ad-
vances have been made? 

The Minister of Industry (Shri 
Manubbai Shah): (a) YeS', Sir. 

(b) and (c). Information regard-
ing names of applicatifs is confidential. 

Cement Plants 

1252. Shri Rajendra Singh: Will 
the Minister of Commerce and Indns-
try be pleased to state: 

(a) whether it is a rae" that licenc-
es granted by Government for expan-
sion of the present cement plants and 
installation of new units have not 
been utilised; 

(b) if so, what is the number of 
such licences issued in 1960-61 and 
how many have not been utilised; and 

(c) whether it is also a fact that 
Government propose to talte over dis-
tribution of cement and hand it over 
to the State Trading Corporation? 

The Minister of Industry (Shri 
Manubhai Shah): (a) All the licens-
ed schemes are reviewed and licencss 
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revoked in cases in which it appeared 
that the schemes would not be com-
pleted. Where there was a possi-
bility of the scheme being completed, 
the validity of the licence was or is 
being suitably extended. 

(b) Ten licences were issued during 
1960-61. The schemes covered by 
these licences are due to be completed 
in 1962-63 or so. 

(c) Since 1956, the distribution of 
cement has been entrusted to the 
State Trading Corporation of India 
Limited as any agency of Government. 
under the provisions of the Cement 
Control Order. 

NEPA MlIIs 

r Shri Amjad Ali: 
1253. ~ Shri Birendra Bahadur 

L Singhji: 

WiII the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact the efforts 
of NEPA Mill. in Madhya Pradesh 
have failed to double their production; 

(b) what are the reasons for this 
failure; and 

(c) what action Government pro-
pose to take to help the NEPA Mills 
to double the production? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). No, Sir. 
The proposal of the N epa Mills to 
double its production from 30,000 
tons to 60,000 tons per year has been 
included in the Third Five Year 
Plan. Detailed Project Report for the 
implementation of the expansion pro. 
gramme is under preparation. 

International Film Festiva-I at Moscow 

1254 .f Shri Tangamani: 
. Shri Kunhan: 

Will the Minister of Information and 
Broadcasting be pleased to state: 

(a) whether Indian films were exhi-
bited at the International Film Festi-
val held at Moscow in July, 1961; 

(b) if so, the list of Indian films 
exhibited there; and 

(c) what steps are being taken for 
exhibiting in our country the Japanese 
and Russian films 'Island' and 'Clear 
Skies' which gained merit in the 
festival? 

The Minister of Information and 
Broadcasting (Dr. B. V. Keskar): (a) 
Yes, Sir. 

(b) Feature film-'Chaudhvin Ka 
Chand' (Hindi). 

Documentary film-'Himachal' (Re-
vised) . 

(c) Government do not arrange for 
exhibition in India of foreign films 
considered meritorious in Film Festi-
vals abroad. • 

Amount Lapsed during Second Plan 

r Shri Birendra Babadur: 
1255. ~ Singhji: 

L Shri Onkar Lal: 

Will the Minister of Planning be 
pleased to state: 

(a) whether the Planning Commis-
sion has by now known the amount 
whiCh had lapsed from the alloca-
tions of the Second Five Year Plan 
in various States; and 

(b) if so, the details of the amount 
(State-wise) and the reasons advanc-
ed by various State Governments for 
their lapses? 

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) No, Sir. 

(b) Does not arise. 
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Production-cWD-Trainlng Centre for 
Salt 

1257. {Shri S. C. Samanta: 
Shri Subodh Bansda: 

Will thp Minister of Commerce and 
Industry be pleased to state: 

(a) whether a production-cum-
training centre for salt has been es-
tablished in West Bengal; 

(b) if not, since how long it is 
pending; 

(c) whether it is a fact that licences 
for the manufacture of salt in West 
Bengal are liberally issued; 

(d) if so, how many licences were 
applied and how many have been 
granted since 1950 (year-wise); and 

(e) whether only big salt manufac-
turing firm is going to be established 
in the public sector in West Bengal? 

The Minister of Industry (Shrl 
Manutihai Shah): (a) No, Sir. 

(b) The establishment of the centre 
was sanctioned in July, 1959. The 
scheme will be implemented as soon as 
land for the centre is made available 
by the State Government. 

(c) Government's policy is to en-
courage manufacture in areas such as 
West Bengal which are deficient in 
salt production. 

(d) 5 applications were received in 
1957 and 1 in 1960. 2 licences were 
granted in 1959. 

. (el The matter is under considera_ 
tIOn of th;, State Government whether 
to establIsh. a salt works in the 
Can tal area In the State sector. 

Cement fOr Andhra Pradesh 

12~8. Shri Rami Reddy: Will the 
Mb !Dlster of Commerce and Indu,try 

e pleased to state: 

(a) whether the Andhra Pradesh 
Government have requested the 
Centre for enhancing the quota of 
cement for Andhra Pradesh; 

(b) what is the present quota allo-
cated for Andhra Pradesh; 

(c) what is the revised quota sug-
gested for the State; and 

(d) whether any action has been 
taken? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) Yes, Sir. 

(b) 69,900 tonnes for the quarter 
JUly-September, 1961. 

(c) The quarterly demand of the 
Andhra State Government is 120,OO() 
tons. 

(d) It has not been possible to meet 
the demands of the various States in 
full for the reasons already explain-
ed to the House in reply to Question 
No. 26 dated 7th August, 1961. How-
ever, an add;tional ad hoc allotment 
of 6,000 tonnes has been made for 
State Projects in Andhra Pradesh for 
the quarter July-Sepfember, 19i11. 

12 hrs. 

RE: MOTIONS FOR ADJOURNMENT 
TORTURE OF GOAN NATIONALIST 

LEADER 

Mr. S))eaker: I have received notice 
nf two adj Gurnment motions on the 
same matter, one from Shri Hem 
Barua and the other by Shri Braj Raj 
Singh, namely: 

"The explosive situation created 
by the reported reign of terror 
in. ti tuted by the Portuguese 
authorities in Goa resulting in Mr. 
Eusbio Veiga;, a nationalist 
leader, being tortured to death in 
a Goan jail, and the policy of 
inept passivity adopted by Gov-
ernment sO far as Portuguese 
colonies in India are concerned. f' 

What can this Government do? 
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Shri Hem Barua (Guhati): As I have 
said in my adjournment motion, there 
has been veritable reign of terror 
instituted in Goa by Portugal; tortures 
are committed on the nationalists, and 
the pel1Sons concerned with the move_ 
ment for the liberation of that terri-
tory are subjected to inhuman treat-
ment. Artists, poets etc., are arrested 
and sent for long-term imprisonment 
in Portugal. 

Mr. Speaker: When did this gentle-
man die? 

Shri Hem Darua: Very recently. He 
was a nationalist. He was captured 
and on his body was put burning 
charcoal in order to extract a confes-
sion or information from him about 
the libc:ation movement organ.sed in 
Goa. 

Shrimati Violet Alva, our Deputy 
Minister, has made a very strong 
statement about it. She has gone so 
far as to say that the Government of 
India w:n have to reorient its policy. 

My submission is this, that except 
fOr living in the quixotic hope that 
with the dissoution of the Portuguese 
colonies in the other parts of the 
world, Goa would be free, the Gov-
ernment have not been able to offer 
a single convincing argument for the 
continued occupation of these terri-
tories in India by Portuguese. With 
India's freedom, this territory should 
also have been free, and that is why 
I want to discuss th1s matter, the 
inept policy pursued by the Govern-
ment. It is high time our army mar-
ched into the territory because of this 
repressive policy of Portugal. I want 
the adjournment motion to be admit-
ted. 

Mr. Speaker: The general policy is 
there, has been there all along. Year 
after year we have been referring to 
it. Today possibly there may be some 
reference to it, and hon. Members 
will have an opportunity. I only 
wanted to know, 60 far as the death 
due to torture is concerned, what 
exactly the hon. Member wanted, how 

the hon. Prime Minister could have 
prevented it, what more steps have 
to be taken etc., not about the general 
poJ'.cy. 

Shri Braj Raj Singh (Firozabad): 
Shrimati Alva is reported to have 
said: 

"Apart from approaching the 
UN, India will have to think of 
other methods of stopping the 
Portuguese from indulging in 
atrocities on our flesh and blood." 

We want a clarification. The Prime 
Minister the other day said that Goa 
would soon be a real part of the 
country. In the circumstances, I want 
to know what steps are being taken 
by the Government to remove the 
apprehensions in the minds of the 
Goan nationals that if they go on like 
this, they would be massacred and 
murdered in Goan territory. 

The Prime Minister and Minister of 
External Mairs (Shri lawaharlal 
Nehru): We are not discussing, I 
presume, at the present moment, the 
whole question of Goa and what steps 
we should take. 

Mr. Speaker: Only this death due 
to torture. 

Shri Jawaharlal Nehru: Nothing 
very definite is known about it yet. 
I believe this gentleman has died, and 
certain rumours are circulating round 
about Belgaum about it. We have 
tried to get in touch with Bombay, 
those people who keep in touch with 
Goa, and Bombay knows nothing 
about it. We are trying to get more 
information. We may get it. 

No doubt, Shrimati Alva, when she 
went to Belgaum, heard about this. 
Even in what she says, she has said, 
if the news is true, then this and that, 
so that she herself was not quite clear 
about the actual facts, though, 
naturally. if the facts as stated here 
are true, they are shocking, disgrace-
ful, and that is what Shrimati Ah'a 
said. 
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We shall certainly try to find out, 
in so far as we can, what the actual 
facts of this and other questions of 
Portuguese repression are. And if it 
is necessary and desirable to vary our 
policy in regard to Goa, we shall do 
so. 

FAST UNTO DEATH BY MASTER 
TARA SINGH 

Shri A. K. Gopalan (Kasergod): 
Sir, 1 had given notice of an adjourn-
ment motion, to which consent has 
not been given by you. From the 
slip sent to me, I think you have 
misunderstood the purpose for which 
it has been given, and so it was not 
allowed. 

Mr. Speaker: What is it? 

Shri A. K. Gopalan: It is written: 
fast undertaken by Master Tara 
Singh. The object is not to discuss 
the fast undertaken by him, but the 
serious situation arising out of the 
failure of the Central Government to 
accept the principle of reorgani,sation 
of Punjab on a linguistic basis and 
the consequent fast. 

T:,ere has been some correspond-
ence between the Prime Minister and 
Master Tara Singh. In Parliament we 
do not know anything about it. Is it 
n~t necessary for us at least today to 
know what the circum;tances were, 
what the correspondence was and 
wha, the Government's attitude is, as 
far as the reorganisation on a linguis-
tic basis is concerned, because a 
serious situation ~s arising out of the 
refusal of the Government to re-
organise Punjab on a linguistic basis? 

Mr. Speaker: I have repeatedly held 
that the decisions of Parliament 
cannot be upset or cancelled by such 
a coercive process as an individual, 
however great he might be, under-
taking a fa.st. If so, we might dis-
solve this Parliament and allow that 
gentleman to take charge of the ad-
ministration. I am really surprised. 
From time to time, this mailer has 
been coming. Somebody who is not 
satisfied with the decisions of Parlia-

ment, a decision by representatives 
from all parts of the country, 
decides. (interruption) I am 
afraid that of all persons in this 
country, the last person's that 
ought to encourage such a thing 
are Members of Parliament. Any 
Member of Parliament can introduce 
a legislation. The reorganisation of 
States was an Act of Parliament, 
after a committee had reported on it. 
We have passed it. We have got the 
right to annul and take a new de-
cision. It ~s open to the hon. Member, 
Shri Gopalan, to introduce a Bill here 
for the amendment of the Constitu-
tion. It is not the right exclusively 
of the Government. Only, he must 
get sufficient number of people to do 
so. Without taking the proper consti-
tutional steps open to him, to say that 
Master Tara Singh is undertaking a 
fast and that I should adjourn thLs 
House is not proper. I am not going 
to allow. 

Shri H. N. 
Central): A 
situation has 
and ........ 

Mukerjee (Calcutta-
potentially explosive 

arisen in the country, 

An Hon. Member: No. no. 

Sln:i H. N. Mukerjee: <. .. I expect 
you, as representing the sovereignty 
of Parliament, not to take a purely 
administrative view of the Matter as 
Government might conceivably do. 
As the representative of Parliament, 
a, the symbol of Parliament's 
sovereignty and strength and interest 
in the country, we ask you to give us 
an opportunity of discussing a situa-
tion which might be very dangerous 
to the solidarity and the integrity of 
t~e country. It is not because of any 
diSCUSSIOn on the merits of the matter 
that we want the House to be ad-
journed. We want the House to have 
a short discussion on this matter only 
In order to prevent all the deleterious 
"on sequences that might follow this 
event the event which started yester-
day, an event which the Prime Minis-
ter is very much in the know of. 

He has been in correspondence, and 
he has been interviewing all kinds 
Of people. So, we want to know 
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:Shri H. N. Mukerjee] 
more about it. The Prime Minister 
and his Deputy have already submit-
fed to Parliament a record of the dis-
cussion which the Prime Minister had 
with Sant Fateh Singh, and Sant Fateh 
Singh haS' sent to Members of Parlia-
ment another version of that same 
conversation with the Prime Minister. 
This kind of thing naturally requires 
a certain amount of discussion. We 
are in possession of certain facts, so-
called facts, if you please, certain 
reports in regard to this matter, and 
Master Tara Singh, who has been a 
national figure for a very long time, 
has now taken recourse to a fast unto 
death as he calls it, and naturally the 
minds of the Punjabi-speaking people 
are deeply perturbed, and we share 
their perturbation. That is why we 
ask you, as the symbol of Parliament, 
to give Us an opportunity of discussing 
a very potentially explosive situation 
that has arisen. 

Shri Tyagi (Dehra Dun): On a 
point of order, Sir. I beg to submit 
that an adjournment motion is essen-
haiJy a censure motion against the 
Government, although it pertains to a 
matter of urgent public importance. 
Adjournment motion can come only on 
a question of omission or commission 
in· Government policy. Any urgent 
matter which arises, in which the 
Government is not at all involved, 
cannot be made a subject of an ad-
journment motion. This is not a 
forum for any party propaganda. I 
submit, therefore, that an adjourn-
ment motion is relevant only when it 
actually censures the policy of the 
Government. Here the policy is not 
involved at all. Therefore, it is out 
of order. 

Shri A. K. GopaJan: Sir, you have 
said that my adjournment motion is 
not on something which Parliament 
has passed. Parliament has passed a 
law regarding the reorganisation of 
the States on linguistic basis. After 
Parliament passed that law, there 
were some inst.ances. Maharashtra 
State was not then formed. After-

wards, Maharashtra and Gujarat 
States were formed. That principle 
of reorganisation of States on linguis-
tic' 'basis had not 'been accepted so far 
as Punjab was concerned and a situa-
tion has arisen today where Parlia-
ment does not know what are the 
correspondence and other things that 
are going on. 

Shri Tyagi: Parliament cannot he 
censured. 

Shri A. K. GopaJan: Parliament does 
not know the discussion that has 
taken place. We want a statement at 
least about that. 

Shri Asoka Mehta (Muzaffarpur): I 
would request my colleague Shri 
Gopalan not to seek to raise this 
issue through an adjournment motion 
because I do not think that the matter 
that we would like to be discussed can 
be usefully discussed in the context 
of an implied or explicit censure on 
the Government. I feel that this is a 
matter which should be discussed in 
the Parliament because a fruitful 
dialogue can take place here. Outside 
the discu,sion is going on and going 
on at a pace which is rather disturb-
ing and whiCh is likely to degenerate 
if it has not already done so in to a 
dialogue between deaf. This is a 
problem where we cannot shut our 
eyes and we should see whether it 
should be discussed in one way or the 
other. You said, Sir, let a Bill be 
introduced. I beg of you, as Mr. 
Speaker, and through you I appeal ta 
the Prime Minister to let us have' 
an opportunity to discuss it because 
all of us here are not interested in 
party propaganda. This is a ·serious 
matter and we would like to put our 
heads together and see if any solution 
can be evolved. It is in that spirit 
that Shri Gopalan would like to 
approach it. Probably he took hold of 
this adjournment motion merely for 
the purpose of raising it but the spirit 
behind it is not one of censuring the 
Government but one of trying to dis-
cover a solution for thi, question. We 
all share the distress and agony that 
is being felt by a section of our people 
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[Shri Asoka Mehta] 
to see if this matter can be resolved 
in a manner which would satisfy all 
concerned. I feel that this House 
should be given an opportunity by 
you, Sir, if possible better still by the 
Prime Minister himself providing us 
with this opportunity because it is to 
him that we look for effective leader-
ship .......... (Interruptions.) 

Sm! A. K. GopaJan: Sir, I accept 
the suggestion of Shri Asoka Mehta 
:for a discussion. 

Mr. Speaker: Whatever might be 
the suggestion, all that I am concerned 
with is whether I should allow the 
adjournment motion. The hon. Mem-
bers know that they can give calling 
attention notices on some matters and 
that they can raise discussions on 
urgent matters when they want to 
discuSs them. On thi. matter itself, 
he can table a motion and ask me to 
allot a particular time in consultation 
with the Government and if it is in 
public interest I will certainly do so. 
But adjournment motion is not the 
llroper method. All that I would say 
is this. Let nobody go about with the 
idea that if somebody undertakes a 
fast, immediately whatever this Hou>se 
bas done or does becomes useless, as 
if the hon. Members have never cared 
to address themselves to these prob-
lem, until a fast is undertaken and so 
when a fast is undertaken whatever 
has been done should be unsettled. I 
am actually surprised as to what my 
functions are so far as this matter is 
,concerned-to make Parliament 
decisions aooolutely useless? If a 
serious situation arises, irrespective of 
any technicalities there are a hundred 
ways in which they could be brought 
before this House. Adjournment 
motion is not the proper remedy. If 
hon. Members are interested, let them 
do it. I cannot myself undertake this 
'business. If hon. Members are in-
terested, they know how to raise a 
discussion or how to call the attention 
of the Government and so on. If 
they adopt one of the other ways, 
they can have the discussion. If they 
do so and if the House and the Gov-

ernment agree I will also consider 
whether in public interest. I schould 
allow a discussion or not. Adjourn-
ment motion is not the proper remedy. 
(InteTT'Uptions. ) 

Shri Braj Raj Singb: 
calling attention notice 
subject. 

There 1S a 
on this 

Mr. Speaker: That is all right. 
shall consider it. 

Sbrl Rajendra Singh (Chapra): 
have put in two adjournment motions 
and you have withheld your consent. 

Mr. Speaker: Order, order. We 
have fallen into this habit once again. 
We have relapsed to this habit once 
again--of raising adjournment motions 
after they have been disallowed ..... . 
(Interrupt.ions.) What is the subject 
of my disallowing it then? 

Shri Rajendra Singh: There has 
been firing in my constituency. That 
is a very serious matter. I would 
like to know from the hon. Railway 
Minister as to what has happened .... 
(Interruptions.) 

Mr. Speaker: I am not going to 
disallOw any matter of urgent or 
public importance being raised in this 
House. The only question is whether 
it ought to be in the form of adjourn-
ment motion. So long as I have got 
the right to decide whether I should 
bring it before the House in the form 
of an adjournment motion or not, I 
shall decide it. There can be differ-
ences of opinion. The hon. Members 
may not agree with me. But I 
disagree with him and say that this is 
not the proper method of ventilating 
the grievances with respect to this 
matter. There are other methods. 

Shri Rajendra Singb: Whenever 
there h&oS been firing in any part of 
the country, you have allowed a dis-
cussion to be held in the House. There 
has been firing in my constituency in 
the railway premises. The Railway 
Minister is here. I should like to 
know what has really happened, 

Mr. Speaker: I am sorry I cannot 
help him. 
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Shri Rajendra Singh: Why this 
-discrimination against me? 

.1\lr. Speaker: I am very indulgent. 

'r, Rajendra 8iJI&'h: I 
grateful to you, Sir, but 
matter which is agitating 
State. 

am very 
this is a 
the entire 

1\lr. Speaker: Order, order. 

The Prime Minister and Minister of 
External ABairs (Shri .Jawabarlal 
Nehru): This is a new procedure in 
this Honse, Sir. You stand up and the 
hon. Memb o .: go", c" talking; you say 
he must .stop but he goes on talking. 
Is this a new procedure that we are 
introducing into this House. 

Mr. Speaker: I have always said 
Ihat whenever a single Member is 
recalcitrant I look to the Leader of 
the Group to control him .... (InteT-
"uptions.) Otherwise, I will not 
recognise any Groups here. If nobody 
takes that resposibility. I know what 
to do. I do not want to take the 
extre'ffie steps. I first of all appeal 
to the hon. Member himself not to go 
on interrupting the proceedings of the 
House and when 1 say so he must 
abide by it. There are a number of 
ways to raise discussiOn on a matter. 
If he is not convinced of my ruling, 
he can write to me or he can come 
and see me and I shalJ bring it up the 
next day if I think that there is some 
force in h:s arguments. But if he 
goes on like this, as the hon. Prime 
Minister rightly asks, how for can we 
go on like this? I, therefore, look to 
this House and 1 always expect the 
Leaders of the groups to which the 
individual hon. Members belong to 
request them to maintain order. The 
Leader ought to control him and if 
it does not happen 1 will prove what 
.1 can do. 

Shri Asoka Mehta: Sir, you have 
indirectly and directly referred to me. 

Mr. Speaker: Yes, 
hIm. 
848IAi)LS-LSD-6. 

referred to 

Sbri Asoka Mehta: I have constant-
ly tried to extend to you in my per-
sonal capacity as well as in my capa-
city as the spokesman of my party 
the fullest co-operation. But 1 believe 
that very often questions are raised 
here on adjournment motions and 
some kind of explanation is sought 
from this side. This morning itself, 
there was an adjournment motion 
moved by Shri Hem Barua and Shri 
Braj Raj Singh. Before you decided 
as to whether that adjournment 
motion is to be allowed or disallowed, 
my hon. friend Shri Gopalan stood 
up and brought in an entirely differ-
",nt matter. As a matter of fact re-
cords will show that you have not 
declared your decision on that matter. 
He came in and started talking about 
something else and nobody objected 
to it. Now, it appear.s that certain 
rules are applied to some set of Mem-
bers but are not applied to the other 
set of Members. I find it very diffi-
cult to control my colleague when 
this is the position. I had written to 
you also on a large number of 
occasions. I am very sorry to say it 
here. I have drawn your attention on 
more than one occasion that there is a 
feeling that a certain set of Members 
can get away with certain things 
while the other set of Members are 
expected to behave in a particular 
manner. If that is so, I am afraid no 
leader would be able to intervene in 
the House or should intervene. If a 
certain condition is to be rigidly 
followed in this matter, I assure the 
Leader of the House on behalf of my 
Group, ·that I shall be the first to see 
that order is maintained on this side. 

Mr. Speaker: I am very sorry. All 
that I can say is that it is regrettable 
that Shri Gopalan shOUld have stood 
up to intervene like that. It is very 
wrong. I am appealing to all hon. 
Members. But merely because some-
body commits an error, should he al~o 
commit the same error? I expect 
standards to be maintained. If some-
body goes beyond a limit. I am 
trying to tell him that it Is 



2397 Re. Motions AUGUST 16, 1961 jar Adjournmellt 

[Mr. Speaker] 
wrong. to copy the example of some 
of some others, while he may be 
doing always the right thing. I can 
never appreciate this argument. One 
wrong is not justified by another 
wrong. I am trying to control all 
sections of the House. What I said 
to Shri Asoka Mehta applies equally 
to t.he leader of the Communist 
group. Shri Gopalan knows definitely 
that if he wants this matter to be 
raised he can talk to me. I disallow 
some matters, and I bring some 
matters where I want some kind of 
explanation to be given on the floor 
of the Hous" before I give my con-
sent. 

There are three ways in respect of 
Adjournment Motions. One is, I 
allow an Adjournment Motion and I 
come prepared. I m"rely want to 
have the views of both the sections 
at the House. Another way is, for 
some clarification I bring it up here 
sC that after clarification is mad" by 
the Government, then, there is no 
need for me to give my consent. The 
third is, there ar" other matters 
where I am definite that no consent 
ought to be given, and I do not bring 
them at all to the House. In that 
case, if an han. Member thinks that 
that matt"r ought to be brought to 
the House, in some form, he can talk 
to me about the matter, and then I 
will bring it up even during the 
course of the day Or the next day. 
I expect this practice to be adopted. 
But if some persons persistently defy 
that order, it is not good. What Shri 
Asoka Mehta says is that I must hav" 
intervened and asked Shri Gopalan 
to sit down and if he did not do so, 
I should ask him to go out. I did not 
go to that extent, and I do not go to 
that "xtent in all cases, but that does 
not mean discrimination at all. 

If Shri Asoka Mehta did not go 
to that extent, I respect him. There-
fore, let Us not follow the wrong 
things done by some Members and 
tr"at it as an excuse for .aying that 

"my own Member also would do the 
same thini." 

Shrimati Renu Chakravartty 
(Bas:rhat): Th" Members are doing it 
all the time. 

Mr. Speak"r: They will settle that. 

Shri A. K. Gopalan: There are >0 
many instances which I may poim 
out here and for which I can give 
you the papers. Where YOll nave not 
given consent to my Adjournment 
Motion, I did not get up Or speak. 
Once or twice, I have personally 
spoken to you. I did not get up and 
speak in cases where you had dis-
allowed it. Today, I stood up be-
cause I thought it is a very impor-
tant and serious matter. At least 
there have been a dozen occasions 
when you have disallow"d the mo-
tion and where I did not get ~p and 
say anything. If necessary, I shall 
point out to you how many times my 
notice, of or request for Adjournment 
Motions had been disallowed and 
where I did not get up. 1 only had 
said, "1 do not want to get up be-
cause you have disallowed it." 

Shri S. A. Dange (Bombay City-
Central); Since you have referred to 
me, may I point out one thing? Is it 
good manners that when a Member 
of Shri Asoka Mehta's group is 
hauled up, he should start attacking 
another group? (Interruptions). 

Shri Jawaharlal Nehru: 1 would 
respectfully SUbmit, Sir, that some 
precise rule should be put down and 
followed strictly and rigorously re-
gardless of anybody, whether he is a 
Minister on this side or whether he 
is a Member of the Opposition. But 
the difficulty does arise when there 
is no particular precision, not in the 
printed book, but in practice. If 
there is that precision and that is 
clearly followed, then practically no 
difficulty will arise. 
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to Matter of Public 

Importance 

Sbri Braj Raj Singh (Firozabad): 
May I suggest that you agree to the 
revision of the rules by the Rules 
Committee of the House? 

Sbri Jawaharlal Nehru: The first 
rule should be, obviously-of course, 
I say it with re,pect-that no one 
should get up when, you, Sir, are 
speaking. 

Shri Braj Raj Singh: Including your-
self. (Interruption). 

Mr. Speaker: Order order. The 
Prime l\LnisL;' never commits that 
mistake. Now, So far as Adjourn-
ment Motions are concerned, it 
does not require any modification 
of any rule. The rules are clear. 
There are certain matters of great 
importance. If I consider they are 
matters of urgent pUblic importance, 
I bring them to the House. The 
rules are clear. The only question is, 
after hearing the Members formally, 
I ask the Members to rise in their 
seats and if 15 or 25 Members rise 
in their seats, then consent is given. 
The consent is given for making the 
motion. Then it is for the House to 
adopt it. There are some cases 
where I want to hear both sides 
before I make UP my mind to give my 
consent Or not. There are matters 
where I am definite that consent ought 
not to be given. In those cases, where 
I feel that I should have some clarifi-
cation, I bring them to the House, but 
as soon as some clarification is made, 
I do not give my consent. The Mem-
bers are satisfied. The difficulty aris-
es only with respect to cases where, 
though I am satisfied that consent 
ought not to be given, but han. Mem-
bers rise in their seats. They ought 
not to rise in their seats when I have 
not given the consent. If they want 
me to change my mind, they' can 
write to me Or see me, and I may 
waive my objection relating to imme-
diate urgency and bring it up the next 
day. But unfortunately that rule is 
not observed. The rule is clear. 

If hO>1. Members think that they 
ought to get up, they get up and they 

go on talking, and in such cases, 
either I must bodily remove them or 
ask them to keep quiet' I expect 
every han. Member of this House to 
observe decorum and instead of my 
being forced to lake up the ultimate 
law and then asking them to quit 
this House for not adopting particular 
methods of procedure Or following 
the rules of procedure. We have 
spent four and a half years comfort-
ably and well without my asking any 
han. Members to go out of the House. 
(Interrupt,ons) . Order, order. I 
hope and trust thai the same harmo-
nious atmosphere will prevail and 
that all sections of the House will 
observe decorum. I shall certainly 
see that all legitimate grievances are 
allowed to be brought up before the 
House and full and frank discussion 
is allowed to all sections of the HOllse. 
They need have no anxiety. 

Shri Naldurgkar (Osmanabad): 
What about yOUr decision? 

Mr. Speaker: No more decision is 
required. 

12'27 hrs. 

CALLING ATTENTION TO MATTER 
OF PUBLIC IMPORTANCE 

BLOCK CLOSURE BY INDIAN JUTE MILL' 
ASSOCIATION 

Shri Indrajit Gupta (Calcutta-
South West): Under rule 197, I beg to 
call the attention of the Minister of 
Commerce and Industry to the follow-
ing matter of urgent public import-
ance and I request that he may make 
a statement thereon: 

"The block closures observed 
by the Indian Jute Mills Associa-
tion owing to scarcity of raw 
jute." 
The Minister of Commerce (Shri 

Kanungo): It is a two-page statement. 
ShaH I read it, or shall I place it on 
the Table of the House? 

Shrimati Renu Chakravartty (Basir-
hat): We want it to be read. . 
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Sbri Raghunath Singh (Varanasi): 
it may be laid on the Table of the 
House. 

Mr. Speaker: Cannot the hon. Minis-
ter give a brief summary of it in five 
IJr six lines? 

Shri lndrajit Gupta: It is an im-
portant matter; we have tried to raise 
it here many times. 

Shri Tridib Kumar Chaudhuri 
(Berhampore): It is an important 
matter and every day reports appear 
III the newspapers about it. 

Mr. Speaker: Han. Members are 
anxious that they should participate 
in the discussion which has been 
tabled or which has been put down in 
the order paper for today. If the 
paper is laid on the Table, I shall 
certainly distribute copies of it to hon. 
Members. No discussion on that will 
be allowed nOw. 

Shri lndrajit Gupta: We may have 
one or two points to make on it, if 
you could hold it over till tomorrow. 

Mr. Speaker: Hon. Members may 
read it fir;t and if there is some clari-
fication required, I shall allow some 
urgent questions to be put. The hon. 
Minister may lay it on the Table of 
the House. 

Shri Kanungo: I beg to lay the 
statement on the Table of the House. 

12.28 
PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF REGISTRAR OF 
NEWSPAPERS FOR INDIA FOR 1961 

The Minister of Information and 
Broadeaoting (Dr. Keskar): I beg to 
lay on the Table a copy of thl' Annual 
Report (Part I) of the Registrar of 
Newspapers for India for the year 
1961. [Placed in Library. See No. 
LT-3097/61]. 
NOTIFICATIONS, RULES, ETC. J UNDER THE 

COMPANIES ACT AND RUBBER ACT 
Shri Kanungo: I beg to lay On the 

Table: 
(i) A copy of Notification 

No. G.S.R. 813, dated the 24th 
June, 1961 making certain 

the Table 
further alterations in Schedule 
X of the Companies Act, 1956, 
under sub-section (3) of sec-
t:on 641 of the said Act. 
[Placed in Library. See No. 
LT-3098/611. 

(ii) A COPy of the Companieil 
(Central Government's) 
General Rules and Forms 
(Second Amendment) Ru1es, 
1961, published in Notification 
No. G.S.R. 814, dated the 24th 
June, 1961 under sub-section 
(3) of section 642 of the Com-
panies Act, 1956. [Placed in 
Library. See No. LT-3099/ 
611. 

(iii) A copy of each of the follow-
ing Rules under sub-section 
(3) of section 25 of the Rubber 
Act, 1947: 

(a) The Rubber Board Service 
(Classification, Control and 
Appeal) Rules, 1961 pub-
lished in Notification No. 
S.O. 1242 dated the 3rc{ 
June, 1961. [Placed in 
Library. See No. LT-3100/ 
611. 

(b) The Rubber Board Service 
(Recruitment) Rules, 1961 
published in Notification 
No. S.O. 1243, dated the 3rd 
June, 1961. [Placed in 
Library. See No. Lt-3101/ 
61l. 

REPORTS ON COAL MINEs LABOUR 
WELFARE FUND 

The Deputy Minister of PlalUlin~ 
and Labour and Employment (Shri 
L. N. Mlshra): I beg to lay on the 
Table a copy each of the following re-
ports: 

(i) Report on the activities of the 
Coal Mines Labour Welfare 
Fund for the year 1959-60. 

(ii) Report on the activities of the 
Coal Mines Labour Welfare 
Fund for the year 1960-61 
[Placed in Library. See 

No. LT-3101/611. 
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12.%9 illS. 

RE: REPORT ON GO~AR 
RIOTS 

Shrimati Rena Chakravartty (Basir-
hat): Sir, may I point out that the 
report on the Goreshwar riots in 
Assam, which has been really the 
result of a Parliamentary Committee 
and the debates in Parliament here, 
has not yet been laid on the Table of 
the House. I have been waiting for 
it for the last seven to eight days. 
The report was really as a result of 
our discussion here as well as the re-
commendations of the Parliamentary 
Committee. It should have De en 
placed on the Table of the House. We 
had raised it in the form of questions 
last time. The Lok Sabha has 
been meeting here for the past ten 
day; >,ut that report has not yet been 
placed on the Table of the House. 

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
'Nehru): It is not clear why a copy 
of that report should be placed on the 
Table of the House. As a matter of 
fact, without any demand being made 
upon me, I was arranging to place the 
report in the library of Parliament so 
that Members may read it. As a 
matter of fact, I have not got it; per-
haps my hon. colleague, the Home 
Minister. may have it. I was actually 
writing to them to have a few copies 
sent over to us, so that I could place 
them in the library. If it is your 
wish that a copy of it should be laid 
On the Table of the House, I shall do 
so. But it is rather unusual that an 
enquiry report of a State Government 
should be laid on the Table of the 
House. But I am prepared to do so, 
if it is your wish. 

Shrimati Renu Chakravartty: The 
point is, in cases where a particular 
recommendation has been made by a 
Parliamentary Committee it is better 
to have the report laid on the Table 
of the House. Not that it matters 
very much, except that it is a techni-
cal detail. 

Mr. Speaker: I can only say this 
much. It does not arise out of the 
reports relating to the coal mines, 
which are being laid On the Table of 
the House. I was really taken a back 
at this suggestion, I thought it was 
something relating to coal mines. 
But this rclates to something else. I 
do not carry everything in my mind. 
They say the State Government is 
going to have a report. Why not the 
han. Member, who conscientiously 
writes letters with respect to these 
matters, write to me? I would have 
requested the hon. Minister to lay it 
on the Table, or if he had any objee-
tions, consider them. Merely becau<e 
some papers are laid on the Table. 
how can the hon. Member say that 
some other papers also may be laid 
on the Table? I am rather surprised. 

12'30 hI'S. 

COMMITTEE ON PRIVATE 
MEMBERS' BILLS AND 

RESOLUTIONS 

EIGHrY -SIXTH REPORT 

Sardar Hukam Singh (Bhatinda): 
Sir, I beg t6 present the Eighty-sixth 
Report of the Committee on Private 
Members' Bills and Resolutions. 

1?'30i hrs. 

ESTIMATES COMMITTEE 

HUNDRED AND FORrY-FIRST REPO' 

Shri Dasappa (Bangalore): Sir I 
beg to present the Hundred and forty-
first Report of the Estimates Commi t-
tee on action taken by Government 
on the recommendations contained in 
the Forty-sixth Report (First Lok 
Sabha) on the Ministry of Defence-
Lands and Cantonments. 

·Published in Gazette ot India Extraordinary 
dated 16-8-61. 

Part rI, Section· 2, 
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12.31. 

AUGUST 16, 1961 International Situation 

ASSAM MUNleIP AL (MANIPUR 
AMENDMENT) BILL" 

The Minister of Health (Shri 
Karmarkar): Sir. I bcg to move for 
leave to introduce a Bill further to 
amend the Assam Municipal Act, 1956, 
a, in force in the Union territory of 
Manipur. 

. )lr. Speaker: The question is: 

"That' leave be granted to intro-
dure a Bill further to amend the 
Assam Municipal Act, 1956 as in 
force in the Union territory of 
Manipur." 

The motion was adopted. 

Sbri Karmarkar: Sir, I introduce 
the Bill. 

jj,2 hrs. 

.j2'INTERNATIONAL SITUATION 

The Prime Minister and 
External Affairs (Shri 
~ehru): Mr. Speaker, Sir, 
move: 

Minister of 
Jawabarlal 
I beg to 

~II 
"That the present international 

situation and the policy of the 
Government of India in relation 
thereto be taken into considera-
tion." 
Sir we have this discussion almost 

in ev'ery session and, normally speak-
ing the discussion may be divided 
int~ two parts: one, the narration of 
the world's ills, the various ills that 
the world suffers from and which dO 
not seem to lessen but tend to in-
crease, and, secondly, some of our own 
problems in regard to foreign count-
ries. 

-Now, although our own problems 
naturally affect us and interest us, the 
maier problems are; nevertheless, the 
world's problems, because if some-
thing goes wrong in the world it 
affects us. 

At the present moment the world 
is fadng rather a serious situation. 

For the last few years there has been 
a great deal of talk of disarmament, 
of lessening tension in the world and 
all that. All this talk has. unfortu-
nately, led, in the present months, to 
further armament instead of disarma-
ment. Now there is a greater degree 
of armament and a very definite drift 
towards an international conflict on a 
big scale. 

Immediately, of the many issues, the 
world's biggest problem relates to 
Germany and to the city of Berlin. 
These matters relating to G€rmany-
West Germany, East Germany, West 
Berlin and East Berlin-are dependent 
on a large number of agreements, 
protocols and the like ever since, I 
think, 1942 they started up to later 
in 1945, 1947 and 1948 and sO on-and 
I do not propose to go into all these 
articles and protocols. Indeed. nor-
mally speaking, a decision on them 
should be made by the principal 
parties 'Concerned, and we have no 
direct business to interfere Or to ex-
press our own opinion. I have, there-
fore, refrained from 2xpressing any 
opinion a':lout the legal issues involv-
ed, but wnen a matter threatens te 
engulf the world in war then it is 
everybody's interest that this should 
be avoided. So I have mentioned it. 
though I do not propose to go into 
any detail with regard to it. 

Now. there are two or three 
matters. however, that stand out. 
Recently, in the Jast two or three 
days, something has been done which 
has increased tension. What the 
Jegal implications of that are, it is 
rath",r a difficult matter-how far one 
can stop egress or ingress from one 
part of Berlin or ingress from one 
part of Germany to the other. But 
there are two or three things. The 
first is, I think, whether one likes it 
or not, as a geographical fact there 
are two States existing now in Ger-
many: one is West Germany or the 
Federal Government of Germany, and 
the other is East Germany. It is 
desirable, I think it would be a 
normal development, for the two 
States to come together. Now, how 
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they can come together is not clear 
to me, until and unless these tremend-
ous tensions are resolved somehow 
and the feafs and SUSPICIOns that 
~ffiict some of the great powers are 
Ie"ened, because they can either be 
hrought together by a process of 
war-and one tries to avoid that be-
PoRUse that will destroy not only them 
hut others too-or by some agreement. 
That agreement can only come when 
these tensions are less and the fears 
of each party are also much less. I 
do not myself understand how the geo-
graphical fact at two States is going 
to, well, cease to exist by any other 
process except by agreement (lr war. 
There is no other way out of it. Now, 
those States not only stand by them-
selves but one of them, namely, the 
Federal Government, that is West 
Germany, is a very hilportant menl-
ber of the NATO alliance. East 
Germany is a member of the Warsaw 
alliance. So there are not only two 
States, but States having separate 
alliances with groups of countries. 

Now, at the present moment, one 
issue which has arisen, and which 
should I hope be cleared up, is the 
question of the relationship of West 
Berlin to West Germany and the ac-
cess to West Berlin from parts of 
West Germany. I should have 
thought that it is an admitted matter 
that the fullest facilities for access 
to West Berlin should be given. I 
believe, it has been l'ecognised-
naturally Western Germany and west-
ern powers want that-fully by Mr. 
Khrushchev too. If that is a fact, 
everybody agrees then that at least 
one major cause of tension and fric-
tion will disappear, whatever other 
developments may take place, and I 
helieve it is this fear that not now 
but step by step a situation might 
arise when this access to West Berlin 
will be stopped or hindered that gives 
ri'.e to so many fears and, therefore, 
even some other steps which may not 
be objectionable or objected to. But 
tflat could be made clear, that what-
eVer else happens this access to West 

Berlin will remain. It is rather pre-
sumptuous of me or anyone to suggest 
anything to the great powers who are 
involved in this but, nevertheless, be-
cause the situation is so dangerous one 
has to say something and cannot re-
main quiet about it. Thus far, in spite 
of the fact that West Germany and 
East Germany are opposed to each 
other, are members of opposing alli-
ances and, in a sense, do not almost 
recognise each other, the fact is, and 
quite inevitably, there have been 
many contacts between them. 
Large numbers of workers go from 
West Germany to East Germany; 
have been going in the past, and 
large numbers of people from East 
Germany go to West Germany, work 
for the day and go back. That has 
been happening till recently. I am 
not sure if it is happening now, for 
the last two days Or not, but I gather 
tha t in spite of the closure of the 
frontier, still there is a fair amount 
of movement between the two and 
people go. A son of a friend of 
mine, who is in West Germany, tele-
phoned yesterday because his father 
was rather anxious about him, and 
said "don't worry. we are still moving 
about from West Germany to East 
Germany". In fact, he told me that 
he was speaking from East Germany 
though he was living in the western 
part. So, he came to East Germany 
from the western part and telephoned, 
and there is a reason for it from his 
point of view, because, the telephone 
costs are <*leaper from East Germany 
to Delhi. So. these contacts by men, 
trade, commerce, etc. go on. 

If it is Our objective that the two 
Germanys should come together and 
there should be a unified Germany, I 
should have thought that the process 
would be to help these contacts so 
that there are more and more con-
tacts and, ultimately, It becomes 
easier to unify them. But, of course, 
the real difficulty is behind these two 
Germanys are two opposing forces, two 
alliances, two blocs and until that" is 
removed, the tension ~ri fhe two 
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[Shri Jawaharlal Nehru) 
is lessened, they are not allowed to 
l!Ome together, although they may 
trade with each other, they may com-
merce with each other and have other 
contacts. I would have suggested 
with respect that these contacts should 
be increased, and that will be a ste .. 
towards the ultimate unification of 
Germany, if that is to come about. 
That cannot come about, I do submit, 
without some process of get tine closer 
to each other. The only other result 
would be either continuing tension, 
as at present, or war, which, I believe, 
most people wish to avoid. 

There is on one side undoubtedly 
fear of, let us say, Soviet power and 
the peculiar position of Berlin in the 
heart of East Germany. On the other 
side, let us always remember, there is 
still a continuing fear in the minds of 
Eastern Europe, not only in the 
Soviet Union but even in other count-
ries, of the revival of the German 
militarism. It is a fear which has 
come basis in history, including the 
two major wars when all that area 
has been invaded by Germany. 
hope this process wiII not occur 
again, but there it is and we have to 
realise it. It is not a one-sided fear; 
It is a two-sided fear and you cannot 
solve any urobier'ls when they are 
wrapped up in this fear. 

One obvious way, if not to solve the 
pro ble-ffi, to lessen the fears is to 
have disarmament on a very consider-
able scale. Immediately, many of 
these fears would lessen, and tt.at is 
why we have attached so mur'lI im-
portance to disarmament; not r nly be-
cause in itself it is good, bu! because 
it will lessen these fears whIch afflict 
the world. Thus, united Germany, 
however desirable that may be, it 
cannot possibly come about without 
removing these tensions. 

I just mentioned disarmament which 
seems almost a far-off dream. We 
thought it was coming within grasp 
but today somethinlr is happening 
which is the reverse of it Fortu-
nately, the ban on nuclear' test~, or 
.suspension of them, still continues. 

But, after having come very near to 
an agreement, something has happen-
ed and the agreement is as far off as 
ever. I should have thought that 
the very least is that each country 
should declare. each major power 
should declare. that it will not USE> 
nuclear weaDons. Well if the othEr 
Darty uses It. there is d~nger; I admit 
that. But that is the least. 

On this question of disarmament 
and nuclear weapons, specially the 
questIon of nuclear weapons, at the 
present moment only a few countries 
possess them. There are on ly three 
countries which Dossess them, Or three 
countries which possess them rather 
fully, and they are the United States, 
the Soviet Union and the United 
Kingdom. Now France has also en-
tered th's ring. But it is obvious that 
in the course of a few years, may bE 
two, three or fOUT years or more. 
many more countries are likely to 
have them, and if there is no check 
on their production and manufacturE> 
now, then it will become impossible 
at a later stage to put any check on 
them, if many countries have them. 
At present, perhaps those three or 
four countries might agree. There-
fore, it is of the utmost importance 
that these countries should try to 
arri ve at a sttlement in regard to 
these nuclear tests and, of course, in 
regard to general disarmament. 

One question which has been very 
much in the news and which I shaul" 
mention is Laos. In a sense, some 
progress has been made in regard to 
the Laotian situation. But progress 
has been slow and I can very well 
unilerstand peopl.. who are dealing 
with it, either in Geneva or in Laos, 
itself, often feeling rather frustrated. 
Still, there has been some progress. 
And the progress has really come be-
cause of some agreements arrived at 
between the three princes. The three 
princes are supposed to represent 
three groups, three tendencies. But 
having come to that agreement there 
in Zurich, 1 think the princes have 
parted company and the agreement 
cannot be given full effect to, al-
though talks are gaiDg on, for the 
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formation of a national ioverrunent in 
Laos itself. In the meanwhile, in 
Geneva, where a conference is being 
held, they discussed these matters, 
waiting for some decision by the 
princes or by the Laotian people. 
Therefore, the first question in regard 
to Laos is the formation of a national 
government. It is admitted a II round 
that Laos should be a neutral State, 
as it is called, and should not be 
aligned to any military bloc and that 
foreign armies should be retnoved 
from Laotian territory. That is ad-
mitted, but how is it to be done in 
black and white is being discussed in 
Geneva. 

Now. there is some argument also 
about the role of the International Com-
mission. On the one side, it is said that 
the International Commission should 
be a powerful body which can act 
when it chooses and how it chooses. 
On the other side, it is said the powers 
of the International Commission 
should be reduced so that it cannot 
function easily. Our own attitude in 
regard to this matter is that the Inter-
national Commission can perform a 
very important and useful service in 
Laos. 

But it can only do SO with the good-
will of the Government and the 
people there. It cannot be some 
kind of a super-Government coming 
over and functioning over the head 
of the Laotian Government. That 
would be a very definite diminution 
of the sovereignty of the Laotian 
Government and it will not create 
smooth relations. It must stand there 
on its OWn right, the right given by 
the 14 nation conference being held 
there including the Government of 
Laos and it should have a fair 
measure of freedom to investigate 
into charges made and to go any-
where. But it must function ultimate-
ly, naturally, under the Laotian Gov-
ernment and with its goodwill. There 
should be no great difficulty about 
that if there is that goodwill. 

Now I come to Africa. Africa i5 a 
country which has in the last year or 
more come very much on the inter-
national scene and has offered tre-
mendous problems in the Congo ctc. 
In the Congo it is still rather difficult 
to see clearly what is happening. but 
broadly speaking there has been an 
improvement in the situation in the 
Congo and it appears that some kind 
of an agreement has been arrived "t 
between the Government at Leopold-
ville and the Government at Stanley-
ville, that is, of Mr. Gizenga's. The 
person who is standing out rather is 
Mr. Tshombe of Katanga. I hope 
that the decisions of the Parliament 
that has been held recently will hold 
and win be given effect to and that 
the solidarity of the Congo will re-
main. 

But in Africa there is the old ques-
tion of Algeria. Repeated attempts 
at negotiations have not brought any 
fruitful result yet. One can only hope 
that these will be resumed and out 
of them will come decisions confinn-
ing the independence of Algeria. Un-
fortunately for Algeria, the Sahara 
Desert 's producing oil. Oil is always 
a trout-lesome thing something that 
leads to cupidity and conflict. Nor-
mally one should say obviously that 
the Sahara Desert should be a part of 
Algeria or, maybe, a part of Tunis. 
Whatever it is, that is creating a good 
deal of trouble. I feel that the 
normal course should be followed and 
Algeria should include these areas 
Anyhow, as the House knows, we 
have supported Algeria completely 
throughout this period. 

One question has certainly arisen, 
that is, the recognition of the Pro-
visional Government of Algeria 
Many friends, hon. Members opposite 
and on this side too, have felt that we-
should recognise the Provisional Gov-
ernment of Algeria. It may be that 
we have taken a rather legalistic view 
because normally speaking one does 
not recognise a government which 
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,does not function on the soil, except 
in wartime when this is being done, 
that is, emigre governments. So, 
while we were completely in favour 
;<Jf Algeria's independence and the 
success of their nationalist struggle, 
-we did hesitate to recognise this 
Government. In fact, however, al-
"though de JUTe recognit'on was not 
,given to it, de facto recognition to 
some extent has taken place. We 
have met the Ministers of the Pro-
vis:cnal Government and in a few 
days time, in a fortnight or so, as I 
.should presently inform the House, I 
11m going to Belgrade to attend a con-
ference of certain non-aligned count-
rie, and the Provisional G<Jvernment 
,of Algeria is alsCl represented there. 
'So We function together de facto. It 
;s n{l( a matter of high principle al-
though some principles and practices 
·of international law are involved in 
it. Nevertheless, it is not a matter 
of high principle and it is for US to 
eon sider afresh whether we should 
recognise the Provisional Government 
of Algeria or not and, if so, when we 
should do so. We thought that our 
non-formal rec'ognition, that is, de-
JUTe recognition, would probably help 
us ;n some ways in dealing with this 
problem, in helping it and in helping 
them to find a solution. But if that is 
not so and other circumstances arise, 
we sha 11 consider the question then 
·nf f{)fmally recognising the Provi-
.siona! Government of Algeria. 

In Africa, however, the part of 
Africa which is more before the public 
eye than any other today is Angola. 
The Portuguese territory there ac-
em-ding to alI the information that we 
have got. ;5 not yery much because 
the whole place is a closed place 
where hardly anybody can enter. But 
-whatever information we have got has 
indicated that something very horri-
ble has been happening in Angola. 
Although. as the House knows, we 
hav~ not been very favourably in-
clon<:c1 towards Portugal during the last 
many years, what is happening in 
Angola has been so horritne that who-

,ever has heard of it, whether in this 

countr:' or In any other country, his 
reaction has been one of extreme 
anger for there are some things which 
ought to I;>e ruled out. But under 
the Portuguese rule there nothing is 
ruled out. These massacres have 
taken place on a big scale and yet the 
people of Angola have been struggl-
ing not without some success. It is 
not an easy m~tter for the Portuguese 
Government to suppress the Angolan 
people now though it may be a long 
business. Of course there is Mozam-
bique and other Portuguese territories 
which may also be drawn into this 
conflict. 

One aspect of these Portugllese 
"olonies, more especially Angola now 
and Goa a little time a20, is the in-
direct help, or rather encouragement-
some times help too in addition to en-
couragement-that it has received 
from the fact that it is a NATO 
country. That is a very important 
fact which I have no doubt has made 
a difference to the Portuguese also. 
But SO bad has been the Portuguesp 
activitie~ in Angola recently that 
many countries, even NATO countries 
that encouraged Portugal or helped it, 
have had to desist and express their 
displeasure. The House may know 
that even the United States of 
America voted against Portugal in thf' 
United Nations on this issue. One 
NATO country, Norway, has openly 
and publicly said that they will not 
assist directly or indirectly in any-
thing that Portugal does. The fact is 
that Portugal is supplied with arms by 
big Powers whj",h, undoubtedly I 
believe are being used in Angola 
against the people. But it is not arms 
so much that I am thinking of but of 
the passive support that Portugal has 
got because of its being a NATO coun-
try or because it is said to be, as in the 
case of the United Kingdom, their 
oldest ally. Well, because it is their 
oldest ally everything that it does has 
to be encouraged, however evil it may 
be, does not necessarily follow. 
It has been a very painful 'thing for 
many countries including ours !o see 
how in the last few months in varIous 
ways the British Government ltD 
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shown sympathy for Portugal, and 
even though latterly they have ex-
p'ressed a $ta,in mild disapproval 
-ver:; mild-of some of its activities, 
th(·;r close relationship continues. But 
I might say that I am not in favour of 
the N.A.T.O. Or Warsraw Pact or 
C.E.N.T.O. or whatever it is. Apart 
from that general opinion, I should 
like to say something about N.A.T.O. 
and it is this. Whatever virtues or 
good points N.A.T.O. may have, 
N.A.T.O. suffers very greatly in public 
estimation in every country because 
Portugal is a Member of the N.A.T.O. 
It is manifest, if N.A.T.O. stands to 
fight for the free countries of the 
world and Port.ugal is one of the np-
holders of freedom, God help those 
W!10 want that type of freedom. 

13 hrs. 

An Hon. Member: What about 
Kenya, Tanganyika and Rhodesia? 

Shri Jawaharlal Nehru: The 
An,!!olr:. matter is not a local mFitter. 
It is not just a N.A.T.O. matter to 
be considered in the purview of the 
four corners of the N.A.T.O. It is a 
world matter. It is going to bring 
grief, of course, to Portugal. But, I 
fear, the credit of those who sup-
port Portugal will not go far if they 
go on supporting Portugal and its 
activities in Angola. 

An hon. Member opposite said 
,omething about Kenya, Rhodesia, 
e:o. Kenya and Rhodesia deserve at-
tention. We are greatly interested in 
,,'hat is happening there and what 
,hould happen. There is no compari-
S8n between Kenya and Rhodesia and 
A" ~ola. Let us see things in the 
pr~per perspective. In Kenya I am 
glad to know that M;.. Kenyatta has 
bl'f'n released after nme years In 
pr:son, after this trememdou3ly long 
period, and we hope his release will 
lead to unity in the popular forces in 
Kenyatta and that unity will lead to 
freedom and independence in Kenya. 
In Rhodesia, in the Central African 
Federation as it is called, there has 
bet"ll a confusing and a very un-
$a!Jsfactory position. The mere fact 

that the National movement there has 
been quite unable to agree to some 
of the recent proposals of the U.K. 
Government shows that the situation 
is unsatisfactory. Southern Rhodesia, 
I am afraid, is affected far too much 
by closeness of the South African 
Union. Northern Rhodesia is more 
rlistar,t and seems to pull in a u:tfE'r-
ent direction. But, it is clear, whe-
ther you take Nyasaland or other 
parts of the Federation, this ~'edera

tion, as it is, is not likely to continue. 
It . is opposed by the Afr:cans. You 
can riot long impose it upon reluct-
ant masses of the population there. 

I come to certain things affEcting us 
more closely, certain statements of the 
President of Pakistan. I am reluc-
tant to say much about them except 
this that I was surprised and griev-
ed at some of the statements. Not 
that I expect him to say things :hat I 
like or which we may approve of. 
But, the whole context of :,ome of 
these statements, the wav they were 
said and the way that India was made 
the subject of his attacks in foreign 
countries, did seem to me very pecu-
liar and undesirable. It is not nor-
mally done, more especially by Heads 
of States. That is why I was greatly 
surprised. It showed a mental ap-
proach which I thought was deplor-
able. The mental approach was 
just hatred of India, dislike that India 
should make any progress and gen-
erally a basic policy that did not think 
so much positivelv of Pakistan, but 
rather negatively of what should hap-
pen to India. I have said previo:Jsly 
that although much has been said 
about Kashmir in Pakistan-President 
Ayub Khan has said that if the Kash-
mir question is settled according to 
his liking. then all would be well-
I am absolutely convinced, convinced 
more t,han ever that it does not matter 
what happens to Kashmir,-I know 
what will happen to Kashmir: that is 
a different matter-this question of 
Tml.a and Pakistan is not dep""dent 
On Kashmir, but has deeper roots, 
unfortunately, in the minds of the 
rulers of Pakistan. If the Ka.,hmir 
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question was removed from the scene 
teday, even then, Pakistan authori-
ties-I say authorities, I do net think 
the people are concerned in this-
would st'll fiercely attack India, be-
caUSe their whole policy is oaseJ on 
anti-India, on dislike of India, on 
envy of India, of India making pro-
gress and they remaining where they 
haVe been and probably going back-
wards. This is the basic policy and 
it is difficult to deal with it. One 
CaJI judge our policies and their 
policies. Here in India, whether 
newspapers or the people or Parlia· 
me'llt, we do not go about talking 
about Pak;sian all the time. We 
may occasionally refer to i~. We do 
not curse Pakistan. We want friend-
ship with Pakistan, w;th the people 
there. We want the progress of 
Pakistan. We do not refer to Pakis-
tan or any other issue while, in Pak-
istan, the major subject far debate 
is always India, dislike and hatred of 
India. This is extraordinary. They 
haVe developed a complex. Instead 
of looking after their OWn pro-
gress-Pakistan's progress-which we 
would welcome, they think ~heir pro-
gress consists somehow of denigrat-
ing India. It is verv difficult for us to 
deal with this kind of complex, this 
kind of mind. 

If you analyse it, you will see how 
it has come there. The whole origin 
of Pakistan was not based on a posi-
tiVe concept. It was based on the 
cencept of hatred, anti-India feeling. 
The b,ave people of Pakistan whe 
had fought for IndependencE'! shoulder 
to shoulder with us, suddenly found 
themselves ruled by people who had 
taken no part in the Independence 
struggle. They had takeV1 part 
against Independence. People who 
had supported the British rule, they 
became the rulers of Pakistan. They 
had no roots in the Independence 
movement. They had opposed it. 
Socially speaking, they belonged to 
certain classes-very gOOd classes no 
doubt but there it is-big landlord 
class ~nd the like in Pakistan. I have 
no objectiOn to that. I am merely 

analysing it secially. So that, there 
wa~ enormeus difference be' ween 
what took place in India and what 
teok place in Pakistan almost both 
had the arne roots in the Independence 
struggle. Nobedy can ev~r forget the 
tremendous part played in the Inde-
pendence struggle by the people of 
Pakistan as it is today. We were alJ 
together then. People in the North 
West Frontier Prov:nce, people of 
Punjab as a whole including Pdkis· 
tan Punjab, people of Sind played a 
brave part. But, to our misfortune, 
maybe partly it was our fault -1 am 
not prepared to say it was nOI-this 
religious or semi-religious Or ,',no-
munal outlook developed in va1'io", 
parts of India and everywhi"re. I 
think it was partly our fault; I am 
not prepared to blame the l)eopJ" cf 
Pakistan complf'tely, because therE 
was communalism in parts of India 
and there were reactions. However, 
that developed and that led ultimateJ~' 
to the partition of India and, that be-
came a dominant feature in Pakistan 
governing the minds 'Of the people. 
There was no positive approach. Hon. 
Members here many agree or dis-
agree with the policy that 've have 
been fellowing in India. But, there 
has been a policy. Before we oame 10 
the Government, we had some kind of 
a policy, an economic policy, agrarian 
policy, policy in regard to landlordism 
and the like. And so, as soon as In-
dependence came, We were full of 
these changes that we wished to 
bring about. And the record of the 
past twelve years is an attempt to 
bring about those changes in India. 
the Five Year Plans and the rest, and 
that at,tempt continues because it is a 
tremendous job. Regardless o~ any 
differences in regard to the actual 
policies pursued, the fact is that our 
minds were full of these changes to 
be brought about in various depart-
ments of life here, and that continues 
on an ever bigger scale. 

In Pakistan, there was no such 
background. The only background 
was hatred of India, dislike o~· India 
and fear of India. Why fear? They 
need not have feared Indi'!, because 
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Ind'a could not attack them, both 
because our whole background is 
against it, and because we were full, 
no~ of Pakistan, not of anything eise 
but 00 our economic planning, our 
Five Year Plans and the rest; we were 
full of them; we were not thinking of 
any trouble for Pakistan; we wanted 
peace to develop our country, and we 
hoped that they would de.elop theirs. 
But they had no such thing to t\ll 
their minds. The only thing there 
was hatred of India, fear of India, 
fear because they themse'ivE< imagin-
ed that sinCe they thought of India, 
we probably think, of them, which 
we did not. So, this is the back-
ground; let us remember, let us be 
clear about it. 

Kashmir come, in, which is import-
ant of course; Kashmir come3 in, and. 
co~es in wrongly, of course, because 
in Kashmir, they are the guilty p~r
ties, as this House knows very well. 
.JIu! leave out these deeper cc'nsider-
a~ons of guilt and lack of guilt. 
"There are some obvious thingr. One 
'3. 'Pc' there is no doubt about it. 
that people from Pakistan or through 
Pakistan came to Kashmir, invaded 
Kashmir and committed arson, rape 
Cl.od every kind of crime. There was 
peaCe there. They say-and I say so; 
I am saying that this fact onnot be 
challenged-~hat they came to sup-
port some kind of a freedom move-
ment in Kashmir. Well, there was 
some trouble in the Poonch area, 
some trouble there in the r!.aharaja's 
time. I mean there was some trouble 
t"ere. But there had not been the 
lea,t bit of trouble in the Kashmir 
valley, and they came to the Kashmir 
valley, and committed all this arson 
and everything in Muzaffarabad, 
against, not Hindus so much -Hinuus 
were only a few-but against the 
Muslims of those places; and Kashmir 
reacteo in a particular way. 

Apart from that, ever since then, 
for some years, there was this trou-
ble going on, and Security Council, 
and all that, and there was a certain 
~enSe of uncertainty in Kashmir 
which made it difficult fo~ reforms to 

come in for several years. Original .. 
ly, right from the beginning, We ~o.d 
thought of the Constituent As,emUy 
in Kashmir. We stopped that, 'we' 
,,1,an;ng the people, the pe:>ple ther .. 
stOPped it, of course, certainly, with 
0"], consent. I am not referrin'l te. 
legal matters, Kashmir's aecession to 
India etc. We all know tMt. Of 
course, Kashmir legally acceded to 
India, legally, practically and in 
every way, acceded to India. That 
is there, and that is a natter which 
has been accepted by the commissions 
that the Unired Nations seni here. So, 
we postponed this for a while. But 
when this matter went on draggmg 
along, it was decided by the then 
Kashmir Government, in consultation 
with us, that they cannot stop pro-
gress. So, they had their Con<tituEnt 
Assembly, an elected Constituent 
Assembly, and the first act that it did 
was one of a radical land reform. It 
was one of the first parts of India to 
give effect to this radical land re-
forlns IUId it went, I am glad to S'y, 
~ little furth~r than ma:lY 'of our 
States have done. However, t!lere 
it was. It started functioning en a 
constructive reform basis, ar,d there 
is much else since then. 

After that, there have been two 
elections; and they framed their con-
stitution, and after that, there have 
been two general elections, and the 
third is coming soon, wh!!n Our g£'n-
era I election takes place. 

Repeatedly, the people of Kashmir 
or of that part of it which ha;: not 
been aggressively occupied by the 
Pakistan forces have had occasion to 
vote in elections and in everything 
else, and they have been carrying on, 
and there is no doubt that in spite of 
all difficult'es, Kashmir has made 
very considerable progres3. In edu-
cation, it has made remarkable prn-
gress, because they started from a 1-
most scratch. In other tIU!~ter~ tloO, 
such as power development, and some 
SMail industries and rome mid,,'l'ng 
industries, it is making progress. Just 
look at the two pictJures, th" Kashmir 
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whIch is making progres. and that 
bit of Kashmir which is under Pak-
istan occupation, which is lIat, doi,.,g 
nothing, doing practicaily nothing 
except singing songs of hatred; it is 
quite amazing; the difference, of 
course, is quite amazing. When pe3-
pie in Pakistan talk about pkbiscite 
etc. in Kashmir, it does rather sur-
prise one that a country .... hich has 
given up the whole business of elec-
tions should advise another Power 
to haVe plebiscite and el"ctioo13. 

So, J have ventured I:J take the 
time of the HOUSe a littl·, ip. p-ob:ng 
back as to why it is so; it is bl'cnme 
Pakistan has a:ways got tied up in 
this way, mentally tied u:) in (his 
way. I do not think that the p,'ople 
of Pakistan are so mentally tied UP. 
though it is true that in t'te name of 
religion, it is always possible, whe-
ther in Pakistan or in India \0 rouse 
evil passions. I admit that, but 
broadly speaking, the p"opl-;, of Pak-
istan are free of this, but the govern-
ing authorit'es have got tied up in 
this way. And the result i5 that Pak-
istan has not yet developed roots 
national roots. You cannot have a 
national root based on just hatred of 
India. It must be positive. That is 
the diffirulty that we have to deal 
with. We want Pakistan to IH!Ve roots, 
to develop roots, to prosper. to go 
ahead, to co-operate with us, and we 
shall co-operate with them because 
that is a normal thing for two coun-
tries, any two adjoining neighbouring 
countries to do, more especially with 
a country like Pakistan which has 
been reaily part of us,-I am saying 
even now; there ar~ so many contacts, 
human contacts, apart from geography, 
cultural and h:storical contact, but 
somehow, all this is almost wasted 
because of this approach. 

We went pretty far in the llnal 
Waters Agreement. I 'hin" that it 
may justly be said that it was a 
generous agreement on O!lr part. We 
pc,)fit"d by it too; that is why,,·,: 

have agreed to it, but it was gener-
ous to Pakistan; the burdens We took, 
and ,--ith a view to bring about that 
agreement, other countries took also 
heavy burdens; Pakistan profited 
greatly by it. As soon as that was 
over, some good happened; otherwise 
too, some frontier agreements took 
place, which was a good thing, but 
SOOn after, a lOUd outer.v w~s raised 
again about Kashmir. 

T.,,)W. there is another matter w!\;c't 
has not become a 'Ioud .)Utery yet, but 
\\'~ r( ver know; it is beginr..ing. 11wt 
is in regard to certain fivers in. East 
Bengal, or in East Pakistan, and West 
Bengal. The House knov,'S very well 
about the Farrakka barrage scheme, 
which, essentially, apart from {)tha 
things, is meant for the vita.! purlJose 
of protection for the pO~t of Calcutta. 
It is a most urgent ma~ !er, and un-
less We take it up, the port of Cal-
cutta may just gradually become use-
less, and where will the city of Cal-
cutta be, if the port of Calcutta go;:s 
that way? It is a matter of the great-
est importance. Therefor\?, we !lave 
been dealing with it for some tin,e, 
investigating this and th,n, and to 
some extent, not hurrying t,is pro-
cess, because of Pakistan; we 'were 
waiting for our plans to be ready. 
when they became ready, we inform-
ed them about it. 

When I was in England earlier this 
year for the Commonwealth Prime 
Ministers' Conference, ?rcsident 
Ayub Khan ~flentioned t . ., me a1:lout 
East Bengal rivers, and h·c' said 'You 
are building somethin;(, and we in-
tend to do something. Lf!t Us do it 
in such a way as to benefit each 
other, and anyhow, not to conle in 
each other's way, and :ct ue decide 
this at minist.erial level, at a Minis-
ters' meeting.' I said, 'C('rtainly; we 
are always prepared to co-operate 
with you. We shall gladly do this'. 
Then We had agreed to a Ministcr~ 
level meeting. But obviously a m,,~t

ing at the Ministers leve: can cn1)/' 
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be fruitful if facts :me gathered to-
gether and we know exactly what the 
facts are. So the engineerc--Pakis-
tan engineers and Indian engincers----
r!',ct. They have met thus far on .hr(,,-, 
occasions. In fact, they had met pre-
viously too, but they have met twice 
since the beginning of this year, and 
they are going to meet again. They 
have been exchanging these facts and 
figures, which are very compiJcated, 
of course. I hope that after tl'e next 
meeting, which is going to take place 
fairly soon, both parties would b" in 
possession of these facts. Then the 
time will come, if it is considered 
necessary, for Ministers On both sidcs 
to meet and discuss, th3.:, is, not to 
allow matters to be -:lea It with by 
officials who cannot d"dde things. 

But I see a kind ~f propag:mda 
gradually beginning in Pakistan and 
to some extent in othe: countries by 
Pakistan's representatives to the 
effect that we are tryi!1£l to do some-
thing by the Farakka Barra'll'. to du 
enormous ini ury to the peopl" of East 
Pakistan, and millions will die and 
this and that. It is a most extraor-
dinary thing. As a m·lt!:r of fact, 
even then our approach to the Farakka 
E"Tl'~l!e is that We do not wish it' ::"Y 
way to harm (he interests of East 
Pakistan in this, and we sIr'!!1 try to 
adhere to that to the best or our abi-
lity. We are certainly prepared to 
talk to them about the whole area or 
about other schemes that they may 
have and we may have on the basis 
of the information gathered. 

Now, I come to Nepal. There is onc' 
simple matter about Nepal about 
which I should like to inform lhe 
House, because people forget, and 
even the Neoalese seem to forget it. 
I am told that even th.~ King of 
Nepal \':Js rather surprised when he 
learant' of the measure of help we 
had given to Nepal ali<I are g\vmg 
today. He did not 1m.)W apparently. 
Why, I do not know. So far. India 
has spent about Rs. 11 crores in aid 
to Nepal. In our Third Fiv? Year 

Plan, provisiOn has been made for 
Rs. 18 crores to be ~p"nt In :. epa!. 
This is apart from the Kosi irrigation 
and power projtct whieil is being 
built by us, estimated to CO,I n,. 404.7 
crore, and the Gandak project which 
will cost us Rs. 50'5 crores. 125G 
Nepalese have been trained in India 
in a variety of subject.s. OlJ~ annu.ll 
intake of Nepalese traheeo ill India 
is between 200 and 300. We bav~ 137 
Indian technical persunnel helping. 
in Nepal. These are just som" odd 
figures. We have continlled this help, 
and we haVe made no diITerence to 
it even though some chan~c-, \ot)k 
place in Nepal, as the House wen 
knows, which were n{lt very much to 
our liking. We did not allow tnat to' 
affect the help we were givin g: to 
Nepal. 

Now, I should like to .ay oamdhing 
ab)llf our border troubles With T'~bl'..:."'
China and refer specially to some-
thing that has apparently not heen 
understood or approved of by Nme 
han. Members, that is, the visit of the-
Secretary-General of the External 
Affairs Ministry to Pekin~ on his 
way back from Mongolia. He wfnt 
to Mongolia to particil'at" in the 
40th anniversary of the freedom of 
Mongolia. 40 years ago the M')n'loitans 
obtained their freedom from Chines" 
rule. That was what they were c,,\e-
brati.ng. Mongali;a, althoug'h ·very 
far from us, has brought olel memor-
ies and has become progressively a 
little closer to us in thinking because 
we have found out now-I confess ;, 
did not myself know ab(lll~ it long 
ago, but in the last few years I have 
found it out-that Mongoli't had many 
contacts with India in ancient 
times. In fact, they derived ~c many 
things from us. They have produce-d 
so many of OUr old manuscripts which 
we have not got, and SO on and so 
furth. They were particularly anx!ous 
that we should participa~~ in these 
40th anniversary celebrations. and 
we gladly did so. Our Secretary-
General went there. The closest roule 
to go to Mongolia is via China. . The 
other route--though longer, sometimes 
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it takes a little less time--is via 
Moscow. He went via Moscow, spent 
SOme days the:'" and then we decided 
that he should return via China-it 
was closer. While he v'as in China-
there was nothing casnal about Jt--
we asked him, not only as a matter of 
"ourtesy, to call on the Chinese Presi-
d£nt, Prime Minister and Foreign 
Minister, but if necessity arose, to 
talk to them about our bordEr. Ther" 
was nothing easual ~b,)llt it. It WM 
the right thing to do. Talkin!: docs 
not mean negotiating any:hi.ng. He 
had no power to negotiatc, nor (ould 
he do so. But we did want to find out 
what their reactions w~r~ to the Re-
port of t.he officials that had been 
pub);shed, because this Ibusc would 
remember that the Repcd had been 
published, containing the repert of 
aUf officials and the report of the 
'Chinese offic'als, which, in our opin-
ion. proves almost to the hilt the ca;!' 
that India has put forward. These 
reports were pu 1>lished; they wero 
placed before this House and discus-
sed hen. In China, tltey were not 
published at all; they hav'~ not yet 
been published and 00 nobody knows 
about those reports except somf, offi-
cials who may have 3i!en them. In 
fact, they rather expressed their ob-
jection or resentment at our having 
published them before th"y did so or 
without their consent. What had har-
p"ned was that we did n"t ask for 
their consent, but we had told them 
just a few days befor') t.ltat in a few 
days, three or four day,' time, we 
would be placing these reports before 
.(Jur Parliament. and that mea:lt 
pubbcation. We did infotrn them; VIe 
had not waited for their conspnt, nor 
was it necessary. 

It is rather difficult for the present 
Chinese Government to understanc: 
'Parliamentary procedtu'es Or what 
is due to the public. AnY'lOW, they 
have not published those reports, and 
these still remain in their secret arch-
ives or wherever they ma~- be. 

Now, under the orig!nal agreement 
arrived at between Premier Chou En-
lai and me when he came here, when 

we appointed these offic'al comnll~

sions to confer with each other, it 
was decided that after these reports 
had been prepared, the two Govern-
ments should cons:der them and, may-
be, discuss them. It was not clear iy 
specified, but the whole idea was 
that these should be con.<idered, may-
be separately, maybe jointly. Se-
parately, we have consider~d these 
fully. I take it that they have been 
considered them too officially, although 
these have not been published. The 
question did arise, and dO€os arise, that 
on the basis of these report3 and 
facts brought out, the two Uovern .. 

'-:1ts, may consider them, how and in 
what form, I am not clear. 

So it seemed to me that it would 
be a good thing if our Secretary-
General could, in the course of talks, 
just find out what their reactions to 
these reports were, and report to us. 
These were his instructions and that 
i£ what he did. He met them and 
discussed these matters at some 
length. But I am afraid the talks he 
had with those high Chinese authori-
tes were not productive of much 
good in so far as we are concerned 
in this matter, and it was a repeti-
tion, as usual; in some small matters 
here and there, there was some slight 
variation, but basically it was a re-
petition. So the position in regard to 
this border situation rema;ns, more 
or less, what it was. That is, it is 
static, nothing much is happening. 
So far as I know, there has been 00 
further aggress:on anywhere, nor has 
there been, except in one or two 
places like Long Ju, any going back 
by the Chinese. Meanwhile we have 
been strengthening our position there 
by building roads, transport etc. 

Raja Mahendra Pratap (Mathura) : 
Please refer to my interview with 
Marshal Chiang Kai Shek. 

Shri Jawaharlal Nehru: I do sub-
'",it to the House that in spite of our 
strong feelings over this matter of 
border incursions, and their occupying 
our territory, we cannot easily rush 
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into war. If it is necessary ultimately, 
it is a d'fferent matter, and we must 
prepare for it. That would be rather 
lldventurist, which we canot do, 
especially in the world as it is today 
on the verge, maybe, of war etc. We 
m "3t take ali these factors into cons i-
rlerat:on. The main thing is that we 
must firmly hold to our position, our 
opinions, our views, and try to get 
them realise. maybe it wiII take some 
time, but that is better than going into 
any adventurist action now. 

Shri Hem Barua (Gauhati): Our 
Prime Minister has not referred to 
thE talks that our Defence Min;ster 
had with Marshal Chen Yi during the 
Laos Commission discussions. 

Shri Jawahar1a1 Nehru: May say 
that there have been no talks in 
Geneva about t.his border s:tuation . 
.suoh talks as there were, were about 
Laos, the conference going on. There 
was nothing about this border here. 

One thing I should like to clear. 
refer to the great concern and even 
excitement about the arms and given 
to Pakistan by the United States Gov-
ernment. Some hon. Members oppo-
sote wanted me to say that this is an 
unfriendly act of the United States 
Government. To begin with, I should 
like to say something that is pretty 
obvious, that is that the United States 
Governmental policy has been parti-
cularly friendly to India in the last 
few months-even before that, but in 
the last few months especially. It is 
true that their giving this arms aid 
to Pakistan has caused us very much 
concern. I have no doubt in my 
mind that what the United States 
Goverrrment has said they mean, that 
is to say that they have not done so to 
embarrass India or to put India in 
any danger, but the real difficulty is 
no: that we do not accept what the 
"United States says-and they say they 
are tied to it by their past commit-
'ments, they have to do it and all that, 
I accept all that-but having accept-
ed it. it is still a matter of grave 
concern to us, because, as has been 
~48 (Ai) LSD-7. 

made perfectly clear, no c0mmitment 
of the United States Government is 
likely to come in the way of the 
Pakistan Government if they want to 
use those arms against somebody. 
They used it against the tribal areas 
on the Pakistan-Afghanistan border 
the other day. That was not within 
the terms of the commitment made to 
the Un:ted States Government. There 
it is. they used it. Of course, they 
,aid they were protecting their bor-
dero or territory. Therefore, this 
concern does continue, and we have 
to continually think how to meet 
this new situation that has arisen. 

I mentioned Mangolia. should 
like to say that it has been a very 
,enous lack that a country like 
Mangolia should not be taken into the 
Ur,ited Nations. What is more sur-
r~"'lg is-I speak, of course, from 
general knowledge, not from any 
specific knowledge, I may not be 100 
per cent. correct-that the United 
State., Government lately, some little 
time ago, approved or desired to have 
Mangolia in the United Nations, but 
the Formosa Government vetoed it. I 
am not talking of a formal veto. They 
did have a formal veto some two or 
three years ago in the Security Coun-
cil. This is not a formal veto, but 
they threatened to veto it, and there-
fore this question has been dropped. 
It is a most extraordinary state of 
affairs that the Formosan Govern-
ment, which is a very peculiar Gov-
ernment in the sense that it is called 
the Government of China, a Govern-
ment which has not got a suqarc 
yard of China under its control and 
stilI is calIed the Government of 
China, is now coming in the way of 
another country, Mongolia, coming 
into the United Nations. 

Lastly, I would iust say a few words 
abcut this Belgrade conference, where 
I hope to go in about two weeks time 
from today. This conference was pro-
p()sed~f course, there were discus-
s;ons for months and months about 
some conference to be held; there 
were proposals by various countries. 
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especially by Yugoslavia, Indonesia 
awl the UAR, but they did not take 
shape. This time we got these invita-
tions from the President of the United 
Arab Republic and Yugoslavia. There 
was some correspondence as io the 
purpose of the conference, and those 
who should attend it. It is called a 
conference of non-aligned countries. 
What is the definition of non-aligned, 
wh'ch countries are non-aligned? 
SO'me countrie3 are not, obviously, 
non-aligned, some are rather doubt-
ful. All this took place. Ultimately, 
a Preparatory Committee was held in 
Cairo, and they laid down certain 
tests of the countr:es to be invited. 
After that. some Ambassadors met to 
apply those tests. In the application 
of those tests, there was some differ-
ence of opinion between our approach 
ar.d the approach of some other coun-
tries present there. Some of our pro-
posals were accepted, some were not, 
because it had been laid down that 
there should be unanimous acceptance, 
so that even one country could op-
oppose; and one or two countries did 
oppose, and therefore they were not 
accepted. As a matter of fact, lately 
it has been proposed that some coun-
triee that we had proposed and which 
haG been rejected should be invited, 
and naturally we are in favour of that 
because we had proposed them earlier. 
This proposal has come from some 
other countries. 

This conference is going to meet 
there, and We have made it perfectly 
clear, and it has been accepted all 
round, that we do not want to say or 
do anything which might lead to a 
third force or a third bloc. Why? 
Because We think that if we form a 
third bloc, We would, in effect, be 
supporting this idea of blocs. When 
we are non-aligned with the major 
blocs, it follows that We should not 
be aligned amongst ourselves. It is 
one thing to co-operate together, and 
We do co-operate in the United Na-
tions, because we have common out-
looks but it is quite another thing 
to be' aligned in a political or military 

way, and so we have made it clear 
that we propose to remain unaligned. 
We cannot get tied up with other coun-
tries in a sense sO that We cannot 
follow our own policy because some 
majority decides in favour of an-
other policy. Anyhow, that has been 
broadly accepted by this conference. 

As to the subjects, it has been laid 
down, generally speaking, that inter-
nal matters, internal d;sputes between 
two countries, will not be consider-
ed, but broad matters like world 
peace, disarmament, the removal of 
colonialism, the removal of racialism, 
and such like general matters which 
affect US very greaty will be con-
sidered. That is the present position. 
For the rest, the agenda etc., will be 
discussed there when we meet. 

I have ventured to refer to most of' 
the matters which which perhaps are-
in the minds of han. Members. About 
Goa. I will just say one or two sen-
tences about Goa. This matter wa~ 
brought up today in connection with 
some torture or murder. We had 
not yet come to know all the facts. 
We shall find them out. But it is 
true that the position in Goa is to 
be reviewed from time to time and 
also the action that we should take 
in regard to it. I think that the-
policy that We have adopted during 
the last seven or eight years has been 
the right policy and what is more, it 
has yieled results-not in the sense 
that Goa has come to us but-in gra-
dually convincing of our right policy 
to many other countries and because 
of various reasons the general opinion 
in favour of Portugal has now al-
most disappeared. We should con-
sider this policv carefully as to what 
We should do.' Our difficulty hu 
been a moral one and a practicar 
one-moral one in the sense that we 
say that we will not go to war unlesS' 
we are attacked. Should we try to' 
;olve this problem by war? Secondly ~ 
there i, the practical difficulty be--
cause going to war with Portugal-· 
Goa may be a small matter but it 
means war with Portugal-may. mean 
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war with other countries too if not 
war, a complicated situation ....... . 
( Interruptions.) 

An lion. Member: Nobody 
bother to help Portugal. 

Will 

Shri Jawaharlal Nehru: I am me-
rely poinLng out the logic of certain 
argument. It may not happen. The 
situation has changed somewhat now. 
I adm't that. But anyhow, taking 
m'litary measures against which we 
have ourselves raised our voice all 
the time-that is the question. So, 
that has been the basis and I think 
our doing So has been justified-not 
by GQa coming over to us, of course 
not-but in the world's opinion, our 
stock, if I may use that word, has 
gone up beca USe we stick to certain 
ba,ic policies and not function just 
in anger or in an adventurous way. 
But as I said we shall have to con-
sid~r again a~d again, in the near 
future, how far We should vary the 
policies we have thus far pursued. 

Mr. Speaker: Motion moved: 

"That the present .international 
situation and the pOlicy of the 
Governmen t of India in rela tion 
thereto be taken into considera-
tion." 

Now, there are some amendments 
tabled. I do not find Shri Ansar 
Harvani and Shrimati l1a Palchou-
dhuri here. Their amendments are 
not moved. The amendments of Shri-
mati Renu Chakravartty and Shri 
Indrajit Gupta-both are out of order. 
Is Shri Naldurgkar moving his amend-
ment? 

Shri Naldurgkar (Osmanabad) : 
Sir, I beg to move: 

Tha t for the original motion, the 
following be substituted, namely:-

"This House. having considered 
the present international situation 
and the policy of the Government 

of India in relation thereto, ap-
proves the policy of the Govern-
ment of India." 

Mr. Speaker: The motion and the 
mnendment are before the HOUSe for 
discussion. Shri Dange. 

Shri S. A. Dange (Bombay City-
Central): Sir, the Prime Minister has 
put the central fact of his foreign 
policy in the first word that he utter-
ed-that was, disarmament and peace. 
As such that policy meets with ap-
proval from all peace-loving people 
in India and elsewhere. We are also 
very sorry to note along with him 
that though disarmament is the need 
of the hour, armaments have grown. 
He also referred to certain spots of 
tension and the atmosphere that was 
growing around tho"e spots of tension. 

The first spot he mentlOned was 
Germany and West Berlin. Therein 
he made a very fruitful statement 
that two State; existed and that they 
could come tog.ther only by agree-
ment. Certainly the German people 
should be united and India hopes that 
they would be united. While agree-
ing with him on alI these points, the 
point is whether the Government of 
India's policy is based really on 
neutrality in relation to Germany. 
There are these two States-West 
Germany and East Germany. I am 
not using the other official names 
given to theSe two States for the sim-
ple reaSOn that one gets sometimes 
confused by these names. So, what 
is the position of the Government of 
India and what should it be? We 
know that in olden days the Con-
gress Party and the Prime Minister 
particularly were vehement oppo-
nents of Nazism and when Nazism 
came to power afterwards and tried 
to overthrow Republican Spain all 
the sympathies of our nationalist 
movement were against Nazis and for 
the liberation of the German people. 
During the war our position was very 
clear. After the war, when the two 
German States came into existence, 
consistent with our neutrality, what 
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should have been our pos;tion? We 
asked for the unification of Germany 
and we propagated for the unification. 
When it was not possible, we ought 
not to have recognised any of these 
two States. Today, we find the Gov-
ernment of India recognising the West 
German State but it does not recog-
nise the East German State. Is that 
a position of neutrality and non-
al'gnment? This position is surprising, 
especially when you find that in West 
Germany all the old Nazi organisa-
tions have been revived under new 
names. AlI the Powers had agreed 
that German rearmament must be 
prevented; Germany should be dis-
armed and Germany should be de-
militarised. But militarisation has 
taken place in West Germany: all the 
armament firms had been revived 
and all the Nazi generals are back 
again there. This is the position 
when the other powers are still tech-
nically at war with Germany because 
they have not signed a peaCe treaty. 
Still, West Germany has been read-
mitted into the NATO powers though 
technically they are at war with Ger-
many. A sent;ment was expressed 
that the NATO States were not be-
having properly in relation to the 
Iiqu;dation of colonialism but are en-
couraging the suppressiOn of such 
movt!ments. West Germany is Ii 
member of such an alliance. Yet, we 
continue to recognise that State and 
we allow it to have an Embassy here. 
Sometime back, it was found that the 
ambassador Or somebody here was a 
member of the Nazi Party. The mat-
ter was brought up in the Upper House 
and the gentleman was retired. Such 
is the condition. Is it good on our 
part to recognise West Germany and 
not recognise East Germany? It is not 
consistent with positions of neutrali-
ty. If yOU observe non-alignment or 
neutrality, then either recognise both 
or do not recognise any. But you 
recognisf! one and do not recognise 
the other. So, it is not a policy of 
neutrality but showing preference to 
a Shte which is frantically and frank-
ly becoming a Nazi State. a State 
which is rearming itself and helping 

in the suppression of colonial freedom 
movements and a State which is 
training its troops On the soils of 
France and Britain. 

There is another funny thing. These 
two countries which suffered most 
from Germany militarism are now 
aHowing facilities for German tanks 
to be trained on their soil. This is 
the way in which the allied powers, 
except the Soviet Union which is 
part of the allied powers, are behav-
ing in relation to German Nazism and 
revival of militarism. Under such 
conditions I would have expected the 
Government of India's policy to be 
one of recognising both the States or 
not recognising any of these States. 

Sometimes I hear an argument that 
West Germany is a very prosperous 
State. . There are many prosperous 
States. Perhaps Portugal also is a 
very prosperous State in its own way. 
But there is no reason why we should 
have feelings Or a special considera-
tion for a State which is reviving 
Naz;sm and carrying out militarism, 
and making a hot bed of war on its 
Own territory and suppressing oth<'r 
people. 

There is mention of economic aid 
and that is the tempting thing which 
persuades some of our friends to be 
friendly with West Germany. What 
is th~ example of economic and, after 
all? One dominant, Single, outstand-
ing aid which we have received from 
West Germany is the Rourkela plant, 
a plant whiCh limps every seventh 
day, which breaks down every month 
and which does not fulfil the quota, 
and where, we do not know, what 
those technicians are doing to our 
technicians and what they are pro-
ducing. It is the most outstanding 
example of German technique. West 
German aid to India, to rebuild its 
own economy. Is it for such a limp-
ing aid that We are favouring West 
Germany and not recognising En,t 
Germany? Do we not know that East 
Germany is capable of giving aill? 
We have trade relations with East 
Germany. I know that. There is 
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trade going On between East Gel'-
many and us also. But why should 
the West German Embassy alone stand 
here with all the access to the offi-
cials and the Ministries of the Gov-
ernment of India? When two Minis-
ters from East Germany visited India, 
they were treated something like 
clerks visiting from Berlin, and met 
by some protocol, a Secre tary or 
somebody from the External Affairs 
Ministry and so on. No doubt the 
Prime Minister received them polite-
ly and talked with them. But it is 
not political relation. That is essen-
tially a commercial Or cultural rela-
tion, a very nice relation of friendli-
ness. But when it comes to the posi-
liOn of neutrality on political grounds, 
of positions of international relatiu'ls, 
then I would say consistent with our 
neutrality, We ought to recognise East 
Germany and West Germany. 

There was mention of spots of ien-
son. It is considered as if East :.nd 
We5t Berlin are the only spots vi 
tension. Th"y are not the only spots. 
In any case, that has drawn the larg-
est attention. But what is the posi-
tion in regard to these two States? 
I have not much time to go into it, 
but there is something of a misun-
derstanding: some people do 110t 
know perhaps that Berlin is right 
inside East Germany, something lik~ 
100 miles from the Western German 
border. There was a friend who, the 
other day, asked me, "Is not Berlin 
nearly on the border?" Some people 
do not know that Berlin was not 
captured by either the French or the 
British or the Americans whose ar-
mies are stationed in the Western 
part of Berlin. Berlin was liberated 
by the Soviet forces. They advanced 
beyond that and liberated almost half 
of Germany and all that. And then 
it was decided that in order to reunify 
Germany and establish a democratic 
regime, all these powers which had 
attained victory should have one com-
mon centre from which they could 
carry out these schemes of unification 
and rehab;litation and so on. There-
fore, it was agreed that the French, 

the Americans and the British forces 
should be allowed a part in Berlin, 
and these four together should work 
together in the matter of establishing 
peace inside Germany and West 
Germany. That was the way in 
whiCh the Americans, the British and 
the French entered West Ber:in. 
But now they say, "we have a right 
of conquest." They were never wlth-
in sight of Berlin and they were 
negotiating with Hitler, how he 
would open the front so that Berlin 
could fall in their hands and not in 
the hands of the Soviet Union. That 
is the way it was done, and Udi )S 
how they entered Berlin. Now they 
say, "We have rights." What rights? 
The only thing that the Soviet Union 
has proposed is that West Berlin and 
the whole of Berlin, and particularly 
West Berlin, should be a free city. 
"Negotiate a peace treaty." Is it not 
a wonderful or a funny situation? 
15 to 16 years after the war ended, 
there is no peace treaty with Ger-
many, and who is preventing the 
peace treaty? It is the Briti.h, the 
French and the Americans who are 
preventing a peace treaty. WheIl the 
Americans wanted it, they signed a 
peace treaty with Japan, even with-
out caring to know whether the other 
countries approved of it or not. If a 
peace treaty with Japan which tr€a-
cherously attacked America could be 
signed in 1951, why could not a lJcace 
treaty be signed with Germany e,'en 
in 1960-61? Why should there be an 
objection to the Soviet proposal that 
they are going to sign a peace treaty 
with both? If West Germany does not 
want it, all right, let them not have 
it. If the Americans do not want it, 
let them not have it. But the East 
Germans want it and there are States, 
who want a peace treaty. "We are 
going to have a peace treaty." When 
that State is established as an inde-
pendent State, having signed peace 
treaties with everybody, or with the 
Soviet Union whiCh wants It, then 
the entry into West Berlin through 
their territory must be govemed by 
the East German Government. The 
Amer;cans say, "No. We wculd not 
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recognise that." Well, they will have 
to recognise that. And wilh the 
threat of war, they know what they 
will get. We all stand for peace and 
everybody wants to prevent war: But 
if by simple tyranny and threats of 
war, they want to retain thel[ posi-
tions in West Berlin-and lht,y are 
building up armaments and spynets 
aga~st East Germany-then naturally 
our position should be that these 
threats should stop, that <i peace 
treaty with both Germany 3hould be 
signed by all the powers. In fact, 
the Government of India should ex-
ercise its influence so that a peace 
treaty with Germany is ,ign<,d by 
all the powers immediately, with both 
the States, since the two States can-
not be made one now, and that y,'est 
Berlin should be declared as a free 
city as the Soviet have proposed. 
They say, "Do not come to West 
Berlin." They say, "you will not 
have a permit." But when a peace 
treaty is signed, what happens? West 
Berlin'today is an occupied city under 
the heels of capitalists. The moment 
a peace treaty is signed, it ceases to 
be occupied city. The moment it 
ceases to be an occupied city. it be-
comes a free city. And when a free 
city exists, al] the occupatiun forces 
have to go out. The civilian people 
can remain; trade can remain; entry 
can remain. This is a simple thing 
that the Soviet Union has proposed. 
And yet, now it is said that there 
are growing tensions. They are only 
r.,gularising the position and restoring 
the whole thing to normalcy. Actu-
ally. they are being called names as 
if they are now instituting spots of 
tension. 

Here. I would request the Prime 
Minister to think over the problem. 
More or less his pol'cy is on the right 
lines. But it is not on the r;ght lines 
when this discrimination in recogni-
tion is made. It would be on the 
right lines if he discussed the question 
of peace treaty. I am sure ite is not 
opposed to the peace treaty and I am 
quite sure that he is not opposed to 
West Berlin being a free city. There 

can be no quarrel about that, but the 
questions comes in regard to his be-
ing cautious. What was the caution 
which permits him or persuades him 
to recognise West Germany alone? 
Let West Germany have an embassy 
here. What is it that does not per-
suade him to let the East German 
Government also have the same thin£? 
I cannot understand the position of 
neutrality. A position which holds 
against militarism, against Nazism 
and so on, ought to have led to oppo-
si te results. .. , 

I should say that economic aid also 
should not be a dominating factor, 
because it is not of very great im-
portance, so far as West Germany is 
~oncerned, and when the British 
people join the common market, then 
they will be more in th" pockets of 
West Germany and if we are going 
to run behind the British with our 
usual trade relations, gradually we 
may be withdrawing into the whole 
vortex of the NATO. There is that 
dangerous position also, but I think 
with our position of neutrality we 
would be cautious about that. 

.There is one point which the Prime 
Minister mentioned at the very beg-
inning, and certainly it is the most 
important point. That is, today, there 
is tension, and the threat to war 
grows round it. Of course, in a side 
remark, he raised the question of 
blocs-the Warsaw trEaty .bloc and 
the NATO bloc. Everybody know. 
that the NATO bloc is something 
different in its conte:1t, in its policy 
and objective, in its subjective for-
mulation, and so on, from 
the Warsaw treaty. East Ger-
many certainly is a member 
of the Warsaw Trzaty Alliance. But 
Eac! Germany certainly does not go 
helping Portugal or suppressing 
Angola Or helping Belgium. In 
NATO powers the policy is very 
clear. Therefore, on these matters 
I would suggest that equating the 
two blocs together would not be a 
very happy position. Though, of 
course, they may be described as 
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blocs or alliances, yet the results are 
different in relation to all the colo-
nial countries. Have yOU ever heard 
of a Warsaw Treaty power trying to 
suppress an African State or trying 
to deny help? 
14 hrs. 

Shri Naushir . Bharucha (East 
Kha.,:iesh) If they have any weapons 
.at all. 

Shri p. K. Deo . (Kalahandi): They 
:go to Hungary with tanks. 

Shri S. A. Dange: I think you are 
still not rid of the ghost of- Hungary. 

Now, coming to the next important 
subject to which he mentioned, and 
that is his visit to the Neutral Sum-
mit Meeting or the meeting of the 
non-aligned powers, I agree with his 
standpoint, that we should not form 
a third block because, after all, all 
thOse states meeting there are dissi-
milar in so many respects. The argu-
ment which he really has given is 
that just because we do not approve 
of blocs to form a third bloc itself 
would be a wrong thing. Though, of 
course, I may not equate the two 
blocs on the same level, put them on 
the same level, yet I agree that we 
should not from a bloc, because our 
heing in a bloc would make us sub-
ject to votes of a majority or even a 
unanimous decision with regard to 
our political, military policies and so 
on. 

Then, what I was distressed to see 
was-though now my distress is re-
duced today after some of the state-
ments which he has made--the role 
that India played in the Cairo meet-
ing. It really pulled down India's 
1I0sition amongst the newly liberated 
-countries-the way we took a posi-
tion, which he corrl!ctly described liS 
perhaps more or less legalistic, when 
We insisted that only those countries 
which 3re members of the United 
Nations or legal governments will be 
allowed in that conference. The AI-
l(erians were being offered a seat and 
were in fact being invited to become 
a member, and it was India which 
stood out till the last in a most pig-
headed way, I must say. Every coun-

try said that Algeria should be ad-
miLled. India said: "No, if we dO 
not admit them and do not support 
them we shall be strengthening their 
hands while talking with France." It 
was exactly the reverse. When nego-
tiations on Algeria were conducted 
with the French imperialists, at that 
time if India had supported Algeria 
and her seat in the Cairo meeting it 
would have influenced the French far 
better than our being non-committal. 
In fact, the French are not influenc-
ed by any such things. We know 
tha t they are taking nine years to 
hand over de jure authority in Poa-
dicherry and other places, and we 
know the way they are treating Al-
geria and other countries. Therefore, 
in the Cairo meeting when our rep-
resentative objected to Algeria sit-
ting there and when alI others want-
ed it he ultimately said: "I would 
not object to it, but I abstain." That 
was a complete and perfect expres-
sion of neutrally minus any principle! 
Abstention is neutrality, but absten-
tion withou t any principle is not mere 
neutrality. It is the opposite. 

Now the Prime Minister says: "he 
might reconsider." He has used these 
words very carefully. He might con-
sider the question of recognising the 
Alge~ian Government, and I hear 
reports that a certain committee of 
the Congress leadership has also de-
sired that Algeria should be given 
recognition. and even now in our 
coun try some papers are coming for-
ward in support of that recognition. 
So I hope when he goes to the Sum-
mit-of course, he has stated that 
Algeria will be a part of that meeting 
and so it is an indirect recognition-
he would offer direct recognition, be-
cause consistent with our views or 
anti-colonialism-it is not a question 
of legal standpoints. being a member 
of the United Nations and so on 
alone-WI! should recognise Algeria. 
That is one point with regard to the 
non-aligned countries' meeting which 
I would press for his attention. 

Then. the other point on which I 
wish to say a few words, or make a 
little critical remark; is with regard 
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to our role in Congo. There also I 
think we were too much legalistic. 
Our representat;ve, perhaps, in Congo 
was functioning within the framework 
of his b~ing a representative of the 
Secretary-General Hammerskjoeld. 
India was not merely sending some-
body to function as a projection of 
Mr. Hammerskjoeld, but it was also 
for participation in a movement or in 
a move to re-unite Congo and esta-
blish a democratic government there 
and guarantee is independence and 
liberation from Belgian forces. Under 
t!uch conditions, if our army which 
was there and the man who 
was in charge of the army 
found that right under his nose 
the Prime Minister Lumumba was 
being arrested, what shoulq he have 
done? He should have immediately 
moved his forces to see that the Prime 
Minister was not arrested and he was 
liberated. We Just legalistically or 
technically waited to see wh2ther Mr: 
Hammerskjoeld would allow an in-
tervention or not, whether that army 
at all was there to protect Lumumba 
or not or whether it was there only to 
see that two Congolese did not fight 
each other. But we allowed two Con-
golese governments to arrest each 
other, massacre each other and we 
were saying that we were there only 
to restore peace and liberate Congo. 
That was a most inconsistent position. 
That episode still is not very clear in 
my mind, why we could not have pre-
vented the murder of Lumumba, his 
arrest and then his being kidnapped 
by the Katanga Government and being 
murdered? Why could we not dO that? 
If we could not do that, in that case 
the best thing for our forces would 
have been to withdraw. Then what 
was our function? If we could not 
give protection to the democratic forces 
in Congo, were we there to give pro-
tection to Hammerskjoeld and pay sO 
much attention and respect to the dig-
nity of the Secretary General? Well, 
when those very powers who fight 
with us and against whom we have 
to fight on questions of colonialism 
came to the question of Hammersk-
joeld's visit to Paris on the question 

of Tunis, they said: "Gentleman. 
you will not enter Paris", and he 
could not enter. He did not entelr_ 
That is the way in which they treat-
ed Hammerskjoeld, and correctly 
treated. Therefore, in this case also, 
when India is having such an inde-
pendent position and India is not just 
a small country, it is a power and II: 
power on the side of anti-colonialism 
and freedom, I thought on the ques-
tion of Congo also we were not very 
correct in our attitude towards the 
United Nations Secretary as well as 
the behaviour of certain other forces 
there. 

These are two Or three outstand-
ing points which were before me-
the problem of war that is being 
threatened around the question of 
West Germany and Berlin, the peace 
treaty with the two German States, 
the question of Algeria and its reco-
gnition and the question of Congo. 
Of course, he covered the whole field 
of foreign relations for which I cer-
tainly have not got the time at my 
disposal. He has mentioned Angola. 
He has mentioned Kenya. He certain-
ly casually placd Kenya as apart 
from Angola. I do not know whether 
it is really so mUch apart from Ango-
la, in the sense whether the British 
were more mercifUl in hanging the 
Mau Mau revolutionaries than the 
Portuguese are with regard to Ango-
la. When it comes to suppressing 
the Africans, whether it is the Bri-
tish or the Portuguese or the French, 
they are more or less of the same 
level of culture. But there is cer-
tainly a diffe'rence that Lumumba 
was murdered and Kenyatta was re-
leased. There is no doubt a difference 
as between two imperialist powers-
one being an outright Nazi power and 
the other an imperialist power; cer-
tain differences do exist. In that way 
there is a difference that Angola is 
being simply wiped out while in the 
case of Kenyatta, he is released. But 
nine years imprisonment is a fact 
that We should notice. We should 
be glad with the release. We should 
certainly not forget Mau Mau being 
hanged and Kenyatta being impri-
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soned for nine years and now releas-
ed with a ban not to participate 
in politics. Imagine the ban against 
Lokmanya Tilak in 1914 when he was 
released after seven years. There was 
a ban that he should not participate 
in politics and so on. Something like 
that is happening. The British are 
true to type whether yOU see them 
in 1900, 1914 or 1961. That is the way 
in which Kenya is being handled. 

So far as Pakistan is concerned, 
there is nothing to say because he 
has made a very significant statement 
that the Americans in the recent 
period have been showing greater 
friendliness towards us, especially 
in the last three or four months 
I wonder whether the sign of that 
greater friendliness is the supply of 
greater numb.... of su,personic aero-
planes to Pakistan and whether fri-
endliness to Us is measured by such 
instances. Well, the policy is the 
same and th? friendliness is of the 
same type-give aid to India and 
make it spend that aid in order to 
prepare itself against Pakistan, which 
has been supplied military aid. They 
supply arms to Pakistan and dollars 
to India sa that the same dollars are 
spent again on the purchase of arms 
rather than for the purpose of peace-
ful constructive work. This sort of 
policy follows ,from the pOlicy of 
monopolistic rule in America. They 
are out to make profits. Whether it 
is the supply of wheat. or buying 
sugar, Or the supply of supersonic 
arms or anything, it is a question of 
profits. And even the aid that is 
supplied is always not up to the 
mark, but I think that is not the sub-
ject matter of the present discussion. 
Therefore, On the question of Pakis-
tan We certainly agree with what he 
said. 

The last question whiCh the Prime 
Minister touched was the China bor-
der. It was quite correct of him and 
nice of him to have sent the Secre-
tary-General to Peking to find out 
what is their reaction to the official 
teams's report. Their reaction, as he 
said, was more or less nil. The ques-
tion is why they have not co-operat-

ed when we have co-operated and" 
when this problem is going to be set-
tled. He said . 13t it is not going to 
be settled by war, as we do not set-
tle any of th:, questions by war, not 
even Goa, let alone the China bor-
der. So, on that question, there is 
nothing to be said; there is stalemate, 
stay put where we are. Therefore, 
on that question no more policies 
are being evolved and no policies are 
being demolished; it remains a stale-
mate and it may remain a stalemate 
for some time to come though, certain-
ly, ultimately a way will come out 
and We shall have what is ours by 
right On that point I am satisfied 
with the statement, because there is 
noth:ng new to be said on that point. 

If one goes through the whole state-
ment that he has made, one can say 
that on the whole the policy is right, 
the policy of peace, the policy of dis-
armament, the policy of helping na-
tions to achieve independence from 
colonialism, the policy of helping to 
resolve the tensions. But a certain 
line runs through that correct policy, 
a line of hesitation, hesttation to take 
the correct stand. Though the lea-
der is convinced that he is correct 
in his reactions and he should reco-
gnise certain things as correct, he 
wonders what his friends would 
think. Whether it is the denuncia-
tion of the policy followed by Por-
tugal in Angola or in Goa, or the 
policy of Belgium in Congo, there is a 
hesitation to take the correct step. 

So, my submission to him and to 
the party whiCh he leads would be 
that this hesitation should be given 
up; this kind of vacillation which 
ultimately negates the basic princi-
ples that inspired the correct policy 
should go. Because, ultimately, the 
correct principles have to be trans-
lated into practice and the more you 
hesitate in bringing the correct prin-
ciples into practice, the 'more those 
principles ·become negated. It took 
such a long time for us to decide our 
position with regard to Algeria that 
we first denied them a seat h Cairo. 
Many people in India were distressed' 
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.about it and even the Congress 
Party was silent. Now it has come 
.up with the correct solution. What 
does it indicate? It indicates a policy 
of vacillation. hesitation, the fear of 
hurting the feelings of those who 
should be hurt. At present, we are 
'hurting only OUr own friends. For 
example, there is hesitation to tell 
West Germany "you are nothing but 
militarist Nazism". There is hesita-
tion as to what Britain will feel or 
American feels about our proposed at-
'titude. So, my submission is: cut 
out that hesitation and follow the 
principles and policies which we 
'have underlined and which is the 
correct policy. Then everything would 
be ali right. 
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irm 1{ ;f m<i i;r 'fiW f", ~ 'W<.rr 
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'f.T "I";rf f," <:;rr~, Hf> f:Nrt'l'"r 'f.T'1'f<l'f 
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"1"'1 hr <F<:crr t I 

Shri Kasliwal (Kotah): Mr. Chair-
man I would have spoken at some 
length on the question of disarmament 
and the break down of the nuclear 
weapon test ban negotiations. But, I 
want. to disabuse the mind of Shri S. A. 
Dange with regard to two points. First, 
he seemed to be under the impre3sion, 
when he was criticising the represen-
tative of the U.N. Secretary General 
in Congo, that he was our represen-
tative. It is true that he happens to 
be an Indian nationaL But, he was 
acting definitely under the direction 
an d guidance of the Secretary General 
and he was wholly and solely respon-
sible to the U.N. Secretary GeneraL If 
there are any actions of his which 
were not to the liking of Shri S. A. 
Dange, whatever actions they were, 
he was responsible for these actions to 
the Secretary General and the Gov-
-ernment of India has nothing to do 
with regard to them whatsoever. 

Then, Shri S. A. Dange said that 
tI 're has been a line of hesitancy with 
regard to the policy of the Govern-
ment Of India in certain matters. He 
referred to the question of Algeria. 
I say there has been no such question 
-of hesitancy. Because, I know. when 
Shri Ferrhat Abbas was here, the hone 
Deputy Minister of External Affairs 
had occasion to preside over some 
meetings with the Prime Minister of 
the Provisional Government. We had 
definitely established contacts with 
him. The Prime Minister felt that if 
We did not rE'cognise de jure the Pro-
visioruol Government of Algeria, it 

was possible that we would be more 
helpful to the Provisional Govern-
ment of Algeria. That was the only 
reason. Shri S. A. Dange said that 
there has been a line of hesitancy. 
I do not see there has been such 
hesitancy on the part of the Prime 
Minister in any way to recognise the 
Provisional Government of Algeria. 
Now. matters have become rope and 
I believe the Prime Minister will soon 
announce recognition of the Provi-
sional Government of Algeria as the 
de facto and de jure Government of 
Alger:a. 

Now, I will go to the question of 
nuclear weapon test ban, and the 
"reak down in the negotiations for this 
particular reason. You will recall that 
it was in this House in 1957 that a 
resolution was unanimously adopted-
a resolution which called upon all the 
grea t powers, especially the powers 
which were carrying on nuclear wea-
pon test explosion to suspend without 
further delay their programme for 
testing purposes nuclear and thermo-
nucl('ar . weapons and pending agree-
mer.t on their discontinuance. abandon_ 
ment of production and stockpiling of 
such weapons. After that, in the 121n 
13th and 14th sessions of the U.N., 
India took the lead in inscribing the 
question of suspension and discontin-
uance of nuclear test explosion in the 
agenda. India's resolution and other 
resolutions along with it were almost 
unanimously adopted. It was the view 
of most of the nations that the nuclear 
and thermo-nuclear test ban talks 
should be held separately from the 
disarmament negotiations. 

You will recall that although after 
the unfortunate U2 incident. the disar-
mament negotiations whiCh were go-
ing on in Geneva broke down, the 
nuclear weapon test ban talks did not 
break. In 1960, several resolutions 
were adopted in the U.N. All these 
resolutions all along reiterated that 
thE' talks which had been going On 
between the three nuclear powers 
for the suspension ond filial 
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discontinuance of these tests should 
continue. At this stage, I want to 
point out what was the area of agree-
ment that had been reached up to that 
time between the various parties. We 
are informed that several clauses of 
the Test ban treaty had been unani-
mously agrE'ed to. There was agree-
ment that the headquarters of the or-
ganisational structure should be locat-
ed in Geneva. There was agreement 
that the obligation to stop nuclear 
weapon testing and the establishment 
of the control system must go hand in 
hand. There was agreement that the 
treaty should last indefinitely, but 
should be reviewed periodically and 
it should be open for adherence to 
other nations. There was also agr~e
ment about the nature and scoPe of 
the task as a whole. 

But, when the talks were resumed 
in March, this year, it was found th,t 
there was a large area of disagreement. 
Wha twas tha t7 There was disagree-
ment about the 'composition of the 
Control commission. The Soviet view 
was that in the Control Commission 
there should be three from the Soviet 
Union, three from the Western bloc 

. and one neutral. That is to say, they 
wanted parity. The western view was 
that there should be three from the 
we3tern bloc, two from the Soviet 
Union and two representative of neu-
trals. Subsequently, I will point out 
that this position was given up by the 
western bloc. There were other points 
of disagreement with regard to the 
question of on site inspection, with 
regard to control posts, as to how 
many posts should be on the territory 
of the Soviet Union and how many 
control posts should be on the terri-
tory of U.K., and U.S A. As I said, 
when these talks were resumed in 
March 1961, the western bloc perhaps 
realising the rigidity Of their position, 
made several concessions to the Soviet 
position. They decided to increase the 
number of inspections on the soil of 
the U.K. and U.S A. and they decided 
to decrease the number of inspections 

on the soil of the Soviet Union. At 
tile same time, they conceded parity 
on the Control Commission to the 
Soviet Union. They said, all right, 
you can have four representatives from 
Soviet Union, four representatives 
from the western side and three re-
presentatives from the neutral coun-
tries. When there talks were go-
ing On suddenly, the Soviet 
representatives countered the whole 
prop3sal by putting forth a 
new suggestion that there should be a 
three man Administrative council 
instead of a single administrator 
which had been agreed to previously 
by all the three nuclear powers. Sub-
sequently, the Soviet Union decided 
to merge the entire test ban talks with 
the disarmament negotiations. In 
this way, all these talks have been 
thrown into the boiling cauldron of 
disarmament negotiations. One never 
knows now what is going to happen 
to these talks. I am very happy that 
the Government of India have again 
decided to inscribe in the agenda the 
suspension of nuclear and thermo-nuc-
lear weapon tests in the ensuing: sessi on 
of the U.N. I am glad that the Gov-
ernment have made an appeal to all 
three powers not to resume these tests 
unilaterally. I may here say a word 
with regard to the attitude of France. 
The attitude of France has been cer-
tainly very unsatisfactory. In spite of 
the fact that not only our Prim" 
Minister, but several other countries 
made appeals to France not to 
do anything with regard to nuc-
lear weapon testing, they have already 
had three tests in complete disregard 
of world opinion And I must say 
that this was one of the reasons why 
probably the Soviet Union thought 
that was better that these talks should 
now be merged with the disarmament 
negotiations, for, after all, it is well 
known that France is a very important 
member of the NATO Powers. 

I am glad, as I said, that the Prime 
Minister has now decide that this 
topic should be taken up once more, in 
the United Nations, separately from 
the disarmament negotiations. 
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Now, I want to deal with some 01 
the questions relating to disarmament. 
You will recall that when 
the disarmament talks were going on 
in Sepetember, 1957, in London, all 
the parties were very close to an 
agreemen t. In fact, certain papers 
said at that time that they were peri-
lously close to an agreement. But sub-
sequently we do not know what hap-
pened, and the talks broke down; they 
began to abuse each other and the 
talks completely broke dov:.n. Then, 
in 1957, when the matter went up 
to the United Nations, it was decided 
that there should be a kind of disar-
mament commission established, but 
that resolution proved infructuous. In 
1958, on the initiative of the chairman 
of the Indian Delegation, a disarma-
ment commission consisting of all the 
members of the United Nations was 
formed, but it was soon realised that 
such a large body, a body composed of 
one hundred members. would not be 
able to discuss in detail such a big 
matter as disarmament. So, subse-
quently, it was thought that there 
should be a smaller disarmament 
comm'ttee. In 1959, both the blocks, 
not under the purview of the United 
Nations, but on their own separately, 
and out of goodwill decided to form 
a ten-nation committee, and the ten-
nation committee continued to function 
until the time when these talks were 
broken down On account of the un-
fortunate U -2 incident. 

Mr, Chairman: The hon. Member 
should conclude now. 

Shri Kasliwa1: I would beg of you 
to give me five minutes more, because 
you would remember that I had 
given notice of a no-day-yet-named 
motion but that motion has now been 
merged with this motion. 

In 1959, a resolution was again un-
animously adopted by all the nations 
for complete and general disarmament. 
In 1960, there was again a talk going 
on as to whether control should pre-
cede disarmament Or whether disarma-
ment should precede control. I want 
to refer to that controversy, because 

the Prime Minister when he spoke in 
the United Nations on the 3rd October, 
1960, referred to this. And may I say 
that the echoes of that speech, that 
famous speech, will reverberate in the· 
halls of the United Nations for a· 
number of years to come? He said 
about this matter of controls VeTC1ts· 

disarmament as follows: 

"There is an argument as to 
whether disarmament should pre-
cede control or whether control 
should precede disarmament. This 
is a strange argument, becaUSe it 
is perefectJy clear that disarma-
ment without controls is not a 
feasible proposition; it is even 
more clear that controls without 
disarmament have no meaning. 
The whole conception of controls 
comes in only becaUSe of disarma-
ment."._ 

He clinched the whole issue and he-
put it squarely before all the delega-
tions in the United Nations and this 
was our Own resolution which had 
subsequently been merged into a re-
solution, you will recall, of the AICC 
also, for, that was the only thing that 
could be the basis for disarmament 
negotiations. 

I hope that some time theSe negotia-
tions will succeed. The Prime Minis-
ter has been pleased to say that at 
present, instead Of disarmament there 
is greater piling up of armaments, but 
I hOPe that the Great Powers will 
really see to it that that holocaust 
which the world is fearing today will 
not come about. 

The Prime Minister has been pleas-
ed to refer to the question of Angola 
in great detail. I only want t.o sav 
this. Look at the enormous size of" 
Angola and Mozambiaue. The terri-
tories of Angola and Nozambique are 
more than twenty times thp siz~ of· 
Portugal. You will recall that I find 
occasion to remark some tim" ago that 
the size of Belgian Congo was about 
eighty times the size of Belgium. That 
is how these colonial Powers hav .. 
been functioning. I do not want t~ 
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. say a great deal about Angola but. I 
want to say only this, namely that J 
hope that this House will join with 
me in sending a word of good cheer 
and encouragemen t to the people of 
Angola to keep on fighting for their 
liberation 

Finally, there is only one small thaT 
I want to mention, and that is about 

. who is the leader of all Africans in 
that territory. I hope that the Prime 
Minister will On a suitable occasion 
find it convenient to invite Mr. Jomo 
Kenyatta to this country. 
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Shri Nath Pai (Rajapur): The House 

is debating the international situation 
with the background of the triwnph 
Of man as symbolised the stupendous 
achievement of the Russian cosmo-
nauts, but unfortunately mixed with 
angry words and threats over the 
issue of Berlin. As the Prime Minis-
ter pointed out, the debate can be 
roughly divided into two categories or 
groups-subjects or matters which in-
terest us, and matters which directly 
affect us. 

I should like to begin with matters 
which are of vital concern to us, which 
directly affect us, which have a bear-
ing on our own lives. It would, there-
fore be appropriate that I should be-
gin' with our neighbour Pakistan. 
One can fully endorse what the 
Prime Minister has said today with re-
gard to Pakistan so that there is no 
misunderstanding in the mind of 
General Ayub Khan and his colleagues 
that this is only the policy of the 
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Prime Minister. But in order to drive 
home the point that that policy is the 
policy of the whole nation, I should 
like to make a few additions. 

One had hoped, and the hopes were 
planted by the signing of boundary 
treaty with Pakistan and hopes which 
became to be nourished by the signing 
of the Indus Water Treaty which we 
entered into with So much sacrifice to 
ourselves, that there would be a gra-
dual move and progress in the direc-
tion of normalisation Of relations bet-
ween our two countries. Unfortu-
nately these hopes have been blasted 
by the Hate India Hymn which 
General Ayub had been indulging in 
for the past few months. fCsnbuld be 
of a little interest to find the reasons 
why he had chosen this particular 
moment to start this tirade against 
India. They are not far to look for. I 
can suggest three main reasons for this 
special pattern Of behaviour on the 
part of Ayub Khan, who on the as-
sumption of power protested very 
loundly his frindship for India. The 
first and foremost is what the Prime 
Minister has himself said that with 
the change in administration in the 
United States, there came a gradual 
acceptance of the policy of non-align-
ment and things began to move a bit 
further. Non-alignment came to ac-
quire a degree of respectability gra-
dually, again quoting the Prime 
Minister; on certain vital issues the 
policies of the United States came 
very near to the policies pursued by 
this country. This gaining of respec-
tability for the policy Of non-align-
ment this was a kind of challenge to 
those' who survive, whose very exis-
tence depended upon the cold war. 
General Ayub Khan is a creature and 
creation of cold war. It was but 
natural that he should try to do some-
thing to prevent this kind Of develop-
melli. This was reason No.1. 

There is another very important rea_ 
son whiCh compelled him to behave 
the way he has been behaving. He is 
a soldier and his mind reacts in a sol-

dierly manner. He regards this coun-
try as an adversary and "the difficulty 
of that adversary is my opportunity" 
comes to his mind naturally. With 
Chinese breach of faith with India. 
Ayub Khan's military mind began to 
think that with the entire northern 
border of India rendered, sensitive and 
vulnerable, why not try to ·derive ad-
venta~ by exploiting this deteriora-
tion of relations between India and 
China? This was the second reason and 
here the Chinese of course went a very 
long way in accommodating him. Very 
strange bed fellows-a communist re-
gime and from what we hear all the 
while from this side, a fascist regime. 
They became bed fellows in order to 
spite India. 

The third reason is something inter-
nal--that eternal strategem to which a 
dictator turns when his difficulties be-
gin to grow at home. Try to find out 
somebody whome you can hold res-
ponsible when everything goes wrong 
at home. This has been the strategem 
of all dictators in every country in all 
times. Slowly. the people of Pakis-
tan were getting tired with the new 
regime which had promised everything 
and given nothing. The novelty of 
the regime which made the trains run 
to schedule, which gave a face lift to 
the streets of Karachi began to wear 
out and people began to realise that 
the hanging or /logging of a few black 
marketers is not a substitute for plan-
ned development of a country. All this 
created a necessity once again of find-
ing a whipping boy and who could pIa:, 
that role better than old India~ These 
were the factors which compelled him 
to launch this campaign of hatred 
against India at this particular hour. 

Having said this and expressed our 
disappointment that he should choose 
this methOd of dealing with this coun-
try and bringing disappointment. I 
am sure to millions of hearts in this 
country as well as in Pakistan that 
the hope Of better relations had been 
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delayed, I do not say destroyed, be-
cause one refuses to believe that an 
Ayub Khan will be ruling Pakista, 
for all eternity. Ayub Khan has been 
saying very interesting things about 
OUr country and they need to be re-
futed. He has taken upon hirnsel! to 
tell us what a leader should be like. 
It is extraordinary that he should tell 
India how her leaders should behave, 
He has called Indian leadership chil-
dish, irresposible. It is very funny in-
deed and a little intriguing, Indian 
leaders, whatever differences there 
may be, we should like to make it 
de&r-are leaders by the choice of the 
people of India, free·thoice fully exer-
cised. They are in today's position by 
the loyalty, by the affection and regard 
of their people. The have reached 
their present position by the defiance 
of a mighty foreign foe, by sustained a 
fight against that foe. What can we 
say to General Ayub Khan, When he 
mocks at our leadership we would like 
to remind him that had it not been 
for the struggle led by the Indian 
leaders, General Ayub Khan would 
have been a Brigadier clicking his 
heels before some British commander. 
We cannot forget it. Such a thing 
must not normally be said against the' 
head of a State aI1(j we, Mr, Deputy 
Speaker, have been exercising the 
greatest restraint. But 'matters have 
come to a head when a spade must be 
called a spade and what We deeply 
feel when these perennial insults are 
heaped on our country must be con-
veyed to those who have been indulg-
ing in this kind of game. 

He blames us for not showing our 
faith in him and he promises that if 
we were to make a nice present of 
Kashmir he would be having no more 
quarrel-a point that has been labour-
ed by the Prime Minister himself 
this morning. Let me acknowledge 
very frankly that many of us encoun-
ter and experience difficulty in show-
ing faith in General Ayub Khan, 
Once again in the most polite terms 
possible, but none the less firm we 
would like to tell him the reasons' why 
we could not place faith in the words 

he gives. pledges to us, How can any-
body, a whole nation. take the risk of 
placing faith In the words of a man 
who in the morning swore by the holy 
Koran to uphold the COi,"" ,ution of 
Pakistan but by the time the echoes 
of his pledge had died down and be-
fore the sun had set On that solemn 
occasion used his pistol to trample 
down the same Constitution and pull-
ed down the man by whom he had 
sworn his loyalty'! We do experience 
some difficulty in placing our faith in 
such a person. 

General Ayub Khan has been talk-
ing of some imbalance in the military 
strength between our two countries 
coming. He asks us: why do you get 
worried, annoyed or excited if we try 
to rectify the little imbalance in the 
military strength? So far as that im-
balance is concerned, militarally 
speaking the scale is weighted right 
now on his side. He wants to compete 
with us. We should be very happy to 
have a healthy competition. In that 
competition lies the happiness per-
haps of a large majority of the people 
of Pakistan and India. Let there be 
a competition.. not in getting more 
arms but in getting more liberty and 
more freedom and more human dig-
nity and more planned progress for the 
people of Paki"tc'1, 'Wh:, not try to 
rectify that imbalance rather thp 
on insulting India. 

The Hindustan Times speaks of his 
~peech the day before yesterday. Dur-
Ing the Independence Day celebera-
tions it is the normal custom to eX-
change greetings with sister nations. 
We were created together, Thanks 
largely to the efforts Of the people of 
this country and of course the people 
of Pakistan, But many of them like 
Badshah Khan are in prisons in Shri 
Ayub Khan's Raj. 

He has not even let pass 
such a solemn occasion like the Inde-
pendence Day of Pakistan wit,hout 
hurling insults and abuses at our coun-
try. He had suggested a plebiscite, 
The point has been answered. I would 
like to ask one question. He wants 
plebiscite in Kashmir. "''by? What 
about giving the people of Pakistan 
an opportunity to enjoy that right and 



2471 Tnternationat SRAVANA 25, 1883 (SAKA) Situation 

chocse their own leader b~fore he 
asks somebody else to give such a 
right to somebody else; We would 
like to welcome this We are 
used to this kind of bluff, 
uluster and threats from the rulers of 
Pakistan. But there is one thing. We 
wholly endorse the statement made 
recently by the Prime Minister at a 
press conference regarding Kashmir. 
Gen. Ayub Khan and those who 
support him, willy-nilly, un-
wittingly, sometimes for their own 
selfish, narrow ends may note it. 
Kashmir may be kind of feather in 
his military cap. It is a piece of 
territory for him, but it is something 
far more vital and far more funda-
mental for us. It is the pivot round 
which turns the very conception of 
the democratic life which we planned 
for our people and for the future. 
Therefore, there cannot be any kind ,·f b'lrgaining on that. I am very 
happy to endorse it, reminding the 
House of the fact that the Praja-
S-ocia 1 ist Party was the first in 1951 
10 claim that the issue of tile acces-
SlOll of Kashmir to India has been 
.'ot~led once for all, when through 
most democratic process of the Con-
stitution Assembly of Kashmir had 
given a verdict on that issue. There 
is no going back on it. We do not 
want to be panicky and once again 
We do not want to indulge in this 
kind of rebuff and counter-bluff. 

But there is one thing: so that 
nobody is tempted into a kind of mad 
adventure in Kashmir or any other 
part of India, it is better to remind 
them that we are generally a non-
aligned nation but we have not 
abdicated our sovereign rights to 
defend this coun try by procurini 
arms and armaments from wherever 
we choose, depending upon our 
ability to pay of course, since we do 
not beg for them and depending upon 
the suitability of the supplier;-the 
time delivery and such factors only 
will count. This needs . to be said 
when we tell Gen. Ayub Khan our 
intention. We should not leave any 
doubt here. 

There is only one thing in conclud-
ing this chapter, and it is this: very 
often, We find this kind of language, 
this firm kind of tone, being reflected 
these days in the speeches Of the 
Prime Minister and some of the 
spokesmen Of the Government or their 
representatives from the Ministry. 
The leadership of Pakistan should 
understand that kind of finnness. 
There should not be any doubt in 
their mind as to what we mean. I 
hope I would not like to end this by 
just this kind of note, but rather :in 
the hOPe that Gen. Ayub Khan. with 
the common sense of the soldier, 
again, will try to draw the necessary 
inferences, abandoning this mad path 
of try:ing to browbeat India and try 
to realise that the ultimate good of 
the two peOlPles lies in offering the 
hand of co-operation. H he goes one 
step in that direction, of co-operation, 
I am sure this country is ready to 
go two steps. 

Shall I nOW turn to another ques-
tion, a very small, a worn-out ques-
tion, as the Prime Minister says. He 
expressed his displeasure by say:ing 
that the same arguments are brought 
in and the same issues are raised. 
What can we do if he does not pro-
vide us with a solution? We do not 
like to bring the same issues if he is 
prepared to bring a solution and 
remove the causes of these issues 
being brought before the House. 
want to tum to Goa. It is time that 
something is done to lift the issue of 
Goa out of the sickening, ritualism 
of referring to it in platitudinous and 
ceremonial terms on occasions like 
the Independence Day and the Re-
public Day. I know the areument 
from the Prime Minister. We heard it 
this morning and we heard it the day 
before yesterday; "though We might 
not have solved the problem of Goa, 
we have earned international 
prestige." Pardon my saying so. It 
is an extraordinary yardstick; it is 
an extraordinary criterion to measure 
the success of a country's foreign 
policy by the prestige it wins abroad. 
He has talked of patience. For 1. 
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long years we have been patient with 
Portugal; if it has earned us prestige, 
then, by the same logic, one can say 
that. if we wait. for 28 long years, the 
prestige of India will be doubled 
because by waiting for 14 years we 
have WOn a degree of prestige! There 
is a proverb, may I say so, in all 
humility, to the effect that patience 
is good, tolerance is good, refusal to 
use arms is good, but our forefathers 
who thought of all these problems 
also have put this in a maxim: 

if ~:F!;f ;lofT if f.rclt >..fllm ~, 
"~f(j' fif'!l' ~T1ff 'fffl q'fmh:'f~'lT I 

And there is a corollary to it: 

ll;aT<lT'l: l1;l\' '! tfT~!f ~,flft, 
~~~·l\'roif,!if: ~ I 

There is a time for forgiving; and 
there is a time for showing your 
anger; and those who can never get 
angry, come what may, who will go 
on pleading for patience,-that is not 
patience; that is acquiscence; that is 
pass;vity; that is an acceptance of 
defeat. There is a time for proper 
wrath, anger and expression of that. 
Why should we be fighting shy of it? 
The Prime Minister has told us that 
we remain committed to resisting 
aggression. But may I ask him: what 
is Portugal's occupation of Goa; if 
not aggression ab initio? It has been 
a continued aggression. It is a case 
of unredeemed aggression and if we 
acce<,pt that we are pledged to resist 
aggression, why not exercise our 
sovereign right to resist aggression in 
Goa? Apart from the prestige going 
higher and generally we have noted 
this-please excuse me-and we fail 
to see this: the prestige may be going 
higher day by day. We may see that 
a time might come when the prestige 
of India may be taller than the Hima-
layas and in that process India may 
be much smaller than it is. So, this 
thought of our prestige going higher 

has to be abandoned. But then they 
accuse us that We want war. We do 
not want war, we want to remain 
peaceful. There is no question of war 
involved. 

He raised the bogey-I am sorry 
to use the word-the bogey of NATO 
is not going to raise a smalJ finger if 
India does what is expected of her, 
that is, to defend her territory, her 
own soil and her sovereignty. We 
saw little Dahomey having the courage 
to do it. What happened? Little 
Dahomey liquidated the Portuguese 
post on her coast. Not a single finger 
was raised by anybody and not an eye-
l;d was beaten by anybody in Europe. 
There may be some murders; there 
may be some protests; but since we 
are right why should we be afraid? 
Yes, Sir. We will make bold to say,-
knowing fully well that the charge of 
being adventurists will be levelled 
against us, knowing fuly well that the 
unfair, unwarrantable, unfounded 
charge of war-mongering will be 
brought against us, nonethele§, we 
should face these charges and defend 
our own interest rather than being 
worried about the charges ·md forgo 
our vital interests. India will have to 
make up its mind rather than to 
make the ceremonial references to Goa 
assuring the people Of Goa that our 
revolution is not complete so long as 
they are not a part of India. Have 
We not waited all this time and at 
what cost? If We use the legitimate 
means which are ours to use, I do not 
think anybody is going to bother a we 
bit. 

Let me remind the House and the 
Prime Minister that there is a press 
called the Beaverbrook Press in Great 
Britain. Even when we took the step 
of police action in Hyderabad, the 
students in U. K. assembled and wel-
comed that step, but the evening edi-
tion of the Beaverbrook Press came 
out saying "Nehru invades Hydera-
bad." But did it make a difference to 
the reality? Nobody raised a finger. 
WeIl, Pakistan might have been screa-
ming and howling about it, but nobody 
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would care jf we did right thing in 
Goa. There is the repetition of the 
tragedy we heard in the morning. 
Therefore, I welcome that part of the 
statement which he made when he 
spok.e on the Adjournment Motion this 
morning. I only hope that that is 
the considered policy: "If necessary 
we m~y. vary our policy." I only 
plead that the time has come to vary 
that policy. 

I wish now to come to another thing 
nearer home. The Prime Minister 
talked about Laos. To use a ve,'y 
favouri te phrase of his, "broadly 
spealdng," we support the way the 
Government of India has been 
approaching the Laos problem. But 
Laos must not be viewed in isola-
tion, but as a development in South-
East !>...sia. It was the Prime Minister 
who had conceived a future for South-
East Asia, and he had used the words, 
"an area of peace." Of late, other 
problems perhaps have been engaging 
his mind and he is forgetting that this 
area, which was to help the world 
by remaining an area Of peace, has 
become a hotbed of international 
intrigues. Laos is only an evidence 
of it. China is there; The Soviet 
Union is there; the USSR and in a 
small way the United Kingdom are 
all there, and where is the voice of 
peace? Where is the voice of Panch-
sheel? Where is the voice of non-
alignment? It is a sad fact that 
we are being gradually edged 
ou~, pushed out, of the area. 
The inltiative which provided the 
leadership is absent. This, I know 
the Prime Minister does not 
find perhaps very palatable. But it has 
gOt to be said. A vacuum is develop-
ing in the whole region of South-
East Asia and this with due respect 
to the emissaries who are doing some 
difficult job there. The question has 
to be raised, and I tried to raise it 
during the debate on the Demands of 
his Ministry, whether the: Prime 
Minister is giving that attention which 
South-East Asia deserves. Do we try 
to send our ablest men, our new 
cadres, who are fired with a vision 
and a missionary zeal? This is a thing 
which is very vital to India. The 

Chinese, it must be said to their crc-
dit, are realising this; their ablest men 
are com:ng and their embassie3 are 
staffed with their idealists. How big 
are their embassies and what magni-
ficent dividend, ar~ :~ey bringing for 
China? Gradually, there is a growing 
disillusionment about India. One 
does not like to say because it i~ so 
hurtful, because it is not the defeat 
of his policy. The policy is O. K., but 
there is its implementation. Today 
there is no initiative. It is a national 
105s that is happening. Gradually we 
are witnl".3sing the 3pectacle of these 
nat10ns slowly slipping inlo the orbit 
of Chinese influence, gradually coming 
within Chinese periphery. China, 
with the du'al policy of aid, trade and 
friends!lip and non-aggression treaty 
IS slowly dnwiag these nations, 
because Of the lack of activity and 
initiative on the part of India. into 
the vortex of her Own influence. What 
do these treaties with Nepal, with 
Burma and with the other countries 
signify? We are being pushed out and 
gradually isolated. The reason i5 this, 
that this area does not receive that 
top priority in the thinking of the 
External Affairs Ministry which it 
should, and We are not trying to do 
all that we can do to private leader-
ship. / 

There is another thing that needs to 
be considered. It is the problem of 
the Indians in other countries. I 
know the Prime Minister has made 
speeches, to which no exception can 
be taken, with regard to the problems 
of Indians in these areas. When he 
went as a messenger of goodwill from 
this country he told the Indians there 
that ,hey should choose either to 
remain as Indians or to accept the 
citizenship· of those nations where they 
happened to be. What has happened? 
Not many acted. The embassies did 
not act. Tomorow, in fiVe to ten 
years, we will be having a problem 
landed on our lap. something similar 
to the problem with which We arc 
confronted· in Ceylon and which has 
been there plaguing our relations with 
thai friendly neighbour. We have got 
to see that our, embassies there mak" 
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it abundantly clear to the Indians 
there and a time limit must be speci-
fied during which they choose to 
accept either the citizenship of this 
countrv Or the citizenship of the coun-
try in 'which they are living. It is not 
worthwhile spoiling the relations with 
Burma and with other countries. This 
will come in Airica too in a big way. 
Soon. Sir, in Tanganyka it will come, 
in Lg~'1da it will come, in Kenya it 
will come. Are we going to spoil our 
relations with these newly liberated 
countrie3 beolT c of a few Indians 
there? I want that the legitimate 
interests Of these Indians should be 
defended, but they mus.t not be allow-
ed to havp the best of both worlds-
they are Indians when it suits them 
and they want to be Kenyans or 
Burmans when it suits them. No, this 
must be discouraged. All these nations 
are going to judge our claim 
to be there their friends not 
by our protest against some 
foreign imperialism but the way 
in which we deal with the question of 
Indians in their country. It is very 
easy for US to strike a note of friend-
ship when it means condemning 
France, codemning Belgium or conde-
mning Britain. But the Kenyans of 
today want to know what the Prime 
Minister of India wants to tell to his 
own countrymen who are not always 
appearing as their b~st friends in the 
country. I do not want to say harsh 
things about my OWn compatriots, 
but we must look to the wider interest 
of the country as a whole and try 
to strike the proper note. 

The Prime Minister was correct jn 
trying to correct Our record of help 
to Nepal. We are glad that record of 
help continues. We would like, Sir, 
that that help is increased during the 
Third Five Year Plan, and We keep 
on co-operating with Nepal in every 
possible way. There is one thing, 
however, which we cannot forget. 
How can this help bear the greatest 
kind of fruit for the people of Nepal 
unless the proper conditions are creat-
ed in Nepal, unless there is demo-. 
cracy, unless the chosen represen-
tatives, the trusted leaders of 

the people are there to use 
this help? One wonders what will be 
happening to the help, whether it will 
be meeting the same fate which falls 
to the help which some countries are 
receiving, whether that help is not 
going down the drains. We do not 
want that to hap.pen to our help. We 
want to see a prosperous and strong 
Nepal standing as the guardian on 
our border. For that reason we deeply 
feel, and I think this again is a natio-
nal sentiment and not a party 
feeling, that there is in Nepal the 
restoration of a form of Government 
which is a reflection of the will and 
the wishes of the people of Nepal. 

Mr. Deputy-Speaker, I should brie-
fly like to turn my attention to One 
or two problems in conclusion. The 
Prime Minister has made, I think, a 
very correct analysis of the situation 
in Berlin. Berlin cannot be viewed 
in isolation or in a vacuum. Berlin's 
ultimate solution lies in an effort, in 
a dedicated and sincere effort in pro-
viding a solution to the problem of 
Central Europe and of Germany as a 
whole. 

The Prime Minister said two 
things. I think he wanted to say one 
thing more but he left it unsaid. One 
thing he said was about the rights of 
the people of Berlin. The second 
thing, of course, was the right at the 
people of Berlin to be a part of 
Western Germany. There is nothing 
wrong in it. There are two Pakistans 
separated by the territory of India; 
but they are one nation. There is the 
question of UAR, consisting of Syria 
and Egypt, far removed by sO much 
of territory; still it is one nation. So, 
the fact that Western Berlin :is 
separated from Western Germany 
does not mean that the right of self-
determination of the people of West-
ern Berlin should be denied. This 
was the second aspect. Perhaps he 
wanted to say it when he referred to 
the rights of exit and entry, but left 
unsaid. But what is the solution? 

Berlin is a hornet's nest and it is 
a very d,mgerous thing to try to kick 
it. We do not know what problems 
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will come out of it. But one thing 
perhaps is possible. A suggestion 
was earlier made by the Foreign 
Minister of Poland, Mr. Rapad,;i and 
that plan came to be supported by a 
large body of thinking opmlOn in 
Europe. Both sides will have to show 
courage. We are not trying to give 
any advice to anybody, as he rightly 
said, but We are expressing our 
views on a matter which is of vital 
concern, though not today directly, 
today indirectly, but tomorrow 
definitely directly to alI of us. Have 
we tried to encourage this thinking 
that demilitarised, neutralist, inde-
pend~t, united Germany oll'ers the 
best solution? 

This will have to be, again as part 
of the solution for the whOle of 
Germany, for the whole of Central 
Europe and far Europe. One can 
appreciate the fears entertained by 
the Poles and Czechs who 
have suffered. But it is 
equally essential to remember that the 
West Berliners have got a right of 
self-determination and that cannot be 
bartered away because of some hatch 
patch agreement. In this spirit only a 
solution is possible to the Berlin pro-
blem. 

r would like to draw the Prime 
Minister's attention to the question of 
Algeria. The statement which he 
made today with regard to the ques-
tion at Algeria is very largely satis-
factory. None the less, one was a 
little hurt and unhappy at the way 
the Indian Delegation reacted to this 
question when it was raised at the 
Cairo Conference. And I think that 
they had very goOd reasons for it, 
they had powerful reasons, and the 
motive of the Government of India 
was to help facilitate the agreement 
between France and Algeria. We 
were much misunderstood there. Of 
course, with the question of TunlJIa 
now coming, there will be better ap-
praisal. The Prime Minister has stat-
ed that there is de facto recognition 
of Algeria. Here may I point out that 
the Avian talks failed not becaUSe of 
'the obstinacy of Ferhat Abbas and his 

colleagues, but principally because of 
the peculiar attitude France took to the 
whole issue of military base on 
Algerian leaders and, secondly, because 
of the peculiar claims of France on 
Algeria, an issue on which we share 
the views af the Algerian 
Sahara and its economic development? 
Here again, on both these issues, the 
Algerian nationalists were shOWing a 
spirit of accommodation and realism 
and it was France which wanted to 
sit very tight because of her superior 
military force. In the light of that, and 
in the light of that revolting spectacle 
of brute force by France in Bizerta, 
wiII not Government, will not the 
Prime Minister, think that it is better, 
it is more desirable that befOl"e he 
proceeds to Belgrade for the Summit 
Conference we confirm de jure recog-
nition on the Algerian Government? 
This will be a very fitting thing, this 
will boost up the morale of Algeria 
and this may perhaps persuade 
France to come to term with them 
sooner than she is likely to do other-
wise. 

With these words, I should like to 
conclude by adding one or two things, 
particularly because there are many 
things in his statement which we 
would like to suppon!;. I know the 
amendment that will be movl"d from 
the Congress benches that "having 
taken into account the international 
situation, this House endorses the 
policy of the Government of India in 
regard to it". We should like to join 
it. But we would like the Govern-
ment to bear in mind these 
pertinent weaknesses, these soft 
spots in that policy with re-
gard to the neglect of our 
neighbours, with the regard to the 
necessity of taking once again the ini-
tiative of fostering freindship actively, 
not taking it for granted, that they 
will remain our friends because this 
is the land of Buddha, they wiII look 
to our friendship because we have 
Nehru to lead us, but making them 
think that we really think in terms of. 
identity of interests because in their 
prosperity lies OUr prosperity. 

With regard to the larger issue which 
I could not deal with, since the time 
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IS over I do not want to go into it, But 
there is the plea about Goa of a more 
firm alld more definite policy. With 
these reservations and qualifications 
We would like to extend our support 
to his foreign policy. 

Mr. Deputy-Speaker: Shri Achar. 
Now onwards hon. Members should 
finish their remarks ordinarily within 
tpn TQjnlltp~ ('Ir fift~(>.n f!".~,,!,~tp.s 2.t t!l'2 
most 

Shri Achar (Mangalore): Mr. 
Deputy-Speaker, Sir I would like to 
support the amendm~t moved by Shri 
Venketrao Sriniwasrao Naldurgkar 
which says: 

"This House, having considered 
present international situation and 
the policy of the Government of 
India in relation thereto, approves 
the policy of the Government of 
India." 

The previous speaker referred to this 
aspect of the question before he clos-
ed and I would like to say at the very 
outset that I fully support this amend-
ment. 

The previous speaker, Shri Nath 
Pai, comes from a place very near 
Goa, namely, Belgaum. I also hap-
pen to come from a place very near 
Belgaum and at the outset I would 
like to say a few words about that 
question before I touch upon some of 
the other points. 

We do feel very much, specially 
people who are round about Goa, that 
Goa should merge in India. We hear a 
good number of stories, some of them 
true and probably some of them un-
true, but the simple fact cannot be 
denied that the national movement 
there is being suppressed with an iron 
hand. Very recently we heard of the 
torture of a nationalist leader in Goa. 
Shrimati Violet Alva, OUr hon. Deputy 
Minister, who was nearabout there, 
made an appeal that the present policy 
probably has to be reviewed to some 
extent. 

Only the other day this topic carne 
uP. We may not agree with all that 

Shri Nath Pai has said, but one thing 
is certain that something has definite Iv 
to be done. It has to be considered 
whether We can actually have military 
action or like the police action agaimt 
Hyderabad, as Shri Nath Pai put H. 
and whether that will come against 
our general policy of peace and of 
settlement of questions by negotiation. 
Of course, so far as that is concerned, 
we cannot go against the general 
policy, but we have to look at this 
problem from the point of view of 
achieving this merger. If nothin', 
else, some of us feel that there must 
be greater political pressure on the 
powers that be to see that this sma l] 
enclave of hardly 4 to 5 lakhs of 
people merges in our country. I would 
only appeal to the hon. Prime Minister 
that this question has to be viewed 
kom a different point of view pro-
bably. He himself conceded in his 
opening remarks that the problem na~ 
probably to be reviewed. Some step, 
shoulll be taken to see that this ques-
tion is solved. 

This discussion is taking place at a. 
time when a critical situation has 
arisen in Germany, namely the pro-
blem of Berlin. The Communist 
Leader in the earlier part of the day 
referred to this problem and said that 
Berlin was captured by Russia and not 
either by Great Britain or by America 
or France. He seemed to think as if it 
were that it absolutely belongs to the 
U.S.S.R. and they could settle the pro-
blem as they want. We have to re-
member one most important aspect of 
the question. The Second World war 
was fought by all the Allies including 
Russia also with all their resources and 
Germany was defeated. No doubt, 
Germany was the causQ of two great 
wars and it is necessary that all the 
powers should solve the problem in 
a way that we should not have ano-
ther world war. From that point of 
view the German problem has to be 
solved. The Russians cannot think 
that they alone captured Berlin. It is 
with the resources of all the count,,!cs 
and of all the Allies, America, Great 
Britain, France and Russia that they 
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defeated Germany. It would not be 
proper to say that Russia can settle 
one-sidedly the problem as it likes. 

The hon. Member who spoke before 
me posed a question whether this pro-
blem has to be solved by unification 
of the country and by neutralising 
Germany. Probably, that may be one 
of the best methods of solving the pt"o-
blellL But, the most vital question is 
that though 15 years ago, they went 
to war and defeated Germany, and 
won the war, they are not united on 
the question how this problem has to 
be solved. 

One point I would like to mention 
in this connection. We find from the 
paper reports--to some extent it 
may be exaggerated-ever since 1949 
or so, people from East Germany are 
migrating into West Germany. Not 
le.s than 4 million East Germans have 
come into West Germany. What is 
the cause of it? Even now, we are 
told, something like a thousand people 
are migrating into West Germany 
every day. When we look at this 
aspect of this question, the claim of 
Russia that they have done so well 
by East Germany cannot be accepted. 
It their Government is so good for the 
people, how is it that these people in 
East Germany are migrating in large 
numbers into West Germany? We are 
told that even recently people are 
coming. We know in India how a 
large number of refugees have come 
from East Pakistan or from 
West Pakistan into India. We 
can very well imagine what exactly 
ihe condition of the Germans is. It is 
ra ther a preposterous claim for any 
one country to claim that this question 
can be unilaterally settled. No doubt, 
it is a very difficult problem. But, it 
cannot be so easily solved. Recentiy, 
We had threats. When the Italian 
Prime Minister went to Russia, it was 
st~tc~ in the papers that Mr. 
Khruschev said, a few bombs are 
sufficient to wipe out Italy or Britain 
or France. These are the threats that 
are delivered. Added to that, the 
Berlin question has been raised noVl, 

whe!l the U.S.S.R. hL:l5 attaiiled a v~ry 
high degree of success in its space con-
quest. With all these threats behind 
and with the world problems being i:1 
a very critical situation, at this Junc-
ture, we find that we in India also 
are faced with a ra ther very serious 
problem. No doubt, so far as America 
is concerned, it is a global policy; li1 

its fight against communism, it is giv-
ing military aid to Pakistan. But what 
is the consequence of it? If we look 
at this question from a historical poi,,! 
of view, even from the earlier times, 
we shall feel, and any Indian national 
will feel that it is a great disadvantage 
to us, almost a danger to us. We can-
not forget the Muslim rule in tt. is 
country for a considerable nwnber of 
years. We cannot forget the earlier 
history, and we cannot forget the jll-
feeling and the quarrels almost PH-
petually going on between the t\,·o 
countries. Our Prime Minister hi",-
self was pleased to say that it i~ al-
most hatred of this country, and it is 
not the question of the Kashmir p·o-
blem even. When that is the situation, 
it America gives the latest anns to 
Pakistan, how are we to understand it' 
It is said that those arms cannot be 
used aganst India, because America 
has made it a condition; in fact, even 
Mr. Chester Bowie,; said the other day 
that if there was aggression America 
would corne to the help of India. But 
if we look at the earlier events and 
see how these arms have been utilised 
by the Powers to whom America has 
given this military aid we feel that it 
is rather very illusory. 

Let us take the case of Africa it-
self. All the NATO Powers haVE: 
used this; for example, France has uti-
lised this in Algeria. In Angloa Portu-
gal has uSed this. Pakistan a Iso has 
utilised, it not only against the 
tribes but against Afghani,tan. 
This is the situation so far as 
the,;e arms are concerned. So, we 
have to consider this aspect of the 
question. Of course. the Prime Min-
uter also has touched this subject, 
and he has said that so far as we are 
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concerned, we have to consider this 
question. 

I may submit with all respect that 
this important problem is agitating 
the minds of the people all over India. 
We may be growing economically, 
our Pl~~s may succeed. and all that 
may be true, but if military strength 
also does not go along with that hand 
in hand, I do not know whether we 
shall be able to preserve our indepen-
dence .. 

No doubt, very recently, very 
superior planes have been manufactur-
ed in Bangalore, as, for instance, the 
supersonic planes. But we are told 
that F-I04 planes have been supplied 
to Pakistan, and as we can make out, 
as it is, it is very doubtful whether 
We could <vme up to that level. I am 
sure, however, that Government are 
taking all necessary steps for this 
purpose. All the same, it is doubtful 
whether our Army is equipped with 
arms equal to those which have 
recently been supplied to Pakistan by 
the United States. Since this is one 
of the most important questions, we 
have to consider th;s question, and I 
am sure that GOvernment would have 
considere!l. this matter very deeply 
and they would have taken the neces-
sary steps to see that we also have got 
equal, if not superior, arms, to meet 
any contingency that may arise. 

Shri Naldurgkar (Osmanabad): 
have already moved an amendment 
approvmg the policy of the Govern-
ment as far as our foreign relations 
are concerned. 

The Berlin crisis will perhaps ter-
minate in some undesirable results. 
The whole world sitUation no dou.bt 
has become explosive and we hope 
that at the present juncture, our GOv-
ernment's policy will again emerge as 
one of the most successful policies 
"ver adopted by a natiOn in the world. 
I!1 th~! f't)l1tpVt., 011'1" Primp. Minister's 
participation at the Belgrade Confer-
ence will be viewed by all the world 
with more interest and we hope that 

he will play a role for the mainten-
ance of peace and tranquillity in the 
whole world. 

Various questions have been raised 
by hon. Members. From the beginning, 
our policy has been that we are 
desirous of the independence of other 
countries under colonial domination. 
We are for the independence of all 
nations in the world. That bemg so, 
Y;hcrC"'.~cr atrocities have been perpe-
trated by some colonial Powers on the 
people of those colonial territories, we 
have condemned them. Hence we also 
condemn the atrocities that are being 
committed by the Portuguese Gov-
ernment in Angola. 

As far as the Algerian question is 
concerned, as I have already stated, 
our policy is to favour the indepen-
dence of other nations. 

Now I want to deal with he policy 
of our Government as far as our 
neighbours are concerned. Recently, 
Field Marshal Ayub Khan, President 
of Pakistan, delivered certain speeches. 
The tone of those speeches was rather 
threatening. But we want to inform 
Mr. Ayub Khan that we are not 
frightened by his threats but we defy 
them. No doubt, the United States of 
America has rendered military ~p 
to Pakistan. Recently, Mr. BOWles has 
also stated in America that if there 
is aggression by Pakistan against 
India, the United States woulil cOme to 
the help of India. That is true. Again, 
it is stated that the military help 
given to Pakistan will not be utilised 
for aggression against India. That is 
also true. That may be according to 
the agreement between Pakistan and 
America. But what is the guarantee 
thereof'! If those military equipments 
and military aid are abruptly used 
ag~nst India by Pakistan, what 
guarantee can be given by the United 
States to India that they will not be 
used in that way? What restrictions 
have been placed upon the·· use of those 
weapons? Therefore, we want to 
know unequivocally from the United 
States as to who controls those wea-
pons. If those military weapons are 



International SRAVANA 25, 1883 (SAKAl Situation 

under the contrOl of the United States, 
then we can feel assured by the state-
ments of Mr. Bowels here and abroad 
also. But as long as there is no such 
control, considering the nature of 
Pakistan and the policy she has been 
adopting towards India ever since the 
formation of Pakistan, there i. a 
danger and fear that those military 
weapons supplied by America to 
Pakistan will be used against India. 
Therefore, I am of opinion that our 
policy towards Pakistan should 'be 
firm and specific. 

16 Ms. 

Till now we have been adhering to 
certain principles. We have solved 
the canal waters dispute with Pakistan. 
We have also solved our border prob-
lem with Pakistan. Our attitude in 
these matters has perhaps led Pakistan 
to believe that we follow a policy of 
appeasemen t, and therefore dispute 
after dispute is being created. As our 
Prime Minister has said, even leaving 
aside the question of Kashmir, there 
will be no end to the disputes with 
Pakistan. If they have that mentality, 
there will be no end to the creation 
of diSputes. Sa. it is my submission 
that our policy towards Pakistan 
should be firm and specific. 

Recently, F-I04 planes have been 
supplied with missiles. and they are 
capable of flying at 1500 miles per 
hour. We have therefore to consider 
in what way we can equip our air 
force with such planes. 

Ther~ must be a strong policy 
towards China also. China has already 
occupied oUr border areas, and her 
attitude seems to be adamant. Though 
our pOlicy is one of peace and we 
want to solve alI our problems peace-
fully, though we do not want to com-
mit aggression on anyone and have 
no territorial ambitions, still our policy 
should be such as to indicate clearly 
to China that to commit further aggres_ 
SIon against India is to involve her:" 
s@lf in danger. 

Mr. Deputy-Speaker: Is he speaking 
for the approval of the policy or 
against it? 

Shri Naldurgkar: In spite "f the 
above suggestions, I am of the firm 
opinion that the policy adopted by our 
Government so far has been the right 
policy both in regard to these two 
neighbours and the international situ-
ation. I commend my amendment for 
the adoption of the House. 

Mr. 1)eputy-Speaker: 
shwar Prasad. But the 
minutes. 

Shri Braic-
time is ten 

Shri Brajeshwar Prasad (Goya): I 
would like to speak for 20 minutes 
today. I speak only on this subject. 
Further, I am not well today. 

Mr. Deputy-Speaker: That is all 
right. but I would be accused of dis-
crimination. 

Shri Brajeshwar Parasad: Further, 
understand that the debate will con-
tinue till 5:30 p.m. today, for half an 
hour more. 

Shri Saganatha Rao (Koraput): He 
may be given 15 minutes. 

Mr. Deputy-Speaker: That half an 
hour was not added for the hon. Mem-
ber's sake. 

Shri Brajeshwar Prasad: I may be 
given at least 5 minutes more. 

Mr. Deputy-Speaker: All right, 15 
minutes. 

Shri Brajeshwar Prasad: May 
speak sitting? I am not well. 

Mr. Deputy-Speaker: He might sit 
and speak. 

Shri Brajeshwar Prasad: Mr. 
Deputy-Speaker, Sir, we should pur-
chase supersonic planes equiped with 
guided missiles from the Soviet Union 
and recognise the provisional Gove-
ernment of Algeria. 
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The freedom and territorial integrity 

of Laos can be prottctcd if it is de-
militarised which means the handing 
over of the defence portfolio to the 
UNO. The conflict between Russia and 
China in Laos cannot be resolved by 
a mere declaration of neutrality. The 
non-aligned nabons will become a 
third force if they hand over their 
defence protfolios to the UNO. They 
will become much stronger than Russia 
and America if they do so. They cannot 
become a third force except by band-
ing over the defence protfolio to the 
UNO, because then the non-aligned 
States cannot play any effective part 
On the stage of international politics 
for the whole world has becQme a no-
man's land between Russia and Ame-
rica. The Government of India should 
recognise the East German Govern-
ment, establish diplomatic relation-
ship with her and attend the confer-
encc on Germany that is likely to be 
convened by the Soviet Prime 
Minister before the year comes 
to a close. Germany can be reunified 
on a democratic basis if the UNO i. 
transformed into a world State. 'l'he 
mere withdrawal of foreign troop!! 
·from East Germany, West Germany. 
Czechoslovakia and Poland i8 no1 
enough. The rem.ilitarisation of West 
Germany bars the way to German 
reunification. But West G'II"lIlany can-
not be demilitarised unless Russia, 
West Europe, America and China 
resort to disarmament. Universal dis-
armament has become the condition 
precedent to German unification. The 
fate of Germany has become inter-
twined with the cause of world peace. 
Germany can be reunited on western 
terms if Russia withdraws from East-
ern Europe as a result of either war 
and defeat or internal upheavel. But 
this condition is not likely to be ful-
filled. America may withdraw from 
the old world but Russia cannot for it 
has become the largest. the strongest 
and the greatest power in the old 
world. It is as difficult for America 
to oust Russ;a from Eastern Germany 
as it is for Russia to oust the USA 
from Latin Arnprira. rrPrmanv ('an 

be reunited on Russian terms if the 
USA withdraws from the old world as 
a result of either war and defeat or 
internal upheave!. But at the present 
moment. there are no slgnS of any 
impending American withdrawal. The 
States of Western Europe do not feel 
confident that they will be able to 
hold their own if Germany is ·reunited 
even on their own terms. My own 
feeling is that Germany even if it is 
reunited On western terms will join 
hands with the Soviet Union. The 
pull of Russia over Germany has 
become stronger than that of Western 
Europe which, however much prospe-
rous it may be economically as a 
result of American aid, has become 
politlcally obsolete. Prussia wiJI 
dominate over the whole of Germany 
if it is reunited and the Prussians will 
collaborate with the Russians and not 
with the westerners with whom they 
have got no spiritual kinship. Prus-
sianism means totalitarianism and not 
democracy. It is in the interest of 
both peace and democracy that the 
Government of West Germany should 
take the initiative by publicly statin, 
in the most authoritative manner pos-
sible that they do not st~ for Ger-
man reunification and that they would 
like to enter ·into a federal union with 
the countries of Western :Europe. 
Western Europe can save itself from 
the ordeal of war and the t,entacles of 
hegemony either by the establishment 
of a United States of Western Europe 

. or by handing over the defence port-
folio 111> the United Nations Organisa-
tion. 

Neither the one nor the other seem 
to be possible now because ignorance. 
fear and jealousy stand as insuperable 
obstacles in the way. The third alter-
native is the liberation of the western 
Europe by Russia. The destiny of the 
heartland and the rln¥and is inter-
twined. I am not in favour of German 
unification on western terms because 
the aim of the western powers is to 
drive out Russia from Eastern Eur~. 
Russian preoccupation with European 
problems provides breathing space to 
us. I am not in favour of German 
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.unification on western terms becawe 
a re-united Germany may again 
become a menace to world peace. 

Mr. Deputy-Speaker: It the han. 
Kember could speak so loudly, why 
should he have asked for permission 
to sit and speak? 

Shri Brajeshwar Prasad: I do not 
know how I am speaking. The Ger-
mans are responsible for the outbreak 
m two world wars. 

Shri Jawaharlal Nehru: Let the hon. 
Member speak in a low voice. 

Shri Brajeshwar Prasad: I am not 
-well. I do not know; I am feeling 
nervous. The third world war may 
break out if the Germans are united 
again. Twice within a century the 
German troops have entered Paris. 
'There is hardly a country in Europe 
-which has not suffered under German 
baDds. It is in the interest of 
humanity to keep Germany dismem-
bered if it cannot be united on Russian 
terms or if Europe cannot be dis-
armed Or if West Germany cannot be 
integpated aloog with the countries 
·of Western Europe into one political 
unit. In reality, neither West Ger-
many nOr the N.A.T.O. constitute a 
threat to Russia. The whole world 
'has become a no-man's land between 
Russia and America. If a re-
united Germany becomes a nuclear 
power it may become a threat to 
Russia. But Russia cannot be driven 
out from East Germany by any com-
bination of western powers at the pre-
sent moment. In future, China more 
than any other State may become a 
1hreat to Rllssia. All nation States 
-will become a threat to one another 
if they all become thermo-nuclear 
powers which they are bound to be-
come if the bipolar world is not im-
mediately transformed into one world. 

Assuming for the sake of argument 
'that west Germany is a threat to 
'Russia, this threat is in no way remov-
~ by any of the measures proposed 
10 be taken by Russia. By concluding 
a separate peace treaty with East 
'Germany the military power of West 
<Germany is not weakened at all. 
af8(Ai)LSD-9. 

The western powers are not going to 
attack Russia from West Berlin which 
constitutes the weakest link in the 
chain of western defence system. Nor 
the military strength of the western 
powers will be weakend if the East 
German Government denies to the 
westerners the right of ingress to 
and egress from West Berlin. 

We must support Russia because 
without her support We cannot ful1il 
the main aim of Our foreign policy 
which is to drive out America from 
the old world. (InteTT1Lption). The 
meaning of Our policy of non-align-
ment is that America can be driven 
OUt from the old world without re-
sorting to war-a point of view with 
which the Russians now agree to. 
There will be no America in the Afro-
Eurasian land mass if the goal of dis-
armament is reached. We are op-
posed to alI military alliances spon-
sored by either Russia or America. 
But in reality we are opposed to the 
SEATO and the CENTO which dir-
ectly threaten us. We are opposed to the 
NATO because the SEATO and the 
CENTO are its offshoots. The Warsaw 
pact does not affect us in anyway 
whatsoever. There are American 
bases in the Afro-Asian land mass. 
There are no Russian bases in Africa 
and Asia. If the aim of OUr foreign 
policy would not have been to expel 
America from the old world we would 
not have opposed the NATO, the 
CENTO, the SEATO and the Ameri-
can bases. 

In the thermo-nuclear age, the ex-
pulsion of America from the old 
world has become a historical neces-
sity because the U.S.A is the only 
obstacle in the way of the integra-
tion of the old world into one poli-
tical unit which is the condition pre-
cedent to the establishment of a world 
State. 

If we suppo:rt Russia on the ques-
tion of Berlin, Russia will support 
u~ on the question of Kashmir. If 
Pakistan attacks India, Russia should 
attack Pakistan. Pakistan can never 
attack India if Russia threatens to 
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sttack Pakistan. America can never 
attack Russia if all the non-aligned 
nations rally round Russia on the 
question of West Berlin. 

-If Russia is weakened we will suffer 
and not the Americans. The days of 
Chang!!z Khan, Timur, Nadir Shah and 
Ahmad Shah Abdali may come back 
once again. The whole region from 
the Urals to the Pacific Ocean and 
from the Artic Ocean to the Himalayas 
is inhabited by tribal people. The 
same type of people live in the ad-
joining regions under Chinese control. 
For the first time in history the Rus-
si!.ns and the Chinese have suceeded 
ir bringing these people under their 
control. 

Thanks to Russia and China that we 
enjoy the benefits of peace. It is not 
in our interest to weaken Russia and 
China. On all issues of conflict be-
tween Russia and America we must 
support the former if we do not want 
the return of the days of Chengez 
Khan, Timur, Nadir Shah and Ahmad 
Shah Abdali. 

I support Russia on the question of 
Berlin because I am not in favour of 
the liberation of Eastern Europe from 
Russian control. Russia will advance 
towards Asia if it is driven out from 
Europe. I support Russia on the 
question of Berlin because I am op-
posed to the establishment of American 
hegemony over Eastern Europe. There 
is no third alternative. The nations 
of Eastern Europe can become free if 
and when a world government is esta-
blished. 

The United States of America is 
commiWng a blunder in collaborating 
with W!!st Germany, for if any war 
breaks out on the question of West 
Berlin, the whole world may be wiped 
out. 

Western Europe is utterly mistaken 
in opposing Russia on the question of 
German unification and of West Berlin 
for if a global war breaks out America 
will have to destroy Western Europe 
ill. order to prevent Western Europe 

frCllIl being occupied by Russia which 
Russia can very easily do without en-
countering any military opposition 
from any European State. 

China and Russia are much more 
important to India than all the other 
countries of the world put together, 
for India, China and Russia together 
will determine the course of interna-
tional politics in future. 

I stand for friendship between India 
and Pakistan not because Pakistan's 
hostility can do any harm to us if 
Russia is on our side but because 
hostility does not yield any political 
dividend in the thermo-nuclear age. 
Pakistan has got no political or mili-
tary value. Pakistan will be ultimate-
ly integrated by either India or Russia 
or the Middle East. I will not be 
sorry if it is integrated by either 
Russia or the Middle East. The inte-
gration of Pakistan with India will 
create great difficulties in the way of 
the establishment of socialism. 

The condition precedent to Indo-
Pak friendship is either the establish-
ment of democracy, socialism and 
secularism in Pakistan or the liquida-
tion of the forces of democracy, socia-
lism and secularism in India. 

The champions ot Indo-Pak entente 
in India and in the West!!rn world are 
those who are opposed to socialism, 
democracy and secularism in India. 
They are hostile to China and Russia. 
The danger. of the est$lislrm!!nt of 
hegmony can be averted not by Indo-
Pak entente but by handing over the 
defence portfolio to the United Nations 
Organisa tion. 

The champions ot Indo-Pak entente· 
are thos!! who want to drag India into 
the western camp with the object of 
augmenting American bargaining 
power vis-a-vis Russia. 

Mr. Deputy-Speaker: Shri P. K. 
n!!o. Since there are a large number 
of han. Members who want to speak,. 
hon. Members should be brief. The 
House has allotted six hours for this 
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discussion. We started at about 12.3(1. 
We will sit up to 5.30 to complete five 
hours and the hon. Prime Minister 
will reply tomorrow. 

Shrt Jawaharlal Nehru: Does that 
mean that I must speak for one hour 
tomorrow? 

Shrt Kalika Singh (Azamgarh): 
Some hon. Members can be given op-
portunity tomorrow also, before the 
Prime Minister is called to reply. 

Mr. Deputy-Speaker: The Prime 
.Minister has not stated that he will 
take only half an hour. 

Shri Kalika Singh: Instead of 
sitting upto 5.30 we may sit upto 
6 p.m. today. 

Shri P. K. Deo (Kalahandi): My 
time is being taken by this discussion. 

Mr. Deputy-Speaker: If hon. Mem-
bers so desire, we can sit upto 6 p.m. 
!'he Prime Minister will reply to the 
debate tomorrow. 

Shri P. K. DIlO: Since we discussed 
this subject last time, our internation-
al climate has greatly deteriorated, 
and our Prime Minister did not 
hesitate to use the right ex-
pression, for characterising the gravity 
of the situation he said that the world 
has been put back to the shadows 
again and the clouds are still hover-
ing in the background, pushing the 
world to a dangerous brink. Sir, in 
the name of disarmament we have 
seen that the pace of arms race and 
the pace of production of various 
atomic or nuclear war-heads and in-
ter-continental ballistic missiles are 
on the increase. We have seen that 
with the creation of tension our neig-
bour is showing signs of increasing 
impatience. So, in this hour of peril 
a great responsibility has fallen on 
the shoulders of our Prime Minister 
to give proper guidance for the solu-
tion of these various problems. 

Even though we are jubilant over 
the achievements of our cos'monauts 
in conquering space and in orbiting 
round the earth, I do not think the 
man's inventive power of preserving 
peace has kept pace with the various 
weapons of mass destruction. 

Coming to the working of the United 
Nations Organisation, now is the time 
to re-think and re-apprise ourselves 
regarding its various activities, special-
ly the social and economic activities. 
I think the most primary function of 
the United Nations Organisation is to 
find out settlement for the various 
disputes that have arisen between its 
members. In the present context we 
find that the United Nations with the 
Security Council and the present ar-
rangement ~f veto power, and that 
privilege also being confined to very 
few nations-as has been pointed out 
by Our able Prime Minister, even that 
veto power is being exercised by small 
countries like Formosa-it is not pos-
sible to think that OUr various pro-
blems in the United Nations could be 
solved. After all, the United Nations 
is the creature of the last world war. 
Now so many new nations are com-
ing up and are becoming members of 
the United Nations. In this context. 
I think an entire revISIon of the 
charter of the United Nations is im-
minent. Unless and until this is done. 
I have got the genuine fear that in" 
no time the United Nations will also 
follow the footsteps of the League 
of Nations. 

Coming to the home front, I feel 
gravely concerned by the preparedness 
for aggression by Pakistan. That has 
been further aggravated by the 
American aid of arms and supply of 
supersonic aircrafts. Even though Mr. 
Chester Bowles, the Under Secretary 
of the Kennedy Administration has as-
,ured Us that the intention of the 
United States of America is farthest 
from doing any harm to India and Is 
rather motivated from the apprehen-
sion of Communist encroachment In 
Asia, I feel that these pious intentions 
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may not be binding on Pakistan. 
Secondly, I feel that after these arms 
are issued to Pakistan it is up to 
Pakistan to use them in any way she 
likes. As has been pointed out by 
BOme of the previous speakers, in the 
case of Portugal we have seen that 
arms being supplied by the North 
Atlantic Treaty Organisation are being 
used against the Portuguese colonies' 
demand for liberation. This morning 
we were enlightened by the f~ct that 
arms which were supplied to Pakistan 
by the United States of America were 
being used against the Afghans. I 
think it is high time that the hon. 
Prime Minister should say in the most 
categorical terms to the United States 
of America that such an action on the 
part of the United States of America 
in the present context is an unfriendly 
act towards India and that if the 
United States of America wants to 
prove her bont fide towards India she 
should supply similar arms and in 
r,qual number to this country. Most 
v.nhesitantingly we should accept them 
because every year we spend a good 
bit of our money on making these un-
productive Defence purchases. Our 
hon. Pri'me Minister has pointed out 
on many an occasion that economic 
and industrial growth is the funda-
mental dimension of our defence. So 
I beg to submit that if we can save 
even a single pie on our purchase of 
Defence stores, that could very well 
be utilised for the economic and in-
dustrial growth of this country. 

Our relationship with Pakistan 
which is already strained has been 
further complicated by the offer of 
~I' American President to negotiate 
~or settling the Kashmir dispute if 
al1d when asked by our hon. Prime 
Minister. It shOUld be told clearly to 
the American President that for all 
purposes Kashmir is an integral part 
of India, that th;s thing has been rati-
fied by the Constituent Assembly of 
Kashmir about a decade ago, that there 
is absolutely no dispute over this fact 
and that he need not bother over this 
question. I think the Am erican Presi-

dent will very well appreciate the 
constitutional and legal aspects of 
Kashmir's accession to this country 
unlike our Chinese neighbours. 

It is most unfortunate that China 
which had all along supported India's 
stand on the question of Kashmir has 
given a new twist to this question by 
agreeing with Pakistan about the de-
marcation of their so-called common 
frontier. By that China not only 
crpates a peculiar problem but at the 
same time accepts Pakistan's authority 
over portions of Kashmir which for all 
purposes are a part of India. That has 
been supported by the Chinese autho-
rities on more than one occasion. 

So far as our relationship with China 
is concerned, I think the thing has been 
hanging fire for such a long time. 
With all the humility that I can com-
mand I beg to submit that we have 
developed complacency, or I should say 
a callous indifference towards this 
question and the attention that it 
deserves is wanting from our Govern-
ment. We have seen in the case of 
China that they are having incons;.-
tent views regarding Kashmir. 

Regarding oUr eastern frontier with 
China, even though China has ac-
cepted the Dipu pa" as the China-
Burma-India tri-Junction in the map 
enclosed with the Sino-Burmese treaty 
still, they claim that the India China 
border in that sectOil' is much to the 
south of the Dipu pass and that it lies 
along the foothill of the Himalayas. 
We have seen that even though they 
have accepted the watershed theory 
and the Mac Mahon line which runs 
on the crest of Himalayas as the bor-
der of North Burma and China, they 
have rejected the same theory so far 
as their relationship with India is con-
cerned. In this context, I beg to sub-
mit that China can understand only 
the language of strength. It is nO use 
negotiating. I cannot understand why 
the Secretary General from our Gov-
ernment should go all the way to Pe-
king on his way back from MongoliI! 
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to open a new chapter of discussion or 
negotiation with the Chinese authority 
when their mind is so clear. I think 
it is high time that the entire job should 
be entrusted to our gallant jawans and 
they should be asked to push out the 
Chinese intruders from the Indian soil 
and give them a destructive blow. 

Regarding the question of Berlin, 
beg to state that this division of Ger-
many is the outcome of the Second 
World war. Much water has flown in 
the mean time. Possession of the 
various nuclear war-heads is not the 
monopoly of any individual nation. To 
examine the question of Berlin and 
of Germany from the context of Ger-
man militarism is absolutly wrong. 
Any sane thinking persOn would think 
that the two Germanies should be uni-
ted and the German people should be 
given a free hand to have a say on 
their future. The western powers as 
well as the so-called eastern powers 
like the U.S.S.R. have been showing 
unnecessary interest in this question 
which is so vital to the Germans 
themselves. This matter should be 
left to Germany to decide the issue. 

Coming to the neutral summit, in 
these clouds, the only silver lining is 
visible in the success of the neutral 
summ't which is going to be held in 
Belgrade and which our Prime Minis-
ter is going to attend. I join with the 
nation in wishing success to this con-
ference. I beg to submit that neutra-
lity is not a passive thing. Neutrality 
stands for certain principles and ob-
jectives. If neutrality is to be effective 
all the neutral nations with a united 
voice should give a clear verdict, a 
clear opinion On all controversial 
matters. If they want a lasting peace, 
if they want that the suppression of 
humanity should end, they should all 
be united. There is no fear in having 
a neutral bloc. We have seen that in 
the case of Tibet, there has been 
suppression of humanity, but the 
performance of our delegates in the 
United Nations, of abstention when 

the question of Tibet was discussed, 
was v'ery poor and far from satisfac-
tory. I do not think that there should 
be similar recurrenCe of this state ot 
affairs. I feel that the neutral Sum-
mit will produce something substan-
tial, which will ensure world peace for 
all times to come and whiCh will prove 
the astrologers' calculation of the Ides 
of February to be false. 
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Sbri Mabanty (Dhenkanal): Sir. 
the speaker preceding me was pleased 
to remark that it was only the mono-
poly of the persons sitting in the 
Opposition benches to offer their 
views in these debates. 

Shri Braj Raj Singh: Til! yester-
day, you were also here. 

Mr. Deputy-Speaker: Congress 
Members have also to go to their 
constituencies. . .. (Interruptions). 

Shrl Mahauty: In all humility, may 
I submit that since the last so many 
years the Socialist Party of India 
could not forge a foreign policy which 
was fundamentally different from the 
foreign policy being pursued by the 
Congress Party at the moment. 

Shri Braj Raj Siugh: I am sorry to 
I<ay that the hon. Member never tried 
to U:lderstarrj me. 

Shri Mahanty: The entire attention 
of the sociaiist party was directed 
against the English language and 
giving the McMahon line a different 
Indianised name. With all humility, 
I say again that the foreign policy of 
a country is not a partisan policy; it 
represents the rnaximtnn national 
agreement. Otherwise it cannot func-
tion. Even though we function within 
the ambit of a broad maximum na-
tional agreement. our nuances, shade., 
idioms and emphasis may be differ-
ent and I believe that in these ben-
ches also there may be such slight 
differences. But there is no need to 
dramatise over all those differences 
because they do not lead us anywhere. 

This morning the various speakers 
have strung that note of unity. The 
fact has to be remembered that India 
is not a military power. Whatever 
might have been our feelings in thia 
regard, India is not a military power 
nor is India economically a very 
prosperous country. Its economic 
strength is very much limited by its 
own circumstances. If that is the fact, 
the most vituperative of the foreign 
policy critics would agree that it 18 
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only on account of the foreign policy 
that has been pursued by the Prime 
Minister that India has reached a sta-
tus in the comity of nations and a 
new dignity has been conferred on it; 
so much so that in the past years 
India had been invited to the summit 
conference as a big power. Therefore, 
in all humility, I may mention again 
that there may be nO yardstick to judge 
the success or failure of a particular 
foreign policy, it being so abstract in 
its nature, still it can be said with a 
justifiable amount of confidence that 
our foreign policy by and large has 
achieved a great success. But When 
we come nearer home, we find that 
there are certain outstanding prob-
lems in the solution of which we have 
been frustrated time and again. I 
would like to begin with China. Those 
who advocate that it is easy just to 
march the Indian army into the 
Himalayan frontier to drive the 
Chinese out, I believe, do not take 
certain basic facts into consideration. 
Apart from the fact that the terrain 
is difficult, that the logistics leave 
much to be desired and the climate 
and the altitude make it almost im-
possible, which our Javans may be 
able to cope with perhaps, there is 
another far more fundamental fact 
and that is, whether in the present 
context of time, India can involve her-
self in a war with a country which Is 
going to be our neighbour and which 
has been conditioned so by geography 
and history. Therefore, even though 
I personally discount the suggestion 
of marching troops into the Himala-
yan frontiers-though it may be good 
heroics to suggest so-which are in-
fested with an amount of practical 
difficulties, the fact remains that 
other ways must have been pursued 
by the Government of India to seek 
a solution of these problems. 

I venture to say that of late the 
Chinese diplomacy has again gained 
much advantage to that country. For 
instance, the pattern has been to nego-
tiate border agreements with India'. 
neighbours and in all these border 
ACreements a residue of dispute Ia 

being left. There is what is known as 
the trij unction in the case of the 
Sino-Burmese border treaty. The 
Diphu pass has been delimited as a 
trijunction but the exact location of 
that pass has not been determined 
and it has been left to Burma and 
India to determine where the Diphu 
pass lies. It has been India's case 
that the Diphu pass lies five miles 
north from where it has been delimit-
ed. I do not know if that contention 
has been accepted by the Government 
of Burma. Similarly, in the case of 
the Sino-Nepalese border treaties 
also, a residue of disputes is being 
left and all these border agreements 
are being increasingly used to drive 
a wedge between India and her good 
neighbours. 

One had expected to learn from the 
hon. Prime Minister as to what steps 
have been taken to resolve these dis-
putes which are not of our own 
creation but which are the creation of 
Chinese machiavellianism. And on 
top of that, we hear that Pakistan is 
soon to negotiate a border treaty with 
China and we do not know what re-
sidue of dispute will be debited to 
India's account to settle and solve. 
Therefore, I believe that even though 
tor many reasons, we may not advo-
cate a linguistic and militaristic policy, 
still, this matter has to be pursued at 
the diplomatic level. For those who 
ask, how long this will continue, my 
answer would be this: this is going 
to last for centuries. 

Coming to Pakistan, I was one 
among those who had all along advo-
cated that no piecemeal treaty should 
be signed with Pakistan: until we 
reach an overall agreement with that 
country, there will be no purpose in 
signing piecemeal treaties. I venture 
to say that our prophecies have proved 
correct. We had signed the Indus 
water treaty costing Rs. 80 crores in 
valuable foreign exchange for which 
our industries are thirsting today. We 
had sacriftced the water of the eastern 
rivers for a decade, while our deserts 
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rShri Mahanty] 
of Rajasthan are thirsting for U'rlCa-
tion. We had done that in the name 
of friendship with Pakistan which 
we valued more than irrigating our 
fields or saving Rs. 80 crores of 
foreign exchange. We agreed to trans-
fe~ Berubari, and I remember the 
Prime Minister's candid confession 
that he had to do it in the name of 
indo-Pakistan friendship even though 
it had involved a human problem. 

17 hrs. 

Sir, we had done all that, but since 
we did not achieve an overall agree-
ment with Pakistan regarding all our 
outstanding disputes. Pakistan utilis-
ed our charitable rusposition our 
goodness, for its owns mano'euvres, 
and today one can heal' the sabre 
rattlings in Pakistan getting a little 
more nastier, the language used get-
ting a little more filthier and the war 
psychosis being created there a little 
more disturbing. In that context, one 
is apt to lose one's sense of pergpec-
tive and that is also precisely happen-
ing in this country. You can notice 
from the trend of the speeches in this 
House as well as in the writings in 
the newspapers outside that today 
we have almost forgotten that 13,000 
square miles of our country is under 
Chinese occupation. Today, somehow 
or other Pakistan has loomed as the 
devil of the drama which is going to 
frustrate all the national aspirations 
of our country. It is not a question 
of choice between China and Pakistan 
Here are the facts. Here we are faced 
with Pakistan. and as it has been 
rightly said, Pakistan's entire politics 
having been based on a concept of 
hatred, it is not going to relax its 
relations with India and it is going to 
utilise that hatred as a sort of spring 
board for its own political brinkman-
ahip. 

On the other hand China's ambi-
tion, according to m; thinking, is not 
to gain those mountainous territorietl 
but to push out India from the power 
and prestige that it enjoys in Asia and 
the Middle East. 

Then again, there is Portugal. It 
has been suggested that by merely 
sending our unarmed civilians to Goa 
we will be able to redeem it. But, Sir, 
the fact is being forgotten that Portu-
gal is a member of the NATO alliance, 
and in any case of aggression the 
entire NATO alliance will be invoked. 
Again, it may be asked whether it is 
aggression. I am told that in inter-
national law what is aggression is yet 
to be defined. I remember, in one of 
fhose gruelling debates on aggression 
when the entire international forum 
was asked to define what aggression 
meant, one of the representatives, I 
think, of Brazil had to say: Aggression 
is like the feelings, when a channing 
lady enters a drawing room. whose 
presence you can feel but which you 
cannot exactly define. Therefore, 
whether the marching of unarmed 
Indian civilians into Goa is an aggres-
sion or not is a legal question and 
perhaps it will be debated in an ap-
propriate forum. But the verv fact 
that the marching into Goa of un-
armed Indian civilians will invoke the 
entire NATO alliance and that its 
consequences may not be very 
desirable. 

Shri Nath Pai: Rubbish. 

Shri Mahanty: It may be rubbish. 
After all, I have waited in vain for 
the heroic leaders of the Praja Socia-
list Party to take an initiative in the 
matter and march into Goa without 
making speeches in this House. 

Shri Nath Pai: It is all rubbish, I 
r~peat. 

Mr. Deputy-Speaker: Order, order. 

Shri Mahanty: I am not yielding. 

Mr. Deputy-Speaker: Order, ord~r. 
Nothing is rubbish which is said hare 
by any han. Member. 

Shri Tangamani: Two years _,0 
some volunteers marched into Goa 
and some of them were killed. 
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Mr. Deputy-Speaker: It appears 
just now that all the Members gather-
ed here .... 

Shri Mahanty: Apart trom the fact 
that the Praja Socialist leader should 
not forget normal courtesies in mo-
ments of agitation, what I was saying 
was this. I was saying that apart from 
making heroic speeches they should 
march into the Goon territory, now 
Portuguese territory, and redeem that 
country, instead of calling it rubbish. 
After all, it is known. . . 

8hri Natb Pal: Would yoU yield now? 

8brj Mahanty: I am not yielding. 

8hri Natb Pai: You dare not. 

Mr. Deputy-Speaker: But now he 
has to yield to the bell. 

8hri Mahanty: I was saying that it 
is a legalistic question. Whatever may 
be the heroics, the legalistic question 
cannot be escaped as to whether it is 
aggression or not; because, Goa is not 
a Portuguese colony. Portugal claims 
it as a part of metropolitan Portugal. 
Therefore, any kind of occupation of 
Portuguese territory by India is un-
fortunately going to be oonstrued 
as aggression by them and various 
consequences will follow trom the 
NATO alliance. If it is rubbish, lam 
sorry that it was rubbish, but I could 
not offer any better fare to my hon. 
friend. Therefore, in all humility I 
say these are problems of great magni-
tude. This does not permit any kind 
of controversy because, irrespective of 
party considerations, We are deter-
mined to see that all these problems 
are solved. 

Shri Natb Pai Tose-

Mr. Deputy-Speaker: That speech is 
over now. 

Maharajkumar Vijaya Ananda 
(Visakhapatnam): I rise to support the 
pOlicy of the Government. At the 
OUtset, I would like to offer my con-
gratulations to our respected and be-
loved Prime Minister on the reunion 

of Dadra and Nagar Haveli. have 
not used the words "merger" or 
"accession ft but Hreunion" advisedly. 
It is this re-union which has made 
Lisbon think again, and only two days 
ago there was a message in The 
Statesman which I would like to quote 
with your permission. It reads: 

"Portuguese Foreign Ministry 
officials said yesterday, according 
to AFP, that India's plan to 'annex 
the Portuguese enclaves of Dadra 
and Nagar Haveli' was a 'pure and 
simple violation' of the verdict by 
the International Court at The 
Hague, which 'recognized' Portu-
guese sovereignty over the two 
territories. 

The Portuguese Foreign Minis-
ter said India's action was 'unilate-
ral and immaterial'. He added: 
'Each country is free to make 
whatever laws it likes. But in 
order to be tenable in the eyes 
of interested parties these deci-
sions must conform strictly to 
universally recognized interna-
tional law'. 

Observers here thought Lisbon 
would once again have resort to 
international law to 'oppose the 
annexation of the enclaves'." 

It is quite clear that Lisbon would 
once again take up the matter to the 
International Court of Justice. Here 
I have a suggestion to make fOr what-
ever it may be worth. Since they 
would be doing propaganda in that 
sphere, I would suggest that the sar-
panch and panch of these two areas be 
sent on a delegation to Europe, parti-
cularly into the State where the In-
ternational Court of Justice is situat-
ed, to' tell the public of Europe and 
America that they were Indians first 
and Indians last and that there was 
only a re-union and there is no ques-
tion of annexation. By doing so, 
public opinion will resist any such 
move by Lisbon. 

Now many countries have been freed 
in Africa and aid has been given to 
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them by various countries. I wOllld 
very much like to see India paying 
more attention to Africa and giving 
them more aid. More delegations, 
cultural delegations and goodwill 
delegations should go from here to 
Africa to tell them that we are wjth 
them and how happy we are that they 
have gained freedom. 

Now Mr. Kenyatta, the famous 
African leader, has just come out of 
the prison. If some day, later on, he 
is invited to India, I am sure India 
will give him a rousing welcome. So 
many han. Members have spoken 
about Algeria. On that I would lik .. 
to say that we should give them moral 
support. Moral support is a great 
thing. There is that government 
functioning from Cairo. If we cannot 
actively help them, we should at least 
give moral support to the Government 
there. The Congress Committee had 
appointed Shri Dhebar to go into thi. 
question and I read in the papers that 
Shri Dhebar also felt that some re-
cognition should be given to the Gov-
ernment functioning from Cairo. 

Sir, you will have no occasion to 
ring the bell when I am concerned 
because I believe in brevity. 

Non-alignment has brought rich 
dividends to this country and that 
is entirely due to our dynamic han. 
Prime Minister. May I say that the 
reunion of Dadra and Nagar Haveli 
is yet another feather in his great cap? 

So many han. Members have spoken 
about Pakistan and I would also like 
to put my own point of view. Pakis-
tan went with the beggar's bowl to 
America. On the one hand she went 
with the beggar's bowl and on the 
other she was blackmailing America 
with the threat that if the aid given 
to India was not stopped and if more 
aid was not given to Pakistan, the 
whole of Pakistan would become Com-
munist. This is what President Ayub 
Khan did in America. It is a very un-
dignified thing to do. It is by no 

means a graceful act to say that here 
we are begging of you for aid and at 
the same time saying, ''If you give aid 
to India, We would turn Communist". 
This is nothing short of blackmail. 

I have a feeling that even if the 
Kashmir question i5 settled to his 
liking, the next move by him would 
be that he would want a corridor 
running from West Pakistan to Dacca 
through the Punjab and the Gangetic 
plains of Uttar Pradesh. He would 
never stop at asking for things, and 
every time he would say that this 
would improve the relations between 
India and Pakistan. These have been 
his pet words. I am concerned with 
India's appeasement policy towards 
Pakistan. The more we give the more 
they want. It is high time that we 
put a full stop and just said 'No' 
to whatever they want. 

As far as India is concerned, India 
has not begged for aid. It is becaust' 
of the respect which the world has 
for this country that aid is being given. 
It is on honourable terms that aid is 
being given to India, not like Pakis-
tan which went there begging for aid 
and for help. 

President Ayub Khan reminds me 
of two other dictators, Adolf Hitler 
and Mussolini. These dictators when 
they started off their careers played 
to the gallery. They had to feed 
public imagination with all sorts of 
things. But a time came when they 
were drunk with power and their 
armaments and the balloon went up. 
They started off with the idea of ju~t 
playing to the gallery and trying to 
keep public imagination going. That 
was for some time. But that story 
was repeated too often. Finally it 
resulted in a world war. Similar 
would be the case with Pakistan. They 
are feeding their people the younger 
generation, with one ~nd the only 
thing, that is, hatred towards India 
and towards anything that India 
does. It i" allrigbt for the present. 
The slogan ,goes down quite well 
The younger generation is fed on it. 
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But a time wiJI come when some 
maniac will get up and throw a bomb 
on one of our cities. It always hap-
pens that w'hen a dictator's armoury 
of all sorts of things that he could 
say comes to an end, he has nothing 
further to give to the public and some 
unfortunate things happen. If the 
balloon goes up, sO far as India is 
concerned, it will be a great calamity. 
I think we should leave nO stone 
unturned to take that into considera-
tion and be ready for any eventuality. 
Whatever ma;y nappen we should be 
ready On our frontiers and always 
be hundred per cent tully armed and 
tully ready to meet any such possibi-
lity. 

We owe everything to our Captain, 
that is. Nehru. His motto has been: 
u:.aT tnT«Ii'fl ~:" 

With these few words and thanking 
you for having been given an opportu-
nity at long last, I resume my seat. 

Mr. Deputy-Speaker: Pandit Brijesh. 

Shrlmati Maflda Ahmed (JorhaO: 
Sir, I hope you will do justice to the 
lady Members also. 

Mr. Deputy-Speaker: I am very 
sorry if I have not done that, but 
now I shall be very careful, and if 
that is justice, I shall call the hon. 
Member after Pandit Brijesh has con-
cluded. 
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~'cr 'f.'mT f, 

Sbrimati Mafida Abmed: This 
debate is taking place at a very 
crucial juncture of world affairs, and 
this House is now discussing the policy 
of the Government of India in rela-
tion to the international situation. This 
is the first time when you have been 
kind enough to permit me to narti-
cipate in the foreign affairs debate, 
and I am thankful to you for ~he same. 

Since several Members have dealt 
with the world situation in a com· 
prehensive way, I would like to be 
very brief in my observations, and as 
I am having the first opportunity to 
speak on foreign affairs, I want to 
deal with the aspe<!t of non-alignment 
whiCh is the very essence of our 
foreign policy, and whiCh has raised 
the status of India in the comity of 
nations of the world. There was a 
time when India's neutral and non-
alignment policy was looked upon with 
suspicio:1 by the big Powers. No ('ne 
understood the practicabilitv and 
sincerity of this point of view, but to-
day we find that India's non-align-
ment policy has become infectious. 
Soon after her Independence Indonesia 
was the first country which fully 
appreciated our foreign policy and 
adopted it for herself a Iso. 
In a short span of time. this 
family of non,aligned nations grew 
and today it covers many countries of 
Asia, Africa, Europe and Latin Ame-
rica. It is an acnievement which 
world history will re<!ord in golden 
letters. It would be a matter of pride 
for the Indian generations to come 
that one of their elders, Shri Jawahar-
lal Nehru, was t.he architect, the maker 
and founder of this new concept of 
foreign policy which seeks friendly re-
lations with all countries, judges all 
international issues on their own 
respective merits and advocates the 
principle of 'live and let live'. 

I am somewhat amused to see Pa-
kistan's reaction to the non-angnmcnt 
policy of India. This is the only 
South-East Asian country which has 
chosen most dramatically to condemn 
India's foreign policy, a country wh,ch 
till 1947 constituted a part of the big 
Indian family. It is a gr!!at pity that 
mere geographical division of the' 
country has made the leaders of Pa-
kistan so lopsided as to forget com-
pletely their ancient past. 

Now come to the significant 
psycho logical change of the big. 
Powers which is another landmark of 
India's foreign policy. There was a 
time when only the views and atti-
tudes of the big Powers mattered_ If 
anybody carefully observes the chang-
ing international scene, he would find 
that there have always been troubJe 
spots during the last decades and 
whenever there Were troubles, small 
countries, particularly, the kian 
nations, did not count at all. It is a 
matter of great satisfaction for us 
that small nations, particularly lOne 
Asian countries count today in all the 
deliberations of the big Po.,.,ers, 
whether inside or outside the United 
Nations. Asia is not at present treat-
ed in a cavalier way as she was until 
15 years ago after when the desti,,;es 
of the defeated nations were to be the 
Se<!ond World War settled, then only 
the Big Four met. The small nations 
who suffered immensely the horrors 
of war were not conSUlted. This was 
the situation in 1945. Today out of 
hundred and odd members of the 
United Nations, something like sixty 
are small nations. Whenever they 
combine together, they can sway the 
deliberations of the General Assembly 
of the United Nations. Whether it 
is trouble in Laos, whether it is 
trouble in Congo, whether it is the 
Issue of disarmament or any other 
matter, the small nations' voice is 
recognised and the Big Powers are 
always anxious to carry their voice 
with them. For this new change iIt 
the relations between the Bill Powers 
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and the small natio!,s, credit no doubt 
goes to our Prime Minister who gave 
the first call to the world that sDlhll 
nations would not brook indifferelll'e 
and that their voice should be heard. 

Now I come to the issue which is 
really agitating the tninds of the peo-
ple of India. After reading about the 
great drama of sycophancy and politi-
cal meanness enacted by President 
Ayub Khan in America, I feel it ,.as 
the mission of an inexperienced coun-
try. I should like to record that at 
least America did· behave like an 
experienced and great country on this 
occasion. There was a great shock in 
the American press, public and pcl'ti-
cal circles tEat President Ayub Khan 
should go to the extent of telling the 
Government and people of the United 
States what should be their foreign 
policy, what should be their attitude 
towards India and so on. In 'act, 
President Ayub Khan told the people 
of America what he would do if he 
were the President of the USA. I 
would like to leave it to the people Gf 
America to observe the social impact 
which President Ayub Khan made by 
his recent visit. But I am most dis-
tressed, however, at his irrespopsible 
utterances on Kashmir and America's 
economic aid to India. President 
Ayub Khan is trying to solve the 
Kashmir issue by an anti-IT! dian 
slanderous campaign. 

After outbursts of anti-Indian pro-
paganda and crossing all limits of 
democratic decency, the President 
of Pakistan, in his Independence Day 
broadcast, termed India as Pakistan's 
great neighbour and expressed Pak is-
tan's desire for peace and friendly re-
lations with India, and to have an 
honourable settlement over Kashmir. 
He speaks both of peaceful and warlike 
means of settlement, and I am confi-
dent the Government of India is alert 
about everything concerning Kashmir, 
and is ready for a settlement which-
ever way Pakistan might choose to 
have it. 

In recent months, the President of 
Pakistan has made sO many statements 

about Kashmir. He threatened t.he 
United States that he mig'llt be incJin-
e.d to turn towards China if USA did 
not support Pakistan in its dbpute 
with India over Kashmir. A few 
months back we heard of Pakistan's 
intention to have border talks with 
China. The so-called border prcblem 
which Pakistan wants to talk about 
with China is about a territory which 
really belongs to India. Pakistap is in 
illegal possession of it, and sooner or 
later Pakistan has to surrender it to 
India, if her professions to the adher-
ence of the United Nations Resolution 
have any tangible meaning. I wonder 
if in international law. a usurper can 
have any authority to talk with a 
potential usurper about a stretch of 
territory which belongs to India. 

17.S1 hrs. 

[MR. SPEAKER in the ChaiT 1 

Our Government is protestine 
against it. Protest is one way of re-
flecting our reaction against the inten-
tion of Pakistan, but I would urge 
upon the Government to think of ad-
ditional ways in Which these illegiti-
mate talks can be prevented. I take 
this opportunity to tell the Govern-
ment and people of Pakistan (hat what-
ever may be their sinister objective, 
the projected talks will tak~ Presldent 
Ayub Khan far. far away from his pro_ 
fessions of having friendly relations 
with India. 

I also want to make it clear that 
President Ayub Khan need not think 
that any section of the population of 
this country has the slightest sympathy 
with his concern over Kashmir. Forty 
million Muslims stand solidly behind 
their great leader, the Prime Minister 
of India, over this issue, and would 
make any .acrifice which the coun-
try expects of them to make. 

Not only has the President of Pa-
kistan been shouting for a settlement 
of the Kashmir dispute either by war 
or peaceful means, but he is dumping 
all the latest weapons from that great 
Power, America. President Ayub 
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Khan firmly indicated to an American 
journalist in Rawalpindi in June last 
that "the USA should be mindful of 
the fact that if Pakistan's territory 
was violated, she would spend her 
time in dealing with the enemy rather 
than putting American weapons in 
cotton woo!." We are shocked that, 
in spite of these hot words from the 
head of a hosUle country, neither the 
US Government has put any restraint 
over Pakistan, nor our Government 
has sought any assurance from the US 
Government in this regard. Only, the 
US Government have gone on repeat-
ing that the arms supplied by t.hem 
would be used only against Commu-
nist aggression. 

We however appreciate that in spite 
of President Ayub Khan's browbeating 
America's economic aid continues to 
come to India. The new Government 
of the United States, the Kennedy 
Administration, has shown INICh 
imagination and boldness in reorient-
ing its foreign aid" policy, and I do 
hope that the US Government will 
have similar boldness to assure the 
Government and the People cf India 
that the Gm,-ernment of U.S. wi1l de-
finitely intervene if Pakistan uses 
their anns against India. 

1!l1",0 'f0 "Tf~4\ (or:.!! (!>.iT 'f.THP:) : 
fir 0 fqT"". if >;!"'if 01" '10 '<Jifo: m:;r11 
'f>T a~ il""P: 'P: ,!'fl"">::~~ ~T 'ITQ'1T t 
orr '3"?c?R f'T'3.?r f.;;ft ',,~,fn: :or 'fiT , 
'3"B" il'lif(-.c if "3 •. l:f.f <:IT'li m i'r l[i'; 'fi1<'!T 

RlIT ~ ~h: 'Iii[ ~lIT t fq; ~ 'liT 

mfIFT V:r"'IT V ~'IiT t i 'l<r 'f.Wl'h: 
it 1iT11?r on: ..m: m~;r ~ "Tt; f'l'B"T 
1i;';T~ '!T"f 'im 'iif ~"fT~ ~r ~ I il"'li"R;; 

<m"~'h: $ f~;~r-ffP 'l; ~ 'f>T 
i","'IT mfm:r ~ ,;rt-: ~" .:fi'il9" if"1 ~'f ~ 
\I"'r ~T. ~'flIT "'i <fI11l{ ~ <1"~ ~T ~ 
o;jh "F o;r""il'[ ,!<!gtl~ 'H'':'''")'' f"''ll ~ , 
¥ q;~"r, H¥r::; it f~ lJ..O n;"fo '1to 

1t '31"T ,,~ ~{ ~ ii o;rlFffi '!.I1W~ 
~ ~"f ~q,11if if; "m f~"f if; lIT~ 
omq'h: if; iOf <:)"'Ii '!it ;:ro"OfTlf f'fi"!IT ~ : 

"With the accession of Jammu 
and Kashmir to India this foreign 
sovereignty went over to India 
and is exercised by India and that 
is why India happens to be here 
as a petitioner." 

lf~ ~ lfCfn;!~ of~ if o;rl1ft<tl" 
,!1iT~ 'f» UIT 'liTfIl"T>: if; ~<'flIT'" if; 
crrr if I ,." il; lIT'l" ~i "''1" fo!<!: g~11cf 
'tfilfr'f;Tl; ,!11T~ 'lfi il"ir Ulf~, 

1l lfQ" 7ifT"f'fT "llQ'fT t 1i\"!fi'11'1 if; 
cnfn: o;rT'I11 ?t f 'Ii 'I"~ 'f'lT 'IT i Off, ~ 
w 'flf lIT<m'f ~ f:;r.,'lfrf'f"fT 'n: m.f.f:IT'f 

if; ~ qIT;;s mmr W:l'l" l;ff o;r'\1: o;rlfftlfiT 
if; ~ of lIT o;rl1fM;r if; ~'Ii ~ or 
lf6 lfif"r"f w.m ~ f", "if'if f~lFT 'liT 

<nrr.: o;rT:;rt1 '3""f ,:r flT"f'f '" f,.r .9:'fTi 
q"f qrf~flp:"f ~'ll 'l"t "" j"lJ 'liT -.r.in::r 
~;r f'li ~ 'Ii"" .mIl" 'q"<lii ~rf; 
~ 'Z'Ii ~r f'liT If'trmr ~ 'f.~K -,; 

11':T<r 'li1 ?,~;;l 'lfr I 4-' ~ ~TI ~ 
m.: ~1f'1 ~'fT"'l~€r if 'FT"FIT ~, 
flf; lf~ o;f11ft'f;T ~T f~"f 1;; m'l" 
~~ ~T:r ;-"fQr ~, 'ff';.-;", fvr=lH if; 
~1"'r o;r1<: ~rn'"r 1lN'lT'f f. "IT" 
~:;rr ~;f!9!1cf t I .t. 'f'3ff<: ;;rr;p:r iT ~ 
ilif'HT <:'f'I,TT f'f> :;r" 'l"i,I f'To '"t~r 
?t lIT '3"Cf c,; ~ffiiT if ~m 'litif ~ 
~ lfTlTi'IT, '1': il'f 'l"g ~"1 I1TI1"t on: 
mf!9€t cfil:i'1T 'filT a',:r f" '1"5 'liTH)~ 'r; 
IiTIt"," if f~r 'IT;r€t <IT"''l Tor "'T~ m:n:T 
'f>!.'l 'fi1:;f ~ ferlf ;f'lH ;orifl;1' I ~,o;rll': 
qr",~ o;f11ftq;r 'i; \TlIT'T<nt 'fr 'l"Q"f i; 
~:;jHc lfQ" ~i ~ f'li 'ififlif rr o;rl1"f ~. 
WK Cf1l: >n;: ~ ~ f-li f~r"f o;(t~ 
qrf'l;m;or ~; ilW'!l'iTii ~~ i#\ ilT ~ 
o;rq";f G:mt 'frf~TI"f '!it lfQ If'i"'f"U 

~ ,,'lit ~, o;rh: ~ '3"Cf 'liT <:lQt If'i"'f"U 
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~,~~T~~,'ffl:T~ 
m-<m~firr, f~'lTf~'f lfi';'P!T~~ 
~ ~ 'liW ifCT .r 'I'iif~ <rn ~<'IT'fiT 

'f.T'rft a'h: '" m.:- ~m efT>:: '1"': 
f~'fiT~1 

lj'" mq ~T ~~'R~~ 

'!it i1':'li f~ "fTifflT ~ I ~ l'fffi;;r 
Wiif lift if; <Wf;j' ~ ~ m'fif 
mit ~ I "f'r l!;'f." s[~ Mi'fr if 'Ii\"(;s m.r.r 
'l;!"l'!'f I1rt ~ ~ If!1'T f~ orn-m if; ~ 
'" ~ 'f<l'T rn cIT ~ 'liii't a'h: '" lIlf 
::;p.f[<f fC:llT f~ 'iihi' n:'f." ~ ~ m'fif l1f?"T 
~ m.:- fm '!'ffi ~ 1ft ~ "fTI1'l 'lIT 
~~ ~ I H "I'Wf ~ if; q.~ 'fOR, 

;;IT ~ m.r.r 'l;!"l'J"if lift ~c: WIft'f.T li 
m~~if;~'IIlfU'fiT"'T~ 
<f!f if!f g~, rrl iflf mm;f ~ 
'lTfirnrR ~ ~ ~~ 'q"h: mll i[T ",..:r 
~ ~ ~ 'Ii% f~ wn: 'lTfirnrR ;f mq 
'" illn'!T W:rr efT ~ m'f ~T lfc:c: ~T 
'ITTT, lj" wrn'1T ~ f'f; ~ mnT 'I@ g 
ifWf; f~ if; mll n:~ '-'ffif ~ '1ft 
~f;~~ I 

>l ~ it 'IRT'!T mq '1ft ~ 
~ R ~ it?" '1ft i1':'li fu:;;rr;;r ~ ~ 
;;IT f1:r 0 ~;f fc:llT 'IT "f'r 'JiR;s ~ 

'l;!"l'!'f lift WIft'f.T ~ if; ~ li 
~ >l I ~ ~1f'f 'fiT m>l ~ OR: 

~i ;f ~ 'IT f~ lI'i[ <rga ~ ~ 
'ilf[1fIfT ~, "I'fTif 'lITc:Ift ~ m.:- 'R ~ ~ 
'!lilT f~ "if mq '1ft ;;f'ft l1c:T '" mq ~ 
lfm'RR~~t IflmiOr ~¥mm 
~ f~ ~ mq;f~ ~T ~ m.:- f~ 
~ mq~ ~ ~ ~ mq '1ft 
~",'<ft;r, ~m.:-fu~R~ IH~ 
;:; ;;'Ii ,rrfF f f'f: r .' ~ il: 'f2f ij 
'fl1T~ oft f~"I'r~;f~'fii(Tf'f; ~ 
~ ~T fu'li ~ f~ if.:r<m: ~ 
~ f~ 'ffl: llnfif'7l'f if; ~ wn: 'Il1fi 

lf1'fiT mq efT '3"'f 'fir ~ 'lii: I ~"f 

~ C:T '1<"11"'[ it; mll f~'f ~ <'IT ~ 
~ ifR 'f>T ;;rrf~ 'fi7(ff it f'f> 'fir fiFr'ClVf 

~ 'ITT ~ 'fiT ~"'l'1 <1~' 'RaT 
~ m.:- ~'f>T a'h: '" Wif.f'1T'f ~ r~ 
A<r lfc:c: ~ t f'f." <rn ~;; 'l'ITlf 
"f'"<if ~T "I'r ~ 'f.~~; fuoIT'li 
~ ~ I '3";; '!'ffi ~ i!l+l<:m 
<f.t 'iRT;f <rR '!"<IT .r "I'r ~ ~f.:r<m:T 'fiT 
~ ~'f ;f Wli'TT'1'f '" f'lillT, 
"f'r ~ ~¥'ff'f if ~ <rR ~~Tif 
'" """ <f;"f; ~? ~ 'fiRf ~lf<f ;;pn-m 
if ~ ~ 'f~T ~T 'q"T>:: 'lTf~'f ~ 
~ ~ ;rtf 'MIT I 

orlIT '1'f. ,,;; 'fT;;r 'f.T "ITM1~ ~ f~ 

W~ ~ ;;q ~ 'frfi ~ ~,~ 
if;<rftli ~<nih:~;fit'll~ ~ 
'OOOllT f'f; ~ ~~, ~ if; 
~ '1ft f'f; ~ '1ft ~p §'t'li'1 ~ 
~ if.l[T'l ij ~ f;;r;r 'fiT ~T W~ '1ft 
fu<mfr ~ it ~ 'fTA.;'" 'I@ 'IT I 

li <'I'm ~ it q~ mfifif;r ~m 
if; <m: 'f'liTm >l, 'R if; moft >l m.:-
f~'f'lft ~ ~ ~ li~ 
'Iii#!" ~ if 'R 'fiT mll ~ >l I 'q"T>:: 
m"<if ~ n:~ 'f.T "~R ij,' fWl 
W~'f '1ft mqr;;r '1fT, ~ if. 
~ '1ft mqr;;r ~T ~ OR: ~ m;;r f'f.~ 
'fiT ifm ~ OR: m.:- qrf'f.m'f if; <'i'mT if; 
~ '1fT ~ on: if; ~l'Fft g~ '1fT 
'f.T'l1r ~ ~ ~ I ~ wn: ~ '-'1m 
~ ifR if; ~<rmT ~ f'f> ~ m.:-
q I firnrR 'fiT ~<'IT ~ ffT 'R'IfT "fff0 f'f; 
~ If'f.iim ~ ~ ftr~ if; QofT~ 
~ ~ ~ l!;'f> mfl;rtT ~ ~T 
~m.:-'Rij;~'lfr I 

if <nih: m"<iflf '1ft ~ ~ ~ 
ij;~~'Ift'1~'lTTf~ 

~ ~, fJl"f '1ft il'ga ~T .m-'T iii: mr 
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~ q.'h fu .:: if fq)T ~ n <lT1" 'l>T "tr.rr 
~~ f~ ~ fif> ffiQ<r, 'fir 'f ~ 
~~ 'nf'R'CI'H if>r<f;~ il'T, m1m: ~ 
if .,1 lJ:f~ '7.if>.qf';:/Kf ~ '7.R mff;nT'f 
if '1,ff';Pl '7.'fiffu"er ~? 1{ wmm 
t fi!; liQ ~r ij; mm 'fiT ~"lT'i\" 
m;: fuliM ~ ~ I q~ ~ 
~ fi!; 'liWfl<: .m: ~ 'l>T ~ 
~ ~ ~ if>T 'fJIli ~ if@ 
~ ~ ~ W 'fJIli ~ ~ t fif> lfIi 
~il;~if ~ W(f ~ 
.m: iP1 l~ <ITer '!>'t ~'f(f ~ fif> 'l>T~m~ 
iPtm ~ f; ffi!f .~ t '7.h 
fn,f<IT'f ij; <{1m 't ~ ~ 
;;flf m;;r~T if ~m 'l>T~l<: 'l>T lJ'N 
ron-, ;;r;r fi!; ~ ij; mm 't 
~ <{Tlf 't.m: ~ f;r;rr 't ~ 
~~lliQ~'7.~Cf 
if;f if@ ~, ~ .m: m~ller 1f;T 
q~~~1ij;~'f@~ I 

* "i.fm:: ~ ~ ~if> m;: G<:!<fffif 
'!iV!T 'if~ ~ nrm ~ if'( C{tn 
m~i\"~~fun<iT~ I 
'fil: ~ ~ 'l>T If'ir.IT I ~ 
~q~ij;~'fiT1f;~~~ 
.m:~'fiT~~'!>'t~~ 
~~~1f;vrr~1 
m iP1 !1m" ~ it ~ lim!" ~ 
'!1T lfif>~ (t ~ 'fl!Y rn ~ 
~~~~'lfttl q~ 
't '3"« ~ 1f;) ~ fi!;lir ~, ~ 
.{~~mmrr t fi!; ~ 
~~~if@~1 if~~ 
fi!; ~ 'fiT liQ wmfT 'if<f f~ 
ifil<;rof~;f·~~ij;ft;trr: 

~ q(i'IT .m: <:I'mlf ~ if m ~ 
'f~ 00 ~f'{ lJ'N~~ I ~"'" 
<;rof ~ '!1T ~ ~ ~ 
'f;l ~ ~ 'f~ i\" ~ T<f!fiT 

lJ'N if@ R llf, 'Iffi;;j ~ fu<fi 
f~ 1f;t <;rof ~ if ~ lim!" 
crfrij; ~ ~ ~ ij; fu1:1: .m: ~ 
lim!" crfrij; ~ f~T'f ;f.T ~~~ 
rn if, f~ ~rfw '!1T >;troIT g~ 
ifil ~ fi!;lfr ~ I ~. liQ ~ 
'7.R~m:~liQ~fi!;lfIi 
~w <it ~ '!>'t i.'Rf~~1 

wir. ffi~ ~ * fu<fi ~ m~ 
if ~ 'ffif .m: ~ ~ t I "nT 
~ ~ <miT TfWlRT if>T 'fliT 
~ <ttfil;<r 'to m if; fum~ ;r I 

f~ ~ liQ ~ 'fffmft ~ ~ 
fi!; iP1 <:I'mlf il:~ ~ '!>'t, CfflITlT ~ 
~ 1f;t, fiR ~ lfIi ~T ~ ~ 
if; lJ'N ~ lJ1< 'f ~t, G~ ~ ~ 
~~lliQ~fi!;~ro~ 
<ftf.t;1r if .m: 'iff'f if; ~ ~ if ~ 
~~if;~~~~ 
~if@~.~~CfR~ 
~. liQ ~ ¥{T fi!; ;;r;r ~ 'ifR if ~. 
~ '<IT'f ij; mm ~ fllmr. ~ ~ 
~.m:~~fi!;m'tw 
~ fi!;lfr ~ '3"« fu1i if; Ut if I 

~ ~ ~ if; lJ'N * q;fu: 
~ <it ~ qrft;ffi\ 'tft am-
I!fmIT t I 

«!! ":- .fr'" -~, ~ ..... ] 

<>4.5,4 .. x ",tlJ ,-",' ,s ~, "", ~ 
~ L utti / ~ utA lxa~ I..I..!<> 
}l!tlJ ,-",' -..J L)'" ~~ uti<> 
IX.! '.! «!! ,t» ...it... J.. LJt~1 «!! 

~ &S ~ !~<> I.t$ "I ~ l.!<> 
...,1 - ~ r~ ,... ~ ..s~i " 
I:Ilt.s4 "I u+" dot..... i.. ~ ... t.$ 
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"With the accession of Jamm'J 

and Kashmir to India this foreign 
sovereignty went over to India and 
is exercised by India and that is 
why India happens to be here as 
a petitioner." 
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Shri Joachim Alva (Kanara): Mr. 
Speaker, Sir, last night on Indepea-
dence Day, at 9'30 p.m" there was the 
programme of European music in the 
All-India Radio, and the first and 
second items were musical com-
positions which have been composed 
and sung in the Vienna orchestra, The 
composer was a gefiTleman who had 
come to India and the first musical 
composition was in praise of th" 
Prime Minister of India, The second 
was about the Plans of India, It thrill-
ed one's ear to hear powerful German 
music sung by 50 musicians, and I 
went on musing in my own mind whe-
ther we have that same note of thrill 
in our external regions of friendship. 
We have created friends in South East 
Asia, we have created friel!ds in the 
Arab world, We have created friends 
in the Afro-Asian wor1d, whether the 
came thrill of praise is being sung in 
praise of India in favour of India, that 
praise which was sung for the last so 
many years. 

But today where do we stand? It 
is Nehru's brilliant, great star of non-
alignment with the powers of the 
world, which has been founded on the 
ancient philosophy of India, on the 
foundation of Buddhism and Hinduism, 
that is there, Is that resplendent star 
of Nehru's non-aligrunent remaining 
still, or is it ascending or is it moving 
downwards? That is the question 
which yOU and I have to put, because 
Nehru alone cannot think for 
India, nor his Foreign Office. The 
Parliament of the Republic of Indi1 
will have to come into this picture. 
Nehru has done his best for the last 
15 years. He is an ageing man, but is 
still in very good health. But how 
long are you to. preserve his para-
mount position in the world affairs? 

We summoned a big conference in 
regard to Holland against Holland to 
help Indonesia. We stood by Nasser 
On the Suez issue and against the 
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British and even the British Tories 
have not forgiven us for that. We 
have championed the cause of China, 
an unpopular cause. We do not care 
what dividends are being paid to us. 
China has stabbed us in the back, 
occupied our territory and have come 
with their planes many times into our 
territory. That is most unpardonable. 
They have thus stabbed us on our 
back. We do not care about the 
results. But we must state our posi-
tion. We have been the centre of 
moral gravity between Asia and 
Africa. 

Our officials are handling our poli-
cies. They have got the vision, but 
they have not got the liberal spirit. 
:Some of them were under the British. 
Thev cannot change overnight. Look 
at ihe small nation of Yugoslavia. 
Five years ago, when I was in Belgrade 
for a few days, a lady asked me: 
"What ab-ut all of us joining toge-
ther?" I almost forgot 'her remark. 
1 recalled it only when the Belgrade 
'Co"ference was coming on. I used to 
see her in the gallery almost daily, 
man than the wife of any Ambassador. 
She was then in Belgrade, the wife 
of the right hand man of Tito, his 
secretary Dr. Vilfan. The Yugoslavs 
have been working an the Plan for 
the last five years. We have 
'been caught napping. The Belgrade 
'Conference is coming. We are grate-
ful to the Prime Minister because he 
is going there. He is going with an 
ufficial delegation. Where ar~ the 
Members of Parliament and the public 
of India who can lobby for a confer-
ence? We send even Members of 
Parliament-forgive me for saying so 
-who cannot influence the next door 
neighbour or somebody sitting in the 
tront or behind. How are they ex-
pected to change the fate of nations? 
We cannot do that. 

I had the humble privilege of being 
with the Prime Minister on the plane 
to U.N. I saw U.N. last year. I was 
not a delegate, but I saw it as an ordi-
nary man going to that forum. I also 
saw how we carry on the name of 
our Prime Minister and Shri Krishna 
l.{enon, but not on our deleptiQns. 

Our delegates must be warm-hearted 
fellows who can influence' others. I 
am glad my han. friend Shri Nath Pai 
referred to this point. Today the 
Americans have changed their policy. 
The British never allow women to go 
even to their naval ships. But the 
American£, i;J Delhi last week-thl! 
Chairman, Chester Bowles-allowed 
the wives of Ambassadors to take part 
America is changing, but India is not 
cnanging. We carryon our foreign 
policy on the back of our Prime 
Minister. How long can we carryon 
like that. We want men who can 
push along themselves with Africans, 
the Asians and the others. 

I was in Africa. I spent two weeks 
there, and I demanded of the Indian 
Mission there to show me the house of 
Kenyatta. I went there and found 
that the poor daughter of Kenyatta 
and his wife were building a house 
for themselves. I wanted to know how 
much money was donated by the In-
dians. The most fabulous houses I 
have ever seen built in any part of 
the world are there owned by Indians. 
Is it not right of the African to ask: 
"Where is my house? Where is my 
patronage?" The most beautiful 
houses I saw there were of Europeans 
or Asians. I looked with my eyes 
open. Is not the African entitled to 
ask where his house was? Only 
yesterday, a lady, the wife of a former 
Indian Ambassador, said: "Oh! the 
Africans are uneducated". These are 
the wives of our Ambassadors who 
represent our country! We want the 
wives of Our Ambassadors also to be 
good women who, thoug'h they do n()t 
take a drink or smoke a cigarette. call 
talk on behalf of the country and can 
giv .. a good lead. 

In Africa we shall be turned out i. 
the next ten years if We do not change 
OUr policy today. And what does my 
countryman say? There was an 
M.L.C. in Mombasa who told me "Oh! 
Mahatma Gandhi? He fought for lll', 
not for the Africans." He fought for 
the independence of the Indians". I 
asked: ''What? Has history change. 
now?" Another man say. "you have 
to fO back to India if you talk like 
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[Shri Joachim Alva] 
this. You will, at any rate, do dis-
service to us". I said "shall I close 
my eyes? What? Shall I speak 
untruth?" We have no place there. 

The British race is a very clever 
race. They will make terms with the 
Kenya people and we shall be out. 
Should We keep quiet? We went as 
third class citiens to Africa, but today 
We are super-Brahmins and super-
citizens. Unless we change this policy 
today, we have no place there. I feel 
that today ,n the Congress party-l 
have to speak out very frankly here--
We have to be shaken up. Our delega-
tions to the United Nations compose cf 
people who cannot influence their 
neighbours. How do you expect them 
to change the fate of nations? 

I asked one of our Ambassadors at 
U.N. whom I entertained and on whom 
I spent Rs. 300, 'could I look you up, 
could I talk to you?' He immediately 
replied: I have to see what my diary 
says; I have to see whether my lady 
secretary has fixed up any appoint-
ment for me. I never looked him up 
again because I entertained him and 
still he did not have the courtesy to 
behave properly. Yet, he was the re-
presentative of a big count.ry. Now, 
how can we carry on in this way? 
We have to speak high of our Ambas-
sadors But how can such things go 
on? . I can go and ask the Prime 
Minis:er "Sir, give me an appoint-
ment". He will look inb the diary 
and give me time either today or, 
maybe, a month later. In any case, 
he will immediately tell me "I will 
give you such and such time on such 
and such date". But not so this 
friend whom I have referred to. These 
are the things happening around us. 

We have to change them, and change 
them in a big way. The Prime Min-
ister or the Minister of Foreign 
Affairs, has to be supported by a vigo-
rous and dynamic Foreign Office. One 
foreign office official alone cannot dis-
charge all these functions. These have 
to be linked up with the public opinion 
of India through Parliament. Where 
are the men lobbying? Where are the 
gentlemen and ladies who can lobby, 

who can talk (0 the Africans on equal 
terms? He must. be able to sit on the 
ground and the African will fall like 
a friend, but only if we talk to him 
nicely. But we are not prepared to 
talk in that way. 

The Muslims and the Aga Khan, 
In East Africa are following a 
better policy than us. The four Asians 
Muslims boycotted the KADU Gov-
ernment in Africa. I was there on the 
opening day. I talked to the Gover-
nor. The KADU was sitting there and 
the KANU was sitting there; just as 
the old British pattern here; nothing 
more, nothing less. The African" 
shouted just a~ we are :~-::w :,l~c:.!::_-:g. 

The PDlice came; yet, they sheuted 
against the Government. The fOlir 
Asian Muslims were not ready to 
carryon with the KADU Government 
formed a few months ago. In the 
KADU Government ''.ho i'", :hero? 
The Asian Indians and Hindus. I 
am neither a Hindu nor a Muslim. 
I am talking a, an Indian and I say 
that the Africans knew what they 
need. What a policy is this? 

The Aga Khan runs two papers 
there the Nation and its African 
counter part in Swahli language. The 
Aga Khan said that the paper in 
Swahli is run and put to bed by 
Africans themselves. Now if you 
have got Africans to run a paper in 
African language for Africans, do you 
think that the Africans cannot take 
care of themselves? The British in 

~ India sometimes talked in the same 
way: you cannot run the Government; 
therefore, we are running the Govern-
men t on your behalf until yOU are in 
a position to run yeur Government. 
Today Africa has got a population of 
120 million blacks, as againSt 5 million 
whites. Today Africa is in the throes 
of freedom and has got 27 members in 
the United Nations. How many of 
them can we claim as our own friends? 
Are they in our pockets? We do not 
want them to be in our pockets. We 
want them in our hearts. 

One of my west German journalist 
friends asked me "Oh! yOU love the 
East Germans?" I said, "Excuse me, 
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I love both the Germans. My heart is 
big enough" to which he had no ans-
Wer. Now, this is the way we must 
get along with people. We must have 
Ambassadors who will be able to dis-
charge their responsibilities with 
courage. One Ambassad'-r kept me 
waiting for one hour, but the British 
Ambassador came in and caHed on 
me. I am sorry, I have to mention 
this. That Briti~h Ambassador is one 
of the ablest Ambassadors I have ever 
met, the grandson and a relation of 
Macaulay and Trevellyn. He said, "I 
am going to call on you". I said, 
"Please do not mind, I can take care 
of myself". 'I am mentioning this so 
that people will know here as to how 
Cur representatives are functioning 
abroad. 

Here we mU3t remember that for 
fifteen years our Prime Mini;;ter has 
carried his countrymen on his back 
and across his mind. He cannot cany 
them for ever. Who will next carry 
them? What will be the next change? 
Are we going to allow this leader-
ship to pass into the hands 
of ether countries? No. We must take 
the leadershio unon ourselves We 
must have the m~ral leadership; not 
of armies, not of guns, not of super-
sonic aircraf:s, but the moral leader-
ship. If the moral leadership gets out 
of Our hand, then we will have no 
place in the world and we shall have 
to step down. 

Let me now come to China. China 
has been verv unfair to m. In this 
great foreign -affairs debate today, not 
one member of this House has sta'cd 
that there have been many aerial in-
cursi ons over this country. 

In 1956 I was the fint man to say 
that Pakistan would be armed by the 
end of next vear and qualitatively and 
quantitativel~ it would be th.,. biggest 
air power 'in Asia. The Hindustan 
Times frontpaged that statement of 
mine in its issue of November 24. 1950. 
I said that. qualitatively and quanlita-
tively Pakistan would be th~ highest 
power in Asia and everythmg else 
would be next. 

Now comes China. China is manu-
:facturing big planes with the aid of 

Russia. When asked the Chinese 
last time I went there, "Please show 
me a military camp", they took me 
to a stage show saying, "This is the 
military camp". Now they will not 
show anything to you. No one would 
show it. But our country is ail open 
country. Today the Chinese have 
been very unkind to us. I have been 
to that country. Some of my han. 
friends would not listen to me on the 
last occasion when I spoke about 
China. My OWn part.ymen would not 
listen. But facts are facts. The 
Chinese today are obsessed with 
America. This thing is s.itting en 
their heads like a big volca:.10. 'I11ey 
hit back like mad dogs. But must 
they hit back at India whic:h has 
stood with them through all the"" 
ye"rs? Must they hit out and occupy 
our territory? Occupation of our ter-
ritory is one thing, but their planes 
are going to fly over the country. Are 
they going to fly over the Parliament 
cf India? We shall neither under-
estimate nor over-estimate this danger. 
As realists we have to take a very 
firm view; otherwise we ~re gone. 

My last point is about Pakistan. 
want to know as to what happened 
after the han. Prime Minister wen~ to 
the U.N. Before go'ng to the U.N., he 
went to Pakistan and signed the 
Canal Waters Treaty. We arc in-
terested in happy relations. 'Ve shall 
not have the old British triangl", the 
triangle of the British. the Hindus and 
the Muslims-three peDple and one 
triangle. In the present triangle, t!:le 
Britishers are nicely out. They have 
become our fr'ends and now the 
Americans hav 2 st::pped in. The 
Americans seem to say, "Money on this 
side and planes On that side; fight 
among yourselves". On the last de-
bate, I paid President K"nnedv ' a 
tribute because I was present . in 
America la"t year at the tim" of their 
elections. He' is a very great, HberaI 
statesman. But we shall not depend 
on any nation. We have to help our-
selves. I have seen with these very 
eyes how we fought among our<eh'es 
at the Simla Conference, at 'he Wavell 
Conference. I have seen 'low the late 
Mohammed Ali Jinnah called us in 
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[Shri Joachim Alval. 
and threw us out; how the Simla Con-
ference failed; how this country was 
divided. into two parts. I also saw 
Master Tara Singh there. That chap· 
ter is over. But are we going to have 
it in the international field? Are we 
going tJ be dependent on the good-
will of America? We are grateful to 
America for the en:rmous help th~L 

she has given. We are also grateful 
to the Soviet Union for being the first 
and the only big power tv say, "We 
stand by you in the matter of Kash-
mir" and not the Chinese whose cause 
We had advocated in the United 
Nations. They never said a werd 
about Kashmir. This is a very dan-
gerous posit on. 

I was the only M.P. present at the 
airport when General Ayub Khan 
came here. I went there a, a jour-
nalist and as a student of international 
affairs. I found that President Ayub 
Khan m~de a great impression. There-
after we took up the Canal Waters 
Treaty. The han. Prime Menister 
went there. He came back a very 
tired and exhausted man. I say him 
in the plane very, very tired. He 
went immediately to U.N. and was 
caught up with U.N. affairs. But 
what happened after that? Where 

. did the change come in? I think that 
is a cause which we have to examjne. 
Can we depend on statements made 
by other Ministers which can bring 
these two countries perhaps to war? 
We are not in a very happy position. 

We have got the Kashmir problem 
on the one side. the Naga problem 
on the other side and we cannot pro-
ceed on the Goa front. These are the 
three things. Today we can pat our-
selves and say, "Everything is happy; 
ever.lthing is green and rosy in our 
garden". It is not so. As r~alists and 
as guardians of the security and inde-
pendence of this land, let us hold it on 
tight. Let our foreign policy have 
guts. The foreign policy has great 
moral guts, but let it be discharged by 
men and women who can deliver the 
goods abroad in the right spirit and 
not left to mere officials. It must bE' 

left to them perhaps. Perhaps a day 
will come when m~re and more of 
them will come. The little country of 
Yugoslavia said, "We chopped off 
everybody's head". But wherever you 
go, in every country and in every 
capital, you w:ll find that Yugoslavia's 
ambassadors are almost the best and 
are almost in the front rank. Every 
Ambassador sent out is a man of fnnt 
rank ability. Why can such a little 
country like Yugoslavia do it? We 
have to consider all our tools. We are 
not in a very happy posi'.ion. M~y 

God always pre;erve us! 

On the 15th August, 1947, there was 
a great rainbow at 5 o'clock on our 
skies in Delhi. That was a !lappy 
sign though there was bloodshed In 

Lahore. We hope that we will over-
come Our difficulties. But thes" are 
very grave matters. We are tod3y at 
a very grave turn of history and we 
do hope we shall overcome then. if 
probably the right thing is don~. 

Mr. Speaker: Shri l\/(oharnrnAd 
Imam. We will sit for ten minutes 
more. 

Shri Mahammed Imam (Chital-
drug): I will need a little more time. 
Usually the t'me a\lot~ed is 15 or 20 
minutes. I am the only spokesman of 
my Party . 

Mr. Speaker: We have allotted six 
hours for this. I have tried to g;ve 
opportunity to every section. 

Shri Mohammed Imam: I think the 
hon. Prime Minister said that he would 
need only half an hour. Perhaps 
another half an hour will be available 
tomorrow morning. 

Mr. Speaker: Where is the half an 
hour? 

Shri Kalika Singh: That may be for 
others also. 

Mr. Speaker: The hon. Member may 
go on. We will finish. 

18 hrs. 

Shri Mohammed Imam: Mr. 
Speaker, I had the privilege of speak-
ing on the Foreign Affairs debate lagt 
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time, when I said that the commWlist 
bloc are practising and t"ey have 
adopted a new form cf imperialism. 
In pursuance of this policy, the Rus-
sian bloc has built a big empire, ca;] 
it a communist empire in E3.ste!'n 
Europe wherein more than a dozen 
countries have become its satelli'es. 
East Germany is the latest victim. 
Sim larly, another commWlist country, 
China, has been making an attempt to 
build another empire of i's own in 
South-East Asia. I said last time how 
India's n crthern borders have become 
vulnerable after the Chinese aggres-
sion. Secondly, China has been try-
ing to build up a communist;c fort 
wall around India and also create a 
hostile atmosphere. Its latest inter-
vention in the affairs of Laos is very 
significant. Laos was a neutral coun-
try. One day, we find communist 
intervention which led to civil war 
and which practically threat~ned a 
minor world war. Of course. negotia-
tions have been going on. Why I am 
referring to this is, China, as a mighty 
communist power, wants to have a 
hand and wants to get domination ar.d 
communist domination in every coun-
try in the east and South-Ea91 Asia. 
It is in pursuance of that policy that 
China illegally and unjustifiably has 
encroached on the northern borders of 
India, which encroachment has made 
the northern borders very vulnerable_ 

This House and the Government of 
India and the people of India have 
shown a good deal of concern over 
this, and they have asked the Prime 
Minister and the Government to be 
very firm. It is true, the Government 
and the Prime Minister were firm. But, 
of la'e, they have begun to show signs 0' appeasement. Formerly, it was 
stated by the Prime Minister that he 
would not negotiate with the Prime 
M'nister of Chinese unless the aggres-
sion was vacated. Suddenly. he agreed 
to meet the Chinese Prime Minister in 
India in disregard of his OWn previous 
announcement. This invitation to the 
Primp Minister of China was resented 
to bv a good number of persons in 
this House. Especially, I remember 

my hen. friend Shri M. R. Masani pro-
testing that he ought not to have been 
invited and statin.g that he would re-
fuse to shake hands with a man whose 
hands are smeared w:th blood. Any-
how, all the efforts made, the setting 
up of the official teams and the various 
approaches have failed to bring in 
accord. All our efforts have resulted 
in a deadlock and I do n:.t see any 
tangible evidence of this deadlock 
being resolved. There is a feeling 
among us that the Government. espe-
cially the Prime Minister has been 
adopt'ng an appeasement policy. It is 
a policy of appeasing the Chinese. 
may give two or three instances. 

For example, the President in his 
last Address to Parliament stated that 
India would have only a peaceful 
approach to this problem. Again, he· 
stated that we sh~uld wait till China 
persuaded herself to come to an agree-
ment. That means to say that the 
init'ative should lie with China to 
come to a peaceful agreement. Again, 
today, we heard the Prime Minister 
stating that the Secretary-General 
without any invitation approached the 
Chinese authorities; many people have 
pointed out that this was a humiliating 
affair and that the Prime Minister 
ought not to have sent his Secrehrv-
General who is practically his envo~" 
because that means that we are beg-
ging the question, and we are showmg 
our humility and our weakness. 

So, I beg to submit that the Gov-
ernment and the Prime Minister give 
us the feeling that their latest policy 
towards China seems to be a policy of 
appeasement and not a definite and 
determined policy. The Prime Minis-
ter today stated, let us wait and if it 
is a question of war, let there be war; 
that is how I understand it. He said 
that he would not hesitate to take up 
arms against China. 

It has been pointed out by many 
speakers that China is not an ordinary 
country. It has been building up arms, 
and it may even manufacture atom 
bombs. And what is more, it has a 
strategic posit' on. It has been trying 
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to convert all the countries around 
India into a communist bloc. So, [ do 
not kn2.W what the situation will be 
after some time, especially when India 
is wedded to the non-alignment policy. 
I submit that at least India should tak" 
.()ver ,the leadersh' p of South Asia and 
other Asian countries. 

Yesterday, I met some friends who 
had toured in the Philippines, who 
had visited Laos, Saigon, Malaya and 
other places whOse repre3e11tatives 
. said, "We are helpless; there is nobody 
to guide us; there is nobody to lead 
us. We are thrown as under, and it 
looks as it we are at the mercy of the 
Chinese, and there is nobody who can 
bring us together; that is our fate; we 
look to India as the biggest country 
in Asia, and we look to .the Prime Min-
-ister as the most interested person in 
'Peace to rally us round rum, to guide 
us, to shelter us and to lead us but 
this leadership is wanting." You l~now, 
'S'r, that the Prime Minister has not 
shown much interest in the affairs of 
the countries of South-East Asia, 
whereas he has shown a good deal vf 
interest in the Western countries. 

The Prime Minister has even sho"<TI 
bis concern regarding Cuba, and he 
had his own remarks to pass whether 
they were invited or not, in r"spect of 
'Cuba wh'ch was threatened by com-
munists, Cuba which is nearly 50 miles 
from America; and perhaps. unasked, 
he gave his opinion, and he showed 
his concern, which created a good deal 
of resentment in America, and which 
bruught a good deal of criticism. But 
-the Prime Minister has not shown ~ny 
concern or any interest or any anxiety 
about maintaining the peace and in-
tegrity of the countries in the East ar.d 
round about India, especially the 
'South-East Asian countries, except for 
the fac~ that he has sent the Defence 
Minister to take part in the Geneva 
Conference on Loas, That is the un-
'fortunate position. That is the feeling 
in all the c~untries in Sou:h-East Asia. 
·that India is not properly leading 
those countries which are looking for-
'Ward to be led. That is why I said 

that if there is going to be a war In 

three or four years, I do nn' know 
what the position will be. India's 
position will be very vulnerablf. 
Action must be swift and immediate. 
If yc.u are interested in taking back 
all these territories, please do It at 
once, as soon as possible. But if the 
policy is one of reconcilia~ion and if 
we are afraid and do not think of it 
but continue a wavering policy. the 
consequences will be very dangerous 
to the future of India and the ,afety of 
India . 

That was why last time I Rugge"ed 
that our non-alignment policy would 
not be impaired if India led all other 
South-East Asian countries and form-
ed a compact and that India sholild 
lead all those countries whlch are de-
mocratically-minded; all the democra-
tic coun tr ;es must come tog~ther foa: 
their own c.::,tj- 2:cd for their own 
future. 

Now I corne to the most important 
Question that has been troubling the 
world. All the attention of the world 
is rivetted on Berlin and West Ger-
many. I crave your indulgence for a 
few minutes because it is an import-
ant subject and I was in West Ger-
many recently when I had occasion 
to study the situat'on in West Berlin 
and in \Vest Germany. Mr. Khrush-
chev. the Russian Prime Minister, 
talks of peace; he talks of disarmament 
and of panchshee!. But I must submit 
that his attitude is far from conducive 
to attaining peace. His attitUde is far 
from establish'ng peace in this world. 
There was the break-up of the Sum-
mit conference on some flimsy ground; 
various other summit conferences also 
broke up. Again his attitude in the 
U.N. General Assembly, his undemo-
cratic expressions and 'famous' gestures 
on that occasion, widened the gulf 
between East and West. Again, he 
has been displaying his might through 
nuclear weapons and space ships. 
He has said that he is in a position to 
make a bomb which can generate the 
power of 100 million tons T.N.T. All 
these factors would not contribute to 
peace. 
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I might just mention that Russia 
was once an ally of the West. 
America, France, Britain and Russia 
together subjugated Germany. Ger-
many had to atone for it. She has 
suffered. The Occupation Powers 
divided Germany into four parts. 
West Germany came to the western 
bloc and East Germany went to the 
eastern bloc i.e. Russia. The w1for-
tunate part of it is that the City of 
Berlin, which is considered to be a 
city of parks, lakes and forest, 
which is an island in the 
midest of East Germany, was also 
divided. The Allies took care to see 
that they had the right of access to 
West Berlin. But at that time, I think 
it was far from the intention of the 
Western Powers to settle there per-
manently or to absorb it permanently 
in their zones Or countries. It must be 
said to the credit of the American and 
western people that though they were 
responsible for bombing and ruina-
tion, they rendered financial aid and 
helped to rebuilt the whole of West 
Germany and West Berlin So much sO 
that now the prosperity, people's 
happiness and rate of production are 
much more than what they were 
before the war. 

As against a prosperous West Ger-
many, we find a dismal East Germany 
where the people are quite happy. 
East Berlin has to be restored. While 
the western allies were busy rebuild-
ing West Germany, Russia was busy 
building an iron curtain all round 
East Germany and depriving them of 
their freedom and liberty. The result 
is-and I· have seen it with my own 
eyes-daily there is an influx of refu-
gees from 500 to 1,000 into West Ber-
lin. These refugees are given all help 
in West Berlin. Till now nearly three 
million people haVe migrated from 
East Germany. It is said that the 
only country which has declined in 
population in this census is East Ger-
many and East Berlin, and its popu-
lation had gone down by more than 
four or five million after occupation 
by Russia. 

Now, it is claimed by Communists 
that they are quite happy. If all the 
848 (Ai) LSD-ll 

inhabitants are happy in East Ger-
many and East Berlin, if there is milk 
and honey over flowing and if it is a 
heaven for them, I cannot understand 
why there should be this wholesale 
and huge migration into West Berlin 
and West Germany. It is quite obvi-
ous th2Y are not happy, and what 
is more, they are anxious for a re-
union among themselves. 

As I said, Germany was divided as 
a temporary measure, just to bring 
down the military might of old Ger-
many. After that purpose had been 
achieved, it is the duty of the Powers 
concerned to work for the reunion of 
entire Germany. Germany was once 
a great nation. It lost a portion of its 
territory during the First World War. 
Now it is losing East Germany which 
was originally called Central Ger-
many. Their ambition is that they 
should be united again. It is the am-
bition of everyone who has lived 
under one umbrella and one admin-
istration, to come together. So, the 
right-thinking !lersons should try to 
create conditions for these people to 
come together, not to keep them under 
pressure and subject them to coercion. 
So, this should be the end"avour of 
the neutral nations. I think, the Prime 
Minister is also very anxious about it. 

I know the Prime Minister condemns 
colonialism. He does not want the 
domination of one country over an-
other. I wish in the same way he 
condemns Communist colonialism. 
East Germany is nothing but a colony 
of Russia. The domination of one 
country over another always prolongs 
the agony and unhappiness of its peo-
ple. This must be realised by all. I 
want the Prime Minister to condemn 
this Communist colonalism or imperi-
alism as much as he condemns West-
ern colonialism. After all, Western 
colonialism is of minor importance 
when compared t" Communist colo-
nialism. Many of there colonies have 
been released and liberated, but here 
onCe a country becomes a satellite, it 
remains sa always. So, let all the 
occupying forces be withdrawn. Let 
it be left to East and West Germany 
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to settle their problem. Let a plebis-
cite be held, let them be given the 
right of self-determination. If they 
want to re-unite, let them join; if they 
want to remain separate, let them re-
main separate States. Let them adopt 
such form of Government as they 
deem fit. That is the right attitude, 
and that is the attitude that should 
be adopted by the Prime Minister 
when he attends this neutral nations 
conference. 

Now I come to Pakistan. I know 
the. recent attitude of Ayub Khan has 
raised the indignation of the Prime 
Minister. It has justly roused the 
indignation of many Members of this 
House. His remarks in America were 
unnecessary and uncalled for. Sir, I 
am a Muslim and as an Indian Mus-
lim, I must tell Ayub Khan and the 
Pakistani people that more than 
American arms and American money, 
it is the friendship of India that is 
going to protect Pakistan; it is the 
goodwill of India which wlll protect 
Pakistan and help Pakistan to prosper. 
It is true that once the Indian nation 
was divided and two countries have 
been formed in a land which was once 
only one land. People may be divid-
ed; there may be two countries by 
different denominations. But the 
Pakistan people must realise that as 
long as the world lasts, India and 
Pakistan must live together side by 
side and when it is the caSe it is to 
the interest of Pakistan and of its pos-
terity and future that that country 
should live in a spirit of amity and 
goodwill with India. 

Nobody feels more unhappy than us 
that the relationship between India 
and Pakistan is strained. 50 million 
Muslims have decided for them and 
for their children to remain in India. 
Ayub Khan must understand that 
Pakistan was not built by Pakistanis 
alone. Pakistan was built not merely 
by the Muslims of Pakistan but by 
most of the Muslims who are now in 
India who unfortunately advocated the 
creation of Pakistan but fortunately 
they are here. Whatever it may be, 
he owes a debt and he is under an 

obligation to the Muslims remaining 
in India so that he does not create a 
situation wherein it will reflect on us 
who are here. He owes an obligation 
to us to live in friendship and amity 
and brotherhood. Otherwise, he will 
be committing a breach of faith to all 
these who helped in his ideas. When 
Ayub Khan came to power it was 
thought that he might be better per-
son to attain peace than his predeces-
sors. In the initial stages we were 
also heartened as he took a broad and 
reasonable attitude. Feroze Khan 
Noon also took a reasonable attitude. 
We thought that the situation would 
improve and they would see reason. 
But where was the need for him to go 
to America and blaspheme India? I 
think it is not gentlemanly nor is it 
tactful. Is his propaganda in America 
beneficial and advantageous to Pakis-
tan? The future of Pakistan is safe 
if he has direct dealings with India. 
Though I am in the Opposition, I 
must say that the Muslims in India 
have no better friend than Pandit 
Jawaharlal Nehru. I know he has got 
soft feelings towards Pakistan; he 
wants to help it. We are brothers. 
Let us quarrel among ourselves belt 
let us solve our problems by direct 
approach. We were onCe old citizens 
of a country though We are now 
divided. Whatever may be our 
feelings, is neighbours we help 
each other in times of distress. Ins-
tead, his going to far off America 
and invoking their aid, the aid of 
President Kennedy. This is very bad. 
It is distressing. As I said, he may 
receive American aid, but that Ame-
rican aid will not help him. It will 
land him in further troubles. So, 
the only way in which he can ensure 
the fututre of Pakistan is by earn-
ing the goodwill and friendship of 
India. 

Let Us work together for mutual 
benefit. Let us try to live together. 
It is through exchanging blessings 
and help that we can prosper and not 
by exchanging curses. So, I am sure 
President Ayub Khan will realise the 
folly and I would advise him not to 
approach foreign powers because, let 
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him remember that after all, we must 
both live together. If anything, let 
us fight among ourselves; let him 
fight with our Prime Minister and let 
us come to a solution. But, on the 
other hand, if he looks to foreign 
powers and other things, I can tell 
him through this House that Pakistan 
will be doomed and disrupted. 

Shri Kalika Singh (Azamgarh): 
may be permitted to start my speech 
so that I may continue tomorrow. 

Mr. Speaker: Let us see. The House 
now stands adjourned till 11 A.M. 
tomorrow. 

18.28 hrs. 

The Lok Sabha then adjourned till 
ELeven of the CLock on Thursday, 
August 17, 1961/Sravana 26 1883 
(Saka) . 
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II71 Night shelter in Ahmedabad 
1172 Development of hilly areas 

in U.P. 
II73 Rescue station at Kotha-

gudium 
1174 Hospital at Madras under 

Employees' State In-
suran.;:e Corporation 

1175 Water supply in coal fields. 
1176 Hospital in Singareni 

collieries 

COLUMNS 

2322 
2322 
2322 

232 3 

2323 
2323-24 
2324-25 

232 5 

2325-26 
2326-27 

2327 
2327-28 

2328 
232 8-2 9 

2329 

2330 

2330 

2331 
2331 
2331 
2332 

2332-33 

2333 

2333 

2334 
2334 

2334-35 

2335 
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WRl'ITEN ANSWERS TO 
QUESTIONS---contd. 

S.Q. Subject 
Nos. 

II77 Development of backward 

COLUMNS 

areas of Uttar Pradesh 2337 
II78 Cosmic Ray Research 

Institute 2337-38 
1179 Development of hilly areas 

of Punjab 2338 
1I80 Heavy Electric"ls Ltd., 

Bhopal 2338-39 
1I81 Heavy Electricals Ltd., 

Bhopal 2339-40 
1182 Subvention to Nepal 2340-4' 
II83 Press Trust of India 2341 
II84 Export of non-traditional 

items 234' 
1I85 Krishna Menon Committee 

on State Undertakings . 
II86 Companies (Amendment) 

Act, 1960 
1I87 Registered unemployed in 

Bihar 
1I88 Charges against Embassy 

officials in Bonn 
II89 Herobhanga Scheme II 
1190 Aluminium factory near 

Koyana project 
1I91 Firms registred with D.G.S. 

&D. 
1I92 Exports to Canada 
1I93 Persons registered at Em-

ployment Exchange, 
Agarta1a 

1194 Collaboration agreements 
with Hungarian parties 

1195 Titanium factory at 
Trivandrum 

1196 Recommendation of rubber 
Board 

2342 

2343 

2344 

1197 New rubber plantation 2349 
1198 Expenses on Prime Minister's 

Manali trip 2349 
1199 FellOWShip on workers' 

education 2349-50 
1200 Service of beef in Ashoka 

Hotel 2350 
1201 Bomb explosions in Jammu 235 1 
1202 Literature regarding China's 

aggression on our borders 2351-52 
1203 Export of Pashmina wool 2352 
1204 Spind1age for worsted 

wool 2353 
1205 Export of Engineering in-

dustry goods 2353-54 
1206 Jute Industry 2354 

WRl'ITEN ANSWERS 
QUESTIONS---contd. 

TO 

S.Q. Subject COLUMNS 
Nos. 

1207 Manufacture of sewing 
machines 

1208 Import of dry fruits from 
Middle East Countries . 

1209 Export of coffee and tea 
1210 Industrial Training Insti-

tutes in Punjab 
1211 Economic division in E.A. 

Ministry 
1212 Allottees of Shankar Mar-

ket, New Delhi 
1213 Handloom industry 
1214 Mishaps in coal mines 
1215 Large Scale Indusrial Units 

in U.P. 
1216 Use of Hindi in the Ministry 

2354 

2355 
2355 

2355-56 

2356-57 
2357-58 
2358-59 

2359 

of I. & B. . 2359-60 
1217 Messages in Hindi 
1218 Ownership rights of shops 

in Sarojini Market 
1219 Community Listening 

Clubs 
1220 Rayon mills 
1221 Evacuee properties 
1222 Accidents in collieries 
1223 Import of horses 
J 224 Assessment of progress 

made by public sector 
enterprises 

1225 Tea Board employees 
1226 Rebate to Handloom 

Weavers' Cooperative 
Societies in Punjab 

1227 Training in Business Ma-
nagement i!, Small In<:,us-
tries Service InstItutions 
in Punjab 

1228 Indo-Pak Negotiations re-
garding movable properties 

1229 Tea Board employees 
1230 Chemical Dye Industry 
1231 Powerlooms in Punjab 
1232 Small scale indutries in 

Ferozepore 
1233 Non-ferrous metals 
1234 Public sector industries in 

Kangra and Hoshiarpur 
1235 Irregular allotment of land 

in Punjab • 
1236 Banora colliery 
1237 Photo process and engrav-

ing equipment factory, 
Bangalore 

2360 

2360-61 

2361~2 

2362 
2363 

2363~4 

2364~5 

2368 
2368~9 

2369 
2369 

2371 
2372 

2372-73 
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WRITrEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. Subject 
No. 

COLUMNS 

1238 Sewing machines 2373-74 
1239 Inter-University Nuclear 

Science Research Centres 2374-75 
1240 Pass books of Workmen's 

Contributory Provident 
Fund 2375 

I241 Pass books of Workmen's 
Contributory Provident 
Fund 2375-76 

1242 Houses for industrial workers 2376-77 
1243 Indians in Ceylon 2377 
1244 Construction of office build-

ings 2377-78 
1245 Multi-storeysd building for 

United Nations 2378-79 
1246 Seniority lists for C.P.W.D. 

employees 2379 
1247 Chowkidars in C.P.W.D.. 2379-80 
1248 Edibl oils 2380 
1249 Unauthorised structures in 

Sarojini Nagar, Market, 
New DiehL 2380-81 

1250 Khadi Gramodyog Bhawan, 
New Delhi 2381-82 

1251 SmaIl scale industries 
Maharashtra 

1252 Cement plants 
1253 NEPA mills 

in 

1254 International Film Festival 
at Moscow 2383-84 

1255 Amount lapsed during 
Second Plan 2384 

1257 Production-cum-Training 
Centres for salt 2385 

1258 Cement for Andhra Pradesh 2385-86 

MOTION FOR ADJOURN-
MENT- 2386-2400 
The Speaker withheld his 

consent to the moving of two 
adjournment motions given 
notice of by Shri Hem Barua 
and Shri Braj Raj Singh re-
garding the reported death 
of Mr. Eusbio Veigas, a 
Goan nationalist leader, as 
a result of torture by the 
Portuguese authorities 

CALLING ATTENTION TO 
MATTER OF URGENT 

PUBLIC IMPORTANCE 2400-01 
Shri Indrajit Gupta called 

the Minister of Commerce 
and Industry to the block 

WRITrEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. Subject COLUMNS 
No. 

closures observed by the 
Indian Jute Mills Associa-
tion owing to scarcity of raw 
jute. 

The Minister of Commerce 
(Shri Kanungo) laid on the 
Table a statement in regard 
thereto. 

PAPERS LAID ON THE 
TABLE 2401-02 

(I) A copy of the Annual Re-
port (Part I) of the Re-
gistrar of Newspapers for 
India for the year 1961. 

(2) A copy of Notificltion No. 
G.S.R. 813 dated the 24th 
June, 1961 making certain 
further alterations in Sche-
dule X of the Companies 
Act, 1956, under sub-
section (3) of section 641 
of the said Act. 

(3) A copy of the Companies 
(Central Government's) 
General Rules and Forms 
(Second Amendment) 
Rules, 1961 published in 
Notification No. G.S.R. 
814 dated the 24th June, 
1961, under sub-section 
(3) of section 642 of the 
Companies Act, 1956. 

(4) A copy each ofthefJllowing 
Rules under s'-b-section 
(3) of section 25 of the 
Rubber Act, 1947 : 

Ca) The Rubber Board Ser-
vice (Classification Con-
trol and Appeal) Rules, 
1961 published in Notifica-
tion No. S.O. 1242 dated 
the 3rd June, 1961. 

(/» The Rubber Board Ser-
vice (Recruitment) Rules, 
1961 published in Noti-
fication No. S.O. 1243 
dated the 3rd June, 1961. 

(5) A copy each of the follow-
ing Reports : 

(,) Report on the activities of 
the Coal Mines Labour 
Welfare Fund for the 
year 1959-60. 

(ii) Report on the activities of 
the Coal Mines Labour 
Welfare Fund for the 
year 1960-61. 
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Subject COLUMNS 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 
PRESENTED 2404 

Eighty-sixth Report of the 
Committee on Private Mem-
bers' Bills and Resolutions 
was presented. 

REPORT OF ESTIMATES 
COMMITTEE PRESENTED 2404 

Hundred and Forty-first Re-
port was presented. 

BILL INTRODUCED. 2404-05 

The Assam Municipal (Mani-
pur Amendment) Bill, 1961. 

Subject COLUMNS 

MOTION RE. INTERNA-
TIONAL SITUATION 2405-2560 
The Prime Minis ter and Minis-

ter of External Affairs (Shri 
Jawaharlal Nehru) moved 
that the present international 
situation and the pdicy of 
the Government of India in 
relation thereto be taken 
into consideration. One sub-
stitute motion was moved 
by Shri Naldurgkar. 
The discussion was not con-
cluded. 

AGENDA FOR THURSDAY, 
AUGUST 17, 1961/ 
SRAVANA 26, 1833 (Saka) 

Further discussion on motion 
reo International Situation. 
Consideration and passing of 
the Dadra and Nagar Haveli 
Bill, 1961. Consideration of 
the Extradition Bill, 1961. 

GIPD-LS 11-848 (Ai) LSD-25-8-61-885. 
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